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LOK SABHA DEBATES

LOK SABHA

Thursday, August 10, 1972{Sravana 19,
1894 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPLAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

Joint Management Councis in Public
Sector Undertakings

*161. SHRI J. MATHA GOWDER :
Will the Mimister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Joint Management Councils
have been set up n all the Public Sector
Undertakings ;

(b) if not, the rcasons for not doing so ;
and

(c) the number of Public Sector Under-
takings in which the Joint Management
Councils have not been set up as yet ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) :
(a) to (e). Joint Management Councils are
set up by voluntary agreement between the
employets and workers and so far such
councils have been set up in 31 public sector
undertakings. The scheme of Joint Manage-
ment Counclils has not made much headway.
This may be due to the persistence of the
habits and institutions inherited and fatlure to
alter them radically.

SHRI J. MATHA GOWDER : What
steps have been taken by this radical Govern-
ment to alter the inherited habits and insti-
tutions so that Joint Management Councils
are sct up in all the remaining public sector
uadertakings ? And how long Government
propose to take shelter under the plea of
inherited hatts and institutions ?

2

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR): It is clear from the reply that,
though every effort was made, neither the
workers nor the management have taken the
Joint Management Council set-up sincerely, as
we desired. It would help them. After the
report of the National Labour Comaussion,
we are examining the whole question of joint
consultation. As the hon. Member is aware,
there are works commttees. Now we will be
having representation on the Board of Manage-
ment itself, So, in a situation like this, this
has been unsuccessful.

SHRI J. MATHA GOWDER : If the
scheme of Joint Management Council has not
made much headway, 1s it due to the fault
of the management or the public undertakings
or is it due to the fault of workers ? And if
there are drawbacks in the scheme itself,
what have Government done to rectify
thesc ?

SHRI R. K. KHADILKAR : As I have
made clear, workers do not respond, It is
not the fault of the management. They do
not discourage them from having Joint
Management  Councils. But the idea is
that the workers themselves should take the
lead and help in formaition as well as in
taking advantage of the Council for their
purposes.

st wmtag wid ;w0 wEA HEd
&t a8 wa & Fr ww g W agw afie
g3 ¥ 1€ gfawie A48 8, F9T oF A
w=33) St ag &, o 34T arw FOAN ?

SHRIR. K. KHADILKAR : As I have
said, this matter was examined by the
National Labour Commission and they have
made certain recommendations They have
taken this aspect also into consideration
because Joint Management Councils have very
limited power.

wft gww vt woa : aradfla Wt off
BTN s ¢ o v
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IO ¥ oF Y gfagw aft drly &Y SaaY
¥ mify grit | g7 @ HHS § FE FQ
aY JqiT § | fag gwz § wfeaniz §
gt mifedi & Sir §, T AER gWE
I ¥ fore faard & Sir § I A 3wl
afgse faw sfafafusy &1, s9% amar g3
ag ofeqy qrifsa Y f &Y § Q@r ww
X qant g f5 e o=y dn § ard
SaEqr g WGH 1 @) I U 8§ W[
s arwEwn?

SHRI R. K. KHADILKAR : What the
hon, Membes has suggested is under active
consideration of the Government and we
would very much like industries to have one

representative union so that the present
anarchic or chaotic condition can be
removed.

ot YEW T Fa7 AT G ot
Fargh s oY yavas ¥eed gu 9w ¥
q1q ST TG AT & 9% fAere i
W HTR ISR ? Ag AWGIL & ;g
o1 qaz A W@ &1 AMA ¥y fr
3T §B Mzd Y § A w@T IR ArA)
# g9 ofvadw gam a7 4t 7

SHRI R. K. KHADILKAR : So far as the
Management Councils are concerned, I would
not like to blame the management, Of
course, there are some managements which
are not very co-opcrative, but, by and large
it is not correct to say that all managements
are like that,

SHRI DINEN BHATTACHARYYA : In
the course of his statement, Mr. Khadilkar,
the Labour Minister has stated that there are
alrcady some statutory committees like the
Works Committee and the Canteen Committee
and the workers have no confidence in these
committees and as such, the Government is
not in & position to state pow whether the
Joint Mabnagement Council will serve any
purpose or not. So, may 1 know what
concrete steps the Government want to take
at least to sce that the decisions taken by the
Works Committee are binding on both the
workers and the management ?
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SHRI R. K, KHADILKAR : The hon.
Member is fully aware that because of the
multiplicity of the unions, quite often the
management takes advantage of the position
and nothing is implemented, But, I know
quite a number of cases where these proposals
were implemented. There are some where
these are not implemented. But, as I said
we arc going to have a comprehensive legisia-
tion on this subject.

SHRI1 INDRAJIT GUPTA : The hon.
Minister must be aware that during the last
session of Parliament, the Public Undertakings
Committee has submitted a report on
Personnel Policies,. 1 would like to know
from him whether his Ministry has made a
study of the «pecific recommendation in the
PUC report to the effect that in all public
sector undertakings there should be set up
joint committecs on an elective basis and
whether his Ministry has brought this to the
notice of the other employing Ministries of the
Government of Indin and if so, what is their
reaction thereto ?

SHRI R. K KHADILKAR : I have seen
this recommendation and we are considering
how to implement it.

SHRI PILOO MODY : How long will you
consider it ?

EPF Arrears with Companies in

West Bengal
4
®162. SHRI AJIT KUMAR SAHA :
SHRI JAGDISH  BHATTA-
CHARYYA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state the
names of the companies and the amount of
Employees Provident Fund dues of workers
lying with them in arrears in West Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHR1 BALGOVIND VERMA) ;

The Trovident Fund  Authorities have
reported  that  information regatding the
Provident Fund dues payable by each

company is not readily avallable. However,
a statement showing the names of and
smounts due from un-excmpted establishmente
in default of payment of provident fnm!~
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dues of rupees one lakh and above as on the
315t March, 1972 as furnished by the Provident
Fund Authorities is laid on the Table of the
Sabha. [Placed in Library. See No. LT--
3340/72)

SHRI AJIT KUMAR SAHA : 1 want
to know from the hon, Mimster what steps
the Goavernment proposc to take to realise
the arrears of provident fund of the workers,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : As 1 have already stated, we have
found that the provision of punishment is not
sufliciently deterrent, So, as | have said on
the last occasion, we are bringing forward
legislation where con.pulsory imprisonment
will be provided.

SHRI AJIT KUMAR SAHA : The West
Bengal Chief Minister had once said that the
owners of the companies failing to pay P.F.
money of the workers would be arrested under
MISA, 1 want to know if there has heen
asy arrest for this purpose. Are there any
cases like this ?

SHRI R. K. KHADILKAR: The Chief
Minister’s statement is based on a proposal
and the proposal is something which is under
coasideration, because they want to have this
element of ‘compulsion’ to be introduced, It is
under consideration, as I have already stated.

SHRI JAGADISH BHATTACHARYYA :
Here 1 find in this statement that the Anand
Bazar Patrika, leading daily paper of West
Bengal, have in arrears Rs. 13 32 lakhs
towards the payment of provident fund. It is
not a dead concern, it is fully alive and in
view of this I would like to know from the
Government whether they would stop supply
of newsprint quota and giving advertisement
in this paper till the Provident Fund money is
deposited.

SHRI R. XK. KHADILKAR : Inall,
73 are in arrears ; there is one case of a
newspaper, What he says is a suggestion
for action. 1 cannot ray anything just

SHRI JAGADISH BHATTACHARYYA :
What is your thinking ?

SRAVANA 19, 1894 (S4KA)
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MR SPEAKER : He has taken it as a
good suggestion.

SHRI DINEN BHATTACHARYYA :
Rs. 13 32 lakhs atrears is there. It is a very
important matter, In the case of collieries
Government proposed some action. Why is
no action taken in this case ? Why cannot
they stop advertisement to this paper ?

SHRI R. S PANDEY : 1§ just want io
know what is the quantum of money which
lies in arrears with the different factories and
managements. A certain Bill has been passed
giving certain power and authoritics to the
Government  to enforce the arrears. May 1
know what action was taken by the Govern-
ment to realise the arreary ?

SHR} R K. KHADILKAR : The total is
Rs. 2065 lakhs as on 31-3-72.  The hon.
Member is not correct, This House has not
passed any legislation It is only under
consideration of the Government. It would
be introduced as carly as possible.

SHRI DINESH CHANDRA GOSWAMI :
The Hon'ble Minister has said that the
Government is in contemplation of passing
a legislation, making imprisonment compul-
sory. How can this legislation be effrctive
for past oflences ? May 1 know why no action
has been taken against the defaulters under
the present provisions of law.

SHRI R. K. KHADILKAR : I have time
and again stated that certain action was taken
even under the IPC If you ask, on how
many occasions, what were the reasons and
all that .....

MR. SPEAKER : He asked about retros-
pective punishment, whether retrospective
effect will be given

SHRI R. K. KHADILKAR : After this
jegislation before the House is passed we can
do ; but it is difficult to make a provision like
this  But we can consider it.

SHRI S. M. BANERJEE : The hon,
Minister has just stated that Government are
going to bring forward legisiation. At present,
any defaulter or defaulting unit or concern is
fined only Rs, 500 or even Rs 100 in certain
cases and thus they g0 on merrily aad they
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pay the fne. 1 would like to know whether
this legislation is likely to be brought forward
during this session to realise the provident
fund arrears which are mounting to the tune
of Rs. 24 crores, and whether before the
legisiation is introduced, any penal or other
measures will be taken, as for example,
under the MISA in West Bengal and under
the DIR throughout the country to bring them
to book, becausc they are swindling money
and they are not paying anything and
they are depriving the workers of their dues ?

SHRI R K KHADILKAR : Evenry
effort will be made to at least introduce this
Bill during the current session.  Beyond that,
I cannot say.

SHRI S M. BANERJEE : The question
that I have asked is what other measures are
going to be taken before the introduction of
the legislation

SHRIR K KBADILKAR  The provi-
dent fund comnussioners arc making every
effort to realise the arrears. I can give the
number of prosecutions launched. for
instamce ...

SHRI S M BANERIJEE : They are just
fined Rs. 500 or so.

SHRI R K KHADILKAR . .. Beyond
that, I cannot do anything under the law as 1t
stands

SHRI S, M BANFRJLE: Can he recall
any instance where any man has been sxnt to
prison for one month or even the day ?

|AYT Wl & qeNEL wuy AT
& fog awmw fawm

+
*164, ¥o wEHPMITIAN QAW :
it srowt wif

a1 ww A gvate @4 ag @@ A
w1 w4 fr -

(%) wr Aage di & deftweer aw
ot syegar & fag e ataifos faame
& wraew, ¥ 9T & foqawm fra emd
wr fawere §; ol
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(&) afzgl, @ awowalt oo @S
Fat @ 3T g7 X X qWAT wyew qur AT
wrargry wwge A9 & wfafwar
T g?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHR! BALGOVIND VERMA) :
(a)and (b). It s intended to enact a
comprchensive industrial  rclations Jaw, to
cover all these aspects, in the light of the
views expressed by all concerned at the tnipar-
tite or elsewhere. The details of the proposals
are being worked out

¥lo HHATOEN TIT : Aoy A,
HAZT AT FY q1eqAT H1 wsw wer Prgrar-
oz 1T star &0 grg. R wEge a9y
# U fawre @ 9 g7 wAamm s &
FIeT ITEY JrEOAT A7 A J0w, Ry gIE
afY AY TH AT ¥ §T AT AE w7 91 @
g 1 HTET AT I E~“The details
of the proposals are being worked out.”
At A ARER A7 A AR FT 9@ ) R
& s wvzar § 5 @ aver wat fog
F1§ wuy @ fagife #T & aamr awdy
2,24 ar 6 wfY ¥ wq av ¥ A
wredtiferg Giaewz = awq 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K, KHADIL-
KAR) * In the rzply we have stated that
we are already considering the legislation
itself. But before its introduction, as the
hon. Member knows, we had to consuit the
State Lubour Minister after the f(ripartite.
That consultation is taking place, and once
that is over and all the hurdies are removed
the Bill will be brought forwara.

o wydyIOEN  qieT : Gt Ry
¥ o9y gutH gz M awem §fe @)
wresiidfer reeiiye fomer w1 sy
s ¥ § 99 ¢ fawre fogr qar 3o
fa=re fear wrant, off Ik gy §
o 3% ot gt ax fawre gy dfer
# araay gy § fie e wfter & o
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4 3t og® FqAY fegd §) oY, 99 & oEw
wret q¢ freare ¥ gEI T1@T 91, T 99
qr ft faure fwar qgrd 7 Sgwy oHd
wifes fear g a1 At frm R—Tm¥ Al
¥ gTFTT FAY FEAT M 7

SHRI R.K KHADILKAR : As the
hon. Member says, the proposals made by the
National Labour Commission were considered
at various tripartite meetings Unfortunately,
at the first meeting, one major national! trade

union did not come and  another
walked out at the last minute So,
the progress was held up. But fortunatcly
now, they have come in and instead

of stalling the progress, they are helping to
see that our legislation is not delayed any
longer.

o SEHFITAY I¥T . LT HEIZT,
HT 99 FT IH A5 At maE gea
@t gt agh, % oo a8 Mfaa
& Sy aifge ?

SHRI R. K KHADILKAR : Our efforts
are to bring it forward during this session
dbut I do not think that it is a possible thing,
but during the next session, definitely, a
comprehensive industrial relations law will be
introduced.

Y seM wif : weqw wEm, @
gk weaw § H& agan § ATy gEa
2 & wicdha wagR gearsll @4 wERAT &
qr ¥ qar qoneh B dow fawew A aig
7€ N T R AET w1 W@ faAar

t?

SHRI R. K. KHADILKAR : So far as
the question of recognition is concerned, we
are following the method of verification. But
in the National Council of Trade Unions,
three majot organisations ccached a limited
accord which is the basis for further consi-
deration. If there is a minor difference
between in membership two contending parties
or unions, we will follow the method of ballot ;
otherwise, it will be verification,

St wTATHT JWTC aTEw : 391 REAY
afy Wi TR A gr XA e aage
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g9 1 GHFOT 9T IAFT HAAT &V
T FT @ AT I I @ AT &Y WA-
w10 ¢ fraga 7 o8 frr wiean s
Az gy At & St fr gy wfawt N
g Wi 3| § @ N IR zww o
grar 87 afg g, @ =0 wraw H A
FAG FY AT @R 7

SHRI R K.KHADILKAR : Under the
new legislation, there will be compulsory
registration and the present ancmalous position
will be removed.

SHR1 PILOO MODI: For the last so
many years we have been hearing about this
process of verification and whatever have you.
1 cannot understand why a simpl: legislation
demanding or requiring free and fair elections
cannot be adopted and Government are
hesitating. Because they want 1o hesitate,
they go tothe pretext of saying that ‘we are
consulting this union and that union' and
‘the other unions and major unions are not
agreeing”. Obviously, those people who are
in industry do not want verification or any
elecion procedurc.  So unless Government
decide to take some stern measures 1 do not
think they aie going to find a solution. That
is why I would like to know what is it that
is inhibiting Goverament swo motu bringing
forth legwsiation which requires that all union
activity and recognition will be on the basis of
the democratic process which 1s acceptable to
the rest of the country

SHRI R K. KHADILKAR : [ am glad the
hon member has turned to trade union
activity perhaps for the first time. He is not
familiar with the trade union field as such.
If he were, he would have known that the
process of legislation in regard to industrial
relations is based on tripartite consultation
involving the employers, workers’ representa-
tives and Government, After a good
deal of effort, we have succeeded in having
this limited accord. Merely saying that the
democratic process should be introduced has
no meaning so far as industrial relations are
concerned.

SHRI PILOO MODY : I am talking about
recogaition.,
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SHRI R. K, KHADILKAR : As I said,
recognition is part of this industrial relations
law. If he is suggesting ballot or verification
that is the main point of contention. There,
as I have said, we are not having only
verification as it is today.

SHR! PILOO MODY : Are they going
to doctor those elections also ?

=t fayifer fasr @ sar gee W gar
2 f& gfrma @1 SiF § Fadww A EN
¥ aR gfrgw a1 w § AFgaT A AW A
a9g § YA qow A ey § R fuw
mfes A siwoey & AR wmFTawz
Feare fre strat § 7w v F) st
2 fF fra qdew ¥ saaYy g9z § IemEA
frz anar § &z guwr O ¥ agF & fon
TCHIT 3T §Z0 IBT v § 7

SHRI R K. KHADILKAR - The hon,
member is perfectly right in his description
of the present state of affairs in the trade
union field, because inter-union rivalry and
multiplicity of unions have no doubt eflfected
production.  Therefore, this comprehensive
legislation is contemplated.

ot fawfn o - fom odstar ) gear-
i ammg?

SHRI R. K. KHADILKAR : That is very
difficult to say

ol g¥R AT wBAW : § g qern
& sar wrzar ¢ foaeft gfarai e ofae
oA ¥ I9F 99N IOT H g A
g afuxR g aarag I4 wfr § 5
3@ gfaa & sfafafu, ag aerd om
T HeqiT i Auat AeAHQ -9 gfra
& wfafafgnors afy sgaewme} & fasar
g A ¥ v 2 otz afk aw
gfegw & gra ok o fzar g N IAW
g Agl fear amay ? od) feafs ¥ 39
gfraa Y wur womr wifgr ? o war aTed
a7 & IO W gyer qar oo
gfagw & qufemr® § Pover g ma
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BT & SAs 0F A & qEL W 9%
7 fear wrg Sfes fex WY Aok agey
& qigq Af fear s W@ §—ug W@
HIGHY FATARY 7 § 397 7

SHR1 R, K. KHADILKAR: A trade
union could be registered with seven members,
and so, mere registration of a tiade union
does not entitle it for the right, our
cffort is to evolve a formula where representa-
tive unions will be in every plant and industry
and then the management wouid be
compelled to deal with them with due regard
and care.

Wt gew e weaw . faved ghe-
g & qaifusifeal &0 eqrarao adf
g a%ar ¢, BE ARST sl AT § w\
¢ afew 3u%r qrsa A femr AT @ R
IO AY INF avew ¥ o7 AW FQ
MnwE?

WA AW g3 T 9@ IS

ot grew) T g0 : ar WY AERa
T AT fedt wRaE § arqaeara
gfaga A T FrAR § draEeA
sta FfAa & mg anedar fism o yFa
& otz war ag wudr 4 ey ?

Reaw wgew ;997 97 91 fis A A
%177 a1 11 § g gfred wR & fon
T ECIRRY

oft geet o &N : faw oqA 9 0%
wregar o gfaaa § gt gad ghow &
A1q Ay g ag) §, ¢ g fear
ar 8% § AYT anr ag anwiar 4y ger ?

wgw  wpw ooy grivifens
wWraq i o7 § 7 Qfafes e
wfeq 1

ot gealt AR kD dfgwe,
gfrnT & sty fexr moy § dsmegar

gig gfrar YA ag kW !
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gouw wgrew ;w9 et ww weEd
Ty aug?

&t gewfrom &l : wrwar Srg afa-
79 ®Y e Ay § 9ay a8 W aan g
.n(mn}...

SHRI R. K. KHADILKAR : You have
rightly pointed out that it does not arise out of
this, but, if you permit me to reply, I will
reply.

MR SPEAKER 1 am sorry ; we are
off the point. I would very much like that
they should ask questions, but then what they
ask should be within the scope of the question,
Well, if you can briefly answer the question,
you may answer,

SHRI R. K. KHADILKAR : There are
some nstances where recognised  unions
are bypassed and negotiations take place with
another union. But, at the same tme, in
such cases, quite often, though a union may
be recognised, the non-recogniscd union has a
greater striking power. That js the difficuliy,

MR. SPEAKER : Next question.
SEVERAL HON. MEMBERS rose—

MR. SPEAKER : I am sorry, This has
taken much time.

SHRI 8. B. GIRI : 1 would Jike to put a
simple question to the Minister of Labour ;
only one question. (Interruprion)

AN HON, MEMBER im-
portant issue.

It is an

MR. SPEAKER : Al right ; if it is such
an imporiant question, I shall start from this
side, But you never let me cross more than
four or five questions in an hour. That is so
bad. Yes; Mr. Dinen Bhattacharyya.

SHRI DINEN BHATTACHARYYA :
May I know whether it isa fact that the
National Council that is going to be formed
is more or less consisting of the trade uanions
at the Centra) level, which are unanimous
with the ruling party, and so, will the question
of recognition and the legislation that you are
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bringing be dealt with on the same model, or,
will the question of recognition be dealt with
exactly on a democratic basis ?

SHRI R. K. KHADILKAR : It is ab.
solutely wrong to say that Government had
anything to do with the formation of the
National Council of Trade Unions The
national trade unions such as the INTUC,
AlITUC and HMS have combined and have
created one centre for unity, The others are
not banned. If th: hon. Member dcsires to
join, certainly the doors are open There is no
question of Government manoeuvring that these
three unions should follow a particular line,

SHRI S B. GIRI : Just now th¢ hon,
Minicter said that any seven persons can get
registered as a trade union but ‘we do not
give them any facilities.” These things are
going on for the last 25 years. If you are not
going to give any facilities why should other
unions be registered I want to know whether
the proposed legislation provides muitiple
unjons or only one union will be registered
and recognised ?

SHRI R. K. KHADILKAR : The hon,
Member knows fully well that the National
Lsbour Commiscion has recommended &n
:ndustrial relations commission. This power
to decide is left to that body.

SHRI S. B. GIRI : My simple guestion
is whether that legislation provides for multi-
pie unions,

SHRI R. K. KHADILKAR Under
our Law if seven persons decide to
form an association, we cannot banit. In
order to eliminate multiplicity of waions, the
pereentage of support that a union enjoys
among the workers is a criterion for recogni-
tion,

SHRI BUTA SINGH : Experience shows
that workers belonging to the Scheduled
Castes and Tribes are getting step~motherly
treatment even at the hands of trade unions
and there have been cases where recognition
to Scheduled Castes Workers had been denied
by the Goverament. Do Government propose
to accord recognition to the Scheduled Castes
and Tribes workers, in view of the special
circumstances in which they are plaged at
least so long as there are reservations 1
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SHRI R. K. KHADILKAR : In the trade
union field fortunately there is no question of
recognition of caste and caste-based unions ;
we do not encourage that idea. 1 know the
disabilities of these people but I would plead
with the hon., Member that if wc introduce
this principle the very basis of the trade union
movem=nt will be shattered and so many other
proulems will crop up.

SHRI BUTA SINGH : My question is
based on facts that have cometo our hght.
The Ministry of Ilomc Affairs have directed
all the departments and the public under-
takings to appcint liaison officer to look after
the welfare of the Scheduled Castes and Tribes,
It is our sad experience that instead of get-

ting sympathy from the liaison officers, there
is harshness...
MR. SPEAKER : Order, order. What

part of your question has not been answered ?

SHRI BUTA SINGH : These people do
not get a fair deal even from the trade unions

and there should be some way wheieby they
could get their grievances redressed.
SHRI RAJA KULKARNI Has the

Gujarat Government sought concurrence of the
Central Labour Ministry to amend the existing
State labour legislation and that the Central
Labour Ministry given its concurrence or not ?

SHRI R. K. KHADILKAR : Several
proposals from Gujarat Government have
come to us. To some of them we have given
our concurrence. Others arc under exami-
nation.

Discussion on Report of Central Wage Board
for Port and Dack Workers

-+

SHRI PILOO MODY :
SHRI SUKHDEO PRASAD
VERMA :

*165,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the repost of the Central
Wage Board for Port and Dock workers wete
discussed in a meeling with the representatives
of the Port and Dock workers ;
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(b) the aames of the Unions which took
part in the discussion; and

(c) the major decision taken in the
meeting ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) :
{a) A tripartite meeting was convened on
the 3rd February, 1970, to consider the
recommendations made in the final report of
the Wage Board ;

(b) Representatives of the All India Port
and Dock Workers® Federation, Bombay ; the
Indian National Port and Dock Workers’
Federation, Calcutta ; and the Port, Dock
and Waterfront Workers' Federation, Madras
took part in the discussions,

(c) It was decided that the unanimous
and majority recommendations of the Wage
Board on matters covered by its terms of
reference may be accepted,

SHR1 PILOO MODY : First of all, I
would like to ask permission from the rehabi.
litation Minister that not being a dock worker,
1 may be permutted to put a question to him,
So many times these meetings have been held
and yet strikes persist in the Calcutia docks.
I would like to know, therefore, from the
Minister whether he has at any time attended
any of these mectings and persuaded the
unions there to cooperate with each other and
whether as a result of this, some permanecnt
settlement can be arrived at by which we do
not have these recurring strikes which are
playing havoc with the development of the
nation 7 When these unions are invited. Do
you invite all the unions or only those unions
you would like to talk to ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : We invite all the three federstions.
They are most represcative. The hon, mem-
ber is not aware that fortunately in ports and
docks comparatively peace has prevailed during
the Inst one year and more. There was no
major strike at all. Minor Incidents were
there and they were scttled. So far as the
wage board recommendations are concerned,
it took a long time. In 1984 the wage board
was set up, In 1969 the recommendations
wero made, Afier giving careful considoration
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all the unanimous recommendations were more
or less implemented. Some anomalies are

being examined.

SHRI INDRAJIT GUPTA : Just now the
Minister referred to certain anomalies which
had cropped up in the course of the implemen-
tation of the wage board report. I would like
to know specifically what machinery has been
set up to go into these anomalies both on the
port side and on the dock side, whether that
machinery has started functioning and how
many cases of these anomalies have been sub-
mitted for discussion and decision ?

SHRI R. K. KHADILKAR : At the
last meeting attended by the Minister for
Transport and Shipping, myself, the officers
concerned and the repiesentatives of workers,
the procedure for setting these anomalies was
sorted out. The representatives were asked to
form a committee. I think perhaps the hon.
member is a member of that committee

SHR1T INDRAJNIT GUPTA : The sugges-
tion was made to set up a machinery. Has
that machinery been set up ?

SHRI R. K KHADILKAR : If we
accept their recommendations, well and  good.
But if some residue remains and if there is
some ground uncovered by the committee, that
will be cxamined. I would hke hon. members
to be a little more active on this front,

Setting up of Inter-departmental Committee
for Steel Development Programme

-4

SHRI RAMKANWAR

*167. :
SHRI M. KATHAMUTHU :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether an inter-Departmental Com-
mittee has been set up for preparing integrated
long-term Steel developraent programme ;

(b) whether any guideline has been given
to the Committes 1 preparing such a pro-
gramme ; if so, the main features thereof ;

and

(c) the time by which the Committee is
expected to submit its report 7
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THE MINISTER OF STEEL AND

MINES (SHRI S MOHAN KUMARA-

MANGALAM) : (a) Yes, Sir.

(b A Task Force on Iron and Steel has
recently been constituted by the Planning
Commission to formulate proposais for the
Steel Development Programme for the Fifth
Plan, keeping in view the broad perspective of
the iron and steel industry in relation to the
likely fevels of demand, capacity and produc-
tion covering the Sixth and Seventh Plans

(c) The Task Fcrceis scheduled to sub-
mit its Report by December, 1972.

St UREAT ; AETH vEIRW, W@ &Y
fass g8 @ feai & T ¥ Naa 100
WY v AW vy ag o § A § 5o
wiwm & gor aigur feag s s=afawr-
itg wfafa qarg of & ag afufe A
FIW I IT W afE SRR vy
7 @ &R BT gz Al ) awels
LLE I

SHRIS. MOHAN KUMARAMANGA.-
LAM : The work of the Task Force will not
cover the question of steel prices but only the
question of demand, capacity and production.

\ fsit of Officers of NMDC te Delhf from
Hyderabad

*168 SHRI INDRAJIT GUPTA : Will
the Minister of STEEL AND MINES be
pleased to sta‘e :

(a) whether on various occasions, officers
of National Minera! Development Corporation
had to come to Delhi from Hyderabad ; and

(b) if so, the reasons for the journeys
performed by the various Officers every month
since the QOffice was shifted to Hyderabad ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir.

(b) For attendiog mestings and holding
discussions with various Ministries of the
Government of Indis, like Ministry of Stest
sad Mines, Ministry of Finance, Planning
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Commission and the Railway Board and other
undertakings like Minerals and Metals Trading
Corporation, National Industrial Development
Corporation and Directorate (ieneral of Tech-
nical Development, Chief Controller of Im-
ports and Exports, etc., with which National
Mineral Development Corporation has dealings
and also to attend to other official business,

SHRI INDRAJIT GUPTA : I wanted to
know specifically whether after the shifting of
the offices of the NMDC to Hyderabad —you
may Rlso tell us when it was shifted—a large
number of officers are still having to come
from Hyderabad to Delhi to pursue their dis-
cussions with ail the various Ministries and
agencies which he has mentioned and, if so,
what was the purpose of shifting the offices
from Delhi to Hyderabad at great expense
when all the work of this office has to be done
in consultation with other agencies at Delhi ?

SHRI SHAHNAWAZ KHAN : The office
was shifted to Hyderabad in two batches. The
first batch arrived in Hyderabad on the 2Ist
February 1972 and the second batch on

28th  April 1972, It is true that some-
times officers have to go to Dethi to
hold consultations. There is a directive

from the Cabinet Secretariat that various
corporations which are concentrated in Delhi
should be dispersed. The move of the Nation-
al Mineral Development Corporation to
Hyderabad took place mainly because we felt
that frotn Hyderabad we will be able to con-
trol the various existing projects and new
projects coming up in the South. It is easier
for them from Hyderabad to control projects
in Baila Dilla, Kiriburu, Kumaraswami and
other areas.

SHRI INDRAJIT GUPTA : 1 am aware
of the directive of the Cabinet Secretariat
about dispersal of headquarters of various
corporations. But I would like to know from
the Minister whether, when a specific decision
is taken regarding a particular corporafion
headquarters, the economics of it, the expendi-
ture which will be involved is taken into
account or not and whether he is aware that
the employees of the NMDC headquarters had
objected to this dispersal on the ground that
it would in the long run entail greater expendi-
tore, That is why T wanted to know whether
this was taken into account and whether in
the course of the few months a large number
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to Delhi from Hyderabad does not indicate
that the employecs were justified in the appre-
hensions which they had expressed.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM} : The difficulty which any
Corporation faces outside Dethi in relation to
coming to Delhi to  discuss matters is also
faced by the National Mineral Development
Corporation after being shified 10 Hyderabad,
We had to take into consideration this fact,
and having taken into consideration this fact,
we came to the conclusion that it will be better
from the point of view of functioning of the
Corporation as well as from the general point
of view of dispersal of offices from a  central
place lthe Delhr if the Corporation shifts its
headquarters I think, we are not dissatisfied
with what has happened after that.

SHRI DASARATHA DEB : May 1|
know whether the National Minersl Develop-~
ment Corporation had got their assets in
Faridabad before shifting to Hydeiabad and,
if s0, what has happened to those assets ?

SHRI S. MOHAN KUMARAMANGA-
LAM : The Corporation did have certain
buildings in Faridabad and there was a propo-
sal to sell them. I do not know the present
position.  If the hon. Member puts a separate
Question, 1 will give the details,

SHRI K BALADHANDAYUTHAM :
Will the hon. Minister tell us what is the
cost of shifting the headquarters of the Cor-
poration to Ilyderabad ?

SHRI1 S. MOHAN
LAM :
moment.
for that.

KUMARAMANGA-
I do not have the exact figures at the
A separate question may be put

Moeeting of Indian and Chinese Knvoys at
Warsaw

+

*170. SHRI NAWAL KISHORE
SHARMA :
SHR{ SAMAR QUHA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to siate :

(a) whother a meeting between the. En-

of officers who are constantly having to rush  voys of India and China took place at War-
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saw on the 15th July, 1972 ; and

(b) ifso, the nature of the subjects
discussed at the meeting ?

THE DFEPUTY MINISTIR IN THE
MINISTRY OF FEXTLRNAL AFFAIRS
(SHRI SURENDRA PAL SINGIY) : (a)
and (b). The Chinese Ambassador met the
Indian Ambassador at Warsaw on 14th July,
1972 It was a purely courtesy call and the
conversatton was of a general ndture

SHRI SAMAR GUHA : We aic aware
that in diplomatic relations, the word * cour-
tesy™ has a different meaning. U S A. and
China had so many courtesy calls 1n Warsaw
and we know what is the outcorm:.

I want to know fiom the Gosernment
whether the Government of China has changed
their attitude in wgard to the functions
organised by Indian diplomatic missions 1n
different countrics. whether, they participate
in these diplomatic  functions and  whether,
recently, Mr. Kaul who visited Kathmandu
had a mceting with the Chinese Mission
envoy there.

MR SPEAKER : From Warsaw you
have come to Kathmandu,

SHRI SURENDRA PAL SINGH : As
1 have said, as far as this meeting is concerned
there was nothing in it It was purely a
courtesy call on our Ambassador. They
talked about generalities and no  substantial
matter was discusscd.  As regards the be-
haviour of the Chincse Ainbassador, there has
been a certain change io their attitude, in thesr
behaviour in the Jast two or three ycars and
they have now been behaving according to the
normal diplomatic etiquette.

SHR1 INDRAJIT GUPTA : What is
standing in the way of re-establishing full
diplomatic relations ? The Minister says,
they are behaving according to diplomatic
conventions  Please give us a chance to put
supplementaries on . This chance docs not
come every time,

MR. SPEAKER : This Question is
only about the Warsaw meeting.

SHRI INDRANT GUPTA : This is
about talks laking place between two Govern-
ments,
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MR. SPEAKER :
supplementaries.

1 will allow some

SHR1I SAMAR GUHA The word
“courtesy” has a different meaning in diplo-
matic relations. We know that. Therefore,
just using word ‘‘courtesy’’ does not really
give us any hint of what has happened. In
diplomatic world, courtesy means only forma!
functions, courtesy of secing each other or
meeting each other. It is not a courtesy call
of any nature that came in the papers

In view of the laconic reply given by him
and in view of what he has said that China
has recently changed its attitude towards
attending the functions organised by Indian
diplomauc missions abroad, I would like to
know from the Government whether by taking
advantage of the changed attitude of China
the Government of India has taken any initia-
tive to come to some kind of understanding
with China m the restoration of proper nor-
ma!l relations between India and China.

SHRI SURENDRA PAL SINGH ; Sir,
when I talked about change in their attitude,
1 did not mean change in China's attitude
towards India, 1 mecant the change in the
behaviour of Chinese Ambassadors abroad
They are acting more in conformity with the
normal courtesies which are observed by the
diplomatic corps. As far as China's attitude
towards India is concerned, the position
remains the same. Our relationship with
China are frozen. We have made a number
of proposals to normalise the relations, As
has been said before, there has besn no posi-
tive response from China’s side.

MR. SPEAKER : Weleave it here ; we
pass on to the next Question,

Reopening of Indo-Pak Borders

*171. SHRI K. LAKKAPPA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there is 2  possibility of an
carly reopening of borders between India and
Pakistan ; and

(b) if g0, when the traffic between tiv
two countries would be veswmisd ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR]I SURENDRA PAL SINGH) : (a) and
(b). In accordance with paragraph 3 of the
Simla Agreement, the steps required for resum-
ing travel facilities will be worked out when
delegations of the two countries meet. A
date for this meeting has not yet been fixed.

SHRI K. LAKKAPPA : The Simia Pact
is another milestone in the history of inter-
national politics to establish durable peace in
the sub-continent, To further strengthen the
peace between these two countries and not to
give any handle for beating empty drums by
certain political parties in the country to
create certain situation, may I know whether
Governmeot of India would take further steps
to reopen all relations between Pakistan and
India, and if so, what are the immediate steps
taken and proposed for the meeting which s
likely to take place betweea the delegations of
Pakistan and India ?

SHR]1 SURENDRA PAL SINGH : Asl
have said in my main reply to the question,
a number of steps are to be taken to norma-
lise relations. Under paragraph 3, as the hon,
Member may be aware, in order progressively
to restore and normalise relations between the
two countries step by step, it is agreed that a
number of steps are to be taken : steps shall
be taken to resume communications- postal,
telegraphic, ses, land including border posts
and air links including over-fights ; steps are
to be taken to promote travel facitities and 10
bring about trade cooperation and cooperation
in economic fields and exchanges in the fields
of science and culture  All these things arc
to be given effect to as soon as possible. But
the actual detarls will be worked out by the
two delegations when they meet. The date
for the meeting, as I have said, has not yet
been fixed.,

SHRI K. LAKKAPPA : Under para-
graph 3, steps are to be taken fo resume com-
munications— postal, telegraphic, sea, land
including botder posts and air links including
over flights, May 1 know whether these items
are being covered in the meeting that is
likoly to be held between the delegations of
these two countries ?

SHRISURENDRA PAL SINGH : It is
very difficuit to say at this stago what will be
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the items in the agenda for discussion, but all
these subjects are hikely to be covered,
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MR. SPEAKER : The main question is
about the possibility of an early reopening
of borders between India and Pakistan and if
s0, when the traflic will be resumed. Your
question is not relevant here.
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) : (») Yes,
Sir.
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(b) As a result of geological surveys
conducted by Geological Survey of India,
sizeable deposits of copper, lead-zing, pyrrho-
tite, limestone, phosphorite, gypsum, asbestos,
bentonite und Fuler's earth, clay, mica, talc
and building stones have been found in various
parts of Rajasthan.
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Gold Depozits in Andhra Pradesh

*175. SHRI Y. ESWARA REDDY :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether investigations carried out in
the Ramgir gold 6eld in Anantpur District,
Andhra Piadesh have indicated the possibility
of developing the area into & mine ;

(b) if so, whether any steps are being
taken in this direction ; and

(c) the estimated potential of the gold
deposits in the area 7
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) The investi-
gations carried out by the Geological Survey
of India in the Ramgiri gold field ares of
Andhra Pradesh have indicated putentiality
of the ficld for gold production

{(b) The Bharat Gold Mines Private
Limited have prepared a scheme to recom-
mence operations in the Ramgiti Gold Belt
and have proposed to take up Chinnabhavi
and Jibutil mines first, The scheme is under
examination by the Government,

(c) The reserves estimated by the Geolo-
gical Survey of Inda are of the order of 2.1
lakh tonncs of gold braring ore upto 100
metres. There is likelyhood of 252 lakh
tonnes of gold orc upto a depth of 300
metres.  Further exploration in dctail would
however b2 necessary to have a firmer 1dea of
the potential of the gold deposits in the area.

SHRI'Y. ESWARA REDDY : May 1
know when further investigation will be taken
up and the explorations completed ?

SHRI SHAHNAWAZ KHAN . The hon.
Mecmber probably knows that these are all
very old workings. These mines wete worked by
Ms. John Taylor and Sons from 1906 to 1946
or so ; they worked for a long period, but
they were abandoned. Now the idea is again
to revive the working in those areas, Certain
geological surveys have been done in the last
few ycars. The investigations have revealed
that there are approximately five to six grammes
of gold per tonne in that area and we fejt that
it is workable,

SHRI Y. ESWARA REDDY : A
private company's name is mentioned by the
Minister. What is its role in this connection ?
What has the Bharat Goldmines (Private)
Company to do with this work ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) The hon, Member s
misinformed, The Bharat Goldmines Limited
is a public sector corporation in whick 100
per cent shares are owned by the Government.
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Withdrawal of Pak Complaints from ICAOQ

#163. SHRIG. Y. KRISHNAN :
SHR1 M. M. JOSEPH :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

‘a) whether Pakistan has withdrawn its
complaint from the International Civil Avia-
tion Organisation against the ban on over-
fligh's by Pak planes after an Indian Fokker
Friendship plane was hijacked to Lahore and
blown up ; and

(b) if so, the reaction of Government
thereto and whether India will be fism on its
demand for compensation of the hijacked
plane ?

THE DFPUFY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Docs not arise,

Investigati n of reserves of Minerals along
Kerala and Orissu Coasts

*166, SHRI RAIJDEO SINGH : Wil
the Minister of STEEL AND MINES be
pleas~d to state :

(a) whcther investigations for the reserves
of ilimenite, monasite and other heavy mine-
rais have been carried out along with Kerala
and Or1ssa coasts ;

(b) if so, tiie rosult of the investigation ;
and

(c) whether the investigations will be
followed up or extended to other coastal
States ?

THE MINISTER OF STEEL AND
MINES (SHRI S, MOHAN KUMARA-
MANGALAM) : (a) and (b). The Atomic
Minerals Division of the Department of
Atomic Energy has been carrying out 'surveys
in the coastal regions of Kerala since 1933-54
and in the coastai regions of Orlsaa since 1969
for the asacssment of the illmenite, monazite
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and other heavy mineral reserves. The investls
gations are still in progress. This work is of
a continuous hature and is being undertaken
on a year to year basis as a part of the field
investigations of the Atom:c Minerals Division.
since the coastal sands are unstable in nature
and requite to be rcassessed over a period of
time,

(¢) Yes, Sir.
Piling up of Coke in Jharia Cosl Fields

*173. SHRI JHARKHANDE RAI:
Will the Munister of STELL AND MINES be
pleased 10 state :

(a) whether coke worth rupees three
crores is lying at the pitheads and bec-hive
plant sites in Jharia coal fields owing to wagon
shortage ;

(b) whether continued stacking is damag-
ing the quality of the coke ; and

(¢) if so, the steps taken to clcar the
piled up stocks ?
THE MINISTER OF STEEL AND

MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). Yes, Sir.

(c) Railways, who are the main carniers
of coal/coke, are taking steps to improve the
availability of wagons. Besides, to meet the
demand of consumers located at short distance,
transport of coal/coke by road is bheing
encouraged.

Indo-Balgarian Talks

*174, SHRIE. V VIKHE PATIL :
SHRI M, S, SANJEEVI RAO:

Wil the Minigter of
AFFAIRS be pleased to state :

EXTERNAL

{a) whether an Indian Delegation recently
visited Bulgana and had talks regarding the
develppment in the Indian sub continent and
‘coeoperation at the United Nations ; and

(b) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ; (a)
Yes, Sis,
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(b) The discussions showed close simila-
rity of views of the two sides on the matters
discussed, Both sides agreed on  the useful-
ness of such discussions and decided 10 have
similar consultation from time to time on
questions of mutual mterest,

Strike by Kanpur Textile Workers
*176. SHRIS. M. BANERJEE :

SHRI B. K. DASCHOW-
DHURY :

Will the Mnister of LABOUR AND
REHABILITATION be pleased to state :

(2) whether the Textile workers of Kanpur
went on a day's token strike on the 17th July,
1972 demanding wage increase and Interim
rehief ;

(b) if so, whether any step is being taken
to intervene in the matter ; and

(c) whether the Central Labour machi-
nery will also try to help the State Labour
Machinery to persuade the mill owners to
come to a reasonable settlement ?

THE MINISTFR OF LABOUR AND
REHABILITATION (SHRT R K KHADIL-
KAR) : (a) According to the information
recetved from  the Government of Udtar
Pradesh, wotkers of ten textile units went on
one day's token sirike on 17th July, 1972,

(b) and (c). The matier fulls in the State
sphere. It is understood, however, that the
State Government intends convemng a tripar-
trte conference to discuss the demands of the
workers,

Loss in Coal Production in West Bengal
Collicries due to Power Crisis

*177. SHRI JYOTIRMOY BOSU :
Will the Minister of STEEL. AND MINES
be pleased to state :

(a) whether coal production in West
Bengal collieries has been adversely affected
by acute power crisis ;

(b) if so, the extent of loss in physical
and financial terms ; and

(c) the steps, if any, taken to meet the
situation ?
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THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) Yes, Sir,

(b) As the power crisis is still continuing,
the extent of the loss is yet to be assessed.

(c) The matier was taken up with the
authorities concerned 10 avoid load shedding
and power tripping in future as far as possible.

Setting up a Steel Plant in Kerala

*170. SHRIC. K. CHANDRAPPAN :
Will the Minister of STEEL AND MINES
be pleased to refer to the reply given to Star-
red Question No. 984 on the 25th May, 1972
regarding seiting up of a steel plant in Kerala
and state :

(a) whether the Geological Survey of
Indsa’s investigation on the iron-ore deposits
in Kerala has been completed ;

(b) if not, the time by which it 1s expec-
ted to be completed ; and

{c) whether Government proposc to set
up a Steel Plant in Kerala during the Fifth
Plan period ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) No, Sir.

(b) The investigations are expected to be
completed some time after the field season
1972-73,

(c) A view can be taken on any inwvest-
ment proposal only afier the proved reserves
of iron ore and their specifications are
known,

Exploltation of Iron Ore Deposits jn Bibar

*179. KUMARI KAMLA KUMARI :
Wilt the Minister of STEEL AND MINES be
pleased to state :

(a) whether huge quantity of iron ore
has been found in Palamau District (Bihar) ;
and

(b) if s0, the main fentures of the survey
report and the steps Government proposs o
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take to exploit the unutitised ores ?

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANCGALAM) : (a) and (b). The Geologi-
cal Survey of India mapped the Palamau area
in 1940 and conducted geophysical investiga-
tions in 1947, According to its report, beds of
magnetite associated with hematite ore are
known 1o occur on the top of the hillocks in
the Palamau area. The main ore body is
stated to be more or less massive magnetite,
The estimated reserves are reported to be of
the order of 3 to 4 lakh tonnes.

The deposits are already being worked by
private parties for supply mainly to various
coal washeries.

Cost Estimates of KhetrI Copper Project

*180 SHRI FATESINGHRAO GAEK-
WAD : Will the Minister of STFEL AND
MINES be pleased to state;

{a) whether the cost estimates of the
Khetr: Copper Project has swelled to five times
the original cost estimates ;

(b) if so, the reasons therefor and if not,
the comparative figures thereof ; and

{c) the ex ent to which the increased cost
estimates are attributable to the strikes by the
fabour in that project, and the steps Govern-
ment propose to {ake to resolve the labour
disputes ?

THE MINISTER OF STEElL. AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). The original
cost estimate prepared for the Khetri Copper
Project by a U.S. Consultant firm in 1962 was
Re. 22,44 crores which envisaged setting up of
a Smelter Plant of the capacity of 21,000 tonnes
of electrolytic copper per annum, In 1966, the
scope of the Project was revised which provided
for production of 31,000 tonnes of electrolytic
Copper per annum and 600 tonnes of Sul-
phuric Acid per day to be utihized for the
production of 1,94,000 tonnes of Triple Super-
Phosphate fertilizer. According to the Detai-
led cost estimates of Khetri Copper Project
prepared in 1968 by the Company for the
expanded project construction obst was esti-
mated at about Re, 93 vrores. These cost
estimmtes were reviewed fw  March, 1972 and
the revised cost of completion of the Project
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is now estimated at about Rs. 115 crores.
These revised estimates are under the scrutiny
of the Government. The upward revision in
the cost estimates as compared to the original
estimate is mainly due to the following rea-
sons i~

(i) The scope of the project was subs-
tantially increased from the original
plan of producing 21,000 tonnes of
electrolytic copper from Khetri Mine
to the present provision of producing
31,000 tonnes of electrolytic copper
from Khetri and Kolithan Mines and
600 tonnes of sulphuric acid 1o be
utthzed for production of 1,94 000
tonnes of Triple Super Phosphate
fertilizer, This 15 bound to be re-
flected in the cost estimates,

(ii) It became necessary to revise the
earhicr mining scheme to ensure that
the mune production at the stipulated
rates can be achieved as per time
schedule. This necessitated additional
mine opecnings and additional mining
equipment for mechamised mining ;

In the cost of Plants, the earlier esti-
mates were based on  preliminary
process decign, particularly tn  the
case of Smelier and Refinery. With
the completion ol the Detailed design-
ing, additional equipment not inclu-
ded in the earhier cstimates had to he
provided for in order to meet the
process requircnients.,

(iii}

A part of the increase is also due to
general escalation in the prices of
equipment, material and scrvices over
the last 4 ycars ; and

(iv)

The delay of about 2 years in the
completion of the Project has also
resulted m additional  expenditure on
supervision, elc

(v)

(¢) It is not possible to give any precise
information regarding the extent to  which the
increase in cost estimates is attributable 1o the
strikes by the labour at the Project. It may
however, be stated that the strike in October/
November, 1970 delayed the mine construction
programme by about one month and civil cons-
truction programme by about a fortnight, The
strike which began on 11th July, 1972 besic!cs
resulting in delay in the Project construction
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work, is also causing a Joss of 1000 tonnes of
copper ore production per day.

Whenever labour disputes could not be
resolved by bilateral talks normal conciliation
proceedings are resosted to. So faras the
strike which began on 11th July is concerned,
the disputes have been referred for adjudica-
tion by both the Central Government and
State Government of Rajasthan,

Retirement of over-aged Staff in Hindastan

Copper Limited
1601. SHRI SWARAN SINGH
SOKHI : Will the Minister of STEEL AND

MINES be pleased to state.

(a) the action Government propose to
take for the retirement of over-aged officers
and staff of the Hindustan Copper Limited
Ghatsila, Bihar, numbering over 250 ; and

(b) how Government propose to fill up
the vacancies so created by employiog focal
people, who are qualified tor such posts or by
outsiders ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) On 16.11.1970,
Indian Copper Corporation, spplied to the
Certifying Officer, Industrial (Standing O:ders)
Act requesting for the modification of their
works Standing Orders by adding new Clause
9 A rclating to  Retirement. Indian Copper
Corpora'ion had suggested the retirement  age
to be S8 years. However, the Certifying
Ofticer, Industrial Tribunal, Patna, fixed the
age of rcurement as 60 ycars and the Standing
Orders were modified accordingly. Some
Unions as well as some employees of the Com-
pany objected to this and have filed appeals
with the Industrial Tribunal, Patna. The
matter is pending with the Industrial Tribunal
and no decision has been taken

{d) Docs not arise.

Salaries of Officers o'f Hindustan Copper
Limited

1602. SHRI SWARAN SINGH SOKH]I :
Wilt the Minister of STEEL AND MINES
be pleased to state the action Government
propose to take against salaries of the m
and staff of Hindustan Copper Lirhited,
Ghatsila, Bihar enhanced by the Uniligm

3
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Copper Corporation sometime before the take
over of the Plant and to reduce the salaries
above Rs. 2000/ ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : As far as known
to the Government, the previous management
of the Undertaking of Indian Copper Corpo-
ration Limited, had not enhanced the salaries
of the officers and stafl working at Ghatsila
just before the Undertaking was taken over
by the Government. At present there isno
proposal to fix the ceiling of Rs. 2000/- on the
salaries of the employees of the Undertaking
of the Indian Copper Corporation Limited.
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(7) wa% fawg ; wwaTg A ag
& oo & wr fagmT & 7

wy sie ganla s (s s &
wifeswe) @ (%) & (n). quar wfEa
fafy sifqfaai grer wva & w1 A R
qF AQT-qAT ANT FY AT 9T 7@ & ACHAN

Ay 1AM § o

1605. =t war awer Afra a7
gy R WA HAEY 3z a9l 3y O
Furfr ;

(%) wem wxw 7 @rdr A1 Ay frady
pagr 3w YA gafra quan
T Pty T warnFEr ue fom 3, s

(=) 9% %y emfaa aar i
grarQ =fga Aot @A A grE-gaT
g frar & 7

Yo T wm wenwm ¥ Twew sat
(st mgrew &) (F) T ().
aEwrd oEfar A @ @ sl owrey
€1 O AT 9TF 9T FE; A

Bangladesh Refugees in I astern States

1606 SHRI ROBIN KAKOTI : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether there are still a large num-
ber of Bangladesh refugees in Aysam, Megha-
laya and Tripura ;

(b) if so, the number of such refugees
State-wise ; and

(c) the steps taken to send them to
Bangladesh ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) to (c). No, Sir. All camp rclugees
it the States of Assam, Meghalaya and Tri-
purs have been repatriated to Bangladesh.
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As regards non-camp refugees, that is those
who were staying with their friends and rela-
tives, most of them have also returned to
Bangladesh on their own. Isolated cases, as
and when detected, are dealt with by the State
Governments in accordance with the provisions
of the Foreigners' Act, 1946,

Aslan-African Legal Consultative Committee

1607. PROF. NARAIN CHAND
PARASHAR : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) the names of the Members of the
Indian team which participated in the 13th
Session of the Asian African Legal Consultative
Committee in January, 1972 ;

(b) whether any identity of views was
noticed in the discussion on the “Law of Sea™
especially with reference 1o points  like the
breadth of territorial waters and limits of
fishery zone ; and

(c) 1if so, the names of the countries
holding views similar to those of India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Indian Delegation to the 13th Session of the
Asian-African Legal Consuitative Committee
held at Lagos (Nigeria) in January 1972 was
composed of the following :

1. Shri Niren De,
Attorney General of India,
(Leader)

o

Dr. 8. P, Jagola,

Director,

Legal & Treaties Division,
Ministry of External
Affairs (Alternate leader)

3. Shri C. V. Ranganathan,
First Secretary,
Permanent Mission of India
to the United Nations,
New York {Adviser).

4. Shri V N. Nagaraja,
Joint Commissioner,
Ministry of Irrigation and
Power (Adviser).
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5. Shn K L. Sarma,
Law Officer,
Legal and Treaties Division,
Mmustry of External
Affairs {Adviser)

{(b) and (c). The Indian wiew that the
breadth of territonal waters should be 12
nautical miles measured from the appropnate
basehne and that an exclusive fishery zone
should be cstablished outside the territonal
waters to protect the fishery interests of coastal
States, found support among several Asian-
African countries, including Ceylon, Kenya
and Tanzania,

Grant of Citizenship to Persons of

Goan Origin
1608 PROF NARAIN CHAND PARA-
SHAR : Wil the Minister of EXTERNAL

AFFAIRS be pleased to state

(a) the number and the names of persons
of Goan origin who failed to surrender therr
foreign passports within the stipulated pertod
and from whom applications for the grant of
indian citizenship have been received

(b) whether all of them have been granted
Indian citizenship , and

(c) the number and names of those whose
cases have not been decided so far ?

THE DELPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFI'AIRS
(SHRI SURENDRA PAL SINGH) . (a) to
(¢). The required information 1s being
collected and will be laid on the Table of the
House when available

Proto-type Schemes for Iron Ore Miners

1609 PROF, NARAIN CHAND PARA-
SHAR . Will the Minister of LABOUR AND
REHABILITATION be pleased to state .

(a) whether certain  Proto-type schemes
recommended by the Committee for develop-
ment of proto-type schemes for the benefit of
won ore miners are pending for approval with
Sovernment ; snd

(b) if s, the period by which the 6nal
decision would be taken in this matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
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KAR): (a) Only one such scheme is under
the consideration of Government,

(b) A decision 1s likly to be taken soon.

Central  Caltural Committee

1610  PROT NARAIN CHAND PARA-
SHAR Will the Miniter of EXTERNAL
AFFAIRS be pleased to state

(w) whether a Central Cultural Commuttee
has becn set up by the Government of India
to review and regufute the activities of the
foreign Cultural Centres 1n India ,

(b) if s0, the namies of the Members of
this committee , and

(¢) the datz on which 3t wos constifuted

THE DIPULY MINISTER IN THP
MINISTRY Ol IXIERNAI AFLAIRS
(SHRE SURE NDRA PAL SINGH)  (a) Yes,
Sir

(b) The Commuttec omprises of the
Foreign Secretary, Lducation Secretary, liome
Secretary, Additional Secretary  Department
of Economue AHatrs, Additiony  Secretary,
Department of Expenditure and a represcnta-
tive of the ICCR

(¢} The Commuttee was constituted on the
10th September, 1971

Export of Iron Ore from Bailladila Minces

1611 SHRI MARIAND SINGH OF
REWA  Will the Mimister of SILLL AND
MINE S be pleased to state

(a) the quantum of Iron Ore mined out of
Bailladila mnes in  Madhya Pradesh m
197]-72 and the extent of export out of that
ore to Japan , and

{b) the amount of forcign exchange %0
carned ?

THE MINISTER OF STATE INTHE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) (a)and (b). The
production during 1971-72, from Buiadils
1ron ore mines (Deposit No. 14) 1n Madhys
Pradesh, was 37 60 lukh tontes, out of which
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36.46 lakh tonnes was cxported to Japan}
thereby earning foreign exchange to the extent
of Rs. 2545 lakes,

Drinking Water and Other Facilities for
Ceal Field Workers In Assam and
Meghalaya

1612, SHRI ROBIN KAKOTI : Wil
the Mimster of LABOUR AND REHABI-
LITATION be pleased to state the number of
schemes which were completed by the Coal
Mines Welfare Organisations for providing
facilities such as drinking water etc. for the
various coal field workets of Assam and
Meghalaya State during the last threc years
and the amount spent during the period ?

THE MINISTER OF LABOUR AND
REUABILITATION (SHRI R K. KHADIL-

KAR) : The information is bcing collected
and will bc laid on the Table of the
House.

Violation of Coal Mines Regulations Act
by Mines Owners in Assam, Mcghalaya
and Nagaland

1613 SHRI ROBIN KAKOTL : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether majority of coal mine owners
in Assam, Mcghalaya and Nogaland are
violating continuously the Mines Regulation
Act;

{b) if so, the number and names of such
minc owners who violated the Mines Act
during the last thice years ; and

(c) the action taken against them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (u) to (c). The information is being
collected and will be laid on the Table of the
Sabha in due course.

Benefits from Coal Workers Wclfare Fund
to Coal Fleld Workers in Assam

1614 SHRI ROBIN KAKOTI: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state !

() whether coal ficld workets of Asam
wre not getting any benefit from the Coal
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Workers Welfare Fund for years ; and

(b) if so, the reasons thercof ?

THE MINISTER OF 1ABOUR AND
REHABILITATION (SHRI R. K, KHADIL-
KAR) : (a) The workers of ihe Assam Coal-
fizld are getting the benefitls of welfare
measures implemented by the Welfare Fund n
that Coal-fleld.

{b) Does not arise.

Distribution of Iron and Sicel to Rolling Mills
in Assam

1615. SHRI ROBIN KAKOTI Wiil
the Minister of STEEL, AND MINFS be
pleased to state :

(2) the total quanuty of non and steel
(p'g won and scrap iron) supplicd to the
various Roiling Mills 1n Assam during the
last three ycars, mill-wise and year-wise ;
and

{b) the productions made by them during
the above pertod with the material supplicd ?

THE MINISTLR OF STATL IN THE
MINISTRY OF STEEI AND MINLS (SHRI
SHAHNAWAZ KHAN) : {a) and (b), The
information is being collected and will be laid
on the Table of the House.

lLong term gains carned by
Coking Coal Mincs

1616. PROF. NARAIN CHAND PARA-
SHAR : Will the Mimster of STEFL AND
MINES be pleased to state :

(a) whether the attention of Government
has been drewn to any cases of Coling Coal
mines where the owners have sacrificed uny
or all of their profits in the last 2/3 years for
carning long term gains ; and

(b) the number of such cases brought to
the notice of Government, the names of the
Coking Coal mines, losses suffered and profits
sacrificed and the particulars of the long term
gains earned by them ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR1
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SHAHNAWAZ KHAN): (a) and (b). The
owners of Khas Dharmaband Colliery had
sometimes ago submitted a note to the
Government  setting forth their views on
compensation in which they had alleged that
they had suffercd a loss of Rs. 4.5 to 5 lakhs
upto March, 1971, on account of Jong term
consideration and for the sake of scientific
development,

Expansion of Durgapur Steel Piant

1617. SHRI M. S. SIVASAMY : Will
the Minister of STEEL AND MINES be
plcased to state :

(a) whether Government have iaken any
steps for the expansion of Durgipur Stecl
Plant as desired by the West Bengal Govern-~
ment : and

(b) if so, thc main featurcs thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES {SHRI
SHAHNAWAZ KHAN) : (a) and (b). The
question of expansion of Durgapur Steel Plant
is under examination and a decision will be
taken as soon as possible.

Making of Stcel from Super Fine Dust

1618. SHRI CHANDRA SEKHAR
SINGH : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether our steel experts have exami-
ned the feasibility of using metal dust to make
more steel, on the basis of a method developed
at the Metallurgy College, Cardiff (Wales),
England, which mvolves the use of dust,
accruing at Steel Works, to bind the low-grade
steel ores into half inch pellets, which are then
fed back into the blast furnaces ; and

(b) if not, whether Government would
examine the feasibility of making more steel
from the super fine dusts, in view of steel
shortage in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR!
SHAHNAWAZ KHAN): (a) and (b),
Government are not aware of the specific
method “involving use of dust accruing at
Stee! Works” stated to have been developed
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at the Metallurgy College, Cardiff (Wales),
England. Details of the same are being ascer-
tained.

Use of sinter ore burden with improved
productivity of blast furnaces is an accepted
and widely used method which has also been
adopied in all our steel plants except Indian
Iron and Steel Co. Ltd Sinter utilises iron
ore fines, flue dust from blast furnaces.
limestone chips of smaller sizes, millscale and
coke breeze, which are, exceptfor iron ore
fines, waste products in a steel plant.

The other method of ore preparation for
blast furnaces i~ pelictisation, which is based
on iron ore fines and bluc dust, which arise
during run-of-muine operation of an iron ore
mine. Blue dust 15 not usable in sintering,
but can be utitised for pelietisation. About
0.5 miltion tonnes of pellets are  being expor-
ted annually from Goa, TISCO have installed
a Pelictisation Plant of 0.9 million tonnes
capacity. A vizeable programme for aug-
menting capacity for pellets is under conside-
ration.

Filling up the Posts in Undertuhings under
Mignistry of Steel and Mines

1619 SHRI AMBESH : Will the Minis-
ter of STEEL. AND MINES be pleased to
refer to the reply given to Unstarred Question
No 6663 on the 18 May, 1972 regarding filling
up of posts in Undertakings under Ministry
of Stcel and Mines and state whether the
requisite information has since been collected ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI1
SHAHNAWAZ KHAN) : Yes, Sir, The
requisite informatijon relating to Public Sector
Undertakings under the Ministry of Steel and
Mines is given in the Statement laid on the
Table of the House. [Placed in Library.
See No. LT-3342(72].

S. C. and S. T. Employees in Ministry of
Labour and Rebabilitation

1620. SHRI AMBESH : Will the Mianis-
ter of LABOUR AND REHABILITATION

be picused to state :

(a) the n%mbar of Class I, II, III and
IV posts in his Ministry Department-wise ;
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(b) the number of Scheduled Castes and
Scheduled Tribes *mployees out of the above ;
and

(c) the number of posts, category-wise,
referred to him to convert the same into gene-
ral vacancies in the last three years for want
of Scheduled Caste and Scheduled Tribes
candidates ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (¢’, The required information
is being collected and will be laid on the table
of the Sabha in due course.

Conversion of Reserved Vacancies into General
YV acancics in Ministry of External Affairs

1621, SHRI AMBESH : Will the Minis-
ter of EXTERNAL AFFAIRS be plcased to
state :

(a) the number of posts in Class 1, I,
11 and 1V services in Ministry of External
Affairs referred to  him to convert the same,
category-wise, Into general vacancies in the
last three years for want of Scheduled Trbe
candidates ; and

(b) the posts out of the above exempted
by the Union Public Service Commission
Consultation Exempuion Regulations, 1958 for
direct recruitment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Nil.

(b) Does not arise.

Lack of Safety Precautions in Coal Mines
In Bihar

1622. SHRI R. N. SHARMA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government have received
any reports from the Central Government's
Officers-in-charge of Mining Safety about the
lack of Safety precautions in mines in Bihar
run by private individuals ;

(by if so, the action taken thereon ; and

(¢) if not, whether Government propose
1o call for reports therelrom ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). As required under sub-
section (5) of Section 22 of the Mines Act,
1952, the Director General of Mines Safety
has been sending from time to time, copics of
notices issued by him under Sections 22(1), 22
(1A) and 22(3) of the Act indicating to the
concerned managements for rectifications of
the serious defects and contravention of Coal
Mines Regulations by mines, which include
coal mines in Bihar owned by private indivi-
duals also Follow up action in respect of such
matlers is taken by the Director General of
Munes Safety.

(c) Does not arise,

Cases of Violation of Mines Act in Coal
Mines in Bihar

1623 SHRI R. N SHARMA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of cases of violations of
Mines Act in Coal Mines of Bihar which have
comc to the notice of Government during
1971-72 ;

(b) the number of prosecutions launched
and the outcome thereof ; and

(c) whether any other action has also
been taken in the matter ; if so, the nature
thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) 23,986 wviolations of the Mines
Act, 1952 were detected during 1971-72,

(b) For setious violations, 44 cases were
filed during 1971-72 out of which 40 cases are
pending, two ended in conviction and two in
acquittal.

(c) For dangerous conditions in  mines
27 orders prohibiting working in mines under
Section 22(3) of the Mines Act and for protec-
tive measures 23 and 7 orders respectively
under Sections 22(1) and 22(1XA) of the Act
were also issue during the period.

Working Conditions in Kedla and
Caonl Mines of Rikar Tharkand

1626. SHRIR. N, SHARMA : Will the
Minister of LABOUR AND REHABILITA.
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TION be pleased to state :

(a) whether Government arc aware of
the appaliing working conditions in Kedla and
Jharkand coal mines of Bihar ;

(b) whether he proposes to visit the
mincs to study the working conditions there ;
and

(c) if not, the rcasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (¢) There are 45 working
coal mines in Kedla and Jhaikand area which
are bemng worked by different managing con-
tractors and about 7,000 persons are employed
daily. All these units are having only open-
cast workings. The Director General of Mines
Safety is taking suitable action to ensure that
the persons empluyed are not endangered and
that the other provisions of law are complied
with  During inspections by officers of Direc-
torate General of Mines Safety dangerous
woiking conditions were detected and  others
under Section 22{3) of the Mines Act have
been issued in respect of 23 units and employ-
ment of persons for coal production prohibited
till workings are made safe in accordance
with the regulations,

Provision of Boots and Helmets for Coal
Miners in Kedla and Jharkand
C'oal Mincs of Bihar

1625 SHRIR. N SHARMA : Wili the
Minister oo LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether under the safety regulations
in force coal miners are required to be provi-
ded with boots and helmets ;

(b) if so, whether boots and helmets are
provided in the Kedla and Jharkand coal
mings of Bihar ; and

(¢) if not, the action taken by Govern-
ment in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : (a) Yes

(b) No.
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(c) The owners who are mansging con-
tractors of Kedla and Jharkhand coal mines
have been asked to provide boots and helmets
to the workers

Wages of Coal Miners in Kedla and Jharkand
Coal Mines in Bihar

1626 SHRI R N. SHARMA : Wiil
the Miister of LABOUR AND RFHABILI-
TATION be pleased to state :

(a) the minimum wage of a coal miner of
Kedla-Jharkand region of Bihar as prescribed
under the law and as actually given to him ;

(b) whether Government are aware that
there are no arrangements to weigh the coal
10 these mines for the puipose of making
payment on piece-rate basis ;

(¢) whether Government are aware that
the workers are paid much less on  piece-rate
basis than what they are entitled to due to
lach of weighing arrungements ; and

(d) if so, Government's reaction thereto ?

THE MINISTFR OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) There is no minimum rate pres-
cribed under Jaw for workmen in coal mines.
The prevailing basic rates for quarry miners
and pick miners 1n these mines are Rs. §/- and
Rs. 6/- per 50 Cft. respectively, As regards
the Varniable Dearness Allowance, there are 42
managing contractors working in the two
collieries in addition to one block being run
by the Receiver directly. The Variable Dear-
ness Allowance is being paid at Rs, 2.13 by
five managing contractors and the Receiver
while the two managing contractors are paying
at a lower rate of Rs 162 and Rs. 1.77. The
managing contractors pay wages to the workers
employed for removal of overburden at Rs.
5.40 for earth cutting, Rs. 7 50 for carth fire
clay aud soft stone cutting and Rs, 1080 for
haid stone cutting for 100 cft. in both the
collieries,

(b) Payments to piecerated quarry
mincrs and pick miners 8re made on measure-
ments and not on weighment,

(c)and (d). No complaint has
yeceived from woikers
weighing arrangements.

been
regarding lack of
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Agreement for Economic Cooperation with
Yugoslavia

1627, SHRI DINESH SINGH : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state

(a) whether an agrecement for economic
cooperation exists with Yugoslavia ; and

(b) if so, the specific projects which have
been set up so far under this agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Economic relations between India and  Yugos-
lavia are guided by the Trade and Payments
Agreement 1962 and the Trade Expansion and
Bconomic Cocperation Agreement  among
India, Yugoslavia and Arab Republic of

Egypt.

(b) Some projects on electronic equip-
ment have been identified to be set up under
the Tripartite Agreement among India, Yugos-
lavia and Arab Republic of Egypt. However,
the projects are not yet finalised.

Agreement for Economic Coopceration
with Iran

1628. SHRI DINESIH SINGH : Wil the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether an agreement for economic
co-operation exists with Iran ; and

(b) if so, the specific projects which have
been set up so far under this agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes
sir. Thc Indo-Iran Joint Commission on
economic, trade and technical cooperation
was set up in January, 196% through exchange

of letters.

(b) The following industrial projects, both
in the private and public sector in India and
Iran, have been set up so far :

1, A unit for manufacture of auto-
mobile spare parts has gone into pro-
duction,
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2, An Indian businessman who is
resident of Iran has set up a factory
for manufacture of electric cables
under licence from PHILCO an Indiac
concern.

3, National Iranian Qil Company has
participated in the setting up of the
Madras refinery.

4. ONGC is partnering with IMINOCO
of Iran for the exploration of off-
shore oil ; one of the fields named
“Roustom Oil Field” was declared
commercial in 1967 68.

5. National Industrial Development
Corporation has helped Government
of Iran in setting up a similar orga-
nisation in that country.

6.  Engineers India Limited is providing
technical know-how to an Italian
firm in the establisment of an oil
refinery in Iran,

Agreement with Sri Lanka for
Economic Corporation

1629. SHRI DINESH SINGH : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether an agreement for economic
co-operation exists with Sri Lanka : and

(b) if so, the specific projects which have
been set up so far under the agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Various proposals for economic co-
operation are under consideration but no
specific project has so far been set up under
the agreement., In the field of industrial
development, feasibility studies for five ingus-
tries, viz. graphite based industries, rubber
based industries, glass industry, manufacture
of refractories and mica industry bave been
conducted by the Indian consultants,

Indo Egyptian Economic Agreement

1630. SHRI DINESH SINGH : Will the
Minister of EXTERNAL AFFAIRS be
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pleased to state :

(a) whether an agreement for economic
cooperation exists with Egypt ; and

(b) if so, the specific projects which have
been set up so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) There
is no bilateral agreement on economic coopera-
tion with Egypt but there is a Tripartite
Agreement on Trade Expansion and Economic
Cooperation between India. Egypt and Yugo-
slavia.

(b) No specific project has so far been
set up with Egypt under the Tripartite Agree-
ment,

Report by UN. Committee for Development
Plaoning on Joboriented Economic Policy
of Developing Countries

1631. SHRI C. T. DHANDAPANI :
SHRI GIRIDHAR GOMANGD :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether U.N, Committee for Develop-
ment Planning has stated that jobs for the
unemployed and a minimum income to assure
decent living standard must become the over-
riding objective of econmic policy of the
developing countries ;

(b) if so, whether India has examined the
report : and

(c) If so, other points mentioned in the
report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
United Nations Committee for Development
Planning, in its report of the 8th Session,
which was held from 10th to 20th April, 1972,
concentrated mainly on various aspec's
connected with mass-poverty and unemplov-
ment, The Committee has pointed out that
the aim, in the case of developing countries,
should be to link up mobilisation of idle
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labour as far as possible with mecasures for
increasing production and, even more, for
raising the rate of accumulation. The Com-
mittee lays stress on the elimination of un-
employment and under-emploment in develop-
ing countries.

(b) Yes, Sir.

(c) The weynote of the report of the
Committee on Devcloping Planning is the
urgency of finding solutions to problems of
mass poverty, The Committee’s deliberations
on employment policy and the strategy against -

poverty, ecxpressed as they are in general
terms, Jay emphasis on transformation of

institutional framework, promotion of labour
incentive techniques, policies relating to re-
duction in income disparities, shiflts in
product-mix in favour of goods of mass-
consumption, public construction programmes
to absorb uncmployed labour, etc. In addi-
tion, the Committce has observed (i) that
developing countries must move their poverty
reduction and employment goals from the
periphery towards the centre of development
plans; (ii) that they must become as con-
cerned with income and output distribution
as with income and output generation ; and
(iii) section of the population whose consump-
tion standards do not meet a minimum
level of living, consistent with human dignity.
should be identified.

Impleinentation of West Bengal
Jute Agreement

1632, SHRI MOHAMMAD ISMAIL ;:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether some jute mill-owners out-
side West Bengal have not yet implemented
the West Bengal jute agreement ;

(b) if so, the steps taken by Government
to persuade the employcrs to give effect to the
agreement ; and

(b) the names of the factories outside
West Bengal which have not implemented the
agreement fully ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): a) to (c¢). Presumbly the reference
is to the Jute Agreement signed by the parties
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before the Joint Labour Commissioner, West
Bengal on May 7, 1972, The matter falls in
the State sphere. According to available
information, the Agreement provides that it
will be applicable to workers employed in the
jute mills in West Bengal only. The question
of its implementation by the jute mills in
other States, would be a matter for the parties
to take up with the State Industrial Relations
Machinery concerned.

Execution of Sale Deeds for Houses Built
for Displaced Persons fiom Pakistan

1633. SHRI SAT PAL KAPUR : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state ;

(a) the total number, location and other
particulars of houses in colonics which were
built fer displaced persons from Pakistan
throughout the country State-wise, in respect
of which the sale deeds have not been executed
so far and the reasons therefor ;

(b) whether there are certain houses in
respect of which the total cost was adjusted
towards claims but the sale deeds have not
so far been executed as the actual owner is
not traceable, if so, the particulars of such
houses and the names of the persons who are
paying house-tax etc., for such houses with
authority under which they are doing so;
and

(c) the steps proposed to be taken by
Goveinment in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) to (¢). The Government of India
had constructed a large number of colonies for
the rchabilitation of displaced persons from
West Pakistan in various States and Union
Territories, apart from the allotment of resi-
dential plots to the displaced persons. The
total number of sach houses/tenements/shops
e'c. constructed for and by the displaced
persons from We«t Pakistan was over twe
lakhs and twenty thousand. In pursuance
of the policy of the Government to wind up
the Settlement Organisation, financial and
administrative arrangements have been con-
clude with some State Governments in respect
of undisposed Government Built Properties in
accordance with the provisions of the D.P.
(C&R) Act, 1954 and records have also been
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transferred to the State Governments. The
information required by the Hon’ble Member
will have to be collected from the field agencies
and State Governments etc. The information
apart from being voluminous will require
considerable time for collection. The time
and labour involved in collecting the data will
not be commensurate with the results likely to
be achieved.

However efforts are being made to finalise
the sale deeds as early as possible.

Placing of Memorial Plaques in Connection
with Celebration of Indian Independence

1634. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether in view of the renewed good
neighbourly relations being established with
Pakistan, Government will take steps for cele-
bration of 25th year of Indian Independence
by placing memorial plaques at places like
Lahore, Peshawar and Karachi related with
historic events of our national struggle ; and

(b) whether Bangladesh Government will
also be requested to have plaques at places
llke Chittagong, Commilla, Dacca, Rajshahi
and other jails associated with memories of
national struggle and martyrdom of many
revolutionaries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) This
matter will be considered at the appropriate
time.

(b) The matter is under consideration.

Decision of International Court on Sky-
jacking of an Indian Airliner to Lahore

1635. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the International Court has
since decided the case between India and
Pakistan over the skyjacking of an Indian Air-
liner to Lahore ; and

(b) if so, the decision of the Court and
the reaction of Government thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :(a) No,
Sir.

(b) Does not arise.
Consumer Prjce Index of Industrial Workers

1636 SHRI JYOTIRMOY BOSU * Will
the Munister of LABOUR AND REHABILI-
TATION be pleased to state :

(s) whether Government are aware that
the consumer price index for industrial workers
has been registering an upward trend 1n March
and April, 1972 ;

(b)
and

if so, the main features thereof :

(¢) whether Government propose to do
anything, to check this continuing upward
swing in prices ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Yes.

(b) The rise was mostly due to rise in
prices of cereals, puises, oils, milk, sugar and
vegetables.

{¢) The Government has been operating
a public distribution system in order to ensure
adequate supply of major foodgrains and sugar
at reasonable prices, In view of the recent
pressure on the prices of food articles the
State Governments have been advised to open
as many fair price shops, both in urban and
rural areas, as necessary, The gquestion of
extending the public distribution system to
some other essential commodities is also under
examination.

U.8,-Soviet Pact

1637. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(8) whether Government have made a.
study of the pact between Russia and U S A.
in regard to restrictions on making and use o
nuclear weapons ;
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(b) whether Russia and U.S.A informed

India about the objectives and other features
of the pact ; and

{c) If so, the facts thereabout ?
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c). We have been informed in a
general way that the Apgreements are in the
nature of a first step in  curbing the nuclear
arms race between the two countries,

Constraction of Mahendra lNaﬁmI Highway

in Nepal
1638. SHRIMATI SAVITRI SHYAM :
SHRI NAWAL  KISHORE
SHARMA :
will the Mister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether an agreement between the
Government of Nepal and India has been
reached rccently to construct Mahendra
National Highway 1n Nepal ;

(b) if so, the total length of the High-
way and the extent to which it is to be cons
tructed by India, how much with Indian
collaboration and how much by Nepal herself ;
and

(c) the estimated expenditure to be in-
curred by India on the highway, and the time
by which the work on the highway is expected
to be started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) The total length of the Highway is
1057 Kms The Eastern Sector (256 Kms.)
has been constructed by India and the Central
Sector (251 Kms ) is now to be constructed.
This project is being executed by the Indian
Co-operation Mission under the aid programme
to Nepal. No portion has so far been cons-

tructed by Nepal herself,
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{c) The ecstimated expenditure to be
incurred on the Central Sector is Rs. 25.82
crores and the work is expected to commence
this year.

Low Production of ingots in Public Scctor
Steel Plants due to Detention of
Railway Wagons

1639. SHRIC. K JAFFER SHARIEF :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether the detention of Railway
wagons transporting steel ingots within steel
plants has been found to be one of the major
reasons for comparatively lower production of
ingots in the public sector steel plants in the
country ; and

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b) No,
Sir. Railway-owned wagons are not used for
transporting steel ingots within the stcel
plants. If, however, the reference is to the
detention of wagons carrying raw materials to
the plants, while it is true that it is not possible
to adhere to the free-time allowed by the Rail-
ways, this cannot he said to be a constraint
on production of ingot steel. Every effort s
also being made to release wagons quickly.

Engagement of Shri N. A. Palkhivala to plead
India’s case before International Court
of Justice

1640. SHRI D. K. PANDA : Will the
Minsster of EXTERNAL AFFAIRS be pleased
to state |

(a) whether Government have engaged
Shri N. A. Palkhivala to plead India’s case
before the International Court of Justice on
its aviation dispute with Pakistan ; and

(b) if so, the terms and conditions on
which he has been engaged ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,
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(b) Shri N. A Palkhivafa has not charged
any fees from the Government of India for
appearing in the case before th: International
Court of Justice. He has been given air fare
to The Hague and back as well as usual daily
allowance for his stay there

Setting up of a Zinc Smelter at Vishakhapatnam

1641, SHRI B. N, REDDY : Will the
Minsster of STEEL AND MINES be pleased
to state the progress made, so far, in setting
up of a Zinc Smelter at Vishakh apatnam ?

THE MINISTER OF STATE IN THE
MIN ISTRY OF STFFL AWD MINES (SHRI
SHAHNAWAZ KHAN) : In connec-
tion with the setting up of the Zinc Smelter
at Visakhapatnam the Hindustan Zinc Ltd,
who are implementing the project, hav e already
submitted proposals for foreign techn ical con-
sultancy. These are under examinat icn in the
concerned Departments of the Gove rament of
India. Arrangements for long term supply of
zinc concentrates for fezding the smelter, with
foreign suppliers are likely to be finalised
soon.

Major portion of the land required has
been acquired and orders are being placed for
electrical equipment which will have long deli-
very schedules. Arrangements for water and
power supply are likely to be flnalised shortly
with the State Government,

Agnigundala Copper Mines in Andhra Piadesh

1640, SHRIB N. REDDY : Will the
Minister of STEEL AND MINES be pleased
to state :

(a8) the progress achieved so far in the
work at Agnigundala Copper Mines in Andhra
Pradesh ;

(b) the production capacity of the copper
plant to be set up there ; and

(c) the time by which the production is
likely to commence ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI °
SHAHNAWAZ KHAN) : (a) Government
have sanctioned a scheme for undertaking
detailed exploratory mining and prospecting
work at Nallakonda Copper Deposit in  Agni-
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gundala area at an estimated cost of Rs 35
lakhs, The work on the vertical Shaft has
been completed. Incline Shaft is likely to be
ready by March, 1973 together with drivages.

(b) and (¢). The Detailed Project Report
will be prepared on the basis of the detailed
exploratory mining and prospecting work now
on hand At this stage, itis too early to
decide on the production capacity of the
coppet plant to be set up there, The time
schedule for commencing regular production
will also be known only afier the detailed pro-
ject report has been preparcd and investment
decision taken,

U.P. Working Journalists Assoclation
Conference

1643, SHRI RAMAVATAR SHASTRI :
Wil the Minister of LABOUR AND REHA-
BILITATION be pleasced to s ate :

{a) wvhether 23rd Annual Conference of
Uttar Pradesh Working Journalists Association
was held at Varanast on the 13th July, 1972 ;

(b) if so, whether the Chairman of the
said Conference while addressing the confe-
rence had made a demand for the setting up

of Third Wage Board for the Working Jour-
nalists and the employees ;
(c) whether the Chairman has also

demanded interim rehef for the working  jour-
nahsts and the employces till the recommenda-
tions of the Third Wage Board are finalised ;
and

()] the reaction of Government

thereto ?

if s0,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) The 23rd Annual Conference of
the U.P Working Journalists’ Union was held
at Varanasi on the §3th-14th, July, 1972,

(b) and (c). Yes.

(d) The matter would have tobe viewed
in the light of the observations of the Nation-
al Commission on Labour and of the workers
and employers on the general question of
Wage Boards.
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Payment of Bonss in Public Undertakings

1644 SHRI RAM PRAKASH : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the names of Public Undertakings
where employees are paid bonus ;
(b) the quantum of bonus paid to them ;

(c) the names of remaining Public Under-
takings where bonus is not paid ; and

(d) the reasons for non-payment thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). The names of the Cen-
tral Government public sector undertakings
which have provided for bonus for payment
to the employees 1n the accounts for 1970-71
and the quantum of bonus provided are given
in the statement laid on the Table of the

House. [Placed in Library. See No.
LT 3343/72).
(c) and (d) The names of public under-

takings which do not appecar to have provided
for bonus are given in the statement laid on
the Table of the House. {Placed in Library.
See No. LT—3343/72]. The non provision
for bonus is mosily due to the companies
coming under the bonus holiday.

Declslou on “Failure of Conciliation® Reports

1645. SHRI J. MATHA GOWDER :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

{a) the decision taken by Government on
115 “failure of conciliation” reports, which
included disputes relating to earlier periods ;
and

(b) the reasons for the delay in taking
decisions on these pending reports ?

THE MINISTER OF LABOUR AND
REHABILITATION, (SHRI R K. KHADIL.
KAR) : (a) and (b)) Government have since
taken a decision on 100 out of the 115 pending
faiture of concliliation reports, Fifty cases
have been referred for  adjudication and refe-
rence has been declined in the other 50 cases,
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Fifteen cases are still pending decision for
want of complete details. Lack of details and
examination of issues in complex cases some-
times delay a decision,

Implemeniation of Recommendations of
Various Wage Doards

1646. SHRI J. MATHA GOWDER :
Will the Minister of LABOUR AND REHA-
BILITATION be plcased to state :

(a; the reasons for the unsatisfactory
implementation of the recommendations of the
Wage Boards in Iron Ore Mines, Heavy Che-
micals and Fertilisers, Road Transport, Lime-
stonc and Dolomite Mines ; and

(b) the steps being tahen by Government
to remove the hurdles in thc way of mmple-
menting the Wage Boards recommendations
in these sectors ?

THE MINISTFR OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) :(a) and (b). lhe recommendations
are not enforceable statutorily znd wnplemen
tation is being sccured mainly through persua-
sion and advice. It is also open to the parties
to raise industrial disputes on the question of
non-impiementation in which case the machi-
nery provided in the Industrial Disputes Act,
1947 could be set in motion by the ‘‘Appro-
private Governments”’,

Improvement of Service by ES.I.C.

1647. SHRI J. MAHTA GOWDER :
will the Minister of LABOUR AND REHA-
BILITATION be pleased state :

(a) the steps rcported to have becn
taken by the Employees State Insurance Cor-
poration during 1971-72 to improve the
quality of the services renderd by it, parti-
cularly in regard to medical benefit ; and

(b) the action taken by Government on
the report of the Special Officor who examined
the legal, administrative and organisational
matters connected with the integration of
social security schemes ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR}: (s) The ESIC. has reporied that
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the following steps have been talen to
improve the gquality of scrvices rendescd by
it:

Medical Benefits

(i) During the year 1971-72, 1,78.850
insurcd persons (familyy umits who
were getting expanded Medial care
have been provided full medical care
including hospitahsation facihitics,

(1i) The Capitation Fee payable 10 Insu-
rance Medical Practitioners has been
increased from Rs 20/- per Insured
Person famdy umit pcr annum (o
Rs. 25/« per Insured Person fanily
unit per annum with ¢flict  from
1-10-71. This has been done with a
view 10 securing grealer co-opetation
of the Medical profession for the
benefit of the nsured persons and
members of their families.

The Corporation entered into the
ratc contract with manufacturers of
drugs 1n respect of 109 medicines,
injections and drugs.

(isi)

Ca'h and other bencfits

(iv) Speedier payments have now been
ensurcd by reduung the statutory
time limis for payments of various
benefits under the E.S L. Scheme.

(v) Where disablement from employment
injury is likely to exceed 259,
immediate cash relief is afforded to
the insured person in the form of
provisional payment amounting to
75%, of the estimated ratc of benefit,
pending regular assessment of dis-
ablement by thc Medical Board.
This procedure, which has been in
operation on experimental basis,
was extended during the year 1971.72,

(vi) Bencfit due to a deceased insured
person, which was hitheito pad
only on production of a certificate
by legal beir if the amount exceeded
Rs 100/- is now paid without such
certificate, on production of inde-
mnity bond with one surety, subject
to the imit of Rs 500/-,

(vil) Regulations have been amended to
protect discharge from servise of
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a sick insurod person for a period
of 18 months in case of one group
of discases, and 12 months for the
other group of diseases, being di-
seases for which Extended Sickness
Benefit is payable under the Scheme.

(b) It has been decided to place the
report of the Special Officer before the next
session of the Indian Labour Conference. The
matter will be examined further in the light
of views of the Indian Labour Conference.

Repatriates from Sri Lanka

1648, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to state
the number of people of Indian origin repatria-
ted from Sri Lanka since 1970, year-wise ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) :

1970 vares 7,988
19711 . 25,136
w72 L 19,211

(Upto 22-7-1972)

Report of the Fuel Policy Committce

1649. SHRI SHUKHDEO PRASAD
VERMA :

SHRI RAMKANWAR :

SHRI N. K. P. SALVE :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the Fuel Policy Committee
appointed in October, 1970 has since submitted
its report ; and

(b) if so, the main recommendations of
the Committee and Government’s reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
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SHAHNAWAZ KHAN) : (a) The Policy
Committee has submitied Part 1 of its report
entitled ‘Fuel Policy for the Seventies’.

(b) A statement showing the important
conclusions and recommendations of the
Committee is laid on the Table of the House.
{Placed in Library. See No. LT —3344/72]
The report is under consideration of the
Government,

Setting up of Coal Banks

1650, SHR! SUKHDEO
VERMA

SHRI B, S. BHAURA :

PRASAD

Will the Muister of STEEL AND MINES
be pleased to state :

(a) whether the Coal Consumers’ Asso-
ciation of India has approached Govern-
ment for sctung up coal banks in impor-
tant cities ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir,

(b) The proposal of the Association for
setting up of coal banks is the same as of
coal dumps, a scheme which was formula-
ted for implementation during the Third
Five Year Plan, The response {rom the
State Governments at that time was, however,
not encouraging.

It is felt that till wagon supply position
improves, the proposal for setting up coal
dumps may not be practicable,

On an assurance from the Mumistry of
Railways regarding increase in the supply
of wagons from this year, the State Govern-
ment have, once again, been approached to
implement the schome. Their comments are
awaited,

Exploration is Minerals

1651, SHRI M. KATHAMUTHU : will
the Minister of STEEL AND MINES be
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pleased to state :

(a) Whether minerals exploration in the
country is being carried out at a slow
pace;

(b) if so, the reasons thercfor!

(¢) the steps taken to intensify exploration
throughout the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (c). The
pace with which mineral exploration 1s king
carried out in the country is not <low. But
its present speed can be increased to meet
the growing requitemcnts of the expanding
cconomy.

The entire work of mineral exploration
from Geological mapping to the proving
of reserves 1s at present being carried out
by Geological Survey of India, a Sabordinate
Government Department. Government  feel
that «f the portion of work relating to ex-
ploration in detail and proving of reserves is
tiansflerred 10 an autonomous company in the
public sector, it will buing in speed :nd effi-
ciency 1n  the explorauon acuwvity. It has,
therefore, been decided to set up a Mineral
Eaploration Coipolativn in the public sector
which will be  charged with the duty of
exploring minerals i detail and proving of
reserves, 1n the shortest possible time.

Implementation of Coal Wage Board Award

1652. SHRIM KATHAMUTHU : will
the Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) whether the Coal industry has failed
to implement fully the Coal Wages Board
Award ; and

(b) if so, the sieps taken to ensure full
implementation of the Award by the coal
industry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIL-
KAR): () Yes. A number of Collieries
have not implemented fully the recommenda-
tions of the Wage Board

{b) Efforts continue to be made to scure
the full implementation of the Wage Board's
recommendations,
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Registered Unemployed
SHRI CHINTAMANI PANI-

GRAHI :
SHRI ISHWAR CHAUDHRY :

1653.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the number of the persans om the
live register of the Employment Exchanges
throughout the country as on the 3ist July,
1972 Category-wise and State-wise, viz., Post-
Graduates. Graduates, Matriculates and Skifled
and Unskilled workers ;

(b) how these figures compare with the last
three years ; and

{c) the steps taken to solve the problem
of unemployment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR): (a) and (b). The total number of
persons on the Live Register of Employment
Exchanges at the end of June, 1972 was
56,87,978. The latest availlable information
by educational level, however, relates to
December 1971 which is given in the statement,
laid on the Table of the House [Pluced in
Library. See No. LT-3345/72]

(c) In addition to the large number of
employment opportunities generated as a
result of implementation of various develop-
ment programmes included in the Fourth Five
Year Plan, increasing number of job opportu-
nities are expected to be created by the
Special Employment Oriented Schemes and
Programmes taken up since the year 1970-71
including programmes for the benefit of
educated pcrsons initiated during the year
1971-72,

In the Union Budget for 197273 an
aggregate provision of Rs. 125 crores has been
made for the Special Welfare Schemes such as
Primary Education ; Slum Improvements ;
Rural Home-Sites : Rural Water Supply e‘c.
This amount includes a sum of Rs. 60 crores
for Special Employment Programmes which
would befor the continuation of the various
employment programmes taken up in 1971.72
and for organising new programmes both in
rural apd urban areas.
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Expansion of Rourkela Stee) Plant

1654 SHRI CHINTAMANI PANI-
GRAHI : Wil the Minsster of STEEL AND
MINES be pleased to state :

(a) whether the question of expansion of
Rourkela Steel Plant has been finahised by
now ;

(b) if not, the reasons therefor ; and

(c) the time by which 1t will be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (¢) The
matter is under consideration,

Asian Summit of External Affairs Ministers

1655 SHRI NAWAL KISHORE
SHARMA :
SHRIMATI SAVITR] SHYAM :
Will the Minister of FXTERNAL

AFFAIRS be pleased to state .

(a) whether an Asian Summut of External
Affairs Mimsters 1s going to be held in the
near future ; if so, the venue of the Summit ;

(b) the nature of the subjects to be dis-
cussed at the summut together with the propo-
sal to be put forth by India for maintaining
peace in the world ; and

(¢) whether the point of ‘Peace in Indian
Ocean’ will be discussed at the meeting ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) No
such proposal or move has come to the notice
of Government,

(b) and (c). Do not arise.

Sponge Iron Pilot Plant at Jamshedpur

1656. SHRI K. LAKKAPPA :
SHRI SHRIKISHAN MODI :

Wwill the Minister of STEEL AND MINES
be pleased to refer to the reply given to Un-

AUGUST 10, 1972

Written Answers 68

staried Question No 377 on the 16th March,
1972 regaiding setting upof a Sponge Iron
Pilot Plant at Jamshedpur and state :

(a) the purpose for setting up the said
plant ; and

(c) the cost of the project ?

THF MINISTER OF STATE IN THE
MINISTRY OF S1FEL. AND MINES (SHRI
SHAINAWAZ KHAN) : (a) The mam
purpose of setting up the Pilot Plant is to
establish the sutability of raw materials and
broad te.hinical parametcrs for production of
sponge 1iron based on the use of non-coking
coal

(b) present estimates are placed at about
Rs. 50 lakhs
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Appointment of Chairman of the Holding
Company for Sterl

1659, SHRI S N, MISRA: Wil the
Mmster of STEEL AND MINES be pleased
to state :

(a) whether Shrt M A. Wadud Khan, at
present Managing Director, Tata Oif Mills
Company, has been appomnted Chairman of
the Holding Company for Stecl ?

(b) whether he will also be Secretary to
the Government ; and

{¢) if so, the considerations which have
weighed with Government in appointing him
to both these posts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) to (c). Shri
M.A. Wadud Khan has been selected for
appointment as Secretary to Government and
Chairman-Designate of the Holding Company
for steel production and associated input
industries. It is proposed to appoint him
Chairman of the Company as soon as it is
formed. This decision has been taken to
ensure, on the onc hand, that the Holding
Company is not just another link in the chain
of decision-making but is able to carty out
its duties and functions in the most efficient
manner possible with the minimum necessary
amount of regulation and guidance from the
Ministry and Government and, on the other
that the Holding Company fully conforms to
the socio economic policies of the Govern-
ment and implements them diligently and
efficiently.

Exploration work by Geological Survey
of India in Andhra Pradesh

1660. SHR1 Y. ESWARA REDDY :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) how the exploration work by the
Geological Survey of India in Mailaram,
Venkatvurma in Khammam Ramasundaram
in Ongola district and other areas in Andhra
Pradesh has progressed ;

(b) the preliminary results of the survey ;
and

(c) how long it will take to complete the
sucvey ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (@) In
Mailaram ; Ramasundram ; Garimanipenta
and Gazzalakonda, drilling has been com-
pleted. Exploratory mining in Mailaram is
in progress. In Venkatapuram, 971 metres,
in Ganikalva 3133 metres, and in Zangam-
rajupalle 1473 metres of diilling has been
carried out till May, 1972, Drilling in all these

prospects is in progress.

(b) As a result of surveys so far conducted,
about 0,814 million tonnes of copper ore with
1.35 per cent copper has been estimated in
Mailaram, About 250 metre strike length of
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copper mineralisation in Venkatapuram and
Ganikalva, and 400 metre strike length of
lead, zinc, copper mineralisation in Zangam-
rajupalle has been delincated. A zone of
2.34 metre thick copper lead zinc mineralisa-
tion has bcen intersected in Venkatapuram
where drilling is in progress.  Results of
exploration in Venkataputam, Garimanipenta
and Gajjalakonda are discouraging.

(c) The present programmc in hand at
these prospects is expected to be completed
by 1973,

Mining of Copper in Andhra Pradesh

1661, SHRI Y. LSWARA RLDDY :
Will the Minister of STEIL AND MINES be
pleased to state :

(a) whether the scheme for  mining
£00 tonnes of copper per day [tom the copper
mines at Nallahonda, Andhra Pradesh has
been finalised ;

(a) if so, the main fcatures thercof ; and

(c) the time by which the actual mining
work is expected to begin ?

THE MINISTER OF STATI' IN THE
MINISTRY OF STEFL AND MINLS (SHRI
SHAHNAWAZ KHAN) : (a). No, Sir.

(b) Does not arise.

(c) At present detailed exploratory mining
and prospecting has been taken up in order
to prepare the Detailed Project Report, It is
too carly, therefore, to give any indication
about the time by which the actual mining
work will begin,

Ragulation of Border Travel Between India
and Bangladesh

1662, SHRI S. M. BANERIJEE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether 4 bid to check border crime
travel between India and Bangladesh is being
regulated by passport and visa system from
1st September, 1972 :

(b) if so, whether this is being done in
consultation with the Government of Bangle-
desh ; and
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{c) if so, what are the restrictions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a} to
(c). The Governments of India and Bangla-
desh have agreed to introduce a passport and
visa system to regulate travel between the two
countries, With effect from the 1st Septem-
ber, 1972, nationals of the one country
visiting the other will require to be in posses-
sion of passports, specially designed for this
purpose, duly affixed with visas. They may
also travel on nternational  passports,
endorsed for Bangladesh or India, as the casc
may be, after obtaining visas,

2. Travel on passports is a notmal inter-
national practice and 1ts introduction for
tiavel Detween India and Bungladesh is not
dusigned only to check border crime but to
govern travel generally. Apart from intro-
ducing the system of passports for travel
between India and Bangladesh, no special
restrictions have been introduced

Indo-Bangladesh Treatics and Agrecments

1663, SHRI JYOTIRMOY BOSU : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state the texts of the various Indo-
Bangladesh treaties and agreements signed
since the liberation of Bangladesh ?

THE DEPUTY MINISTER IN THL
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURFNDRA PAL SINGH) : The
following Treaties and Agreements entered
into with Bangladesh are laid on the Table of
the House :

(1) Tele-Communications Agreement of
the 27th March, 1972,

Trade Agreement of the 28th March,
1972,

Indo-Bangladesh Credit Agrecments
of the 16th May, 1972. [Placed in
Library. See No. LT~3347/72).

2. The text of the Treaty of Friendship,
Cooperation and Peace, which was signed on
the 19th March, 1972, was laid on the Table
of the Houge on the 20th March, 1972,
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National Minimum Wage

1664, SHRI C.K. CHANDRAPPAN :
Will the Minister of LABOUR AND RE-
HABILITATION be plcased to state ;

(a) whether he had stated that Nationa!
Minimum Wage should be there to govern the
wage structure for various jobs and professions
in the country ; and

(b) if so,
proposal ?

the salient feature of this

THE MINISTTR OF LABOUR AND
REHABILITATION (SIHHRI R K KHADIL-
KAR): (a) and (b). Fhe Muinister of Labour
and Rehabilitation made this statement at
Poona on 7ih July, 1972,  While doing s0,
he expressed the opinion that the nature of
the profession or a category of workers should
be the basis for determiming the wage struc-
tute for them. He also said that another
question 1n the fixation of the wage structure
of various categorics of workers was the
rationalization of wages throughout the country
for comparable employments,

Fassing of Stricturcs against Indian
Mission in L.K.

1605. SHRI C. K CHANDRAPPAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether a British Magistrate had re-
cently passed strictures on our Indian Mission
i Umted Kingdom for issuing a new pass-
port to an Indian, who allegedly had violated
the British Immigration laws ;

(b) 1f so, the nature thereof ; and
(¢) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a) to
(c}). Government have seen some press reports
in this regard ia the last few months, concern-
ing two separate cascs. From a copy of the
recorded judgement in one of the cases, which
has just become available, it would appear
that the press reports are not based on the
judgement actually recorded by the British
Magistrate concerned. However, the matter
is still under examination in all its
aspJcts.
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Minimum Salary for Factory Workers

1666, KUMARI KAMLA KUMAR} :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government propese to fix
minimum salary for the workers in a fac-
tory; and

(b) if so, the salicnt features thereof and
the time by which it will materialise ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). Minimum Wages under
the Minimum Wages Act, 1948, have already
been fixed by the ‘appropriate Guovernmenis’
for the emplo yments included in the Schedule
to the Act, whether in factory establishments
or others.
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Scif-Sufficiency in Stecl Production

1668. SHRI K. MALLANNA :
SHRI MUKHTIAR
MALIK :

SINGH

Will the Minister of STEEL AND MINES
be picased to state :

(a) whether India is far behind to achieve
self-sufficiency in the maiter of steel produc ion,
if so, the reasons thereof ;

{b) whether Japan and India started the
production of steel at the same time yet
Japan with no raw-material of its own has
far leit behind India in the production of
steel ; and

{c) if so, whether Government propose to
make an assessment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) 1t is expectcd
that near self-sufficiency in steel production
can be reached in two or three years with
the commissioning of Bokaro Steel Piant
and the existing steel plants attaining pro-

duction at 90 per cent of the capacity.

(b) During the lut_two’_ dmu. steel
capacity increased in India six fold as com-
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pared to more than a ten fold rise in Japan.
The cconomic giowth in Japan fincluding pro-
duction of steel has been much higher than
not only of India, but of most
other countries This has to be viewed in
the general beckground that not only in
respect of steel production but even a very
wide area of industrial activity, such as ship-
buildings, machine build ng, electronics, etc .
Japan has made rapid strides by technological
development, automation and operational
skills and discipline

(c) No, Sir.

Accidents in Mincs

1669. SHRI K. MALLANNA :
SHRI R. S. PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the numbe: of accidents in
coal and non-c: al mines have incieased ;

(b} if so, the number of accidcnts which
occurred  during this year 1969-70, 1970-71
and 1971.72 ; and

(c) the steps Government propose to take
to strengthen the Department of Director-
General of Mines Safcty to  reducc the
number of accidents and the salient features
thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR) : (a) and (b'. The number of fatal and
sertous accidents from 1967 onwards is given
below :—

Year Fatal Accidents
Coal | Non Coal

Serious Accidents
Coal { Non-Coal

1969 211 78 1650 861
1970 194 58 1577 186
1971 199 65 1451 789
1972 103 2 699 376
(Upto
June)

From the above it will he seen that the
numter of seiious accidents in coul mines
has gradually come down from 1969 and
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there have been marginal fluctuations in the
case of fatal accidents both in Coal and
Non Coal mines and sertous accidents in
non-coal munes.

(c) Such proposal is under consideration.
Nationalisation of Iron and Stecl Industry

1670 SHRI K MALLANNA :
SHRI BIRENDER SINGH RAO :

will the MINISTER ON STEEL AND
MINES be pleased to state whether there
is any proposal under c¢onsideration of
Government to nationalise the lron and
Steel Industry in the country ?

THE MINISTER O¥ STATE IN THE
MINISTRY OF STFEL AND MINES
(SHR1 SHAHNAWAZ KHAN}) : No, Sir.

Discovery of Silica-sand in Allahabad

1671. SHRI VISHWANATH PRATAP
SINGH . Will the Mmster of STEEL AND
MINES be pleased to state ,

(a) whether Government are aware that
one of the finest grade of sihca-sand s
found in Shankargath area of Allahabad dis-
trict ; and

(b) if sn, the steps being taken for the
better utilisation of this silica-sand ?

THF MINISTFR OF STATE IN THE
MINISTRY OF STFFI  AND MINES
(SHR1 SHAHNAWAZ KHAN : (a) Giass
sand depoits near Shankargarh, Lebgarh and
Bar-garh 1n  Banda-Allahabad Jistricts are
considered among the best sources of glass
sands in India Requirements of most of glass
industries in Northern India are drawn
from this area.

(b) The detailed surveys and tests of the
Silica sand bearing arens in Shankargarh and
arcas adjacent theicto are being conducted by
the Directorate of Mining and Geology of
U.P. and theie is a proposal to reserve some
areas of high grade sand so that industries
based thereon could be established in Public
Sector There is also a proposal with the
Governmient of UP, to cunduct investigations
and technical studies of the sand available
in this arca under the United Nations Develop.
ment piogramine currcntly in operation in U.P,
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Assistance for Exploitation of Minister in U.P.

1672. SHRI VISHWANATH PRATAP
SINGH : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government are aware that
large tracts of rich minerals have been found in
Banda, Bundeikhand, Mirzapur areas of
Uttar Pradesh ; and

(b) if so, the assistance proposed to be
extended to the U P, Government for the
exploitation of these minerals ?

THE MINISTER OF STATE IN THE
MINISTRY OF STERL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) As a
result of geological surveys carried out by the
Geological Survey of India, deposits of
bauxite, dolumite, clay and glass sand in
Banda distnct ; dotomite, himestone, coal, ircn
ore, fire-clay and marble in Mirzapur dis-
trict ; and diaspore, pyrophyliste, 1con ore and
glass sand in Jhansi distict in  Bundel-
khand, U P., have been locatr.d o far.

(b) Clay and glass sands in Bunda dis
trict; limestone, coal, fire clay and marble in
Mirzapur district and diaspore and pyro-
phytlte  in  Jhanst  dstrict ate already
under exploitation A :cheme for the deve-
lopment and explonation of Smgrauli coal
deposits 10 Mirzapur duistrict of U, P. by
National Coal Decvelopment (orporation is
under consideration of the Government of
India,

Exploitution of Copper and Zinc Deposits in
Andhra Pr.dosh

1673. SHRI Y. ESWARA REDDY : wWill
the Mimister of SFTEEL. AND MINES be
pleased to siate :

(a) whether the investigations (o find out
the estimated potential and the possibility of
commercial exploration of the Copper and
Zinc deposits at Zangamarjupalle in Cuddapsh
District of Andhra Pradesh have since been

compieted ; and
(bY if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SHAHNAWAZ KHAN) : (a) and
{b). Detailed investigation by drilling is in
progress by the Geological Survey of India
in Zangamarjupalle Jead zinc copper minera-
lisation in Cuddapah district of Andhra
Pradesh. A total of 1473 metres drilling
has beea carried out. Investigation so far
carried out has idicated 400 merres long
2inc copper mineralisation with thickness
varying from 245t0 85) matres. Reserves
and grades will be computed after comple-
tion of investigatiun.

Transfer of Inspectors in . P, F, O.

1674 SURI R P. YADAV : Will the
Minister of LABOUR AND RFHABILITA-
TION be pleased 10 refer to the reply given
to Unstarred Question No, 402 on the 16th
March, 1972 regarding transfer of Inspectors
in Employces Provident fund Organisation
state :

(a) whether the information has since
been coliected , and

(b) if s0, the steps being taken to prescribe
some noims tn ths regard ?

THE MINISTI'R OF LABOUR AND
REHABILITATION (SHR1I R. K
KHADILKAR) The Piovideat Fund Autho-
rities  have reported as uader

(a) Yes. The number of Inspectors Grade. |
and Grade-ll who are continuing in  the
same Regions for tho last 89 years is 9 and
54 respectively. The number of Inspectors
who arc continuing 1n the same cities for
the last &Y years is only 8. Although they
have been staying at the same stution, the
jurisdiction of these Inspectors bhas been
changed from time to time.

(b) Ordinarily Inspectors arc transferred
trom one to another afier a period of threc
years. Interregional transfers and transfers
hefore 3 years are resorted to, as a rule,
on administrative consideiations  Where,
however, the transfer of an Inspector from
a city after a period of three years is not
considered  admimistratively  expedicnt, the
jurisdiction of the Inspector is changed
afier the said period
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Visit by RP. F €. Bihar to Bihar State Road
Transport Corporation aud Bihar State
L lietricity Board

1675 SHRI R, P YADAV : Wil the
Mimnster of LABOUR AND REHABILITA-
TION be pleased to state -

(4) whether the Regwonal Commussioner
and Asastant Commission r, £ mployees Pro-
vident Fund, Bihas visited chronie defaul-
ters at Patna ke B har State Road Trans-
pott Corpomation, anl Bihar State Clectnicity
Board ,

(b) 1f s0, the nuruber of times and dates
on whih the two establisbments have been
mnspected by Regional  Commussioner  or
Assistant Commmwsioner  during  last  three
years , it nor, the 1e s therdfor , and

(¢) the rewons why the Central Pro-
vident Tund Comamssioner does not direct
all the Regrional Commissioners and  Assistant
Commussioners 1n all the regions to wisit
Pubbic Scctor Undertakings for cnsutiag proper
implementation of the I mplovees Provident
Fund Act, 1952 nstead of trying to get
things done thtoueh therr suhrdinate onty ?

THE MINISTIR OF | ABOUR AND

REHABILITIATION (SHRI R K
KHADH KAR) (a) and (h)y The reguisite
mformation 15 bemg coliected by the Pro-

vident Fund Authouttes It will be lad on
the lable of the Sabha m due course.

(¢} The Provident Fund Authorities have
reported as under

1 stablishments covered under the Emp-
loyecs® Provident Funds and Famuly Pension
Fund Act, 1952 or the Lmployees’ Provi-
dent Fund Scheme fiamed thereunder are
inspected by Regional/Assistant Commussivners
wherever nowessary in the terest of smooth
admmitration and enforcement of the pro-
visions of the Act No distinction 1s being
made beiween Public and  Private  Sector
estabiishments 1in this regard  No. speaific
instructions are consdered necessary,

Ratlo of Clerks in Bikar E. P F. O.

1676. SHRI R. P. YADAY . Will the
Mlnbister of LABOUR AND REllABlLlTA:
TION be pleased to stale:
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(a) whether in terms of the resised ratio
of the posts of Lower Division Clerks and
Upper Diviston Clerks from 2:1t01:2
the total posts of Upper Division Clerks
should be 69 (n the region of Bihar under
the Employees Provident Fund Organisation
instead of 44, which have heen sanctioned
by the Central Provident Fund Commussioner
and the total posts of Upper Division Clerks
should be 69 out of the total strength of
103 ,and

(b) if so, the steps being contemplated
to recufy the irrcgularity by reversing ihe
ratio ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : (a) and (b) This 1s a matter of adm-
nistrative  detail concerning an autonomous
organisation on which the Government have
no information

Allotment of Land And Houscs to Lx-Servicemen

1678, SHRI RANABAHADUR SINGH ;
SHRI PAMPAN GOWDA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government propose (o 1ssue
orders to the Regional Settlement Commission-
er regarding allotment of land and houses to
the ex-Servicemen , and

(b) if so, by when the orders will be
1ssued ?

THF MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR} (a) and (b) There 1s no such proposal
under consideration of this Department

ey SAw ¥ g WY geae v fame

1679. &t gAY TEA
off o e fera

FqT YOOI WT @A HaT neq wAM o
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Production by Indian Iron and Steel Company

1681, SHRI C. JANARDHANAN .
SHRI K. MALLANNA :

Will the MINISTER OF STEEL AND
MINES be pleased to state :

(a) the rated capacity of the Plant of
Indian Iron and Steel Company ;

(b) the production of various categories of
steel in the said plant during the last three
years ; and

(c) the step taken to step up production
in the gaid plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR1
SHAHNAWAZ KHAN) : a) | million tonnes
of ingot steel corresponding to 800,000 tonnes
of saleable steel per year ;

(b) the production of various categories of
steel during the last three years has been as
under :—
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Category Production

. . {Tonnes)
196970 1970-71 197172

1. Blooms and

Billets 103,000 60,000 39,000
2. Rails 66,000 60,000 56,000
3. Bars 176,000 155,000 182,000
4, Structurals 117,000 120,000 112,000
5. Sheets 106,000 114,000 105,000
B Towl : 68,000 509,000 500,000
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(c) The Management of the Company
has been taken over by the Government of
India with effect from I4th July, 1972 with
a view to arresting deterioration in production
which was primarnly the result of :

(a) ineffective management ;

(b) lack of attention to replacement,

repatr and maintenance programmes ;

(c) 1nadequate modernisation of plant
and equipment,

After the take over, a number of steps
have been taken to increase production,
These include :—

(a) repair of coke ovens on priority
basis ;

(b) procurcment of material handling
equipments .

{c) repair and replacement of cranes and
other equipments sn the Steel Melting
Shop

(d) making available Coal Tar and Coke

from outside,

A plan 1s being drawn up for the imple-
mentation of a rehabilitation programme on a
high prionty

Reduction of Staff in India Purchase Mission,
Wishington

1682 SHR1 C. JANARDHANAN
Wil the Minister of SUPPLY be pleased to
state :

(a) whether following the stoppage of
food imports from America, there had been
any cut in the staff in India Purchase Mission
al Washington ;

(b)
and

if 80, the number of stafl reduced ;
(¢) the total saving made as a result of
this step ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN) : (a) Yes.

(b) There is a common Celi in the Indis
Supply Mission, Washington, dealing with food
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and fertilizers, Total reduction of staff in
this Celt since the middle of 1970 1s 1S per-
sons.

(c) Rs, 6,45,000 00 approximately,
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Collective Security for Asia

1690. SHRI HARI SINGH : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government of India have
propounded a policy of *‘Collective Security”
for Asia ; and

(b) ifso, what concrete steps Govern-
ment propose fo fake to give practical shape
to that policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH, : (a) No,
Sir.
(b) Does not arise.
Indians in Sri Lanka
1691. SHRI N. K. SANGHI : Will the

Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Sri Lanka Government has
ordered acceleration of repatriation of people
of the Indian origin settled in the Island under
the 1964 agreement and to raise the number
of repatriates to 50,000 annualily ;

(b) if so, whether India has taken ade-
quate steps to meet the situation which the
above decision will devolve on India ; and

(c) the progress so far made in granting
citizenship rights to people of Indian origin
residing in Sri Lanka ?

THE DEPUTY MINISTER
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. This matter is the subject of discussions
between the Government of India and the
Government of Sri Lanka.

IN THE

(b) Does not arise,
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(¢) Till 30th June, 1972, India granted
citizenship 1o 1,29 915 persons along with
their natural increase of 20657, under the
1964 agreement  Durning the same period Sri
Lanka granted citizenship to 31 277 persons
together with their natural increase of 5720

Appointment as Ambassadors of Young
Career Diplomats

1692 SHRI N K SANGHI

SHRI B V NAIK
Will the Minister of FXTERNAL
AFFAIRS be pleased to state

(a) whether in fithng up the posts of
Ambassidors the young cateer diplomats do
not get adequate representation ,

(b) if so, the number of carecr and non
carcer diplomats presentlv serving as Indas
Ambassadors and High Commissioners and
their respec tive age groups

(¢) whether Government have considered
the desirability of increasing the number of
carcer diplomats and also 1o see that the
youth 1 adcquately represented sn this scrvice
and

td) if so, the steps proposed to be taken
n this regard ?

THE DIPUTY MINISTER IN [THL
MINISTRY OF [ XIIRNAL AllLAIRS
(SHRI SURLNDRA PAl SINGH) (a)
Comparatively young carecr diplomats are
also appointed as Ambassadors or High Com
misstoners  However, no carcer diplomat 1s
appointed to such a post untl he has com
pleted about I3 years of Scrvice A cer-
tain degree of experience and maturity 1S con
sidered necessary for a Head of Mission

(b) The information 1s as below

Age gioup No of career No of non

Heads of carcer Head
Missions of missions
(1) Beow 3§ years Nil Nl
(1) 35t0 40 years 1 Nl
() 4! to 45 years 8 Nil
(v) 46 to 50 years 6 1
v) 51 to 55 years 21 5
(v1) 56 to 6D years 17 8
{vi) Abovc 60 years  Nil 6
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(c) and (d) The objective 18 to choose
suitable persons for these posts, whether they
ate career diplomats or not and whatever
their age Government have no proposal
under consid.ration aimed as such at increa-
sing the number of career diplomats or youn-
ger diplomats holding such posts

Ban on Fntry of African Indian into India

1693 SHRI PILOQ MODY Wil the
Minuster of EXTERNAL AITAIRS be pleased
10 state

(a) whether Government of India received
any communtcation from the Joint Council for
the Weifare of Limmiugrants frcm London to
refuse admission to a eroup ol East African
Indians holding British Passports ,

(b) the rcasons given 1n the memorandum
for seehing ban on «ntiy of these Afncan
Indians , and

{c) the reaction of the Government of
India in this repard ?

THE DEIEPLTY MINISTLR IN
MINISTRY OI  EXILRNAI
(SHRI SURFNDRA PAL SINGH)
Sir

THE
AFFAIRS
(a) Yes,

(t) The Joint Council stated
persons did not wish to ¢nter India

that these

(¢) Under regulations in force, inter-
national carriers may not bring imto India any
forcigner against  his wishes On evidence
that the e British Passport Holders did not
wish to come to India, they were sent back by
the same carrter

Report of (catral Wage Board for Poit
and Dock Workers

1694 SHRI PILOO MODY Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state

(a) whether the Centrai Wage Board for
Port and Dok Workers has submitted its
report , and

(5} if so, the salsent features of recom-
mendations made 1n regard to the service
conditions of Port and Dock Workers ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R X KHADIL-
KAR) : (a) and (b). The Wage Board's final
report was submitted to the Government on
the 29th November, 1969 and copies of
Government’s Resolution thereon No. WB-
21(7)/69 dated the 28th March, 1970, which
also gives a summary of the Board's recom-
mendations were laid on the table of the Lok
Sabha on the 20th March, 1970

Research Schemes for Welfare of Workers

1695 SHRI T. S. LAKSHMANAN :
Will the the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the salient features of Research
Schemes imitiated during the last few years fo1
the purpose of stiengthening the factual base
for planning for the welfare of workers ,

(b) the time since when they are being
worked out , and

(c) when they are likely to be concludud ?

THE MINISTFR OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : (a) to ¢} The required information
18 given In the statement laid on the Table ol
the House, 1n respect of some of the important
Reseaich Schemes for Welfare of workers,
viz —

i Survey of Labour Conditions.
il.  Contract Labour Surveys

in.  Family Living Surveys among Indus-
trial Workers.

(a) At 50 Centres (32 Factory Cen-
tres, 8 Mining Centres and 10
Plantation Centres)

{b) Working Class Family Income
and Expendituie Survey at 60
Centres).

iv. Occupational Wage Survey.
v. Agricuttural/Rural Labour Enquiry.

vi, Intensive Type Studies of Rural

Labour,
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vii. Ad hoc Studies

(3) Rapid Survey on Indebtedness
among workers in the Jron and
Steel Industry

(b) Survey of Housing Conditions
of worhers m Coal Mines,

(¢) Rapid Survey of Working and
1 1ving Conditions in the Circus
Indust:v in India.

{(d) Famuly Budget Enquiry of Rail-
wav Porters and Vendors.

(¢) Fnqury as to how workers
support themselves during the
period of Lay-off and temporary
unemployment  anising from
Strikes, Closures and retrench-
ment and collection of data
regarding indebtedness

(") Housing Survey in Mica Mines.

vin, Schemesunder Formulation

(a) Survey of workers employed in
the Unoiganised Sector of Indus-
tries.,

{b) Study of Living and Working
Conditions of Scheduled Castes
and Scheduled Tribes including
Sweepers  and Scavengers,
Flayers and Tanners, ctc, n
Urban areas [Placed in
Library. See No. LT—
3349/72).

Survey to strengthen Information base regard-
ing Employment and Manpower

1696 SHRI T. S LAKSHMANAN :
Wil the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether surveys for strengthening the
information base relating to employment and
manpower have been undertaken ; and

(b) ifso, the man feature of such
surveys ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR.K. KHADIL-
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KAR) : (2) The following surveys have
recently been initiated/undertaken by the
Directorate General of Employment and
Training in the field of Employment and
Manpower :

(i) Area Skill Surveys ;
Outlook

(ii) Industry and Occupational
Suiveys ;

(iii) Survey of the Employment Pattern
of Graduates ;

(iv) Survey to ascertain the proportion
of Empleved Persons on the Live
Register of Employment Exchanges.

These apart, the National Sample Survey
is also undertaking a comprehensive labour
force survey, in their 27th round,

(b) The main features of the above sur-
vey are given in the attached statement,

Statement

Main features of the surveys undertaken by the
Directorate General of Eniployment and Training.

(i) Area Skill Surveys :

These surveys are expected to provide an
indication regarding the iikely demand for and
supply of various types of manpower, scope
for scif-employment, etc. at district level. The
requisite information will be collected from
employers, training institutions, village officials
etc. In the first instance, these surveys have
been taken up in 3 districts, viz. Bangalore,
Ludhiana and Gorhkapur. It has recently been
decided to extend the scope of these surveys
to 12 other areas,

(i) Industry and Occupation Outlook
Surveys .

The Industry surveys are intended to study
the manpower situation in industries which
are of vital importance from the point of view
of employment creation. It is intended to
obtain information on the future requirements
of various types of manpower, current man-
power shortages, emerging and decaying occu-
pations, etc. in selected industries.

In the Occupational Outlook studies it is
intended to gather information about future
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employment outlook in respect of selected
occupations. Thess studies are expected to
provide data which will be useful for work-
sekers, educational and vocational guidance
authorities, etc.

(iii)  Survey of the Employment Pattern
of Graduuates :

With a view to studying the employment
pattern and the extent of unempioyment
among different types of graduates, a survey
has been initiated in respect of graduates and
post-graduates who passed from various Uni-
versities in 1968, In addition, diploma-holders
in Engineering are also proposed to be covered.
While all Post-Graduates and Ist Class Gra-
duates will be covered on a census basis, the
remaining graduates will be covered on a
sample basis, The field work is oxpected to
start shortly.

(iv) Survey to ascertain the propoition
of Employe ! Persons on the Live
Register of Employment Excharnges :
One of the main limitations of the Employ-
ment Exchange statistics, as an indicator of
uncmployment is that some of the persons
registered with the Employment Exchanges are
already employed and are looking for better
jobs. A sample survey of Employment Ex-
change registrants has accordingly been taken
up with a view to obtaining information on
their correct employment status. A
of about 80,000 registrants from all the Em-
ployment Exchanges in the country will be
contacted by personal interview method to
obtain the necessary information. The field
work is expected to start in the near future,

sample

(v) Labour Force Survey by the N.S.S. :

A comprehensive labour force survey cover-
ing both rural and urban areas of the country
is going to be undertaken in  the 27th round
of the N.S S. (October, 1972-Sept, 1973). The
Survey is expected to furnish estimates of
unemployment and undcr-employment at the
national and State level.

Adjudication of Disputes in 1971

1697. SHRIT. S. LAKSHMANAN
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of disputes adjudicated
upon out of 58 referred for adjudication during
1971 ;
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(b) the number of disputes that have
been arbitrated upon out of 12 disputes refer-
red for arbitration during 1971 ; and

(c) the names of industrial establishments
in case of which 120 ‘failure of conc:liation’
reports were received during 1971 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) out of 56 disputes referred for
adjudication during 1971, awards have been
given 10 24 cases.

(b) Nine

(c) A statement is laid on the Table of
the House ([Placed in Library. See No.
LT—3350/72].

Cases of Failure of Conciliation Proceedings

1698, SHRI T. S. LAKSHMANAN :
Will the Minister of LABOUR AND REHA-
BILITATION be pleascd to state ©

(a) the action taken by Government on
recetving information that out of 1055 cases
where conciiation procecdings  were held,
509 cases ended in failure ; and

(b) how many of these 509 cases related
to Government and Public Sector Under-
takings ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. X. KHADIL-
KAR): (a) Out of the 509 cases, 333 have
been referred for adjudication. In 161 cases
adjudication has been declined and 15 cases
are pending.

(b) Ninety five cases related to the public
gector,

Communication from Prime Minister of
Sri Lanka regarding Keeping Indian
Ocean free from Big Powers’
Rivalry

1699. SHRI SAMAR GUILIA :
SHRI P. GANGADEB :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(%) whether Governmen: have reee(yed
a communication from Sri Lanka Prime
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Minister regarding her talk with the Chinese
Government spokesmen in Peking in relation
to the move for keeping Indian ocean free
from big powers’ rivalry ; and

(b) ifso, the nature of such communi-
cation received from the Sri Lanka Govern-
ment source and the reaction of the Indian
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise,

Holding of Mining Trade Convention by
Federation of Indian Mineral
Industrics

1700. SHRI C. T, DHANDAPAN] :
Will the Mmister of STEEL AND MINES be
pleased to state :

(a) whether the Federation of Indian
Mineral Industries are holding Mining Trade
Convention to assess the probiem faced by the
Mining Industry and to suggest a scientific
approach to the exploitation of mineral
resources ;

(b) whether the President of Federation
has stated that recent State laws and some
policy decisions of the Union Government had
created uncertainty in  the mining industry ;
and

(¢) if so, the reaction of Goverament
theieto 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to (c). The
Federation of Indian Mineral Industries had
intimated the Government some time ago
about their proposal to hold a Mining Trade

Convention. The views of the Government
on this proposal have not yet been intimated
to them,

N.A.P.B. on Arbitration

SHRI V. MAYAVAN :
DR. H. P, SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

1701.

(a) whether National Arbitration Pyo-
motion Board had agreed that asbitration as
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a means of resolving industriat disputes should
be accepted as the step next to the faiure of
negotiations and conciliation efforts ;

(b) if so, the other decisions taken at its
fifth mecting ; and

(c) whether they have suggested to bear
arbitration costs ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) Yes, Sir,

(b) The other important decisions of the
Board were (i) preparation of an aide-memoire
of guidehties for arbitrators, (ii) traiming of a
cadre of qualified arbitraters, and (1ii) fixation
of fees of arbitrators etc. The Board also
released a pane! of 324 arbitrators of utlisa-
tion of their services by the paities. Details
of the above decisions have been included 1n
the proceedings of the deliberations of the
Board, copies of which have been supplied to
the Parliament’s Library.

(c) Yes, Sir. Both the employers and
workers representatives requested the Govern-
ment to bear the arbitration costs so that
parties could be encouraged to take greater
recourse to voluntary arbitration. The repre-
sentatives of the State Governments on the
Board, however, found it difficult to support
this proposal unless the matter had been
thoroughly examined by the State Governments
in all its aspects. It was then decided that
the matter would be examined in detail by the
Central Government and a paper on the sub-
ject placed before the Board.

Export of Iron Ore

1702, SHRI B.S. BHAURA : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether plans for creating additionai
capacity for exporting 25 million tounes of iron
ore by 1973-74 have been finalised ; and

(b) il so, the main features thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Yes, Sir,
According to the assessment made in the
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Fourth Plan Mid-Term Appraisal, the export
of iron ore by 1973-74 would be 25 million
tonnes.

{b) The exrorts would be principally from
the major ports of Haldia Puradeep, Visakha-~
patnam, Madras and Marmugao.

Tmport of Stecl for Bokaro Steel Plant

1703. SHRI R, S. BHAURA ;
SHRI MUKHTIAR SINGH
MALIK :

Wilt the Minister of STEFL AND MINES
be pleased to state :

(a) whether Government have decided to
mport immediately, 20,000 tonnes of steel
section from Japan and refractories from
Russia and Poland as a measure to speed up
the woik al Bokaro ;

(b) if so, the reasons therefor
value of the pioposed import . and

and the

(c) the other measuies taken to spced up
the work at Boharo ?

THE MINISTIR OF STATE IN THE
MINISIRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) and (b). There
has been no such recent decision Govern.
ment had permitted in the past the import of
about 13,000 tonnes of structural steel from
Japan at a cost of approximately Rs., 15
crores. This import was allowed in view of
the umited 1ndigenous  availability,  Like-wise
mmport of about 43,700 tonnes of refractories
at acostof appronimately Rs. S crores from
USSR and Poland has heen permitted in the
past.  Import of these refractories were
allowcd because they were either not being
manufactured n the country or indigenous
supphicrs on whom otders have been placed
by Bokaro Sieel Ltd, had seriously defaulted
in supplies, endangering the completion of the
Project.

(c) An claborate and competent organisa-
tion is already functioning at Bokaro for
keeping a close watch on the progress of
supplies from indigenous sources as also by
imports.  Assistance s provided at Govern.
ment level for specdy procurement of mate-
rails wherever necessary. A system of net-
work analysis and project control for effective
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co-ordination of various activities has bcen
implemented. A regular system of co-
ordination mecetings with the Bokaro Steel Ltd.
and important suppliers of cquipment is also
being followed by the Ministry. The pro-
ceedings of thc meetings and the progress of
supplies to Bokaro Steel Lid are also being
reviewed in the Ministry for lending such
assistance as may be required from time to
time,

Extraction of Titanium Metal from Ores

1704. B. N. REDDY : Wiil the Minister
of STEEL AND MINI § be pleased to state

(a) whether in view of the large 1esources
of titanium mectal avadable in the country,
Government still depends upon the import of
titanium metal ;

(b) if s0, the reasons therelor , and

(¢) the difficulties bung faced to set up
plants to extract ttanwum metal from the
ores ?

THL MINISTER Of STATL IN THE
MINISTRY Ot SIELL AND MINLS (SIHRI
SHAHNAWAZ KHAN) . (a)to (¢). Theie 18
at present no indigenous production of 1ta-
nium metal and the entire reguirements are
met by imports which aie not larg:. An
industrial unit has iccently been given a
letter of inteat for manufacture of tianwum

metal sponge along with vanous other
items.
Setting up of Pig Iron Plant in
Aunchra Pradesh
1705. SHRI B, N. REDDY :  Will the

Minister of STEEL AND MINES be pleased
to state :

(a) whether Government of Andhra
Pradesh have requested Government for
setting up a Pig Iron Piant at Khammam ;
and

(b) it so, the reaction of Government
thereto ?

THE MINISTER OF STATL IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). If the

SRAVANA 19, 1894 (S4KA)

Written Answers 102

reference is to the proposal sent by the
Andhra Pradesh Industrial Development
Corporation to set upa Demonstration Plant
at Khammam for the production of 30,000
tonnes of Sponge Iron per annum, the pro-
posal is under consideration.

Unemployment and Under-employment
Among Females

1706. SHRI B. V. NAIK: Wil the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the extent of unemployment and
under-employment among the able-bodied
female population of Iandia 1n the working age
group ; and

(b) the mecasure Government propose to

take to provide gainful employment to this
section of society ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) (a). Precise information is not
available, However, according to 2ist Round
of the NS.S (July 1966 to June, 1967) 0.20%,
of the female population in urban areas was
reported to be unemployed. The latest
available information in respect of unemploy-
ment among female population in rural areas
relates to the 17th Round of the N.S.S.
{Scptember 1961 to July 1962) according 10
vhich 1.89°; of the female population in rural
areas was unemployed. Similar information
regarding under-employment is not available,

(b) In addition to the employment oppor-
tunitics generated as a result of implementa.
tion of various Development Programmes
included in the Fourth Five Year Plan, in.
creasing number of job opportunities (for the
unemployed both male and female) are
expected to be created by the special employ-
ment oriented schemes and programmes taken
up since the year 1970-71,

Uncemployment Insurance Scheme

1707, SHRI K. BALADHANDAYU.
THAM : Will the Migister of LABOUR
AND REHABILITATION be pleased to refer
10 the reply given to unstarred Question
No. 6607 on the 18th May, 1972 and
state ©
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(a) whether the question of introducing
Unemployment Insarance Scheme has since
been considered by Government ; and

(b) if so ; the decision taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) (a). No.

(b) Does not arise,
Scrappings sold out by Bhilai Steel Plant

1708. SHR1 K. BALADHANDAYU-
THAM :  Will the Minister of STEEL AND
MINES be pleasad to refer to reply given to
Unstarred Question No, 5774 on the {1th May,
1972 regarding scrappings sold out by Bhila:
Steel Plant and state :

(a) whether the investigation into the
discovery of 200 tonnes of Ferro-Manganese
and Ferro-Silicon from the godown of M/s.
Steel Trading Company of Kursipur, near
Bhilai town has since been completed ;

(b) if so, the findings thereof ; and
(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No. Sir. The
police investigations are still in progress.

(b) and (c). Do not arise.

Misuse of Provident Fund

1709. SHRI BIRENDER SINGH RAO :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have seen the
Press reports in the ‘Hindustan Times' dated
the 20th May, 1972 where in it bas been stated
that Provident Fund is being misused by
employers in the country ;

(b) if so, the number of such defaulters
who have come to the notice of the Govern-
ment ; and

{c) whether any action has beon taken by
Government against them, if so, the nature
thereof ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-

KAR) : (a). No such report appears to have
been published.

(b) and (c). The Provident Fund Autho-
rities have, however, reported that as on the
3ist March, 1972 there were 8046 establish-
ments which were in arrears of provident
fund dues. The following steps are generally
taken against the un-cxempted establishments
which default in payment of provident fund
dues and/or submission of returns :

(i) Procecution is launched under
Section 14 of the Employers’ Pro-
vident Funds and Family Pension
Fund Act, 1952,

(i) Revenue recovery proceedings are
initiated undcr section 8 of the
Employers’ Provident Funds and
Family Pension Fund Act, 1952,

(iti) In suitable cases, complaints are

filed with Police/Courts under Sec-

tion 406/40% of thc Indian Penal

Code.

(tv) The default is brought to the notice
of the EFmployers' and Workers'
Osganisations including the 7Trade

Unions.

(v) Penal damages are levied under
Section 14-B  of the Employees’
Provident Funds and Famuly Pension
Fund Act, 1952,

(vi) In some cascs the establishments are

afforded a chance to pay the dues

in suitable instalments subject t0
production of adeguate guarantee,
surety etc,

(vii) In the case of Mills which have gone

into fiqwdation,  reconstruction

Schemes are examined on merits.

Refugees from West Pakistan After
Simla Agreement

1710. SHRI BIRENDER SINGH RAO ;
SHRI PHOOL CHAND VERMA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether a number of refugees have
come to India from West Pakistan after the
Simla Agreements ;
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(b if so, the number of refugees who
have migrated to India ; and

(c) the steps taken or proposed to be
taken by Government to rehabilitate them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K, KHADIL-
KAR): (a). Yes, Sir,

(b) According to the information made
available by the State Governments, about
41,000 refugees have migrated to India after
the Simla Agreement.

(c) The question of rehabilitation of the
refugees in India does not arise.

Maintaining of own Aircraft by Foreign
Lmbassies in India

1711. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH
MALIK :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Government have since taken
any final decision relating to the grant of
permission to foreign missions to maintain
their own aircraft for internal flights cither
for the Head of Missions or for their staff ;
and

(b) if so, the nature of decision taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The foreign missions in India who had
been maintaining aircraft for their own use
have already been informed of the Govern-
ment of India’s decision to withdraw this
facility,

Shifting of Department of G.S I. from Calcutta

3712. SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of STEEL
AND MINES be pleased to state :

{a) whether several Department of the
Qeological Survey of India in Calcutta are
being shifted from there ; and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). There
is no proposal to shift any dcpartment of
Geological Susvey of India from Calcutta as
such. The Government have, however, been
considering the question of reorganising the
G.S I. for sometime past so as to make it
more efficient in the discharge of its functions.
The Committee on Organisation of Scientific
Research (COSR) examined the activities,
functions and organisationa! structure of CSI
and madc certain recommendations in this
regard. These recommendations which sub-
sequently considered by C'ommittee on Science
and Tcchnology became the basis for the
Government deciston to merge the Ground
Water Wing of GSI with the Central Ground
Water Board of the Ministry of Agriculture
and to sct upa Mineral Exploration Corpo-
ration in the public sector to undertake explo-
ring in detail and proving the mineral resour-
ccs of the country in the shortest possible
time  The merger of Ground water Wing of
GSI with Central Ground water Board has
come 1nto force with cffect from Ist August,
1972, The Mineral Exploration Corporation
which will be located at Nagpur is expected
to be set up shortly,

Bauxite investigation at Nileshwar by Geological
Survey of India

1713, SHRI VAYALAR RAVI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have decided to
close down the Bauxite Investigation at Nile-
shwar in Kerala undertaken by the Geological
Surv y of India ;

(b) if so, the reasons therefor ; and

(c) whether the entire analysis data of the
samples taken from the area has been made
available to the State Government ; and if not,
the reasons thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir,
Bauxite Investigation at Nileshwar in Kerala
is in progress.

(b) Does not arise,
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(c) As the investigations arc still in pro-
gress, the question of supply of data to the
State Government does not arise at present,

Cases of Default in Depositing E.P.F.
Registered

1714. SHRI VAYALAR RAVI : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number of cases registered
‘against Provident Fund defaulters in 1971.72
and during the first half of 1972-73 and its
State-wise break up and the total amount
involved ; and

(b) the action taken against the defaul-
ters and the steps taken (o recover the
amount ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The Provident Fund Authorities have
reported as under :—

(a) The number of prosecutions instituted
with the total amount involved against employ-
ers of un-exempted defaulting establishments
during 1971-72 region-wise is given below :

S. No. Name of No. of pro- Amount in-
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region secution cases volved

instituted during  (Rs. in

1971-72 lakhs)

1.. Andhra Pradesh 168 1.03
2. Assam 149 0.62
3, Bihar 83 2.58
4. Delhi 225 8.15
5. Gujarat 210 5.48
6. Kerala 50 6.07
7. Madhya Pradesh 343 1.76
8. Maharashtra 491 15.42
9. Mysore 169 4.11
10. Orissa 18 1.41
11. Punjab 342 1.07
12. Rajasthan 49 0,87
13. Tamil Nadu 449 24,76
14. Uttar Pradesh 59 0.55
15, West Bengal 1599 46.39
o 4404 120.24

Total :
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Information for the first half of 72-73
which is not yet over is not available,

(b) The following steps are generally
taken against the un-exempted establishments
which default in the payment of dues and/or
submission of returns :

(i) Prosecation is launched under Sec-
tion 14 of the E.P.F. and F.P. Fund
Act, 1952,

(i) Revenue recovery proceedings are
initiated under Section 8 of the
E.P.F. and F,P. Fund Act, 52.

(iii) In suitable cases, complaints are filed
with the Police/Courts under Section
406/-09 of the Indian Penal Code,

(iv) The defaults are brought to the notice

of the Employers’ and  Workers’
Organisations including the Trade
Unions. )

(v) Penal damages are levied under Sec-
tion 14-B of the E.P.F. and F.P.
Fund Act, 1952,

(vi) In some cases, the establishments are

afforded a chance to pay the dues in

suitable instalments subject to produc-
tion of adequate guarantee, surety
etc.

(vii) In the case of Mills which have gone

into liquidation,  reconstruction

schemes, are examined on merits.

Tour of External Affairs Minister of African
and European Countries

1715. SHRI VAYALAR RAVI :
SHRI P. M. MEHTA :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether he had undertaken a tour
recently of certain African and European
countries ;

(b) if so, the nature of talks with the
leaders of these countries ; and
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(c) how far these discussions have helped
to develop closer economic and political rela-
tionship with these countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTEFRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b} The visit provided an opportunity of
intimatc valuable exchanges of views with  the
Heads of States, Vice Presidents and Foreign
Ministers of these countries. The dircussions
covered a wide-range of subjocts of inter-
national importance, devilop nents in our sub-
continent, the African scenc and  issues of
bilateral relations with India ;

(¢) The discussions rcvealed that a great
fund of good-will for India exists in these
countrics, based not only upon India’s historic
traditions and, more recently, her role in de-
colnnization but also upon the goals and
policics pursued by the Government of India.
India‘s initiative for peace and the spirit and
results of the Simla agreements were evaluated
as positive developments. India’s  progress
in industrial and economic development has
roused keen interest in these countrics, them-
selves engag:d in harnessing and  developing
their abundant wealth of natural and human
resources. A number of suggestions for co-
operation and collabration in the economic
and technological fields figured in the discus-
sions, and wiil be pursued in concrete form
through diplomatic channels. and detailed dis-
cussions between technical delegations, Signi-
ficant scope appears to exist particularly in the
development of mincral resources, agro-indus-
tries, joint ventures, and technical training.

Merger of L.P.FO. and F.S.1.

1716. SHRI VAYALAR RAVI: Wil
the Minister of LABOUR AND REHABIL!I-
TATION be plcased to state :

(8) whether Government are considering
a proposal to merge the Employces Provident
FPuand Organisation with Employees State
Insurance Corporation ;

(b if so, the main features of the propo-
sal ; and

() 4be steps taken to safeguard the
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interests of the employees of the Employees
Provident Fund Organisation which came into
the existence much later than the Employees’
State Insurance Corporation.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) :(a)to (c). In order to cometo a
decision on the recommendation of the
National Commission on Labour to evolve an
Integrated Scheme of Social Security, a
Working Group was sef up in December, 1969,
which suggested integration of all Social
Security Schemes as an ultimate objective. A
Special Officer was appointed to examine the
legal, administia ive and organisational matters
connected with the integration of Social Secu-
rity Scheme in a comprehensive manner and
to preparc a blue-print of integration His
report has since been received and it has been
decided to place it before the n2xt session of
the Indian Labour Confercnce. The matter
will be examined further in the light of views
of the Indian I abour Conference.

Indians Working in Foreign Countries and
Forcigners Working in India

1717. SHR1 VAYALAR RAVI : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state the number of Indians working
outside under different United Nations spon-
sored schemes and the total number of for-
cigners working in India under these schemes ?

THF DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
information ts being collected and will be laid
on the Table of the House when full informa-
tron has been received.

Exchange of Ecouwomic Delegations for
Promoting Relations with Asian
Countrics

1718, SHRI C, K. JAFFER SHARIEF:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of Economic Delegations
which Government sent to countries of Asi.
with a view to developing further intimate
relations with them during the last two years ;
and

(b) the particulars regarding the foreign
delegations received by Government in thig
regard 7
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THE DFPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : () and
(b). Since the subject matter covered by the
question is very vast, material for answer to
the question is being collected.

Stabilisation of price of Steel

1719. SHRI C. K. JAFFER SHARIEF :
SHRI D, K. PANDA :

Will the Minister of STEEL AND MINES
be pleased to state the measure Government
propose to take to stabilisc the price of steel ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : The prices of diffe-
rent categories of steel are fixed by the Joint
Plant Committee from tm: to time, These
prices are appiicable to suppl ¢s from the Main
Producers. The prices of the categories pro-
duced by the Billet Rerollers from the billets
supplied to them by the main Producers are
further regulated by the Billet Rerollers
Committee,

2, Thaus, about 95, of the total produc-
tion of steel in the country is supplied direct
to the actual consumers at rcgulated prices as
indicated above This1s a major factor i1n
keeping prices stable Only a very small per-
centage—abont 3 to 5%, — of the production
is supplicd to traders for free sale.

3 In order to prevent leakage from some
of the so called actual consumers to the open
market, the Iron and Steel (Control) Ordee
has been suitably amended to pravide that the
use of steel for any purpose other than that
for which 1t 1s apphed for or aliotied wilt be
a violation of the Order and thus punishable
under the Essential Commoduies Act, Six
Regional Offices of the Iron and Steel Con-
troller have been set up in  different parts of
the country and onc of their functions is to
check mis-use of steel,

Dispute between Workers and Management
of Khetri Copper Project

1720. SHRI VEKARIA :
SHRI B.K. DASCHOWDHURY :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whethor he has declined to intervene
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in the dispute between the workers and the
Management of the Khetri Copper Project ;
and

(b) if so the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir,

(b) Does not arise.
Visit of Forcign Secretary to Nepal

1721. SHR1 VEKARIA Will  the
Minister of EXTERNAL AFFAIRS be pleased
to state .

(a) whether the foreign Secretary, Shri
T. N Kaul, visited Nepal recently ; and

(b) if so, the discussions held regarding
expanding arcas of co-operation between Nepal
and India for strengthening cordial ties bet-
ween the two countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. The Foreign Secretary paid a visit to
Nepal from July 17th to July 18th, 1972,

(b) Duiscussions were held on matiers of
bilateral interest including political and econo-
mic questions as well as on matters affecting
this region asa whole, so as to increase mutual
undersianding and co-operation between the
two countries.

Praduction in Public Sector Steel Plants

1722. SHRI NARENDRA SINGH :
Wiil the Minister of STEEL AND MINES
be pleased {0 state :

(a) the month wise break-up of total
production of sieel in the three Public Sector
Undertakings, viz , Bhilai Steel Plant, Durga-
pur Stec! Plant and Rourkela S$teel Plant
during the last threc months, separately ; and

(b) the steps Covornment propose to
take to achieve the target of production ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
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SHAHNAWAZ KHAN) . {a) The production
of steel at Bhilas, Durgapur and Rourkela
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ateel Plants during the months of Apnl to June,
1972 was as under :

Plant
Bhslat Apnil, 1972
May, 1972
June, 1972

Total

Durgapur April, 1972
May, 1972

June, 1972

Total

Rourkela Apnl, 1972
May, 1972

June, 1972

Total

wn——

(b) Within the himitations imposed by
the industrial relations situation, particularly
at Durgapur Steel Plants, the management of
Hindustan Stecl Limited arc taking all possible
steps to achieve the targets of production
These include  speaalised repaws of Coke
Ovens, use of alternative fuels (o supplement
gas availability, o1l finng n certamn furnaces to
augment fuel resources 1mproved maintenance
aimed at better equipment availlability, speed-
ing up of capital programmes required (o
correct existing imbalances m  production
facilities and planaed procurement of spares,
refractories and other essential materials
Recently, a three tici Joint  Consultatne
Machinery has beun set up at Durgapur for
speedy settlement of mdustrial disputes and
grievances and to enhst the cooperation of the
workers in maximising production A new
rewards schcme has been ntroduced in the
Rourkela Steel Plant to provide additional
inceative for increasing production progressi-
vely. The (lovernment also keep constant
watch on the performance of the unis and
the Company through pernodical Task Force
meetings and veviews and render all the assis-
tance that is required,

(n 100 tonnes)
Ingot Steel Saleable Steel

168.3 1252
1530 1350
1450 1309

466 3 ot

63.6 341

548 429

45 254
1679 102 4

740 424

803 447

85.5 463
2398 133 4
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Denial of Leave to Employees inR. P. F. C.
Office, Punjad

1724. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the employees of the office of
the Regional Provident Fund Commissioner,
Punjab are being denicd leave even on medical
grounds ;

(b) whether this action of the Regional
Provident Fund Commissioner has crented
a sense of resentment amongst the staff
members ; and

(¢) If 80, the steps proposed to be taken to
Jook into the matter ?

A

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.' K. KHADIL-
KAR) : The Provident Fund authorities have
reported ae under ;
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(a) No general complaints about denial of
leave on medical grounds by the regional
Commissioner have been received.

(b) No.
(c) Does not arise,

Federation of Employees in E. P. F, O.

1725. SHRI RAMAVATAR SHASTRI :
Will the Minister of LABOUR AND RE.
HABILITATION be pleased to state :

(a) whether there are two Federations of
the Employees in the Fmployees Provident
Fund Organuation ; and

(b) if so, the number of units affiliated
with each of the Federations ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K, KHADIL-
KAR) : The Provident Fund authorities have
reported as under :

(a) There is no recognized federation of
employees 1n the Employees’ Provident Fund
Organisation. However, there are two unrecog-
nized federations of the employees styling
themselves as the All India Employees’
Provident Fund Staff Federation and the
Progressive Provident Fund Empioyees Federa-
tion of India.

(b) In view of the unrecognized character
of the federations, the information with
regard to the constituent unirs afliliated to
cach is not known,

Development and Conservation of Coal Resoar-
ces by Private Collicries

1726. SHRI RAMAVATAR SHASTRI:
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether thbe private collicries in the
country have failed to make additioaal in-
vestments in the collicries with a view to
develop and conserve the coal resources in
» scientific manner ; and

(b if s0, whether Government propose to
take over these collieries to ensure their pro-
per development ?

THE MINISTER OF STATE IN THE
MINISTRY OF STBEL AND MINES



117 Written Answers

(SHRI SHAHNAWAZ KHAN) : (a) and (b).
While there has b2en no reports of holding
back of investment, there has been a sla-
ckening in the tempo of development work,
Government 1s  keeping a careful watch.
However Government 1s not considering, at
present, the question of taking over of the non
coking coal mines,

Comstruction of Steel Plant in Bangladesh

1727, SHRI ARVIND NETAM : Will
the Minister of STEEL AND MINFS be
pleased to state :

(a) whether Government propose to cons-
truct a Steel Piant in Bangladesh in the near
future ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI}
SHAHNAWAZ KHAN) (a) No. Sir,

(b) Does not arise,

Production in Bhilal Stecl plant due to shortage
of Power Supply

1728. SHRI ARVIND NETAM : Will the
Minister of STEEL AND MINES be pieased
to state :

(a) whether production has declined in
Bhilai Steel Plant due to the shortage of power
supply ; and

(b) if so, the extent thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir,

(b) Does not arise.

Survey of Vacancies Reserved for S, C. & S.T.
in Ceutral Government

1729, SHRI ARVIND NETAM : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state ;

(s) whether Government of India bave

d the survey of Vacangies reserved

for Scheduled Castes and Scheduled Tribes
it The Contral Governtent ; and
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(b) if so, the final result thereof ? :

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) and (b). The Survey has been com-
leted and the drafting of the Report is in its’
final stage.

Industrial Relations in Public Undertakings

1730. SHRI ARVIND NETAM : Will the
Minister of LABOUR AND REHABILITA.
TION be pleased to state :

(a) whether industrial relations and labour’
situation 1n the Public Undertakings remained
disturbed badly during the last financial year ; R
and

(b) if so, the steps Government proposk
to take to improve the situation ?

THE MINISTER OF LABOUR' AND'
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) and (b). No, Sir. Industrial refa-
tions were comparatively better as compmed
to the two previous financial years.

Phased Programme for Productiop of Steel |,

1731. SHRI K. S. PANDEY : Will the
Minister of STEEL AND MINES be pleased
to state

(a) where Government are working on a
phased programme to increase production of
steel uplo 20 million tonnes by the end of
1982 ;

{b) if so, the main features of the pro-
gramme being worked m this regard ; and

(c) the steps being taken to implement
this programme in different steel plants to ine
¢reas production of steel plants ?

"

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR}
SHAHNAWAZ KHAN) : (a) Goveribent
have in band a phased programme for increak-
ing preduction of steel to about 20 milion inget
tonnes by the end of 1982,

(b) and (c). It is proposed to secure OpH.’
mum production from the existing capacity of
89 million ingot tomnes in the 5 ig
stes] plants by raising the lovel of opers~
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tional efficiency, better maintenance and
improved labour relations. Balancing facilities,
to overcome bottlenccks in production. are
also being provided. In addition to the
above capacity, it is proposed to expand Bhilai
Steel Plant from 2'S to about 40 million ingot
tonnes, Bokaro (o 4°'0 million ingot tonne
stage and set up two new integrated steel
plants at Yijayanagar (Mysore) and Visakha-
patnam (Andhra Pradesh) each of two million
ingot tonpe capacity. This would increase
the capacity to about 184 million tonnes by
1978-79 or a year later. The capacity of the
Indian Iron and Steel Co. Ltd, is also pro-
posed to be increased. During the Sixth
Plan, it would be necessary to plan for addi-
tional capacity at the rate of about2
miflion ingot tonnes every year, by further
expansion of capacity in existing steel plants/
creating capacitics at greenfield sites and
the installed capacity by 1982 is expected
to be over 20 million ingot tonnes. Some
additional capacity will also be available from
electric furnaces.

Detailed studies are in hand for phased
implementation of the programme.

Violeat Incidents in Simpson Plant in Madras

1732. SHR] RAMKANWAR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether there have been violent inci-
dents in the Simpson Plants in Madras ;
if so, the reasons thereof ;

(b) whether some workers were also killed
during the scoffle between various groups ;
and

(c) whether the Govermment of India
have received asy report in this regard
from the State Goverament ; if so, the main
points thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. XK. KHADIL-
KAR) : (x) and (b), There have bren reports
of viclent incidents ia the Simpeon plant
in Madras, but the mafter fafis within the
State sphers.

@¥io,

.
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Racial Discrimination in U, K.

1733. DR, RANEN SEN : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
stete :

(a) whether the attention of Government
has been drawn to areport in the Calcutta
Statesman of the 26th June, 1972 stating
that there have been presistent incidents of
racial discrimination in Umted Kingdom
against coloured people including Indians mig-
rated to Urited Kingdom ; and

(b) if so, the steps taken by the Govern-
ment of India 10 stop 1t ?

THE DLPUTY MINISTER IN THE
MINISTRY OF EXIERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir,

(b) Government have not reccived any
recent  complaints  of  discrimination from
Indian residents in U, K. All such comp-
laints are promptly taken up with the
authorities concerned. The cases of discrimi-
nation referred to in the ‘Statesman’ report
of 26th June, 1972, are of a kind the re-
dress for which is usually sought by the
individuals themseives through osgamsations
like the Race Relations Board, Community
Relations Commission etc.

Tripartite Meeting in Delhi on Coal Industry of
West Bengal

1734, DR. RANEN SEN : Will the Minis-
ter of LABOUR AND REHABILITATION
be picased to state :

{(a) whether a tripartite meeting on coal
industry of West Bengal was held recently in
Delhi ; and

(b) if s0, the results of that meeting ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) Yes,

(b) 1n this meeting it was agreed that the
Union Labour Minister would consider the
arrangements t0 be made for the expedi-
tious payment of other dues 10 the workers.
The employers also agreed thet timely snd
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prompt payment of wages and other dues to
workers would be made in future,

Headguarters of U.N. Committee of
Human Favironment

1735. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government have proposed
to the United Nations to set up the head-
quarters of the Central Organisition of the
United Nations on Human Environment in
India ; and

(bj if so, the reaction of the United
Nations 1n this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFIAIRS
(SHR1 SURENDRA PAL SINGH): (a) The
Government of India have put forward their
request for the Secretariat of the United
Nations Conference on the Human Environ-
ment to be located in New Delha.

(b) Regquests from other countries are stll
coming in and the United Nations has not
yet made its reactions known.

Visit of Study Team to Banglodesh for
Development of Steel Industry

1736. DR, RANEN SEN: Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether Government have sent &
Study Team to Bangladesh to study the possi-
bility of developing steel industry there ;
and

(b) if o, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir. How-
ever, 8 Hindustan Steel Limited team visited
Bangladesh to arrange the supply of iron and
steel materials urgently roquired by the Govern-
ment of Bangiadesh.

{b) Doss not acise.
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Representation from Federation of Indian
Mineral Industries Re:  Increase In
Royalty Rates, Freight Rates
and Port Charges

1737. SHRI SHRIKISHAN MODI :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have received
any representation from the Federation of
Indian Mincral Industries requesting against
any future increase in the royalty rates, rail-
way freight and the port charges ;

(b) if so, the reaction of Government
thereto ; and

{c) whether there have been difficulties in
the movement of minerals resuiting in dis-
location in the supply of raw malenials to the
consumer 1ndustries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

Setting up of a Mini Steel Plant in Tamil Nadu

1739. SHRI B K DASCHOWDHURY :
SHRI M. M. JOSEPH

Wiil the Minister of STEEL AND MINES
be pleased to state :

(a) whether a mini steel plant has becn
decided to be set upin Tamil Nadu in the
near future ; and

{b) if so, the particulars thereof and the
time by which it is likely to be set up and
start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). Apart
from the Continuous Casting Plant already
set up by the Tamil Nadu Industrial Develope
ment Corporation at Arkonam with an initial
capacity of 50,000 tonnes of Steel Billots per
annum, which started functioning in April
1972, there is no proposal at present under
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consideration to set wp another such unit in
Tamil Nadu.

Setting up of Scrap Corporation under
Ministry of Stecl and Mines

1740, SHRI B. K. DASCHOWDHURY :
Will the Minister of STEEL AND MINES be
pleased to state :

{a) whether Government have decided to
set up a Scrap Corporation un ‘er his Migistry
instead of the Foreign Trade ; and

(b) if so, the main leatures thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) Government
have decided to transfer the administrative
control of the Metal Scrap Trading Corpora-
tion Limited, in existence since 1964 under
the administrative conirol of Ministry of
Foreign Trade, to the Ministry of Steel and
Mines, Department of Steel,

(b) The main features of the re-organisa-
tion of the Corporation are as follows :

(i) The present share holding of Rs, 2
lakhs of the Minerals and Metals
Trade Corporation in the Metal
Scrap Trading Corporation will be
transferred to the President of India ;

The activities of the Corporation
will be enlarged, particularly with a
view to the further dcvelopment and
maximisation of Scrap coliection

(i

Registered Trade Usnlons in Railways

1741, SHRI RAJDEO SINGH: Wil
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of trade unions compris-
ing of Railway works alope registered under
Indian Trade Union Act, 1926 ;

(b) the total membership of All india
Railwaymen’s Federation in 1960, 1965 and
1970 and when it renewed its registration last ;
and

{c) the total membership of Natiouad
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Federation of Indian Railwaymen lor the
years 1960, 1965 and 1970 and when it re~
newed its registration last ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) According to available informa-
tion, 175 trade unions have been registered
under the Trade Unions Act, 1926 wpto
December, 1970.

(b) and (c). The membership of the
National Federation of Indian Railwaymen
as verified was 35467 on 13.1960 and
1,98,941 on 3} 12.1968, No verification was
made for the years 1 65 and 1970 No such
verification was made regarding the member-
ship of the All India Railwaymen’s Federation
as it is not affiliated to any of the four
central organisations of workers, Information
is being collected regarding the registration of
the two Federations.

Negotiations on Vietoam Issue

1742, SHR1 PAMPAN GOWDA : Will
the Mmister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether U. K Government bave
requested the Government of India to use its
influence to bring aboul substantive negotia-
tions on Vietnam issue following blockading
of North Vietnam's Ports by the USA ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.  The British Governmeat had suggested
that India could also help in bringing abovt a
Geneva-type conference on Vietnam by suita-
bly advising the Soviet Uanion,

(b) The Government of India feol that
fighting must first stop in Vietnam before any
proposal for sctilement by peaceful means
stands any chance of being accepiable,
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Tndustrial Establishments in Arrears
of Employees Provident Fund

1744, SHRI SAMAR MUKHERIJEE :
will the Minister of LABOUR AND REHA-
BILITATION be pleased to state @

(a) the total number of Industrial esta-
blishoents in the country which are in arrears
10 the Bmployees Provident Fund Orga-
‘pisaton ;
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(b) the State-wise details and the total
arrears thereof upto May, 1972 ; and

(c) the
defaulters ?

action taken agaiast the

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR) : The Provident Fund Authoritics have
reported as under :—

(a) The Employees’ Provident Funds and
Family Pension Fund Act, 1952 covers
industrial as well as non-industrial establish-
ments.  Figures in respect of the total number
of defaulting industrial establishments as on
31.5 1972 are not readily available, However,
as on the 3ist March, 1972 the total number
of defaulting un-exempted cstablishments
which were in arrears of provident fund does
stood at 8046,

(b) A region wise statement showing the
amount of provident fund contributions in
arrcars as at the end of March, 1972 in respect
of un-cxempted establishments, is attached,

(c) The following steps are generally taken
against the un-cxempted establishments which
default in payment of dues and/or submission
of returns :

(i) Prosccution is launched under section
14 of the Employees’ Provident
Iunds and Family Pension Fund Act,
1952,

(i) Revenue recovery proceedings are
mitiated uader Section 8 of the
Employees’ Provident Funds and
Family Pension Fund Act, 1952.

(iii) In suitable cases, complaints are filed

with the Police/Courts under section

406/409 of the Indian Pena) Code,

(iv) The default is brought to the notice
of the Employers' and Workers’
Organisations including the Trade
Unions,

(v) Penal damages are levied under
Section 14B of the E.P. F. & F. P,
Fund Act, 1952,

(vi) In somo cases, the ecatablisbients
arc afforded a chance to pay thé
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dues in suitable instalments subject
to production of adequale guarantee,
surety etc.
(vn) In the case of Mills which have gone
mto  hquidation, reconstruction
schemes are examined on ments,
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Statement
Region Amount n arrears
{n Lakhs of Rupees)
(4} 2)

1. Andhra Pradesh 65 24

2. Assam 20.29

3. Bihar 5194

4, Dells 16,77

5. Gujarat 60.60

6. Kerala 62.00

7. Madhya Pradesh 234,41

8, Maharashtra 658 51

9 Mysore 26,45

10. Onssa 19 04
11 Punjab 20.58
12, Rajasthan 4974
13. Tanul Nadu 191.59
14 Uttar Pradesh 20177
15, West Beungal 386 64
Total 2065 §7
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Mercary Deposits in Kozhikode
District, Kerala

1748 SHRI K P. UNNIKRISHNAN .
Will the Mmister of STEEL AND MINES be
pleased to state ¢

(2) whether the Geological Susvey of India
has submitted a report to Government on the
extent of mercury deposit near Badagara,
Kozhskode District Kerala ;

(b) whether the Geological Survey of India
is contempiating a Thermal Survey in the area
with UND P, ausistance ; and

(c) if 50, the decision of Governmeni n
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES {SHRI
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SHAHNAWAZ KHAN) : (a) Preliminary
investigation for mercury occurrence near
Badagera area, Kozhikode district, Kerala has
been completed by the Geological Survey of
India and the 1eport is being preparcd.

(b) and (c). The proposal for a Thermal
Survey for Mercury dceposits in this area is
under consideration of the Government.

Setting up of a Steel Plant at Calicut

1749. SHRI K. P. UNNIKRISHNAN .
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government have received
final reports on the extent of Iron Ore de-
posits at Cheruppa, Eliotimala, Nanminda,
Naduvannur and  Peruvannamuzhi near
Calicut ; if so, the extent of reserves and
its quality ;

(b) whether the Geological Survey of
India has extended its research for Iron
Ore to other arcas in the neighbourhood ;
and

(c) whether Government are exploring
the possibility of setting up a Steel Plant
at Calicut based on these Ore deposits ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (s) The detailed in-
vestigations for iron ore in Cheruppa, Eleyetti-
mala, Nanminda and Naduvallur area have
been completed by Geological Survey of India,
The reports on the Cheruppa, Bleycttimala
and Nanminda iron ore deposits have been
finalised but the report on Naduvallur deposit
is not yet complete. Of the finahsed reports,
the report on Cheruppa has been received
by the Government. Investigation for iion
ore in Peruvannamzhi (Alampera Deposit) is
in progress and is expected to continve during
fie'd season 1972.73, Reserves of about 44
million tonnes of oxidised and un-oxidised
ore with total iron content varying between
31 and 40 per cent have been estimated in
Cheruppa, Eleyettimala, Nanminda and Nadu-
vallur area.

(b) Preliminary investigation for iron ore
has been cxtended to cover the iron ore
ocourrences in the Karattimala ares in the

Malapurtam district,
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of setting up a Steel
be examined only after
the investigations in all the iron ore po-
tential deposits are completed and the
total reserves in the area are known.

{c) The question
Plant at Cahicut can

Proposals of Agriculture Ministry regarding
[mport of Fertilizers

1750, SHRI MADHURAYYA HAL-
DAR : Will the Muuister of SUPPLY be
pleased to state :

(a) whether his Department is avoiding
thorough examinanion of the proposals of Agri-
culture Munstry regarding import of complex
fertibzers fiom the angle of foreign exchange
Savings ;

(b) if so, the reasons therefor ; and

(¢) whether his Munistry support channeli-
sation of potassic fertilizer through the private
trade-dominated Indian Potash Limited ?

THE MINISTER OF SUPPLY (SHRI D.
R. CHAVAN) : (a) and (b) It is the responsi-
bility of the Department of Agriculture to
determine the programme for the import of
fertilivers, 1.6 the quantities and the types
of fertlisers to be imported and the delivery
schedules for such mports. The responsi-
bility of the Department of Supply 1s restricted
to the import of fertilners in accordance with
the programme diawn up by the Depart-
ment of Agriculture, The question of the
Department of Supply cartying out an exa-
mination of the pioposals of the Depart-
ment of Agriculture, therefore, dues not arise,

(c) The impoit of potassic fertillisers is
channehised through the MMTC in respect
of East-European countries and the Depart-
ment of Supply in respect of other sources.
This fertiliser is not being imported through
the Indian Poiash Linuted.

Annual Reports of Dandakaranya Development
Authority

1751, SHR1 MADHURYYA HALDAR :
Will the Mmster of LABOUR AND RE-
HARILITATION be pleased to state whether
the annudl administration and progress re-
ports of the Dandakaranya Development Au-
thority will be placed on the Table of the

House ?
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THE WMINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : The progress made with the Danda-
karanya development scheme being executed
by the Dandakaranya Development Autho-
rity is indicated in the Chapter ‘Danda-
karanya Project® in the Annual Reports of the
Department of Rehabilitation circulated to the
Members of Parliament in the Budget Session
every y ar.

Profits carned by Steel Plants in Public Scctor

1752, SHRI PRABODH CHANDRA :
Will the Minister of STEEL AND MINIS
be pleased to state :

(a) the time by which the Steel Plant in
the Public Sector ‘are expected to start making
profits ; and

(b) the reasons for incurring losses by the
Hindustan Steel Limited which is equipped
with the latest machinery and equipments while
an old machinery installed by Tatas about 50
years ago are making profits ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KAHN) : (a) and (b). Profita-
bility is a function of costs, volume of pro-
duction and prices. It has been estimated
by Hindustan Steel Limited that on the
basis of existing prices and oosts, the three
integrated steel plants under the Company
can earn a profit if the volume of their
production exceeds 849;, 819, and 6139, of the
installed capacity of Bhilai, Durgapur and
Rourkela Steel Plants respectively. According-
ly, the Managment is concentrating its efforts
towards raising production as rapidly as possi-
ble and a number of steps have been teken in
this direction.

The losses sustained by the Company over
the years have been due to a number of
rzasons including such factors as inadequate
utilisation of capacity, higher incidence of
capital related charges, disturbed industrial
relations in some of the plants, and es-
calations in cost clements, The capital re-
lated charges of TISCO are very much lower
and their utslisation of capacity is greater,
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Increasc in Price of Steel

1753, SHRI D. K. PANDA :
SHRI JYOTIRMOY BOSU :

Will the Mumister of STEEL AND MINES
be pleased to state :

(a) whether Government have lately deci-
ded to increase prices of steel ;

(b) if so, the main features thereof ; and

(¢) the reasons prompting Government to
increase the prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND MINES (SHRI
SHAHNAWAZ KIIAN) . (a) and (b). With
effect from 22.7-1972, Government have
allowed an increase in prices of the following
three categories of steel, by the amounts indi-
cated agatnst each :

(i) Billets Rs. 80/ per tonne
(ii) Bars and Rods

and Wirc Rods Rs 85/-per tonne
(iii) Structurals

and Rails Rs. 50/ per tonne

(¢c) The three main producers of steel,
viz , Hindustan Stecl Limited, Tata Iron &
Steet Company Limited and Indian Iron &
Steel Company Limited represented to Govera-
ment 1n Apnil/May 1972 for an increase in
steel prices. In their representations, the
main producers referred to various items of
cost escalations which had not been covered
by the increase in stee] prices approved by
Government on December 30,1969 and also
to further cost escalation factors which had
taken place since then. The total effect
of these cscalations came to over Rs.100/- per
tonne. Of this, Wages (including DA) accoun-
ted for over Rs 30 per tonne, Raw Mate-
risls over Rs 20/., Refractorier, Rolls and
Fule Oil over Rs. 25/-and other factors such
as Railway Freisht, consumable stores, power
¢lc., over Rs. 32/, They had pointed out
that in the absence of a suitable price
increase, theit operating results were being
adversely affected,

Government carefully considered thew
representations and came to the conciusion
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that a general price increase for steel at this
stage would not be advisable. However, it
was considercd that a case existed for increase
in the prices of a few selected categories.
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Tnvestment In Public Sceclor Steel Plants

1756. SHRI ACHAL SINGH : Will the
Vinister of STEEL AND MINES be pleased
O state ;
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(a) the total investment made by Govern-
ment in running Bhilai, Rourkela and Durga-
pur steel plants upto 3ist March, 1972 ;

(b) the profit and loss from these plants
during the last three years respectively ; and

(c) the reasons for the loss in the Plants 1

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) The total invest-
ment of Government funds in Hindustan
Steel Limited of which Bhilai, Rourkela
and Durgapur Steel P'ants are 3 units, as
on 31-3-19/2 was Rs 1011'07 crores— equity
Rs. 594 37 crores and loans Rs. 41670 crores.

(b) The Working results of the Bhilai,
Rourkela and Durgapur Stee! Plants for the
years 1968-6Y to 1970-71 were as under :

(Rs. in crores)

Plant Net profit (-4 )/Loss (—) for- ﬂ;e
years

1968-69 1969-70 1970-7%

Rourhela (=) 397 (+)783 (4) 1020

Bhilai (=) 1135 (+)365 (+) 11'04

Durgapur (—) 1737 ( —) 1550 (—) 2040

The annual accounts for the year [971-72
are yet to be finalised and approved by the
Company but according to the present indica-
tions, ail the plants have suffered a loss during
this year.

(c) As will be noticed from the above state-
ment, Rouihela and Bhilai Steel plants earned
profits in 1969-70 and 1970-71. The losses ia-
curred by these plants in 1968-69 arnd by the
Durgapur Steel Plant during all the three
years were primarily due to actual production
being vconsiderably lower than the instalied
capacity. The same also applies to the year
1971-72, when theic was the additional factor
of escalations in costs due to full impact of
the Wage Agreement, higher consumption of
stores and spares on account of increased
maintenance requirements due to ageing of
plants, increases in the prices of raw materials
and stores and spares, Emergency Risk Insu-
rance, revaluation of the DM, increase in
rates of clectricity duty and arrears on this
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account and the collaps of the roof of the steel
melting shop at Rouikela,

Import of Pig Iron for Steel Plants in Public
Sector

1757. SHRI ACHAL SINGH : Will the
Minister of STEEL AND MINES be pleased
to state how much pig 1ron has been mported
for Bhilai, Rourkela and Durgapur Steel Plants
during the lost three years ending on the 31st
March, 1972 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) . No pig-iron was
imported by Bhrlai, Rourkela and Duigapur
Steel Plants during the last three years ending
on the 3lst March, 1972.

Joint Economic Development between India and
Bangladesh

1759. DR, H. P. SHARMA : Will the
Minister of EXTERNAL AFTAIRS be pleascd
to state :

(a) the areas of joint economic develop-
ment identified between India and Bangladesh,
both in terms of joint production and esplora-
tion and exploitation of export markets in
third countries ; and

(b) the steps taken or proposed to be
taken in that direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). In pursuance of the joint statement
issued by the Prime Ministers of India and
Bangladesh at Calcutta on 8 2 1972, steps have
been taken to promote close economic coopera-
tion beotween the two countries and studies
have been initiated to identify possible areas
of future economic collaboration. The identi-
fication of areas where it may be possible to
co-ordinate efforts for the promotion of trade
with third countries is bzing included, where
appropriate, in these studies.

Sugrey of Ladakh Reginn by Geologieal
Sorvey of India

1760, SHRIMATI JYOTSNA CHANDA :
Will the Munister of STREL AND MINES be
pleased to atate ;
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(a) whether the Geological Survey of
India have sent a 10-member scientific-cum-
mounteering expedition to the Kistwar-Ladakh
rcgion in Jammu and Kashmir ;

(b) whether this expedition will under-
take geological survey of high altitude areas
and also attempt to scale the 23,000 ft. high
Nunhkun peak ; and

(¢) whether this team will undertake any
other work ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) to(c). Yes,
Sir. The Geological Survey of India have
sent a ten member expedition team coasisting
of seven geologists, one doctor and two sig-
nallers to Nun Kun, Ladakh Distt. in the
first week of June, 1972 This expedition
has been arranged to tahe up the geological
mapping of the Nun Kun Peak and the sur-
rounding arcas, RBesides the expedition
party will undertake geological suivey and
geological, geomorphological and glaciological
studies of the high altitude ateas and will also
attempt to scale the 7135 metres (about 23000
feet) high Nun Peak.

Reserves of Copper Ore Around Khetrf
Copper Project

1761, DR. H. P. SHARMA : Will the
Mnister of STEEL. AND MINES be pleased
to state :

(a) whether reserves of copper ore found
around the Khetr: Copper Project arca will
suffice to fced the plant when it goes into pro-
duction for a period not exceeding 45 days ;

(b} if not, the reasons for slow progress
in explotation work ; and

(c) the steps taken to explore and ex-
ploit further copper ore reserves in and around
the ared 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR!
(SHAHNAWAZ KHAN) : (a) No. Sir.

The position actually is that ore reserves
s0 far proved in Khetr apd Kolihan Mines
are 57 million tonnes, It would®be sufficient
to feed the plant at full capacity for 20-25
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years, which is the normal life of a mine.
There is every likeiihood of ore reserves position
getting improved with further axploration.

(b) Does not arise.

(c) Hindustan Copper Limited who are
responsible for the exploitation of copper ore
deposits at Khetri and Kolihan are also explor-
ing these deposits further for additional ore
reserves, The Company has also taken up the
exploitation of Dariba Copper deposit in
District Alwar, Rajasthan. In addition, the
exploitation of Chandmari Copper Deposit
near the Khetri Copper Project, is expected to
be taken up by Hindustan Copper Ltd. shor-
tly. Besides, the Geological Survey of India
arc also exploring other areas around Khetri
Copper Pioject for finding additional copper
ore deposits.

Construction of Stopes for Khetri Copper
Project

1762. DR, H. P. SHARMA : Will the
Minister of STEEL AND MINES be pleased
{o state :

(a) whether only two of the several
stopes heve s0 far been constructed at the
Khetri Copper Project during the last over
11 years of implementation of the project ;

(b) how far the project is behind sche-
dule and how far the Management and the
American consultants have been responsible
for this delay ;

(c) whether the cost of the project has
already increascd or is likely to increase by
over a hundred crores of rupees ; if so, the
reasons therefor, and

(d) whether a CBI inquiry or .other in-
quiry is proposed to be caused into the affairs
of the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) The work of
stope preparation at th: upper levels of Khetri
Mine was taken up in 1967, By 1970;5
shrinkage stopes and 2 sub-level. stopes bad
been prepared. In. July, 1971,  a revised

wining scheme was drawn up and it was -

- deeided to convert the existing shrinkage
‘ steidey into sub-level stopes and.also-to change
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the ore drawal system to achieve higher out-
put per stope. This involved considesable
additional work at all the stopes. At present
one of the 7 stopes is in production and 85%
of the work in regard 10 the balance 6 stopes
has been completed. All these stopes will be
ready before the end of the current year. In
addition, work of preparation of 6 more stopes-
had also been taken up at the Khetri Mine,

In the case of Kolihan Mine, the work . of
stope preparation was taken up towards the
end of 1968. In 1971 cecrtain modifications
in the stope designs were made pursuant to
the revised mining scheme referred to above
for ensuring higher tonnage output per stope.
Two stopes at the Kolihan Mine are ready for
production and work cf preparation of two
other stopes is in hand.

(b) According to the earlier time schedule
prepared in 1968, the project was to be com-
pleted in 1971-72. However, due to various
factors, the progress of implementation of the
project remained slow in the initial stages and
in 1970, a revised time schedule was prepared
for the project.  According to this, the project
is scheduled to go into production in the last
quarier of 1973-74,

M/s Western Knapp Engineering: Co,,
U.S.A. were commissioned in early 196§ to
prepare a Feasibility Report on Khetri Copper
Project. They submitted the report in Decem-
ber, 1961.  Subsequently, they were retained
as consultants for the process plants for the
Khetri Copper Project. They have, however,
no direct responsibility for the implementation
of the Project,

The work at the Project was' delayed
mainly owing to unforescen delays in the fina-
lisation of design, specifications etc. of certain
specialised items of equipment and plant
needed for the project. The delay in the
indigenous procurement of equipment, slow
progress in the completion of civil construction
works for the Concentrator Plant and dearth
of expericnced and  qualified persons in the
ficld of metallifersous wmining and metaliurgy
has also contributed to the delay in the com-
pletion of the Project. Training of Engineers -
in Copper mining and wetallurgy has been
accelerated but it will take some time before
adequate expertise is gencrated in the Com-
pany. Every effort is being made to ensure:
that the Project is completed ns per the revised
time-schedule. S



139 Written Answers

(c) The detailed capital cost estimates
for the Project were made in 1968, According
to these, the Project was estimated to ccst
about Rs. 93 crores  The cost of the Project
has been recently re-assessed by the Hindustan
Copper Limited, and the Project 1s now esti-
mated to cost about Rs. 115 Ciores. These
revised estimates are under examunztion of
the Government. The upward revision in the
cost estimates is mainly due to the following
reasons :—

It became necessary to revise the
earlier mining scheme to ensure that
the mine production at the stipulated
rates can be achieved as per time-
schedule. This necessitated additional
mine openings and additional mining
equipment for mechanised mining ;

0}

In the case of plants, the earlier esti-
mates were based on  preliminary
process designs, particularly in the
case of Smelter and Refinery. With
the completion of the detatied design-
ing, addirional equipment not included
mn the earlier estimates had to be
provided for n order to meet the
process requirements ;

(i)

A part of the increase is also due to
general escalation in the prices of
equipment material and services over
the last 4 years ;

(in)

The delay of about 2 years in  the
completion of the project has also
resulied in additional expenditure on
supervision, etc,

(iv)

(d) There is no such proposal.

Differences in Estimates of Copper Deposits
in Rajasthan between G.5.1. and Minis-
try of Steel and Mines

1763. DR. H. P. SHARMA : Wil the
Minister of STEEL AND MINES be pleased
to state :

(a) whether there are sharp differences
about the estimates of availability of copper
deposits in Khoh Dariba in Alwar district of
Rajasthap and in the arcas nearby between the
Geological Survey of India and the Ministry
of Steel and Mines ;

(b) ilso, the assessments of the two

AUGUST 10, 1972

Written Answers 140

authorities about the existence of these deposits
in the area ; and

(c) whether further explorations about
the existence of copper deposits in this region
and other areas 1n Rajasthan are proposed to
be made to feed the Khetri Copper Complex ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No, Sir,

(b) The Geological Survcy of India esti-
mated reserves of 0.56 miilion tonnes with
2 46% copper of average grade in the Kho-
Dariba area of Alwar District, Rajasthan.

(c) The Geological Survey of India has
been engaged in carrying out exploration
wait for copper in the following areas of
Rajasthan :

Total reseives esti-
mated so far

Arca

(1) Khetri Copper Belt
{Madan-Kudhan, Koli- 63,3 miilion tonnes
han General Block, with 19, copper.
Kolihan South Block,
Kohhan North Block.
Akwali and Satkui)

(2) Bhagoni, Alwar 5.22 million tonnes

District with 1% copper
(3) Pur-Dariba, Bhil- 2 million tonnes
wara District with 19 copper

Exploration by test drilling is also being
carried out in Dhanota block, Goria block and
Kakrana-Naori-Gurha-Ponk  Section, Jhuny-
hunu District ; Dariba~Patna area, Sikar Dis-

trict ; Kalighati and Pratapgarh Sections,
Alwar district and Achranl ares, Jaipur
district.

Challenge to World Court"s Jurisdiction in
the Case of Ban on _over flights of
Pakistan Planes

1764. SHRI RANABAHADUR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(») whether the Government of India
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have invited the attention of the World Court
that 1t has no power to decide over the com-
plaints made by Pakistan that 1t should be
allowed to take 1ts flight over the Indian sky ,
and

(b) if <o, the reaction of World Court
thereon ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) The
Government of India has filed an Appeal in
the World Court against the decision of the
Counci! of the International Civil Aviation
Organisation 1endered on 29th July, 1971
whereby 1t overruled India’s Prehminary Ob
Jections to the jurisdiction of the Counctl to
enteitain Pakistan’s Application and Com-
plaint concerning India’s banning of overflights
of Pakistan:t aircraft over Indian territory.
India’s view 15 that the ICAO Council was not
compelent to entertain Pakistan’s Application
and Complaint

(b) The judgement of the International
Court of Justice 1s anaited,
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Recommendation of N.C.L. on Working
Hours in Factories

1767 SHRI SOMCHAND SOLANKI
Will the Minister of LABOUR AND REHA-
BILITATION be pleased 1o state

(a) whether Government are aware that
mn 1946 the reduction 1n working hours in big
factories and textile mndustries was made :

(b) whether Government are ready to
implement the recommendation made by the
National Commission on Labour mn this
regard ; and

(c) if not, the rersons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
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KAR) :(a) The weckly working hours of
adults were originally 54 hours under the
Factories Act, 1934 (60 hours for seasonal
factories). These were reduced under the
Factories Act, 1948 to 48 houts uniformly for
all the factories.

(b) and (c). The National Commission on
Labour has not propostd immediate reduction
in working hours in view of thc current re-
quirements of the cconomy. The Comimission
has, however, recommended reduction of
working hours to 40 to be kept as a goal to be
reached in two stages. The Government have
decided that the question of reduction in
working houis may be considered at the appro-
priate time when circumstances permit such
reduction. The Commission has also sugges-
ted that immediate reductior 1n hours of work
in industries where obnoxious proeesses have
to be looked after or where wotkers are expo-
sed to fumes and gases may be catled for. This
matter is under cxamination,

Minimum Wages of Cantonmeat Board
Lmployees

1768 SHRI AMARNATH VIDYALAN-
KAR : Will the Mmister of LABOUR AND
REHABILITATION be pleased to refer to the
reply given to Unstarred Question No, 7128
on the 5th August, 1971 and state thc wage
scales of thc Cantonment Board employees
and when the same were prescribed ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIL-
KAR) : As a re;ult of the settlemenr  arrived
at on 1351969 between the Cantonment
Board and then employees, the pay and allow-
ance of Cantonment Board employces have
been brought at par with correspending cate-
gories of Swate Governments employees at the
district level.  Actual wage scales for different
categories of staff, information in respect of
which is not availahle, is therefore hkely to
vary from State to State,

Opposition to Rise in Minimum Bonus

1769. SHRI K MALLANNA : Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state ;

(8) whether the Council of Indlan Em-
ployers, constituted by the Employers® Federa-
tion of India, have opposed rise in minimum
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bonus on the ground that it would affect indus-
tries both in the public and private sectors
as well as employment creation in the countty
as a whole ; and

(b)

TiIIE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K., KHADIL-
KAR) : (a) The Council of Indian Emplo-
yers is reported to have submitted a memotan-
dum to the Bonus Review Commuttee opposing
the demand for raising the minimum bonus.

if so, Government's reaction thereto ?

{(b) The matter has first 10 be considered
by the Bonus Review Committee,

U T.0.C. Demand of Minimum Bonus

1770. SHRI K MALLANNA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Unmited Trade Union
Congress has demanded a minimum bonus of
8-1/3 per cent of the total annual earning or
Rs 150 per individual to workers in the
country ;

(b) whether United Trade Union Con.
gress has, in a memorandum submitted to the
Bonus Review Committee, said that the bonus
should be paid to all employed persons and
that the exemption granted to different claswes
of establishment under the payment of Bonus
Act, 1965, be withdrawn ; and

{¢c) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K KHADIL-
KAR) : (a) and (b). The United Trade
Union Congress 18 reported to  have submitted
a memorandum to the Bonus Review Com-
mittee urging increase in the minimum bonus
and payment of honus to all employed persons.

(c) The matter has first to be examined
by the Bonus Review Committee.

Plans for increasing Capacity Usilization

in Units of Hindustun Stevl Ltd., by holding
Company for Steel

SHRI 8. R. DAMANI :

SHRI BHOGENDRA JHA :

Will the minister of STEEL AND MINES
be pleased (o state :

(a) the plans drawn out by the Holfing
Company for steel to increase capacitv

17171,
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utilization in the units of Hindustan Steel
Ltd ;

(b) whether any guide-lines have been laid
down to improve managerial cfficiency in
these units and to bring down costs of produce
tion ; and

(¢) if so, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a). The HoNling
Company for steel and associated  input
industries is stili to be set up  However, the
Management of Hindustan Steel Limiied are
making, within the limitations imposed by the
industrial relations situation particularly at
Durgapur Steel Plant, all possible efforts 10
increase production,  These include :  spe-
cialised repairs of coke ovens, use of alterna-
tive/supplernentary  fucls to suppiement  gas
availability, oil firing in certain furnuces to
augment fuel resources, inswallation of an
additional half coke oven battery at Rourkela
Stee] Plant and an additional full battery at
Bhilai Steel Plant, improved maintenance
aimed at better cquipment availability, speed-
ing up of capital programmes required to
correct  existing imbalances in production
facilitics and planned procarement of spares,
refracloreis aud other essential matenals,
Recently, a three-tier joint  consultative
machinery has been set up at Durgapur for
speedy settlement of industrial disputes and
grievances and to enlist the cooperation of the
workers in maximising production. A pew
rewards scheme has been introduced in the
Rourketa Steel Plant to provide an additional
incentive for increasing production progress

sively.

(b) and (¢). Improvement in managerial
efficiency and control of cost of production arce
essentinlly management functions and the
management of Hindustan Stecl Lid. is alive
to these requirements, Managerial efliciency
is sought to be improved through such
mensures as adequate delegation of powers to

_ the operating units, sustained programmes of
exccutive development, a new perfurmance-
oriented appraisal system, etc.

Control of cost of production is excrcised
through a system of standard costing.  More~
oiar, increased production should help contain
-the cost .of production,
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Effect of Power Crisis in West Bengal on
Employment Situation

1772,  SHRI JYOTIRMOY BOSU ; Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state ;

(a) whetiier the recent acute power crisis
in West Bengal has adversely affected factory
employment position in West Bengal; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITAT:ON (SHRI R. K. KHADIL-
KAR) :ta) and (b). The matter falls in the
State sphere.  The information is not readily
available.

Retrenchment of Workers of Calcutta Port
Handling Iron Ore

SHRI INDRAIJIT GUPTA :
SHRI S. C. SAMANTA :

1773,

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to the
reply given to Unstarred Question No. 7848
on 29th May, 1972 and state :

{a) whether  the  representations by
workers’ organisations against the unjustified
reduction by the Minerals and Mines Trade
Corporation of Iron Ore and Steel exports
through Calcutta  Port have since been
examined ;

(b) if so, Governmeni’s decision in this
regard ; and

{c) whether any steps have been taken,
pending examination, to prevent the contrac-
tors concerned from retreaching over 800 ore
handling workers 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR) : (a) to {¢), The representations against
reduction in iron ore and stcel exports from
Calcutta Port were considered by Government.
Although, on account of various factors, it has
not been found feasible to step up or maintain
the previous level of cxports of these com-
modities from that Port, a workable formula
has been evolved to provide employment to
iron ore workers at Calcutta Under this
formula a Cooperative Society of workers has
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been registered. The users of the Society
will also be entitled to its membership. The
Society already approached various users
including the Minerals and Metals Trading
Corporation for providing them with work
and negotiations on this point are in progress
between the Minerals and Metals Trading
Corporation and the Society.
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Persons of Indian Ouigin in Foreign
Countrics
1775. SHRI C. K. JAFFER SHARIEF:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of persons in f[oreign
countries of Indian Origin living at present
without citizenship of that country, particul-
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arly in Sri Lanka;

(b) what steps Government of India have
taken in this regard ;

(c) whether simliar problems are being
faced in other countries also by the persons
of Indian Origin ; and

(d) if so, the names of such countries and
the reaction of Indian Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Persons of Indian origin are concentrated in a
number of countries. A statement giving their
total numbers and the numbers of those who
have not acquired local citizenship is placed
on the Table of the Jlouse,

{b) The Government of India have been
urging on Indian settlers in foreign countries
to idenufy themselves with the aspirations of
the indigenous population and to take up
local nationality.  The response to the sugges-
tion has been varied.

In the particular case of Sri Lanka, the
Indo-Ceylon Agreement of 1964 provides for
determining the citizenship status of the bulk
of Statcless persons of Indian Origin,

(c) and (d), Difficulties faced by persons
of Indian origin vary from country to country.
Where necessary, cfforts are made through
diplomatic channels to urge on the foreign
Government thc need to treat the problem
as a human one.

S-atement

Approximate number of persons of Indian origin int the countries where there are some problems

or problems are bkely to arise

Appto;ju};:'ﬁe’;;f EI&'&I‘”

Approx, Total number

N A i en v s e ——

who have not acquired
local nationality

Kenya 1,39,000 78000
Uganda 73,000 43,000
Tanzania 1,02,000 67,000

Malawi 11,800 11,700

Zambia 12,000 11,700
Malaysia 9,50,000 2,00,000

Sti Lanka 12,00,000* 10,28,727%¢
Burma 2,66,000 2,61,000
Singapore 1,30,000%¥# 50,000

South Africa 600,000 Negligible(@)

* Provisional 1971 Ceylon Census figures.

** According to latest figures received up to 306,72, 1,71,273 persons have been granted
Under Indo-Ceylon Agreenment, 1964, 3,00,000 are expected to

Ceylon Citizenship,
be granted Ceylon citizenship upto 1979,

#%% 80,000 of these, who have acquired Singapore nationality, include citizens of

Singapore, Malaysia and the U.K.,
@ 1oformation is not readily available,
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Strike by Artisans of H.E C., Ranchi

1776. SHR] HARI KISHORE SINGH :
SHRI RAMAVATAR SIJASTRI :

Will the Mmister of STEEL AND MINES
be pleased to refer to the reply given to Un-
starred Question No. 634 on the 3rd August,
1972 rcgarding stnike by artians of Heavy
Engineering Corporation, Ranchi and state
the total estimated loss tncurted by the Heavy
Engincering Corporation, Ranchi becausc of
strike by artisans in May ?

THL MINISTER O SIATL IN TiE
MINISTRY OF STLEL AND MINFS (SHRI
SHAHNAWAZ KHAN) :  The npet loss
incurred by Heavy Loginecening Corpotation
during April-Junc, 1972 has been provisionally
estimated at Rs 407 crores.  [his loss 1y
due to a number of factors including stnke
by the artisans duning the months of May-
June 1972. It has not been possible to com-
pute the loss on account of the strike by the
artisans.

et Ata afedta & gex ww@iew
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Purchase of Computers by Rupee Payment
from U.S.S.R, and G.D.R,

1773. SHRI S. A, MURUGANAN.
FTHAM : Wl the Minister of STEEL AND
MINES be pleased to state

(a) whether compuicrs are available for
purchase by rupee payment from U.S S R, and
G.DR.; and

(b) if s0, the reasons for Heavy Engineer-
mg Corporation to hire business from the
1LBM.?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) According to
the information available with Heavy Engineer-
ing Corporation, U.S.S,R. was in a position
to supply Computers from 1972 only.  They
have no information in respect to the availa-
bility of Computers from the German Demo-
cratic Republic,

(b) H.L C’s decision to hire the computer
was based on the consideration that it could
be replaced with (he latest one at Do extra
cost and the problem of disposing the obso-
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lete machines would not arise.  Besides,
1.BM. World Trade Corporation provide a
high standard of system support and main-
tenance services, HEC have had 1.B.M.
machines from 1965 ; therefore, hiring other
computer from a different source would have
necessitated reorientation of existing training
facilities and methods of work.

12.02 hrs.
PAPERS LAID ON THE TABLE

REPORT OF NATIONAL COMMISSION ON
LABOUR

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
On behalf of Shri R. K. Khadilkar, I beg to
lay on the Table a copy of the Hindi version
of the Rerort of the National Commission on
labour, 1969, [Placed in Library. See
No, LT—3333/72.)

NOTIFICATION UNDER INDUSTRIES (DLVE-
LOPMENT AND REGULATION) ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE; : I beg to lay on the Table
a copy cach of the following Notifications
(Hindi and English versions) under sub-section
(2) of section 18 A of the Industrics (Develop-
ment and Regulation) Act, 1951 ;—

(1) S.0. 365 (E) published in Gazette of
India dated the 20th May. 1972
regarding management of the Hira
Mills Limited, Ujjain.

S.0. 366 (E) published in Gazette of
India dated the 20th May, (972
regarding management of the New
Bhopal Textile Mills, Limited Bhopal.

)

$.0. 432(E) published in Gazette of
India dated the 16th June, 1972
regarding management of the Model
Mills Nagpur Limited, Nagpur.
{Placed in Library. See No. LT—
3334/72.]

(€}

. FINANCE ACcoUNTS, 1970-71

“THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
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C.M. (St.)
GANESH) : On behalf of Shrimati Sushila
Rohatgi, 1 beg 10 lay on the Table a copy of
the Finance Accounts of the Union Govern-
ment for the year 1970-71. [Placed in
Library. See No. LT—3335/72],

COAL MiINES (SECOND AMENDMENT)
REGULATIONS, 1972

SHR! BALGOVIND VERMA : 1 begto
lay on the Table a copy of the Coal Mines
(Sccond Amendment) Regulations, 1972 (Hindi
and English versions) published in Notification
No. G S.R, 877 in Gazette of India dated the
29th July, 1972, under sub-section (7) of
section 59 of the Mines Act, 1952, [Placed
in Library. Sce No. LT-3336/72].

12.04 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message rcecived from the Secretary
of Rajya Sabha —

“In accordance with the provisions of rule
127 of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha, [ am
directed to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on the
7th August, 1972, agreed without any
amendment to the Payment of Gratuity
Biil, 1972, which was passed by the Lok
Sahha at its siiting heid on the 3rd August,
1972."

COMMITTEE ON PETITIONS
SixTH REPORT

SHRI NAWAL KISHORE SHARMA
(Dausa) : Sir, 1 beg to present the Sixth
Report of the Committee on Petitions.

MR. SPEAKER : Shri K. C. Pant to
make a statement,

e ———a——

12 06 brs,

STATEMENT RE. ATTEMPT ON THE
LIFE OF CHIEF MINISTER OF
NAGALAND

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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(Periphery) etc Bill

K. C. PANT) : Sir, On the 8th Augus', 1472,
at about 12.30 P.M, the convoy, with which
the Chief Minister of Nagaland was travelling
from Dimapur to Kohima, was ambuh.ed at a
place about 5 miles from Kohimd. Fortuna-
tely, the Chief Mimister was not hurt. But,
two police constables and a duver were hilled
by the miscreants, The daughter of the Chicf
Minister, who was travelling with him, received
injuries.  She 1s now reported to be progress-
ing in the hospital and 15 out of danger The
miscreants made good then cscape after the
incident.

T am sutc that the House will join me 1n
expressing our shock and angtush at thes grue-
some incident. The Statc Government has
been taking encrgetic and vigorou. steps to
put down slegal activities and maintain peace
and order.  Vigorous cforts arc being made
to apprehend the culprits. An iniensive comb-
ing operation has been launched by the State
and the Army authonnes to trace out the mus-
creants. The Cuntral Governmient have bevn
keeping 1n continuous touch with the Govern-
ment of Nagaland and have assured the State
Government of necessary assistanee not only
in apprehending the culprits but also m the
firm mamtenance of peace and the rulc of law
in Nagaland.

12,08 hrs,

PUNJAB NLW CAP11 AL (PLRIPHLRY)
CONTROL (CHANDIGARH AMLND-
MENT) BILL*

MR. SPEAKER : I have authorised Prof.
D. P. Chattopadhyaya to introduce this Bill,
which 1s shown in the name of Shri Uma
Shanker Dikshit,

THE MINISTER O STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : Sir, I beg to mowve
for leave to introduce a Bill further to amend
tho Punjab New Capital (Periphery) Control
Act, 1952 as in force in the Union Territory
of Chandigarh

MR, SPEAKER : The guestion is:

Commoditics (Motn )
““That leave Le granted to introduce a Bill
further to amend the Punjab New Capital
(Periphery) Control Act, 1952 as 1n force
in the Union Territory of Chandigarl,”

The motion was ad: pted.

PROF. D. P. CHATTOPADHYAYA :
Sir, I introduce the Bill.

12.09 hrs,

MOTION RL UNPRECLDI NTED RISLE
IN PRICLS OF LSSENTIAL COM-
MODITIFS

MR SPLAKER . Now, we shall take up
the motion regarding the prices of essential
commodities.

SHRIS M BANLRIEE (Kanpur) : On
this motion, I have to make a  <ubmusson, I
Lave written to you already on this  matter.
Because of the unprecedented rise 1n the prives
of essential commodities, another instaiment
of interim relief is due to the Central Govern-
ment employees. So, it 15 time that the hon.
Minuster comes forward with a statement on
this matter, because the 1nden has  already
reached 238, and according to any formula,
the Central Government employees are entitled
to dnother iustalment of internim relif .,

MR SPFAKIR : | did not aldos him
Unless [ gave my permission, how could he
raise 1t ?

SHRI SM BANLCRIJLL : That statement
should also be made.

MR. SPEAKER : 1 would request the
hon. Member not to come forward with this
type of motion every day. Afie: all, one a
week is enough.

SHRI S. M BANERIEE : After all, this
motion 1s on rising prices, and since my point
is concerned with this. thercfore, I am only
asking the hon. Minister, to make a statement
on it,

MR. SPEAKER : When he speaks, he
can mention it,

*published in Gazette of Iadia Extraordinary Part II, section 2, dated 10.8.72,
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SHRI S, M. BANERIJEE : I do not want
to spoil the debate by raising those issues. 1
only request that since the prices have risen,
the hon, Minister may make a statement that
the Cent:al Government employees will be entit-
led to a second instalment of interim rehef.
This is just a request that I am making. You
can direct Shri K. R. Ganesh to make a
statement,

MR. SPEAKER : He can make a state-
ment if he wants,

We have allotted five hours for this discus-
sion Originally, it was three hours, but the
Business Advisory Committee has extended it
to five hours  If hon. Members want to have
more time for consideration of this motion,
we can take up the lunch hour also.

SHRI S, M. BANERJLE : Yes, Sir,

SOME HON, MLMBLRS : No, no.

MR. SPLAKFR : There will bc no harm
if we sit during Junch hour also..,

ot 7w femite vl (Sar) o & An-
gar § f&ar gfw sz 2 zAw qEara
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Let us sit during the lunch hour today and let
us have a continuous discussion I suggest
that we may continue the discussion through
the lunch hour also.

MR. SPEAKER : I think that five hours
will be more than enough.

Wt awe femie @af ;o9 qET ¥
&= a7 ot Al T § & qEN W AW
grade frar ar a¥ oY aga aset @
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
We can sit during the lunch hour today.

SOME HON. MEMBERS : Let us sit
during the luneh hour also,

MR, SPI AKER : Shall we takc up the
luach hour also ? 1 think we may take up the
lunch hour also, so that we may finish the
debate in time. We ghall not extend the
sitting later than the usual hour of interruption.
The utmost that we can do is to take up the
lunch hour,

SHRIP. M. MEHTA (Bhavnagar) : 1
beg to move :

“That this House do consider the unprece-
dented rise in the prices of essential
commodities and the Government’s inabi-
lity to check the rising trend,”

The rise in the prices of essential com-
modities is 8 matter of serious concern to
every Member of this House. The prices of
all essential commodities have gone sky-high
and in spite of their promise every time,
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Government have failed to arrest these rising
prices. They have failed to hold the price
line, This has hit hard the life of the common
man, It has become impossible for him to
meet the bare needs of life today,

According to the statement of Government
in reply to part of question No. 1065, regard-
ing all-India index of wholesale prices, in res-
pact of food articles, foodgrains have gone up
by 15 points, ccreals by 11.9 points, wheat by
6.4 points, jowar by 161 points, bajra by
47,2 points, maize by 40.2 points, pulses by
25.3 points and gram by 30.6 points.

This is the order of the abnormal rise in
the prices of ess~ntial commoditics, In other
commodities’ the rive has been very conside-
rably high. Sugar price has riscn by 284
points, fish, eges and meat by 16,9 points. The
average rvise comes to between 15 and 17 per
cent. This has made the life of the common
man very miserable.

The prices of coarse grains have gonc
very high. These are the staple food of the
poor people. Jowar, bajra and maize have
recorded an unprecedented rise in prices. The
prices of important components of the diet
have also gone very high, e.g. pulses by nearly
25 per cent. This has made the life of the
common man very miscrable,

Who are the people who have become the
direct victims of this rise in prices ? They
are the Government employees, the fixed salary
groups, employees of local self governments,
teachers of schools, colleges and universities,
small businessmen, gumasrgs working in
shops and establishments and the huge labour
force employed in small factories, small
establishments and small business. So, these
people with fixed income—the salaried people,
the low income-group people and the middle
income-group people—are hit by this skyhigh
rise in pricos.

The Government’s plea is that the rise in
prices, especially of the foodgrains, is due to
seasopal factors. It is not so, This is the
ouly excuse that the Government advances to
hide their misdoings of the past. They want
to take undue shelter under the plea of sea-
sonal factors, It is not like that. What did
the mid-term appraisal of the fourth Plan
say ? It said that you have failed to ottain
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the rate of growth according tothe target ;
and agricultural production was also not
according to the target fixed by the Govern-
ment. The Government have failed to achieve
the maximum utilisation of the installed capa-
city of the public undertakings. They have
also failed to utilise to the maximum the
resources available to the Government, and
they have also failed in the distributing system
for the nation.
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Sir, the Government became over-confident
because of the food production, on the sgri-
cultural side. But if you scrutinise jt pro-
perly, it will be observed that it was also lower
than the taiget fixed in the fourth five year
Plan. It is said that this upward trend in
prices 15 a global trend ; that this is not only
in our country but it is a global trend. But
it is no use advancing such arguments on the
part of the Government who are primarily
responsible for creating these conditions.

The economy of this country has conside-
rably detetiorated by the wrong  economic
policy of this Government Deficit financing
has played a role in 1ising the prices of essen-
tial commodities. A disproportionate supply
of money has adversely affected our economy
and therc has been failure to bring to book
the blackmathcters. The pressurc of black
money is there. In addition to these, low
ratc of industrial and agricul'ural growth and
the unsatisfactory distiibution system are the
main facters leading to these conditions, The
Government has been saying that the rise in
prices is natural and not ususual in a develop-
ing economy. It is a misleading argument,

It is essential that an adequate pace should
be maintained and there should be co-relation
of all the four factors : increase in employ-
ment, increase in wages, stabilisation of prices
and equal distribution. Gosernment cannot
simply say that this is a developing economy
and so an upward trend has staited. It is
failure on the part of the Government to create
conditions for increasing the production, pay
proportionate wages to the wage carncrs that
has led to this condition. They have thus
failed to stabilisc the prices. They have
adopted harmful economic measures to gain
cheap political popularity, Sufficient warnings
were given to the people in Government : you
are adopting a wrong path, this will not solve
the problem but will aggravate it. That warn-
ing has turned 10 be true and the common
man is put to mote hardships and miscries-
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The valtue of the rupee has been eroded
by nearly fifiy per cent and the salaried pevple
and pcople in the low and middle-income
group find that their income has been eroded
by nearly fifty per cent. It has really become
very difficult to balance the family budget,
When prices of essential commodities rise,
naturally it gives an upward push to prices of
cther commodities and other economic activi-
ties in socicty, School fees go up ; fares and
freighty go up and so on. A common man is
not able to  mamtain the education of his
children and mcet his social obligations be-
causce of the rise in prices not only of essential
commodities but all commodites and other
economic adtivities. Thercfore, it is  very
esscntial that Government should come out
with drastic and appropriate action to bring
down the price line and stabilise it at a rea-
sonable level, so that the common man can
live 1m a peaceful manner.

Government have attributed the high prices
to seasonal factors. This is simply an excuse
which has very littlc to do with the rise in
prices, The factors responsible are the failure
of the fourth plan, failure to arrest the price
line, failure to give more employment and
failure to increase proportionately the wages
and salariecs When the mid-term appranal
of the fourth plan came up for discussion here,
I had said that the <1 nation was  alaiming.
But because of their brutc majority, this
Government never fearn any lesson from the
factual position in the country.

MR. SPEAKER : Motion moved :

* That this House do consider the un-
preccdented tise 1n the prices of essential
commadities and the Government's in-
abibty 10 check the rising trend.”

There are two substitute motions by
Shri Jyotirmoy Bosu and by Shri Surendra
Mobhanty They will be moved now and they
will speak when their turn comes.

SHRI JYOTIRMOY BOSU
Harbout) : 1 beg to move :

{Diamond

“That for the original motion, the follow-
ing be substituted, namely :

¢ This House, having considered the
unprecedented rise in the prices of
essentinl commodities and the Govern-
meni's inability to check the rising
trend, is of the opinion that the gea-
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sonal factors have nothing to do with
present price risc, but Government’s
faulty fiscal and monetary policies,
heavy dose of deficit financing, un-
productive expenditure, heavy burden
of indircct taxes, and the refusal to
take positive steps to unearth black
money through demonetisation and
other devices are mainly responsible
for the alarming rise of the prices of
the essential commoditics and notes
with regret that even now the Govern-
ment is refusing to rise to the occa-
sion and take drastic steps to bring
down the prices as is evident from
the complacent attitude shown by the
Prime Minister in her Press Con-
ference on July 12, 1972.>° (1)

SHRI SURI'NDRA MOHANTY (Kendra-
para) : 1 beg to move :

‘That for the origina! motion, the following
be substituted, namely :

“This House, having considered the
unpsecedented nise in  the prices of
essential commodities and the Govern-
ment's wnability to check the rising
trend, is of the opinion that the
Government's complacency and fai'ure
to hotd the piwe line while i1 was
continuing to assert itself, 1ncreasing
tempo of defiuit financing, vast mone-
tary cxpansion beyond  budgeted
limits and reckless indulgence in un-
productive cxpenditure has resulted
in the present catastrophe which calls
for immediate control of the entire
distribution system of sugar, edible
oils and other essential commodities
of daily consumption and release of
substantial quantities of foodgrains
to the marhets fiom the stocks held
by the TFood Corporation of
India.” * (2)

SHRI R D. BHANDARE (Bombay-
Central) Sir, the phenomenal rise in
prices has been causing anxicty to the govern-
ment as well as to the public. Government
have analysed and given the reasons for the
phenomenal rise in prices. In my view, there
is fall in production in both the industrial
and agriculture sector. Though we have accep-
ted the mixed cconomy, in the public sector
we have not becn able to rhake satisfactory
progress. In fact, in ali the industyles in the
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public sector barring a few ones the produc-
tion is falling. So, we have started what is
called the joint sector ?  What 15 the position
of the joint sector ? In the joint sector,
which is a combination of private and public
sector, even though the bureaucrats from the
public sector and the industiiahsts from the
private sector have combined, they have not
been able to meet the nceds of the country
and give satisfaction to the people.

So far as the private sector is concerned,
its man concern 1s to get more profits. Even
though we have been speaking against mono-
polies, the strength of the monopolies has not
becn broken or reduced at all  The result s
that production in the industnal scctor has
come down instead of going up.

What is the position n the agricultural
sector 7 We are, and ought to be, proud of
the green revolution.  In fact, the burden of
the song of everybody 15 that the green
revolution has brought many benefits to the
Indian people. I agree that to some extent
the tich farmers as well as the big landlords
have been benefited by the green revolution
because of the application of advanced techno-
logy, improved sceds and fert:lizers  But what
1s the position of the masses ? Before answer-
ing that guestion, 1 would posc one question.
What 1s the need of the masses? 1 am not
talking of the classes I am simply talking o
the masses. The nevn of the masses so far
as foodgrains arc concerned 1s iwe, wheat,
jowar, bajra and pulses, What is the position
on this front 7 The Mmister of Agriculture
was good enough to accept that so tar as these
fields arc concerned, the production has been
Jess, Ido notsay, 1t 1s a falure of the
production. There has been less production,
escept wheat and rice. But I am not very
much concerned with wheat and rice. I am
converned specially  with coarse foodgrains
which are distributed to the masses, that s,
bajra and jowar. On that front, there is the
failure of production there. The result is
that there has been a phenomenal risc in the
prices of these food items.

To what extent there has been the rise in
prices ? As regards foodgrains, on an average,
the percentage of rise 1s 8.4 on 22.7.72 over
24.7.71. 1 need not deal with the rest of the
matters. So far as jowar is concerncd, there
has been a phenomenal nse tn prices to the
extont of 17 4 per cant. So far as bajra s
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concerned, itis 41.9 pet cent. In the case of

pulses, it is 26.8 per cent.
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Coming to sugar and gur, in the case of
sugar, the price rise is 29.1 per cent and in the
case of gur, 1t is 32.6 per cent.

This is the position so fur as coarse food-
grains are concerned. 1 am simply dealing
with the aspect as to how the masses, the poor
farmers, the agricultural labourers and the
workers are affected by the phenomenal rise,
the spiralling rise, in prices With that pur-
pose, I have given these figures.

The prices of essential goods have also
gone up. So, my conclusion is that even though
we have accepted a planned society, we have
not been able to formulate the plan or im-
plement the plan in the interest of the
masses, 1 would hke to eleborate so far as
the figures of the rise in the cost of living
mdex are concerned. There 1s constant rise
m the cost of living index. Taking the base
year as 1949 the cost of living index in
1950 was 10f, In 1956, it rose to 105, In
1962, 1t fuither rose to 130 In 1963, it rose
to 134, 1967—209 ; 1968215 ; 1969—230 ;
1970—224 and 1971—230. In 1972, it rose to
236.

1 have read out these figures. Why is jt
that as we went on formulating the plans and
were trying to implement them, the cost of
living index has been going up 7 The cost of
hving index is going up To what extent
we can claim that we have been able to
formulate and implement the plans for the
benefit of the masses ? What are the daily
earnings of the average worker in view of
the rise in the cost of living index ? Itis
surprising to see the daily average of ear-
nings—minimum and maximum. Starting
with Andhra Pradesh, the minimum is Rs,
1'50 ; Assam Rs. 1'50 ; Bihar Re. 1 ; Gujarat
Rs. 1 60 ; about Madhya Pradesh and Maha.
rashtra, surprisingly enough —because we are
very proud that our Stateis an industrigl
State -the daily income in Maharastra is only
62 Paise and Madhya Pradesh...(Interruption)
These figures arefrom the pocket book sup-
plied to us—Labour Statistics 1972, If these
figures are bogus, then I should conclude
that all figures must be bogus. There must
be some verocity, some reliability ; it is no use
simply saying that the figures are bogus,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The figures are right. But the
analysis has to be different,

SHRI R, D. BHANDARE : I will goto
the extent of saying that the analysis may
be wrong. I am simply analysing here the
figures of daily wage earger and the minimum
income he is getting.

So far as agricultural labour is concertied,
what are his daily earnings ? But before I
answer that question, let me say what is the
number of agricultural labourers in this coun-
try.I am rcading from the Indian Agricul-
tural Brief, 11th Edition, page 14. The figure
given here is 12 60,12,000. This is the figure
regarding the number of agricultural labourers,
If there are more than 12§ crores of agricul-
tural laboures—25 per cent of the total popula-
tion ~then it is but necessary for us to sce as
to what are the daily earnings of these agricul-
tural labourers. 1 hope my analysis will not
be wrong here...

SHRI K. R. GANESH : Not here (/nter-
ruption)

SHRI R D. BHANDARE : Central zone
84 paise ; castern zone 152 paisc ; southern
zone 147 passe ; western zone 140 paise ; no:r-
thern zone 211 paise because in your side,
Sir, Punjab, Haryana and the other side the
daily earnings have gone up. The ali-India
figures are : men 139 paisc and women 102
paise per day. But what is the value of the
rupee ? It is a very surprising thing that the
value of the rupee has gone down, Even though
the figures may show that the earnings have
gone up, we have to take into account the
fact that the value of the rupee has gone
down. If the base year 1949 is taken as 100,
the value has gone down in 1950 to 991.1
shall be giving the figures for the year 1964-65,
Why is it that for 1964-65 the figures are
given ? Ever since I came to this House, |
have been insisting and pleading that there
ought to be an Agricuitural Inquiry Commis-
sion, We bad in 1955 an Agricultural In-
quiry Commission, Then again in 1961.62
we had an Agricultural Inquiry Commission,
1 thisk it was because of Pandit Jawaharial
Nehru who was the bead of the CGovern-
ment and who, in view of the socialistic
idexls he had which he wanted to implement,
could go to the extent of appointing an Agri-
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cultural Inquiry Commission, But, right from
1962 onwards, there has been no study of the
living conditions of the agricultural labourers,
Therefor, the value of the carnings has gone
down as 1 said. What is the value of the
rupee ? In 1963 it was 70 6 paise, 1968—46.5,
1970—44, 1971—435 and then 197242
which is the figure given by the Finance
Minister himself So, we must corelate the
value of the rupee to the daily earnings of the
agricultural labourers and other workers,
Therefore, in the interests of the masses how
are our policies reflected ? To what extent
have our policies benefited the masses and the
working classes and espzcially the poor far-
mers and labourers ?

Our Government has come forward to say
that 2ven though the purchasing power
has gone down, they have started a distribu-
tion system by opening fair-price shops and
rattonung, The Agriculiure Minister has given
the figure- thete are 125,000 fair-price
shops. But, you kaow how the distribution has
been taking place right fiom 1969, It was 96
million tonnes in 1¥69. Then it was brought
down to 8.9 million tonnes 1n 1970 and only
7°7 million tonnes 1n 1971, Even the number
of fawr-price shops and ration shops has gone
down from year to ysar. How many villages
are there in our country ? 5,50,000 but what is
the number of fair-price shops ? 1,25,000. Yet,
we thinh in terms of helping the poor and
needy.

Therefore, I would suggest that in view of
the present position and in view of the suffe-
rings of the masses and the working classes
and the agricultural labourers, the Pian should
be so oriented, so re-drafted as to subserve
the interests of the masses and the workers
and the agricultural labourers, Therefore,
we must have a long-term and a short-
term measure As a part of the long-term
plan, 1 would suggest that all essential
commodities which are the necessaries of life
of the masses should be brought under the
public sector. No individual or no private
house should be sllowed to exploft the suffe-
ring of the masses,

Then, again as, a short term mmasure, I
would suggest 1o the Government that they must
start works, It may bs called famine works. It
may be called reliel works. But ot the work
be started so (hat &t least the poor puople
who have no capacity to ean oy who
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cannot earn because of unemployment and
under-employment can get some employment
and with the help of their earning they
can go to the fair-price shops so that they
can live on. With these words, I express
my anxiety and concern for the rise in
prices. Government must come forward to
reduce the prices. It is no use saying that
we have 9 million tonnes of foodgrains
and we can distribute it. After all how
many millions are there, how many months
to be fed, and to what extent we can dis-
tribute ? So, all these things should be con-
sidered. With these words I have done.

SHRI S. M. BANERIJEE (Kanpur): At
the very outset I must say that this Govern-
ment has miserably failed to check rise in
prices, On the 15th of this month we are
going to celebrate the twenty-fifth Anniver-
sary of our independence. It is a paradox
that when we are going to celebrate this 25th
Anniversary, the Silver Jubilee of our indepen-
dence, millions of people are parctically facing
starvation or undergoing  semi-starvation
conditions.

In this matter Government should openly
admit their failure and take the co-operation
of all the political parties and accept sugges-
tions and come to some common under-
standing.

According to the statement of the Finance
Minister made on the floor of the House in
response to Calling Attention Notice on 31st
July 1972, he admitted that the prices have
gone up and it had reached 232 according to
the statement. Ile said that some measures
were being taken I do not want to read
the whole thing. The House heard with rapt
attention what he had to say in that state-
ment. We are being told through newspapers
that drastic steps are being taken. Even the
Congress MPs, belonging to the ruling party,
in their party meeting, have demanded some
drastic steps and my hon. friend Shri Bhandare,
has just pointed out that all the essential
things required for the common man should
be brought under the public sector. But
what do we see, Sir ?

I read an item from the newspaper of the
10th August, 1972, that is, today.

“Ahmed rules out rationing of foodgrains,
The Government’s vacillation over adop-
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ting of drastic measures to check rising
prices was made clear by Food Miuister
F. A. Ahmed’s statement at a news con-
ference on Wednesday ruling out rationing
this year.”

Against a population of so many millions,
against the number of villages of over 5 lakhs
there are only 1,30,000 fairprice shops. Prices
have gone up in open market beyond imagi~
nation. Here is the Food Minister ruling out
total rationing or take over of foodgrains.
Several suggestions were made to Shri Chavan
by hon. Members for taking over the whole-
sale trade in foodgrains. He replied :

“What is over attitude to the wholesale
trade ? In principle we have said that we
have to take over the wholesale trade.”

They accept this in principle.
socialism in principle, They accept democia-
cy in principle. They accept the taking  over
of the wholesale trade in principle. But when
it comes to reality, what is happening ? Theie
is no rationing and there is no take-over and
no natioalisation of the means of production.
That is a sad commentary on the various
assurances given by this Government both
inside and outside the House.

They accept

The other day, with your help, Sir, we got
a statement by the hon. Food Minister regar-
ding the distribution and availability of sugar,
There also, the question of 40 per cent and
60 per cent was brought in, This Govern-
ment is swinging between control and decont-
rol. We expected this Government to behave
better than the Prince of Denmark, Hamlet,
who was thinking ‘To be or not tobe? To
take over or notto take over ? Control or
decontrol ?°, I submit that this Government
cannot behave like Hamlet at the cost of the
entire nation,

We wanted the sugar mills to be taken
over. A solemn pledge and a solen assurance
was given in this House and also by the Chief
Minister of UP in the State Assembly of UP
and by the Chief Minister of Bihar in the
Bihar Assembly. But what has happened ?
Shri Annasaheb P. Shinde is here, and I would
like to know from him whether it is a fact
that the UP Government have sent a draft
Bill to the Centre for nationlisation of the
sugar mills in UP, and whether itis a fact
that it is lying in cold storage. We accused
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the UP Government, but when we met the
Chief Minister of UP and brought to his notice
the scandalous state of affairs going on in the
sugar mills and we demanded nationalisation
of the sugar mills, he immediately pointed
out to us that the ball was in the court of the
Central Government and not with them, I
would like whether a draft Bill was sent, and
if so, what the fact of that Bill is, and whether
it is going to see the light of day ornot and
whether it has been intentionally shelved be-
cause of pressure from the sugar mill mag-
nates.

Therefore, my submission is that Govern-
ment should do something more than give an
assurance, 1 expected that the Planning
Minister would have been bere, but he has
conveniently avoided it. When the entire
country is watching our performance on this
and they are expecting some very fruitful
results and they want to save their children
from starvation and they expect Parliament to
react and to help the starving millions, I ex-
pected that the Prime Minister would also have
been here, 1 do not know whether in the
course of the discussion she would be here...

SHRI PILOO MODY (Godhra): She is
not interested.

SHRI S.M. BANERJEE : I know that
Shri Annasahcb P.Shinde and Shri K.R.Ganesh
are here, and ] have been an admirer of their
performance, They may be able to debate
well, but the country expects something from
the Prime Minister also on this issuc, because
it is the Government which has failed. Peo-
ple have co-operated always. The peasants
were asked to produce more, and the green
revolution was there, The workers were asked
to produce more and there was maximum
output, and in every emergency, the peopl. of
this country have stood like one man, and
they have helped. But in return they expect
two hot meals which they have been denied
of...

SHRI K. R. GANESH: May I make a
clarification ? As the hon member knows,
this problem was alsc discussed in the other
House. The Prime Minister met the Leaders
of the Opposition parties, and there was a
threadbare discussion on the wvarious issucs
that were involved in this problem and Go-

AUGUST 10, 1972

Essential Commodities 168
Mozn.)
have initiated certain

vernment already

steps...

SHRI P.K. DEO (Kalahandi) : We are not
satisfied.

SHRI K.R. GANESH: Iam not saying
that hon. Members should be satisfied with
this, but 1 am only giving a factual answer
to the point raised by the hon, Member. The
Prime Minister is very scriously concerned,
She had called the meecting of the Leaders of
the Opposition partics to find out the various
problems.

As far as the Finance Minister is concer-
ned, he is hstening to the debate, and I am
taking also extensive notes...

SHRI S M. BANERIJEE : I was referring
to the Planning Ministcr.

SHRI! K.R. GANLSH : 1 am not speaking
on behalf of the Planning Minister but of the
Finance Minister. In fact, he will be replying
to the dcbate, I am mentioning this only to
point out that there is seriousness on the part
of Government on this very serious problem,
and we share the concern of the House, be-
cause it is a national problem and there is no
escape from a solution of this problem,

13brs ,

SHRI S.M, BANERJEE :I am thankful
for the explanation. I have never disputed his
status I accept him as the Finance Minister as
1 accept Shri Shinde as the Food or Agricuiture
Minister, But if the Prime Minister can afford
to listen to our specches in her room and the
Finance Minister also has decided to hear
everything in his room, what is the use of
discussing a matter like this here? That is
not the question, The point is that Parlia-
ment is agitated over this matter, There was
a call attention motion on the subject which
you admitted. Then you kindly allowed a
discussion. A statement was also made on
sugar on your directive, Now you have allow-
ed a &-hour discussion on prices here, That
is why I expected the Prime Minister to be
here at least for some time, I do not say
she is callous or indifferent to the problem.
But after all, when Parliament is in session,
when we are discussing this serious matter, 1
expected that she would be here,

MR, SPEAKER : He bas explained the
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position, The Prime Minister normally comes,
but sometimes she has other engagements,

SHRI S.M. BANERJEE : Let her inter-
vene in the debate.

SHRI PILOO MODY : She is not inte-
rested, Why does he not take my word for
it ?

SHRI S. M. BANERJLE: 1 mentioned
about the Planning Minister also. The Plan-
ning Commission has chalked out a long term
and short-term plan. Is it too much to expect
him to be present here during this discus-
sion ?

MR. SPEAKER : Let him carry on. He

can do only with those who are present.

SHRI SM. BANERJEE: When the
Prime Minister met Opposition members, she
said there is no question of panic. There is
no question of panic. After all, the people
are not panicky. It is a question of not
getting the essentials of life at reasonable
prices. If you go to thc market, you will
find sugar is being sold at Rs. 6, Rs, 5 a kilo-
gram; Rs. 4.30 per kilogram is the mnimum
in the open market. All the important things,
necessities of life, whether it is vegetable ghee
or pulses or jowar or bajra have shot up in
price,

What is the remedy ? [ am happy that
certain godowns have been searched—1 am so
happy about it. Something has also been
found out. In one case, 20 bags were found.
But have they been punished ? Not yet. 1
am really sorry about it. Had there been
deterrent and exemp'ary punishment given to
soxme, 1 do not think such people would resort
to this nefarious practice. We are constrain-
ed to say that the black marfeting machinery,
the machinery of the hoarders and blackmar-
keteers, has proved once again more powerful
than the government machinery., That is
why we request that certain effective measures
bo taken.

On behalf“of my party, we have given
certain suggostions, Wo have beon shouting
in this House and outside for days, months
and yesrs together that the wholesale trade
in foodgrains should be taken over.
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SHRI PILOO MODY : That will not solve
the problem.

SHR] S.M, BANERIJEE : That will not
solve his problem. But it will solve the
problem of the country, We are not intercsted
in providing two meals to Shri Piloo Mody,
but we are keen about providing them to the
millions.

The current price rise was not accidental
but the direct result of the stubborn refusal of
Government to curb monopolists who control
many essentials means of production, specially
consumer goods. We wanted that the whole-
sale trade should be taken over by Govern-
ment.

What are we going to do to check the
inflow of black money into the economy of
our country ? According to a rough estimate,
black money circulating in the country is to the
tune of Rs. 4,000 crores.

SHRI PILOO MODY : Rs. 7.000 crores,

SHRI S.M, BANERJFE: Rs. 7,000 crores.
He knows better than I.  Mr. Piloo Mody’s
information may be correct.

SHR1 PILOO MODY: In things econo-
mics, I know better than you.

SHRI S.M., BANERIJEE : So, sir, why
should we not demonetise currcncy notes of
Rs. 100 and above ? What is the fear in the
mind of the Government ? We demonetise,
the black money iy bound to go. It is high
time that currenty notss of Rs. 100 and above
were demonetised.

Then, illegal forward trading going on
is unabated and unchecked. 1 produced many
documents. I am happy that the Ministry of
Industrial Development has stopped forward
trading in gur. But what about illegal speculative
measures which are being indulged in ? So, we
demand the distribution of these commoditics
and cheap cloth through fair price shops, and
cooperatives in urban and rural areas.

Then, we demand the nationalisation of
sugar and textilc mills, Unless the sugar
mills are nationalised, the sugar scandal cane
not be stopped, and it will go on unabated
and unchecked, I have ajready said thatw
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Bill is already pending, and when it comes
from the Uttar Pradesh Government it should
be immediately passed or it should be
okayed.

Then, there should be immediate supply
of food and other essential commoditics
through the fair price shops The number of
shops should be increcased. There should be
a suspension of the collection of taxes and
recovery of loans from peasants in the
drought-affected areas. You know the extent
of misery caused by the drought to the
people. Then there should be the introduc-
tion of production-oriented work and reliel
programmes to give employment to agricul-
tural workers and the poor people. Long-tetm
irrigation projects to remove the drought
menace for good, should be initiated,

Then, the Reserve Bank should also a«t.
The Reserve Bank and the other nationalised
banks are now giving loans, but to whom ?
To the landlords in the namc of collective
farming and co-coperative farming and to
the big business familics. That is why we
feel that the Reserve Bank and other
nationalised banks should adopt a project-
oriented and non-speculative credit policy.

In addition, there should be deterrent
punishment given fo the blackmarkeiers and
hoatders. I hope the Government will take
note of this, because the line betwe.n bunger
and anger has become thinner, and once they
meet, then, no power on earth, whether it is
this party or that party, will be able to check
the same. And the youth of the country
will rally round and the starving mithons of
this country will rise once again in revolution
against the powers that be and that will be a
very sad day to everyone. That will be
bidding good-bye to parliamentary democracy.
And if in Parliament, the more we discuss
and the more the prices rise, what is the use
of having a discussion ?  The people will be
forced to loot the shops and kill the black-
marketers, whether you like it or not.

Another two minutes, and 1 shall have
dope. My last point is this. I bave
demanded that with the rising prices of
ess2ntial commodisies, the cases of the salaried
employees and the middie class psople who
are moat affected should also be comsidered.
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What is happening ? (/nterruptiom) 'The

value of the rupece has gone down to

42 paise,

AN
happen ?

HON. MEMBER : What will

SHRI S. M. BANERJEE : Nothing will
happen ! Nothing will happen to the MPs ;
they can take two hot meals anytime they
like, but it is the people at large who are
suffering. I stand for the salaried people
also. A note has been given under your
instrucidons, by the Finance Ministry, Now,
my demand about the interim relief to the
Central Government employees was that they
were entitled to another slab of interim relief
on the index reaching 238, What is the reply
that they havc given ? Accoirding to the
information at present avatlable, though the
consumer price index for the month of May,
1972 has reached 238, the 12-monthly average
of the index for the period ending May, 1972
stands at 235,66 only, and thus, the time for
fu ther review of the position regarding inte-
rim rchief has not yet been rcached. When it
was 225, we demanded that the interim relief
should be paid at 235. But the Government,
I am sorry to say, cheated the Central
Government cmployees and said **You arc
entitled to increase when it rcaches 238."
When will the figure for Junc and July be
out ? This figure is in relation only to the
end of May, 1972, namely, 235 66, that is, 236
What about the figurc for June 7  What about
the figure for July ? Once the figure rose to
238, the Central Government employecs
should have been given an additional interim
relief. They cannot wait any lopger  If the
prices are rising as they are, il the purchasing
power 1s becoming less and less and if the valuc
of the rupee has gone down, there is no other
way for the Central Government employces
but to go on a wage-strike and demand an-
other instalmcnt’ of interim relief,

Those suggestion which we have given arc
not given in the heat of the moment, My
Party has been pleading with the Government
to consider these suggestions and answer our
questions, If the Planning Minister feels that
there should be some change in the planmng.
let him come here and make a statomen'.
What are his plans to curb the prices ? What
are his plana to curb monopoly houses in the
country ? He should make a statoment on
these things
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SHRI B R. BHAGAT (Shahabad) : The
House and the cnuntry are quite naturally
concerned and exercised over the wunprece-
dented rise in prices during the last three
months. Government have come forward
with various measures to dcal with this
situation. Some are short-term. The focal
point of rise is in the food-grains and the
Food and Agricultural Ministecr is giving
thought to this matter, The Jong term aspect
is that price rise is a phenomenon which is
the result of malfunctioning of the cconomy
and has a snowballing effcct over a period.
Various basic imbalances in the economy,
co-ordinates like production in agriculture
and manufactures, monetary aspect and fiscal
aspect, saving and investment aspect—all these
should be marricd into a policy. Othernise
it will not be realistic to suy that victory over
prices had been achieved.

In the more advanced and progressive eco-
nomies we have not only a pricc policy but
also an income policv, These are integra cd
In the short time at my disposal I shall take
up the basic issue connected with this.

If we see the cost of living index com-
moditywise, there has been an all round rise
in prices. As on 157.1972 the food articles
have risen by 25.1 per cent manufactures had
risen by 8 per cent.  In Industrial raw mate-
rials only there has been a fall,

AN HON. MEMBER : Liquor prices too.

SHRI B. R BHAGAT : There is a rise
of 33 per cent in liquor but 1 am not bothered
about that,

Because of plentiful supply in cotton, jute,
and oil seeds the price of industrial raw
materials had fallen. The overall increase has
been 13.7 per cent. This is an unprecedented
increase if you compare our experience over
tha last decade. The worst years were
1966, 1967 and 1968, when cumulative
price rise was about 30 per cent mainly because
of fall in grain production. Other factors were
responsible for bringing down industrial pro-
duction as well. Even compared to that, the
price rise this year is much more.

A point is made that there is a world-wide
phenomenon of inflation, That is true. There
is & crisis in currency and mouetary situation
in the world. But there the price rise is only
3 or 4 or 6 per cent, not 13.6 per cent.  First,
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the dollar was floated. The result was,
American economy gained at the cost of the
Japanese, French and others. Now the
pound is floating. It may be again to’
England. But what about developing countries
like India? The Minister of State is here
and I expect he will have fresh ideas on this.
We are losing everywhere, When the dollar
was floated, we lost millions of rupees. Again
when the pound is floating, we are losing. We
have a fixed rate of Rs. 7.28 per dollar.  But
today in official transactions, the dollor is
seling at Rs, 7,85 or Rs. 7.80. For every
dollar, we are losing at least 50 cents.
Out of our total import of say Rs. 1500 crores,
if you leave aside the imports from socialist
countries amounting to Rs. 500 to 700 crores,
on the remaining Rs. 800 crores we are losing
50 cents for every dollar. But yet the
Reserve Bank and the Finance Ministry are
sitting over it doing nothing as if it is
impossible to do anything ! So, apart from
the internal inflation, there is inflation that
is being imported into the country. We have
the best brains in the Reserve Bank and they
have nothing to say on this matter ! But
what about the socialist countries ? They
have more rational and more scientific system.
I know that in the case of East European
countries, with every floating of currency,
whether it is dollar or pound, their economies
make enormous profits, Why can't we do
that ?

Coming to the internal situation of prices,
there are two aspects : demand and supply.
The supply side is important mostly io an
under-developed economy like ours. It has
been said often that because of the delay in
the monsoon, the entire economy is thrown
out of gear. This should make us pause and
think. After 25 years of freedom, after
4 five year plans involving large irrigation
and other programmes, is our economy SO
vuinerable that if the monsoon is delayed by
three weeks, there is a crisis ?  So, that is not
the whole story. Even though emphasis is
put on this, it is due more to other
causes

What is the reason for the prices of
manufactured goods, industrial manufactures,
going up year after year for the last four or
five years at therate of 6 to 7 per cent ? Of
course, this year it is much more. Every year
you canpot altribute it to seasonal factors.
There are other elements.
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One such element is the fiscal and mone-
tary policy. Despite the claim made by the
Finance Minister that he has been trying to
hold deficit financing and creation of paper
money, itis going up every year. It is true
thal last year we had external threat and we
had to fight a war over and above the
enormous burden of looking after 10 million
refugees from Bangladesh  So, the Finance
Minister came before this House with propo-
sals of additional taxation to the extent of
Rs. 200 crorecs  Despite all that the deficit
financing that is taking place is unprecedented.
In 1969-70 the extent of deficit financing was
oaly Rs, 58 crores, In 1970-71 it rose to
Rs. 365 crores and in 1971.72 10 Rs 380
crores. For the current year 1 can only make
an estimate because fum figures are not
available, The expectation is that this year
it may be of the order of Rs. 900 crores.

SHRI K R. GANESH : The only
clarification that I can give is that the drought
situation, flood situation and various other
situations which we are secing in our country
are very much part of the reality which the
Indian economy is facing.

SHRI B R BHAGAT : [am trying to
say that the law of economics 1s mexorable
and these factors have theiwr impact on the
price situation. In aduition to this deficit
financing of Rs 900 crores, the overdrafts to
the States have reached an all-time high
figures of Rs. 498 crores, All these are bound
to affect the situation.

Having analysed the price situation, the
external and internal factors, the fiscal and
monetary factors, what are we to do 7
Certain short term measures have been taken
on a war footing and I am quite sure they
are going to succced and they will certainly
alleviate the sufferings of the peopk to a
certain extent. I thmk they have taken a
correct decision to route all sales through
fair price shops, That will help 10 protect the
interests of the weaker sections, Not only for
foodgrains but for articles of mass consump-
tion there should be a public distribation
system, It should cover articles like cloth,
edible oils, sugar and so on., The scarcity
in the case of sugar is purely artificial, 1t has
disappeaced from the market., By bringing all
these items under the public distribution
system we can protect the intergyts of the
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weaker sections, Now even people with an

income of Rs, 2,000 in a city like Delhi are

finding it difficult to make buth euds meet,

SHRI B, V., Naik (Kanara): Rs, 2000
per year or per month ?
SHR1 B, R, BHAGAT : Rs. 2000 per

month,
SHRI B. V. NAIK : That is a weaker
section.

SHRI B. R. BHAGAT : Of course,
weaker section means only people with smaller
tncome. But I say, in cities, even people
with Rs. 2000 per month find it difficult to
make both ends meet these days, The idea
that I want to underline is that all articles
of mass consumption should be routed
through public distribution agency.

1 am saying 1t because last time, in  1966-
67, the same potat was made in the House,
and from Government side too, that whai-
ever be the situation, whether it ts a good
situation or a bad situation or a critical
situation, the public distribution agency
should take care of all the articles of mass
consumption for mceting the nceds of the
masses  Bug it was given up the moment
the situation eased. That should not happen,
It should not be a part of any short-term
measure, It should be a part of the perma.
nent policy so that the public distribution
agency must take care of the entire country
in the matter of distribution of articles of
mass consumption, This is my submission
in regard to short-term measures.

The basic aspect of the situation js this.
The hon, Member said that the Planning
Minister must come forward and enlighten the
House. Unless we take steps to se-set our
priorities, we cannot get the results What
is happening ? The investment is falling over
the last two or three years The present
situation is crilical, 1 can understand, in
the industrial sector, the larger houses, rightly,
have been curbed so that their investments
should come down, But there I8 no reason
why in the smali-scale sector, in the middle-
scale sector, the investment has not gope up.
1 was surprised to read the Mid-Term Plan
Appraisal, Even in the public sector, the
investment is only of the order of sbout haif
of what the Plan provides, In the Iast three
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years, the rate of investment in the public
sector is about half. Therefore, what is
taking place is that the investments are going
down not only in those sectors which are
priority sectors but also in other sectors.

The savings are going down, The in-
flatior is taking place The rate of growth
is coming down  On the top of i, there is
going to be the deficit financing to the tune
of Rs, 900 crores If the economy had
registered the growth of 10 per cent, if we
had realised our targets of food production,
this deficit financing of Rs. 900 crores would
not have mattered much, The basic thing is,
if you want to ensure the cconomy aga:nst
periodic crisis coming up and, again, deflecting
us from the path of dcvelopment, from the
path of social change, from achieving our
objective  of seif-reliance and making our
economy viable, it is nccessary that there
should be a change in the priorities in the
Plan, Letit be in a manner so that not
oanly we achieve a higher rate of growth but
distribution process is also bwilt in the system.
Growth with social justice is only a slogan
today., It must be achieved. Only through
the public distribution agency and the change
in the priorities in the Plan, we will be
able to deal with this situation, not only this
situation but any other situation coming in
the future,

SHRI K. R. GANESH : He has made
a positive speech and a very important speech.
The only point which I wish to put before
him is that in regard to gigantic investment,
inflation, deficit financing and production
about which he talked and which are very
much correlated, I expected an answer from

him,

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : I will provide the answer.

SHRI K. R GANESH: I am not in

confrontation with you.

SHRI BHAGWAT JHA AZAD: You
asked a question, and I said that 1 would

reply.

SHRI K. R,
angry ?

SHR!I BHAGWAT JHA AZAD : He
says that 1 am aogry. 1 pity the Minister
and his wisdom.

GANESH : Why is he
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SHRI K. R. GANESH : [ asked for the
answer from Mr, Bhagat,

MR. SPEAKER : Mr. Era Sezhiyan.

The hon. members may not be too long
in their speeches, The time is limited and
there are a large number of members who
want to spvdak  We have distributed the
availabie time according to the parties and
according to the numbers  So we must stick
to the time.

SHR1 SEZHIYAN  (Kumbakonam) :
Before I come to the subject-matter, I want
to say one thing  Though I have got every
respect for Mr. Ganesh and for his compe-
tency to tackle this question, ] want to point
out that, in all fairness to the House, in all
fajrness to the scriousness of the problem
that we are discussing today, we had expected
the Finance Minister to be present here to
listen to the debate and 0 answer. Also
the Prime Minister and the Planming Mnister
should have been present. It is a pity that
they have not paid due attention or respect
to this House.

13.31 by,
[MR. DLPUTY-SPCAKER in the Chair]

AN HON. MEMBER :
time.

This is lunch

SHRI SEZHIYAN :  Millions of people
are not having their lunch due to rise in
prices

We have been discussing the subject of
rising prices now and then every year, every
session ; in sotae form or other the problem
cores before this House. It appears to be
symptomatic of a decp malady that is
corroding the economic structure and the
economic welfare of the society of this
country. I would not say that Government
are unaware of this problem. [ caonot say
that they are ignorant of the trends of rising
prices. It can be said to the credit of the
ruling Congress party that they have been
very categorical in their statement aud they
have been very clear in their stand, The
Congress party has said :

“It is of highest importance to keep prices
from rising and to endeavour to reduce
them. Many of our difficultics today are
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due to high and rising price level and the
economic development has been seriously
hampered because of this.”

This is a categorical determination shown
by the ruling Congress party. When they
have said ‘today’, it does not mean today.
It was said in the Congress manifesto in the
year 1952, In the year 1952 they had been
saying that it was of highest importance to
keep the prices down from rising and to
endeavour to reduce them! kven in the
mid-term election manifesto, in February 1971,
the Congress party boldly sought *‘a clear
mandate to control prices and to ensure to
the people the supplies of essential commodi-
ties at reasonable prices ' Thorefore, it is
not for want of knowledge of the rising prices,
1 can say that they ars aware ; they are
fully aware at least when elections come and
they have to face the people.

Whenever the Minister and the Prime
Minister are called upon to answer about the
serious crisis of the high rise in prices, some
age-old arguments are repeated One of
them is that, as was referred to by Mr.
Bhagat, there was delay in the setting in of
the monsoon and there was low production.
But I would expect the Government to have
a plan. Four Five-Year plans have been
there, and they are formulating the Fifth
Five-Year Plan also. A planned economy
worth the name should take into account not
only the normal and favourable conditions
but also the fluctuations in climatic changes.
Sir, India, is after all, a country of sub-
eontinental dimensions. If there is flood in
one area, there will be drought in another
area and we cannot have continuous bumper
crop years. But, for the last five years we
had good crop seasons and a slight delay in
the onset of monsoon should not upset the
entire programme and the economic situation
in the country.

Mr Chavan, the other day, while replying
to a call attention notice, gave a very stern
warning and he said that the Government
would certainly take very prompt action
against the hoaders and speculators. I accept
his sincerity, even as we accepted the sincerity
of the Government when Pandit Jawaharlal
Nehru said about two decades ago that all
the black-markeieers and hoarders would he
hanged by the nesrest lamp-posts.
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SHRI JYOTIRMOY BOSU : They have

been given Congress tickets now.

SHRI SEZHIYAN : Sir, in the country
the lamp posts have increased, so also the
black-marketeers. There scems to be correla-
tion between these two . (Interruptions) Ins-
tcad of hanging them by the rope at the
nearest lamp post, they have becn garlanded
with roses and favoured with other things.

SHRI K. R, GANESI1 : Sir, we have an
Essential Commodities Act and it is the res-
ponsibulity and wuhin the prwer of the
State Government to use that Act

SHRI JYOTIRMOY BOSU : Wonderful !
Now, you arc exonerated.

SHRI K R. GANESH : I am not exoner-
ating myself, | am only placing the facts.

SHRI SEZH1YAN : Sir, the rise in prices
has been caused entirely due to the actions
of the Central Government. The Siate Govern-
ments are at the mercy of the Centre-
Whenever the prices rise, it is due to your
faulty planning, unfulfiii:d plan targets, in-
fructuous spending, unbridled inflation,
mounting burden of indirect taxes, the paralic!
economy of the black money, defictive
distribution, etc. All these things I place
squarely at the door of the Central Govern.
ment. The Central Goveinment being the
source of the crisis, it is very difficult for
the State Government to control it. When
you allow an increase in DA to the Central
Government  staff, the State Governments
are put to much burden and they are
an unenviable position because they are
not able (o provide extra D,A out of ther
slender resources.

Sir, whenever the prices rise, there isa
warning. But, those who are in authori,
the Finance Minister, the Prime Ministr
and the Food Minister, take a very com™
lacent attitude. When the Prime Munister
met the Press on July 12, only a month
ago, shetold the press, “1 am told that the
prices have shown some decline and { expect
them to come down further,” On July 12
she expected and her economic advisers had
reported to her that the prices wore go'nd
down wheress actually the prices were gallo-
ping in the market,
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It has been reported in the Times of
India—editorial of 4th August 1972, only
about a week earlier that Mr. Shinde had
assured the public that the grain prices were
declining, Such is their complacency. One
more argument is that there has been an in-
flation and the inflation will have its effect.
Because of Bangla Desh and other
emergency activities, therc have been infla-
tionary expenditures on the part of the Go-
vernment and therefore, the increase in prices.
But I can say (o the Finance Mirister that
there was an analysis conducted by the
Government and it has come out in January
1972 much after the Bangla Desh conflict and
spending due to that account. They have said
that the trend of inflationary pressures was
checked at the end of September 1971, Go-
vernment itself after deep analysis stated that
they had controlled the inflationary tendencies
in the country. That should not be given as
the reasun now,

When the price rises 1t is the low income
group and fixed income group that will be the
hardest hit in their day-to-day life. The
Prime Minister was pleased to say in her
Press Conference that *'you cannot have higher
wages and low prices.”” I say that “you cannot
have low wages and higher prices together.”
Why do the wage-carners want the higher
emoluments, increasc in D.A. etc ? It is
because of the rise in prices. They arc being
forced to ask for this rise in emoluments to
offset the effects of price rise.

The National Commission on Labour
was given a task of analysing the condition
of labour in respect of their working, wage—
earning capacity, etc. etc. That Commission
submitted their report in 1969. They have
evaluated the wage-earning capacity of the
factory worker, especially, the factory worker
getting Rs. 200 and less. They found that
the ‘real earnings’ of a factory worker getting
less than Rs. 200 per month have risen by
about 4.6 per cent only from 195! to 1964,
From the beginning of the first Five-year
Plan till the end of the Third Five-year plan
there has been only 4'6 per cent increasc, He
has got so many commitments to fulfil, He
has got a growing family. But only an in-
crease of 4'6 per cent has come to him.
1 will take the case of the Class IV emp-
loyees of the railways. From the year
1949 to 1968 for two decades the real
eatning of the Class IV employee in Rail-
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ways has gone up by only one per cent.
Therefore, there is no use saying that higher
wages and low prices do not go together.
Whereas his commitments are increasing his
family is increasing, the Class IV employee
got only one per cent increase and the
factory worker got only 4 per cent increase,
This is the position. The real wages are
not coming up ; consumption levels are going
down ; you cannot give the argument that
there should be freeze on wages, without
freeze on the price rise.

There is another very handy argument
that there is less production and therefore
the costs have gone up. I don’t say that
when production is going down, demand can
be fulfilled. But, in Indian economy, even at a
time when production went up, prices have
not come down, but to the contrary prices
have gone up. Take foodgrains for the year
1970. There was a bumber crop, which crossed
the 100 mullion tonnes of foodgrain for the
first time. But, for the food articles in
November, 1969, the index point was 192,
In November, 1970, in one year period,
when the bumper crop was crossing the
100 mullion mark the food price index went
up to 211, 19 points rise was recorded in
this year when there was a bumper crop,
Therefole, don’t give the argument that
because of low production prices arc going
up. Even when production was going even
when there was a bumper crop, prices have
not been put down, The sharpest rise had
occurred precisely in the field where there
was more production. Our industrial produc-
tion was sluggish during the past on decade.
But the risc in the prices of the manu-
factured items is not as muech as in the
case of foodgrains where you had the
bumper crop. Therefore, Sir, this argument
that is advanced, namely, that because of low
production prices have gone up, is not
correct. Just now, it has been said that the
State Governments have enough powers to
control the prices. But it is the Central Go-
vernment that indulges in heavy indirect taxa-
tion. And it is this mounting burden of indirect
taxation which has gone a ionge a long way
in putting up the prices of many of the essen-
tial commodities

For example, the consumer articles like clo+
th, sugar, cement et¢ have always experienced 4
very high dose of indirect taxation, When
we come to direct taxation, we find that Rs, 500
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crores of income-tax is always left in arrears.
Bat ia the case of indirect taxation, it can
never be in arrears, because whenever anybody
buys an article he is forced to pay the indirect
tax and then take the article home.

In the case of cloth, indirect taxation has
been 50 to 75 per cent of the ex-factory price
in the case of sugar it is 75 per cent, cement
between 60 and 70 per cent, stecl 50 to 60 per
cent, and in the case of rayon itis 50 to 75
per cent.  Now the steel prices have also been
increased. Steel goes into the making of every
gonsumer articlc, and, therefore, the increase
in steel price is bound to increase the prices of
the other consumer articles So, in the case
of vehicles, in the case of transport, in the
case of bridges, and in housing schemes and
everything else, whenever thete is an increase
in the price of steel, it is going to contribute
to an increase in the cost in respect of all
ibeso items.

No answer has been given in regard to the
distribution system so far. Government have
been promising that they will open more and
fniore consumer co-operative  societies. |
welcome the idea, But the consumer co-ope-
rative system started in 1962, and for a decade
it has been working. But with what results ?
There is one big superbazar here in Delhi. As
one paper rightly pointed out the other day, it
should indeed be called a super-profit bazar...

SHRI JAGANNATHRAOQO JOSHI (Shaja-
pur); In spite of that, there have been super-
{osses .

SHRI SEZHIYAN : 1 shall come to that
later,

MR. DEPUTY-SPEAKER : There is not
much time ieft for that,

SHRI SEZHIYAN : The prices of almost
all the articles sold in the superbazar are
higher than the general market price prevais
ling outside. That point was brought out in
this House last ycar. The Public Accounts
Committee went into the entite question and
came to the conclusion that instead of leading
the market, the superbazar was being led by
the market prices, For example, my wife
&'ht the other day 200 gm. of Bru Coffve at

,'10.48 in the Superbazar, When we came
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out, we found that its market price was oaly
Rs. 9,85 in other areas, When asked, the
Brooke Bond people said that they were sell-
ing it to the Superbazar at Rs.9.20. Instead
of setting an example to others, we find that
the superbazar is charging very high prices;
and yet we find that while they have a capital
of Rs. 42 lakhs, they have incurred a loss - of
Rs. 66 lakhs in spite of a!l the high prices
that they could charge,

The Prime Minister met the Members the
other day, and the same advice given by her
regarding the price rise in sugar was ‘Do not
consume sugar’, | hope that this advice does
not extend to wheat and other things. I
hope she will not say, ‘Do not consume
wheat do not consume rice’. It s
not the consumption which has risen,
In fact, the consumption level has not
risen at all.  When we take the per caplia
consumption of wheat or rice, we find that it
has been going down year by year, but the
prices are always rising. Therefore, whene-
ver Government come forward to give very
pious advice to the poor people, I hope that
they will give some effcclive advice to the
profitecrs and blackmarketeers who are runn-
ing a parallel economy with Rs, 3500 or Rs.
5000 or Rs, 8000 crores, it is anybody’s guess,
of black money. Government should come
down very heavily on those people, 1 lay the
entire blame for this increasing price spiral
squarely at the doors of the Central Govern-
men*, because it is their fiscal policies which
have ended in this fiasco and the country has
been put to such great distress, The poverty-
stricken people have been bled because of these
price increases whereas big business has been
allowed to rcap heavy and windfall profits at
the same time,

Wt wcfag Amw o (oRege) -
gqreay wivea, ¥ vy anewr § oo S
FIAF T3 WY & IR FW FAT I
T &Y A8 &, ey NPt § W@
afer gaar FIewr ST aga @ X § Fadd
a9 g9 AT W aderaear §, faw A
¥ sndergear gur A ¥ 9@ Y Batefan
ATg § 91T GIFIT H) IAG 9T frgwor 1@
g¥ar § guw ufe gu wEAaT wd oY g%
#® STt o7 qyr II i ag A AP § 5
wiardY & wrat § e gfy g€ & 9N

-
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¥y 3fg w1 wrow agadt NF aqed wof
E wéi o vt nar § fv wwRr waTeRz
fwa war, saT g1z gon, e wrgAfaa
gt &Y wed aw & ava A S ad g
oY s Fwal Y gfg gf & d FaT Av-
®TC A Huqr oF fawre war 1 & ow @
faare enod Ay @A Wgar g &
war § e fag awg o gurd ad-sagen
e 1§ § S ageygwyr #, fafug gFand
& uF U arenaear R i fawd vaw go
Wy afgga g i AN F gm uy,
ag @ g, 92 safeme qw4 g,
MR FIGAT LA §1, ITH FITFA 15 A
dguigasy AT g A Wy Ak
wgad & fasrg $var q2ar | & Ban qraa
g fr oo 2w agsgacar & @y gy s
gl ¥ wig gu fwady d gAgeede aa1
a4 %3, gu uzfan SEsT A avE Wiqv |
aig FH & S 9 AR WIHE wEfam
fet s1q df wew v fs e gwiR #J0E
%o ¥ BN HF AN qHAWA T § 1 4T
g ydsEmEIAT A FP T WA gR
|TEAT 9E |

a¥ gfea wifa @t &, 39 F @ren= &
IqreR qgAT & A g W g fF e
Y qear | Sfwa g0 Alaw @ g
qu et S aw  af 30 www geR
ard, s A A T ey w)w
o § wgl gIEI A AT AER H A
TR feaa w0 9z § food dw e
T o § oyl A oA A qgT ¥
g1 qear § e “anfeT 3w A sefsyaean
S AT @ 1 @ErEA FAH @Y 9
fed i aft QAR WA WA S Ay afa-
watfer 2@ it e Y F @ ag

SHRI JAGADISH BHATTACHARYYA
(Ghatal) : On a point of order. There is no
Quorum in the House.

MR, DEPUTY-SPEAKER : Let me have
it checked wp.
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SHRI JYOTIRMOY BOSU. The Prime
Minister functions in abscniia. The Ministers
are not available, the Finance Muinister is nut
to be scen here, And look at the condition
of the M.M. Parly. We are much better off
on this side,

SHRI NAWAL KISHORE SHARMA: It
has been the convention that the gquestion of
quorum should not be raised during the lunch
hour.

MR, DEPUTY-SPEAKER : Order, order.

SHRIMATI GAYATRI DEVI OF JAl-
PUR (Jaipur): 1t s very surprising that he
should be talking about lunch hour when the
country is facing such a shortage of food. That
13 why the Treasury Benches are empty,

SHRI PILOO MODY : Having lunch at
the expense of the country,

MR. DEPUTY SPEAKER : If the mem.
bers observe the convention, that is all right,
If they do not, I have to go by the Consty-
tution,

Let the bell be rung ..

Now, there is quorum,
ber may continue,

The hon, Mem-

o} aefag oW ot 0 & fAdaT s
war s ggam & f afifes aff
@ TR, WG Adr @Y o R
firmr & S g 3 o 79 a1 B T
frar ¢ fs oz sfewew Fam @ fowY
FioY a3 & ) AfwT F3¥ 1 N FRv fgay
s @ alew gUF 17 & w0 IR
g @Y, @ WNgw F WOy A AN
§9 8¢ #Fq ¢, sfew v wawa ag ag
amfs wig v qre 95 wrmed, darfe
T gE FEY &, gL w@rE A e g, fax
WY Y & Trw ¥@A "y WG | gafer wAw
@z WA Y AT TOH) WS AFH
09 fagua 9 N7 i A v @
FT I |

wY ghicg wifar it ¢ Y gw & wgd
sy §fe gwi ggt sewew wm oEv
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[t wefag Arcraer aid ]

Fegr ¢ sesmv @3, yoefigaw gy 7,
grar &1 NTFmT 9§, Sfsq sav @g-
arq afs =g ga® faaTer g wde adY W&l
a NeawT 1 £ wIIT W @ AT
21 ax wafey M wgr 5 oy ¥aw
g ¥ Aas § oag, N F am ¥
Wigeaaae & o 1A F AR
N F W T3 T AT ) AENSF
qg> Fgr AT 14 B 2T RNA gER 91
Tt &% foe® ae wr g, 81T 35 o
2T ¥O WIS Gar P | 40 w1g T w7 gATA
sy 8, o Famgy qar fs gmd e
ore § €A 978 afas vg adf, Y gw
WA NN F AAT A arnfiR ®0 0
atrer o Y WY HST, aige Wt owAqE
&3, Qi FAT €0 A% 1 gArr cenfan
off wieT TR F7 A w7 1 2P )
sx gux faw arifes} & Udifagws &
ags ¥ A IR wgr fe A @z
@t afz @A a4 @ aday HEE
qGA gu WA A A AW q AFAT
S7EiR oY w9} Twew N ay gwHr wyfen-
wa qfy € 1 AR avav g g0 H A
I ag N g fx gav g7y g AHiH
¥T JARA TA F qgrA § A T AR
¥ fou gff trew gt ¥ wr faedr
qifge 1 s Ww, @Y gt Aifa a
@, NEwr & A ¥ gurd Aifa
¢, qg IUF ATHA i wrewmA W

g fedt aw a1 f1t quEy
agl g, ™ gk pusfegas ¢ gitrsae
qza § frdt a2 o1 o1 gweag aft }, o
T8 7 #¢) T DAY &§ Faray @A adm
dwfee w=iw ¥ off 8% a0 8, o
sfiaa any vy § w7 § ag® wze
werea wrdy wra &Y feafe & oiw s
§ st oF w1 aifed fafew waar @
gart agf ol qamr nar § s fewds 67
arw & g Y e orfed) v At

@ e e & wpn wgn F—em
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wnfan fafreex ergndd gy t—wo Y
T UF AW F Iav A ogr wr—40 ¥
50 w3z g% gurk vt 0% S § foreedy
sRAY adt fafaan &, o) gisw oY
FUT | qT W qTE ¥ FIGAT A
agar wer o g 8, & qen wgan §, afk
ot st § wrw-afy P o Ay faw
w7 fafr 9 ? VY & W W gw arem-
fiz g, madla AN X g s H A3
femrrae, 1971 Y I9ar oF e g7, fyay
gl NN Fwa ¥ aremfada N aa
), & 3y & w2he § 0§ FTgTAT F—

“Discussions were thercfore hefid with the
representatives of the industry both in the
joint stock and the co-operative sectors.
It was emphasised that in the curient situa-
tion there was an imperative need to hoid
the sugar price line and at the same time
to ensure payment of a higher caneprice to
the growers than the minimum fixed by
the Government so that sugar production
that has declined in 1969-70 may pick up
again in 1972-73.

sfr, v gan ? art w1 S e w0
AT g1, A A 35 wva A AT, 40
w1 =9 & fre weal gat e, o fag
atg %! yr3z 8, & Ay gaaar g 30 av 31
®Tg 24 €Y @ Wqar a1 Ay N wy3w Hw
ya #3138 wawad s @
maRn Fgngd f e e &
feg arr 30 & wrr ofedt e off
WA Ay 30 wre W ff W o1 oy,
R A wdg § 1w e S-dend
7 wafizg o faar, oy 9% wrr Y A
A & fog anad wrf arfedt fraffor gy
FY aY M7 & NI MR w4 a,
30 wra 2 WY arar WY sfeww Y g

14 brs.

e ot qry &Y grew §—8% fed
dur ¥ ot wgr qr—S vy fieely Y
fadlt, sror dw fa, 4w few) Y
for {1 mofg daY o & w0 W



189  Ruse in Prices of

wgr o1 fix 2 wd fre) § sarxr DA A
fasx &, ¥fer anw 4 wo fesy A
fawd onft & 1 & 3ot & FTTWT AV QT AT
g B —

“Imperative need to hold the sugar price
hoe "

SHR! JYOTIRMOY BOSU  On s point
of order  Did that price include the dona-
tion to the Congress election tund ? (/nlerrup-
tions )

ot aefag ATO@W O 1t 4s donation
to CP (M) fund, ¥ a9y ad fAdgms +T
wgrar fx o9d fred sa & o sgra
f& 2 vqar fee) 1) 7 3% S92 veETES
it arazTy gg Y St S, AR AT 2
Wy e 4y & sy AA A faed,
afwa 4 s93 fre) & ooy g A fasd
&Y § ot faarell a& A S WY ¥ &9 AH
fadmY 1 o F71 &1 w=F AE @ T ?,
g 1% qifed) af) gaer @ & ewtarw
gaar e o g, faw saar Y A &

R

g faer g gafagwa Fad §—
265 w0 fs X wx A9 HY A
g § oY gnY gl Aifad, & N
o3 o ¥ & foq farc § 1 &ge awARE
¥ ot gy fawrr & aferrd 83 g E ¥
TaAdz qr W A & feqdSgu i e
freft qrg ¥ WY 265 w97 fraee & @dx
&t wrg | & sra® fadeT s Sgar g
fe mad ez are efeemy w qot W g
qifeel gAY Wfgd, N sadt feedieqaa
aMad B, w0 gefey samr wfgd,
AT TIERY W AW FHT ¥ @
wifgd, aYe ag wA NA faa) & asghawzor
frq o< uw At 1 wEW, @ OF AN
Afr g N Fad Fgm Rw W
wrew P o qraft et N e am
fadfe we wely
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W) § Wy, Ioeaw agiey, &
AT &7 AT g 199 gE A9y faar AR
& qo4 fq=17 9%z 77 9971

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Mr Deputy Speaker, may 1 at the
outset make a submussion that I require a
little time because 1 wish to  guote what the
hon Prime Mmister has said o many times

MR DEPUTY SPEAKER You
been given ycur partv’s time

have

SHRI JYOTIRMOY BOSU And also
time for my substitute motion

Your presence encourages me ao much
that sometimes I cannot hmit myself

The Congress Party has cieated an un-
precedented crisis in the country It 1s the
known outcome of the capitahst path of deve-
lopment  Thi price crisis 15 only & part of
the general crisis that 1s engulfing us, namely
the economic crisis in foreign trade, lower
earnings, stagnation in industry, low food
crops and simultancously drum beating about
the green revolution, unemployment, black
money and erosion of the Iudian rupee  They
have talked about restrictions on some items
whith arc exported abroad  That will mean
Jess offering for local consumption and fur-
ther rise 1n prices  Is that what they have
i mind?

1 will now come to the magnitude of the
price nse  The hon  spcaker talked about
whole-sale price  This morning at 10 O'dock
from the Director of the Consumers’ Council,
1 have collected the figures It i1s no use carry-
ing coal to New Castle because everybody
knows where the shoe pinches  The price of
Dal chang rose from Rs 112 toRs 180
The price of Dal Moong sabat rose from
Rs 210to Rs 320 The price of Dal Urd
rose from Rs 250to Rs 410andso on In
actual fact, the price rine in the food front
at the last retail counter fiom where the poor
house-wife makes the purchascs is even up to
150 per cent  About sugas, the House knows
the position  The price of basmati rice has
gone up to Rs 4 a kilio Cloth prices have
gone up by 50 per ceni I am quoting from the
pewspaper When sugar price has gone up,
Mrs Gandhi said, stop consuming stgar, MNow
when the prices of dhotis and saris have gone
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up so much, what will she say ? Stop consum-
ing dhotis and saris and go about in birthday
costumes ? That is what it comes to.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHA1IGI : Is that parila-
mentary ? I do not think the hon, member
meant what he said

MR. DEPUTY- SPEAKER : Don't make
it worse.

SHRI JYOTIRMOY BOSU : I am not
vielding.

SHRI K. R GANESH : The only pont
the Prime Minister made about the situation...

MR. DEPUTY-SPEAKER : Mr. Ganesh
will have his right to reply. He may note
down all these points and reply at the end.
Why interrupt the hon. member and give him
more opportunity ?

SHRIMATI SUSHILA ROHATGI : He
mentioned about birthday constumes,

MR. DEPUTY-SPEAKER : I do not
know whether it is parhamentary or not 1}
think there is nothing wrong in 11, It will be
unparliamentary 1f you make it too explicit.

SHRI JYOTIRMOY BOSU : Coming to
coke, an essential fuel 1tem, at places its price
has gone up by 250 per cent Coming to
steel, that 1s the Goverament's doing. 11SCO
was taken over because the man refused to
contribute black money to the election fund.
1 will say *hat when the occasion comes

It is partly the creation of the government
directly and partly the outcome of collabora-
tive action.  The bui ding maierials have also
recorded a rise of not less than 200 to 300 per
cent. Howare you going to keep to the
estimates for the coming plan at the rate that
you have taken when the rise has gone beyond
your control ?

The hon. Prime Minister has made a
wonderful speech, where she used some Eng-
tish idioms like front of brass and feet o clay,
In her case T would use expressions like, little
knowledge is dangerous and empty vessels
sound much. She has said :
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“While admitting that industrisl! produc-
tion was lagging, Prime Minister Indira
Gandhi today held out the hope that the
economy would regain its momentum.
She says it is partly due to seasonal fac-
tors such us late start of the monsoon this
year..."”

What an unmixed untruth !

Now I am going to quote from Tribune
a very respected paper. It says :

‘‘Internationa! Labour Office data reveal
that in July 1971 the general price index
had riscn by 90°, 1n India while the cor-
responding percentages for some other
countrics were : Kenya 186, Sri Lanka
29 §, Thailand 19 1, Iran 17, Mexico 28 4
and Pakistan 45 1, The figures for the
developed countries reflect the same range :
Canada 30.2, the USA 32.4, Australia 32.5.
The highest price abroad has been in Japan
52 8. but that country’s economy stands
in a class apart.”

Thete is a wonderful feature article in
The Statesman which says :

“Soon after the Prime Minister's confident
claim at her press conference thet prices
were falling the official wholesale index
crossed the 200 mark and the consumer
index registered a 10-point jump...The
‘hold the price line' slogan that spouts like
a fresh spring from most Ministerial lips
1s ageold Sin years ago, when in the
wake of devaluation prices made a similar
specracular spurt (this year prices of food
articles are up by 15% according to the
wholesale index much more in reality),
they were saying the same thing. The
only concrete measure that resulted then
was the opening of a chain of Snper Raza-
ars which for various reasons never got
beyond the symbolic stage."

Then I come to the Times of India. It is
not the statement of CPM ; we are only watch-
ing. it says :

*The government’s plea that the rise in
prices, especially of the foodgrains, Is due
tu reasonal factors is being dismissed as
“absurd’ by economic experts in close touch
with the price situation, As regards food-
grains, itis pointed that the wholesalc
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prices of wheat were actually {>wer between
April and October last year...These econo-
mists are of the view that the sharp rise
in the prioes...is directly due to the short-
fall in production and the progressive
weakening of the public distribution system
in respect of almost all foodgrains.

For instance, the releases of foodgrains,

mainly wheat and rice, by the Central and

state Governments for sale through fair
price shops have steadily dechined from

9.6 million tonnes in 1969 to 8.9 million

tonnes in 1970 and further 7.7 million

tonaes in 1971."

The Prime Minister talked about developing
econumics where there will be a certain price
rise. She do¢s not know what she is talking
about. I hope she is not co,ving some other
economists, like last time when she quietly
quoted some Pakistani economusts, it is
learnt,

I want to ask : is it not a fact that our Per
capita income is the lowest in the world, only
73 dollcas ?  What is she talking about when
she is comparing our price rise with the
position in America ? If there Is 8 price rise
in our country, it takes away the entire caring
of an average citizen and enough is not left
even for a meal.

SHRI K. R. GANESH : 2 per cent less
in the United States means a cup of coffee less
there. This is a very serious debute. You
are reading the Times of India to me, Please
say something original. I want to learn from
you,

SHRI JYOTIRMOY BOSU ¢ I am nnt
quite so brilliant as you are,

This is what is stated in the Third Plan
on p. 126, it says:

“There are, on the other hand, factors
that tend to moderate these upward pres-
sures. To the extent that there arc unused
resources that can be drawn upon and
inso far as in certain sectors such as
agriculture, an increass in production
could be secured quickly with comparati-
vely small investment, the expansionary
pressures just mentioned may be softened,
Then, sgain some of the investment made
eatliet add to current output, and as the
jevel of technology and organisational
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efficiency improve, relatively large

increases in output could be secured with-
out a proportionate increase in costs.”

I only wish to draw Mr. Ganesh's attention
to it.

¥ suspected, firstly, Mrs. Gandhi. But I
regret to say even her advisers have misled
her. There are two varicties, either half-
baked type of pundits that she keeps or others
who are motivated in their utterances, Today,
unfortunately, there is no relation between the
feelings they exhibit and the reality. This is
done to cheat the Government employees and
other employees who claim dearness allow-
ance,

Here is a very useful journal Economic
and Polirical Weekly in which there is an
article entitled “‘Bread or Circuses ?** It says :

**...in the week ending June 17, the whole-
sale price index for foodgrains was a neat
15 per cent higher than what it was a year
ago, At the retail level —pever mind the
lack of official data, you just have to talk
to an assortment of non-chic housewives
to find-—the rise is much steeper.”

I would only request Mr. Ganesh to read this
wonderful article “Bread or Circuses 7" in the
Eccromic and Political Weekly dated July
15, 1972,

They always preach sermons as a preface
to each Plan. But the outcome is just the
opposite. When there was an increase of $0
points, they kept quiet. But when there is a
drop of 2 points in the whoiesale price index,
they go on drum-beating it.

Before this drought, there was a short{all
of 15 million tonnes in foodgrains production.
It is because they are wholly dependent op
rainfall.  All this myth of green revolution
has really shown its teeth, West Bengal alone
have lost out of the main paddy crop, 84 per
cent of the crop and the other crop by 50
per cent.

This is what the Ecomomic Survey for
the year 1971-72 says :

“The other important aspect of increasing
production of foodgrains impinges upon
the monetary sector of the ecopomy inas-
much as the demand for funds for pro-
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curement operations has increased sharply.
Thus outstanding advances against food-
grains reached the level of Rs. 431 crores
towards the end of July, 1971.”

This is your publication, the Economic

Survey for 1971-72,

Then, about deficit financing, between
1960-81 and 1970-71, the increase in money
supply was of the order of 140 per cent As
sgainst this, the real national income rose by
4§percem This Jed to a sharp spurt in
prices The increase in the wholesale prices
was to the extent of 81 per cent during the
same period. That is about the deficit
financing. On deficit financing, there is an
article :

*“This rose 0 & colossal Rs, 819 crores
which was a8 much as Rs, 212 crores more
than in the previous busy scason., In
other words, the Goverament borrowed
this much more for what was largely non-
productive expenditure from the banks in
addition to the three heavy doses of addi-
tiona]l taxation administered during the
past 12 months or so0.”

Then I come to indirect taxes. They have
been increasing the quantity of indirect taxes
yotir after year. 1 do not want to tax your
mind by taking the time of the Houss for
glving the figures. It is really a disgraceful
thing that the Government has not got & clue
of the actions they take, Every year, since
1952, the indirect taxation has been increasing
by leaps and bounds.

What about the holding power ? There
is a vory interesting feature article written by
the gentieman who was the Principal Econo-
mic-Adviser 0 the Prime Minister till last
month—the gentieman who was the Chairman
of the Agricuiteral Prices Commission, Dr.
Ashok Mitta He has said :

sThis is where doubts creep in, How s
it that during the past three yoads even &y
prices of foodgrains moved up almost
inexorably, distribution through ration
and fair price shops actuatly declinod 7 It
was 9.6 million tonnes In 1969, 89
mafition tonnes in 3970 and 7.7 million

mismatching betweer the supplies offered
through the public distribution system and
the demand for foodgraing emanating from
the mass of the community, The entire
rationale of the public distribution would
seem to have turped topsysturvied in
recent years.”

About sugar, sugar has become a poison
to this countty because they are hand in glove
with the sugar magnates for reasons known to
cach and everv person in this House We
understand that, while they have exported
sugar at a price of 94 paise per kilo, here the
man whose per capita income is the lowest
is paymng Rs. 4 per kilo. 1 will read out one
or two things :

“Sugar was sold in foreign markets at an
average price of 94 paise per kilo ..”

When there was a surplus production of
sugar, the impott of § lakh tonnes of sugar
should have been set aside as buffer stock.
They bave made a mess of the whole thing.

About the value of the rupee, Mr. Sachin
Chowdhury, or 12th July 1960, in order to
justify devaluation, had said that the Indian
rupee as on that date had come down by 80
paise. That means, you were left with only
20 paise in a rupee in your hand. And the
Indian rupee today is, in fact, not more than
10 panse. That is what you have done during
the last 25 years in this country,

The worst part is the black money. It is
ssid that the total accumuistion of bdiack
money today is to the tune of Rs. 7500 crores.
In this Wanchoo Committee’s final report,
Dr. Dandekar, an emineat ecoaomist, said,
*For 1965-66, my estimate of the black income
is of the order of Rs. 2350 crores as against
Rs. 1216 crores mentioned in the report,™ Sir,
that is what it is,

Let us take the cat out of the bag. The
Interim Report submitted by the Waachoo
Committee in the month of November, 12th of
November 1970, one year and eight months
ago, made apecific recommendations, 1 have
got a true copy of the original report and
that, I waat to Jay on the Tabls of the Hous,
for which | have given a writton aotice. It
AYS.se
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AN HON. MEMBER : It may be circu-
lated to memoers.

SHRI JYOTIRMOY BOSU : 1 will

“We decided...

MR. DEPUTY-SPEAKER : I can only
say that it can be laid only with my per-
mission.

SHRI JYOTIRMOY BOSU :
says :

I will, It

“We decided, therefore, to address our-
sclves to the task of making an in‘erim
report on matters which call for urgent
remedial action and could not wait unti]
our final report. One subject which we
feit needed immediate attention was that
of black money as it has been eating into
the vitals of the economy.”

Sir, they said :

“It is @ parallel cconomy operating on
black money, prevalence of on-money
payments, speculation and hoarding of
essential commodities, profiteering and
and price rise.”

They have gone in detail.

“After careful consideration, we have
come to the conclusion that some radical
steps will have to be taken immediately if
the problem is to be tackled effectively.
In this interim report we, therefore,
recommend the following three measures :

(1) demonetisation,

(2) A ceiling on cash and cash holdings,
and

acquisition of immoveable peoperty
in case of underestimation of the
purchase consideration,”

&)

These are the recommendations for imme-
digte action.  But since 1970 November, Mrs.
Gandhi had to contest two clections and we
kaow bow very cadre based a Party she has
got.  The cadre is the silver and the silver
hus been found, What silver ? Nobody can

ve you whito silver, This was black mopey.
fth your permission, Sir, I lay on tha Tabiy
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as I have given you notice, a true copy of the

Wanchoo Committee's interim report [Placed

in Library. See No. LT-—3411/72.}

MR. DEPUTY-SPEAKER Order,
please. You hand it over to me for my ins-
pection, There is no question of laying it on
the Table.

SHR! JYOTIRMOY BOSU : I have given
you notice in writing under Rule 369,

SHRI PILOO MODY : Do yom inspect
everything that is laid on the Table during the
Zero Hour ?

SHY!1 JYOTIRMOY BOSU : Sir, there
is a ruling given by Sardar Hukum Singh om
26th February 1965 which clearly says that if
it is authenticated, the Member can lay it on
the Table. 1 have given you prior written notice
under Rule 369. Hon Members can read it.
I lay 1t on the Table...

MR. DEPUTY-SPEAKER : Order,
please. One minute. I will meet your point.

SHRI SEZHIYAN @
document,

It is not a secret

SHRI R. V. BADE (Khargone) : He has
read 1t in the House

MR. DEPUTY-SPEAKER : That is a
different matter. Order, please... {nterrup-
tions) Order, please. Laying it on the Tabile
is different from reading. He can read it
from anywhere.

Now, he has quoted Rule 369, He says he
has given a notice. I have seen it, only five
or six minutes ago. You have given that
notice. But I have not bad an opportunity
to look through the document.

Now, I have to look to the Directions of
the Speaker. Direction 118 says very clearly :

“If a private member desires to lay a
paper or document on the Table of the
House, he shall supply a copy thereof to
the Speaker in advance...”

which you have not done...(/mlerruptions)
Order, please,

“...50 a8 to enable him to deside: Whetln
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permission should be glven to lay the
paper or Jocument on the Table...”

Now, I have not bad an opportunity to look
into the document, Therefore, I am not
allowing you to lay it on the Table, I want
you to hand it over to me for my inspection
and & decision will be made after that...
Interruptions)

SHRI JYOTIRMOY BOSU : Arising out
of what you have said, Rule 369 which cannot
be superseded by a Speaker’s Direction, says :

(1) *“A paper or documept to be laid on
the Table shafl be duly authenticated
by the Member presenting it.

{2) All papers and documents laid on the
Table shail be considered public.™

MR. DEPUTY-SPEAKER : Kindly read
Rule 389 for the benefit of the House,

SHR1 JYOTIRMOY BOSU : Why, Sir?
It is pot convenient for me,

MR. DEPUTY-SPEAKER :
the substance of your debate.

Please go to

SHRI JYOTIRMOY BOSU : 1 have lLid
it on the Table.
No,

MR, DEPUTY-SPEAKER : not

without my permission,

SHRI JYOTIRMOY BOSU : 1 am sorry,
this rule does not give you the authority ; you
cannot act beyond your jurisdiction,

MR, DEPUTY-SPEAKER : In order that
there must be & clear under-standing I would
say this, This Rule 369 only says this, that,
when it is laid, it must be authenticated.,

SHRI JYOTIRMOY BOSU : I am really
surprised that you have taken susnmary power
uader Rule 389,

MR. DFPUTY-SPERAKER : Whether a
paper is to be faid or not is for the Speaker
to decide. Rule 339 says very clearly that
where a thing is not put there clearly under
the rules, it has to be regulated by the direc-
tion of the Speaker. I bave read out the
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Direction of the Speaker which has been accep-
ted by the House,

I request you : Piease go to the sub-
stance of your debate and not waste time on
this procedural matter,

SHRIMATI SUSHILA ROHATGI : The
hon Member was referring to the interim re-
port. Subject to correction, I would say, this
report has not yet been made public. If he
is referring to the Wanchoo Commission Re-
port, [ would say, this is already under the
consideration of the Government, Very soon,
before the end of this year, Government hopes
to bring forward a comprehensive legislation
on that...

SHRI JYOTIRMOY BOSU : Arising out
of what the hon, Lady member said...

AN HON, MEMBER : Lady Minister.

SHRIMATI SUSHILA ROHATGI : I
do not cease to be a Member,

SHRI JYOTIRMOY BOSU : She is still
a Member, Arising of what she pointed out
just now, may I poiut out this ? The final
report was submitted long after this interim
report. You found it very convenient to
publish the final report, but you did not do it
in respect of the intrim report, because there
were certain findings which hurt you.

SHRIMATI SUSHILA ROHATGI : That
interim report has not beca made public. So,
my point 18 correct,

SHRI JYOTIRMOY BOSU : Curbing
black money hurts the Govermment in its
political activities, They did not, they could
pot, comply with the recommendations of the
interim report of the Wanchoo Committee.
They had kept it as a secret document, They
had not published it, Not only that, Sir.
They had sent thiee officers from the Ministry
of Finzace, which included the Governer
of the Reserve Bank, to the Wanchoo Com-
mittee to request them :  *Do not glve details
of the interim report in the fioal report,’ First
they made u request, ‘Please do not submit
the report, withdraw it.' but they dectined.
When they declived, they were told, ‘Flosse
do not give the details of the interita report
in the fosl reptet’,
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This Government is so anxious to cover
the blackmarketeers, black-money owners,
hoarders, smugglers and profiteers that they
canaot raise their fingers against those who
are causing a crisis to the country, making
fife impossible for the common man. This
QGovernment needs to be condemned outright.
Sir, 1 have no demands to make because this
Government is totally and utterly incapable
of taking any measures which can do good to
the common man, to the working man.

With these words I close.

SHRI AMRIT NAHATA (Barmer) : The
pousual price rise that the country is faced
with today is causing great concern to all of
us., It is an immediate issue. [ need not go
into the basic economic theories and policies
which are not responsible for the price rise,
whether a reversal in the policy is warranted
or not Today, right now, the working people
of the country are faced with this great prob-
lem. And, before 1 put forward certain
propossis for immediate ecxecution, I would
ask the Government not to do certain things,

Sir, it is said that some representatives
of big business houses have submitted a Me-
morandum to the Government Demanding
certain measures, certain reversal of basic
policies to  which this Goverament is com-
mitted,

SHRI PILOO MODY:
production.

SHRI AMRIT NAHATA : Whenever
certain stresses and strains develop in our
economy, whenever the economy passes thro-
ugh some critical periods, these sharks demand
their pound of flesh, For example, they
demand that the declared policy of Govern-
ment to convert loans intv equity should be
denounced and given up. They demand for
example that the credit squecze must be relax-
ed, For example, they demand that the
restrictions on big monopolies must be relaxed.
Thess very big business-houses and monopoly
houses are responsible for price rise...

To increase

SHRI PILOO MODY: Aba, ha ! (Laugh-
ter)

SHRI AMRIT NAHATA : 1 shatl come
to that. I shall ses who has the last laugh,
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If the basic policies of Government are
surrendered and there is a reversal of these
declared policies, the result would be not
increase in production but further decrease in
production, not a decline in prices buta fur-
ther rise in prices.

Take, for example, the case of the manu-
facturing items, There is a total unarchy
that prevails in the manufacturing world.
How many soaps does Shri Piloo Mody
need for washing ls clothes and his
body ?

SHRI PILOO MODY :
hon. friend does.

More than my

SHRI AMRIT NAHATA : There are
10,000 varietics of them, Does he need all
these varicties ? Again., how many tooth-
pastes does he nced ?  How many tooth-bru-
shes does he nced? How many varicties of
cloth does he need ? There arec one lakh
varieties of cloth in this country...

SHRI PILOO MODY : Does be want
that eveybody should be dressed like Mao ?

SHRI AMRIT NAHATA : It is this jungle
which has bzen responsible for these conti-
nuously rising prises.  If each variety is pro-
duced on a small scale, then it would cost
less. But the Dclhi cloth goes to Bombay
and thc Bombay cloth comes to Delhi and
there is cross-transport and ultimately the
consumer suffers Shri Piloo Mody often
sheds tears for the consumer...

AN HON MEMBER : Crocodile tears.

SHRI PILOO MODY : Always,

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNIG (SHRI MOHAN
DHARIA): He is shedding crocodile tears
always.

SHRI AMRIT NAHATA : There is totat
anarchy in the manufacturing world, as T said
earlier. Though the production has gone
down, have the profits of the big business houses
gone down ? No, they have increased. The
profitability has increased and the prices have
increased. So, it is at the cost of the comsu-
mer that these big business-houses make fabu-
fous profits. In the long run consumer indus-
tries will have to be brought under public
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control. But meanwhile, what prevents the
Government from immediately introducing
rigid standardisation in the consumer articles
of daily use ? 1In Japan, only 10,000 varie-
ties of cloth have been allowed, and no other
variety can be produced. Japan is not a so-
clalist country. This is not regimentation ..

SHRI PILOO MODY:
China ?

What about

SHRI AMRIT NAHATA : It is still less,
and the prices have not risen there.

SHRI PILOO MODY : What about the
Soviet Union ?

SHRI AMRIT NAHATA : It is still more,
but the prices have not risen. It is more
than in China but less than in Japan

SHRI PILOO MODY : He should know.

SHRI AMRIT NAHATA : I know it. It
is one of the essentizl things that if the prices
have to be pegged, then some element of
standardisation should be introduced in the
consumer articles of daily necessity

Similarly, I would request Government
which is committed to unleashing an economy
of austerity in our country to take some con-
crete measures in  that direction  Inflation
always leads to ostentation. Inflation always
Jeads to a great deal of concentration of money
in a few hands. and it is this money which is
spent for ostentatious living. splendour and
Juxury articles. Though the common neces-
sities of daily life are not availablc, there is no
dearth of luxury wrticies. There are
any number of pressure cookers, refrig-
erators,  air conditioners and all that,
Some rigid, stern measures must be taken fo
curtb conspicuous consumption which s pri-
marily responsible for this spurt in prices, Whe-
ther it is feasting or whetber it is marriage or a
scopsumption of luxury articles, there should be
moratorium on further increase in the produc-
tionp of luxury articles, articles which arc non-
essential, lnstead, whatever capital is available
must be diverted to incremsing the production
of essentiaj articles,

Whather the Wanchoo, Commission bhad
proposed demonetisation in their interim report
or pot, § eutively agrec—and it is & kaopn fagie
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that one of the major factors respomsible for
this stupendous rise in pices is the terrific in-
flation in the economy. Whether it was
necessary or #fot, is a different matter, 1
personally think it was necessary., Govern.
ment could not have faced the serious crises
we had to face without resorting to some
element of inflation. With the Bangla Desh
crisis, the war and other factors and the hatd-
ships faced by States, it was necessary, But any
government which is compelied to resert to
inflation immediately follows it up by rigid
and strict deflationary measures. One of the
most important of such measures would be
demonetisation,  Either it will draw out the
black money orit will freeze it. Thereby
consumption of non-essential articles would be
curbed, conspicuous consumption would go
down,

Morcover, how do our prices behave ?
They behave in a most erratic manoer. There
is no rationale behind it.

SHR! JAGANNATHRAO JOSHI : Like
the Government.

SHRI AMRIT NAHTA : Like the Jan
Sangh. Once 1t started supporting socialist
measures. But the other day when it fouad
that the party was disintegrating, they
reversed their stand. They seized upon the
Simla agreement and shouted,

SHRI K. R. GANESH : Shri Malhotra
has issued a statement criticising the Delhi
administration for arresting hoarders,

SHRI AMRIT NAHATA : Yes,

These prices behawe in a very sensitive
way. They have a runaway tendency. If
tobacco is taxed, vegetable prices afso go
up. When such conditions prevail, a shock
treatment should be given, One of the
major shock treatments to be admimistered
to prices would bs demonetisstion. In this
psychology of scarcity, shortages and run-
away prices, & shock trentment eastmtisl in
the matter of money supply is demonstisation.

Anothes shock trestment is:also oulied
for, That is a human shock trestment, Let
one thousand profiteers, hoarders and bisck-
marketoors be, if oot banged, ab Jamst put
behingd basy, .
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SHRI PILOO MODY : His Government
will never do it. They are their supporters.

SHR1 AMRIT NAHATA : If Govern.
ment come down on them with a heavy
hand, they will shake and tremble in their
shoes.

SHRI PILOO MODY : What {s the use
of making such brave statements ? Let his
Government put at least 10 people behind
bars,

SHR1 AMRIT NAHATA : When five are
arresied, the Jan Sangh shouts against the
arrests, Today if the Jan Sangh comes out
on the side of the profiteers, hoarders and
blackmarketeers, it will have no place among
the Indian people ; it will be buried for
ever,

This is the right psychological moment
when the Central Government should direct
the State to takc very nigid and drastic
action The police is so efficient in tracking
down anti-national elements, spics and Naxa-
lites Why cannot it bhe equally efficient
and show the same determination in tracking
down and dbringing to book hoarders ? Once
Shri Chavan confessed in this House that
economic offences are the most heinous offen-
ces. This must be shown in practice, that
the Government do realise that economic
offences are the most heinous offences and
such offenders are given the stringent treat-
ment that the situation demands,

I have one more point to make.

This approach towards the five year Plan
must be reconsidered. This approach is highly
jnflationary. The entirc investment that is
proposed in the Plan is inflationary, and not
productive. Mr, Ganesh raised a very pertinent
quiestion : how do we balance and reconcile
massive investment and inflation ? In our
developing economy. massive investment for
growth has to be balanced between the long

tion invesiments and short gestation
investmen(s, which means that in the public
seotor the Government must not only occepy
the commanding heights of the economy but
must also occupy the lucrative heights of
the etoponyy, Those heights which give profits,
those soctors of the economy, must also be
commanded and once the investment is spread
ot ‘Hetwoly tiie long gestation period and
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the short gestation period, I mean the basic
key Industries which lay the foundation for a
sound economy, and also those industries
which give immediate results and immediate
profits, this massive investment for growth
will not Jead to inflationary pressures and
will not lead to rise in prices,

Lastly, there is one mysterious entity
known as the Tarif Commission. When a
manufacturer goes to the Tariff Commission
and says, “Look, under these circumstances,
you must allow us a five per cent rise in
the price,” the Tariff Commission says, “You
do not know your own conditions ; you
must increase your price not by five per cent
but by 10 per cent.” The Tariff Commission
has been considerably responsible for giving
a very leng rope not for hanging these black-
marketeers and speculators but for raising
the prices. This Tarif Commission must be
reconstituted. It must be composed of people
who have some sentiment, some respon-
siveness, some feeling of sympathy for the
common man of this country,

If these immediate measures are taken
on a war-footing, as it is said, with deter-
mination, I am sure immediately we can tide
over this period of crisis.

st weme T W (eSgR) ¢
A WEgEg, A syt gf aaf
9T 7% 95 WT 92T F wwi W o
2 a7 fag ot 5w oy FY &ee v}
2 fir ¥ ar W & A fred el @t
wgT 49y & ) WAy o ¥ F favm g
{3 &, g% frtor ¥ wrow § g avay
ut fir ag gaaifa A7aaT gur A 7 & Ny
fwd fege i, N[T NX it v
AT GT—We hold the price line. FTH FAT
arE & qUT ST T—hold the price line.
g af®F behold the price line, ¥T JE ¥AT
g & 7 apt 8% grmfaw guew wr W
AT, TP AR FIX AN 7 5 Ag g
waT el § & waEy w3 gl dar 4
ey § wwifrr ager & aerd &
foq 8 TqrT WEAr g 4 A X @
g 1948 ¥ fr way ed warr 5oy o
wgToTe Age ¥ e & o iy wy qromd
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[ smere Ty et )

arf g€ &, aw mgt o A Beaifer
T AY he will be hanged by the nearest
tree. ) 4% | 1946 % AT § when Jan
Sangh did not exist 7% & ATgreT ft ¥ vr-
wrt ¥ fog ¥ vgr 1 ae & aew Wl e
W ¥ wur 3ge o F Nwor ¥ §, 39 92
st Fwedr @it sty AN AN FA QA
Afer FTANFT F1 FTEEN FHT Agt agr
Je oM A 1 (WAAW) I there a
single hoarder or black-marketeer or smuggler
being hanged by the nearest tree ? (STANTA)"**
aftar B qefear § 1 (Interruption)

SHRI K R. GANASH : I cannot arrest
him aizo. That is my poblem He goes to the
High Court ; he goes to the Supreme Court

oY yw T IR Q) A A
gueqr § oA smawEar dYfT 9fF, o @Y
wi¥ arfy €1 for ol N o R
s &1 veargw @ ar At ? for el o
FETA R TN 9T SR F ewar § W
T —ag & AF 1

ot o% w3 ¥ w7 7 wBm e Ay
¢ Iz s § T @ Nug ¥
q¥ez anfen & w1 3, ¥ oy awaq § qr
¥ N of oF 4R ¥ favwr @, Afw
X 1057 & fammr B oy oW wRT
A Ao Ad N xag ¥ A e N
g affad 1mor wiF W ¥ N

ot wreo Mo W : Evdw gD A
g ARy g a by

it wrerve v ol : wft & g gy
qrfeNacec gl # HF § a7 A
¥ Ay ayedt § A TAwr o e wonr
a¥ar fx arfire #df w73 Wiy

oy s g % i e ivf
%, o A gl By it & e Siew
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Wy N oo oY) ey W
Mfag

oft e v ot - Y & ol Wy
g g f anfae qw dree wd e &,
fow fgmre Y oMy § 7 (sowww) weam
st o ag w7 § ag g A W
gafeg A qema § fr are O iwd g
Y & T¥ fon &Y 301 § 1 oF & grh
¥ s gau wewmfow gt fs aror Fear
¢ &Yz gaey i wwwT nd AW fa A
fadt wEizw Y quar g s ow g
X frgtora e femr g8 P o &
Zm3 qF fear 1 39 sy @ gfa afs af
Y A1 ag WA AT FeT wm e B DR
T3 15 anw A @Y @ §, DD st
st Qigwe g g §, xaar ff A
2w iz wew N qu ¥ 7 § Iawr fgnvor
a1 @1 g &, 3y qWA & fou mgemlw
w4 frges &t adt 4F | I8 Frad oy
9 9T #1E wuS gy ¥ 7 oA T EW
Qs 637 § forg gardt @ a%aw QA
¢ aft sofig st aff 61 R ag a0
aff 19X “agq afg A fagmfa W Qg
A ¥yt & 77 X9 agH yrwEw )

arrare 1966 & g 3 wizr et P4
o ZR 1972 ¥ o, snaw ¥ W@ @
w41 2, xast Ot gyarg fom ? fawg fred
Sat 2 vl amg g ?
agt 42 fewz & fou ) &) W W W
1 wifgg + F« fr ot sk & 84 ammza?
fawz Bwe $3A § for ot wzr g R
tar W §, w0 g7 W F wrw 7 and
¥ faare fem & 7 1967 & MW 1972 &
gt¥ tw sdY Wy, gy ger @ @,
T fag o wid, 9wk arg qend
e At ot oy, ek oo gyt A
a1y o< ww o€ angy §, wwh qfw @@= @
gte st wh fory X @ meer dA A
NN § | Micisters may com sad Ministe
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may go but the railways will go on for ever of
the track. @Tare f&vmar agi¥ aar @Y, a8
) WAH fFrlo F wmrEN AT §
FETT & g1 ¥ afg A% A Fead & A
gguarA W E R smmr A quEdR ¥
fog ¥z a31d | afgy 3191 9T FYAA
A7 9T @ A1 @ 1 77 g w0 wear fara
P AR wpN N TA§ gy I ¢, A
& £A &1 frar azar & A qu o wEw
&Y oAt 2, §e w1 YT A Avar 2 Ay W)
@ oY mesY ATy @ ag o wedly Y R
g 7% 97A ux frev 421w T Y2 o8 4R
w1 faear ar s | 45 §4 Frfaear & 19z
A BATNT INFA DAY A A @ THAr
FRTET AN 97 T291 § WfF ny ANw
FAT o fade gAY @1 Tafen T awdr
w1 Q¥ st wifeo | a7 7g7 swaeaw 4

e & o AW T wwf 32
FNT q1 3z £ A g v w9t 7 797,
g7 IF gw A Hm A =g
X g FAT FTA-IX 10 gHT FOT A%
9T T ¥ | WA A T A P, ATAAF
fog dur g1 8@ ain ¥ AT A(@, AR
¥ &Y | g7 TNAR FZAT AT G § 0 AVSAr
& fou §ar szt § Iy 4z Afaw § ¥
e gzt T a1 W § A QA & fog
dqr 35 ¥ Q| E¥| WG AT qaT
§, werglsz 9 sgar 99T war g ay
AT HIEHY X S qF T2 @ | LA
&% ¥ N ) A7 I qfF A QA
gafen #felae srzafan s 81 o dar
wira ot & #3900 F0E Wfgy, AR an-
mrer e g 5 feddy 9 elRaqe
Mg R T K AT QA e
gver 1 X A1 & e ey @A aar
2 g are e § 5 ww w0 S A
wx gt T aF Twgar &) ¥l
ST ¥ FI, SFET &7 QA X aA0
wypth § A% Fw FQ, S w4
P A w4, dfww a3 AR
Hw war ¥ T W, @ v@
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A I7 w1 A dz ooz § ag Rar 7Y 7
g ®Y qarzd ? feq sT @ A A
TIF AT AT T U § A FqrIY
57 TAFY &7 ¥ ) Nfow N § qg 43
gt | & ad) it fy £ifrew w1 £33
FIT, 9veT TFWeT TAIAMY H gHEY HIAY
93 | f+T 77 ¥ 99T FAm T9 958
9T =% AW P a1 wo g U gEae
34 § fr Sg=faa ey ¥ areds qodt
1 # mAar g fF oo & g SR
FEir A 7 aFe B, Az oF aewr fay
fe w98 Y%7 wfs w2 TR ) Aag
F2H AT TG gAY TN § wree fam e
Y gEIT QAT 927 § 42 A% ¥ ) oA
1 WIF "I E, A FT 47 gT § AR
TEs F1 9137 w2y § ) faeg gt A
fags 25 A & 2t ar fedeguem &1
¥A1 ger | wHAT ¥ A% o9 frar, At A
M @z frar, gade & q9we Wie frar @t
FHA NY arfy ) 33 TN B fods
FIAT & 1 AT T30 SN J 7 FAY A @@
fx gt fifrzy Ew smdEr ¥ qv §, agd
Famd, O &y g, @oe ¥ oamr
¥ fad 3z FEA Y FW AT § =W
fr oy saf=g & afk ag Faat §, &% anw
wqar 42 aF Y vy freg afy @Y A
gAY, far smaEAr Y o feet F) AE
ferrg AN M 1 ga® T 5 A
afz agN § Y waea 2z} & gmiaw
WY TRAT § ATAWF ANX AX N qg g
gwar T Ad FT qwAT

&1 &Y ardl T A R0 g nEwas
t—ur QY gdteew ieEwa & AR gEy
prefeege N 1Ny W AW T 97 § ayr
IO &Y ], 5@ T AF A7 wfge
ary ¥t 70 sfawg Avw winiv g ogw
F &t dvara ®) & AR N oAy
g ) faaT prdsy ¥ 4 4@ IO Y s
gad feamr e fear ¢ 7 gt meawr &
amur § e qfa w1 wds wew el
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[+ srerg T W)
wifgy « gart mfdl & grdar A § wR
ady 9oi=r.”’ ag Srdar F@ A g ?

MR. DCPUTY-SPEAKER ° He should try
to conclude now

Y WEATE WY ;. Sir, time
has been extended. We have foregone
the lunch hour This s a very important
debate Please give me some more time

AT AIST g ¢ & 9w T
qg TEAT 8 § 1S qug ooeT:” @) TEET
#aeq 1At § f5 W & wgT awe 7 agi
aft gy frg swwd QN a0
waeg ¥ & fou, oA w1 gwew wtar ¥
for s@ Y zfee § S DoAT 1) AW
famar sifgq 9t a8 e A faer  galeg
afg oF a1 & afew R IH wvar &
@t ga A wiEsE AWT a1 =D
¥t adizw A AT wE gy Fg arfy
g @13 g9 frafa 37 R @@y § oF
9T 7uf # 3T &) 7€ Y wgA o f Qv
snar & fr fagta 78 s s a9 tar
waar & fa frafa o e Afeg, aravasa
# ofg Wt 5T a7d § & 7 7 pewAs
Az ¥ 959 §, 9ae Higw § ag A §
o 3g N Fagy | g7 FUv w@T ALY 7

gant fax &g ¢ & fr 97 aw ge iy
ORI & 1g B 7§ oY aF 9% T guEar
w1 g® A ) & ag Wt A Far §, 9
g IATT F7 FETEL faav

The Super Bazar is known not only for

its super profits but it 18 known for its super
losses.

a1 &Y @Y g AT @ 7 Fw A Aw
w2w faar—xqAr AT EY war | gAY SRy
ww ghar § &Y owar w1 8 v

15 trs,
e e afaw T § 1 wEE) GLEIR
A gw § foar | gar qoer oy awit § O
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ag acar Ay Rar FoqrEeT SEETEM
fear & ? ol g §x qqr, #fa¥zd
ag a7 fear f% 170 w0 w97t @ @
& farq fedor fvar, wifesrgat & fog 200
FAT %o fHar 1 9 AWM A F
A F1ET ST G0 Y, LEEHT WIS A &
q1g WY 100 TNY To FT FIIA TFNE
|9 SqTTYT QU FIAT A7 § | AT -
Y [T £ € Ay, Faadk v g warar
i;[ﬂ?f t @7 How are you gwoing to meet the
ever widening trade gap ? we fory @
FIA & qUZ W GIFIT Fea1 &% JgoeY AdY
FT GFT & Oqr 30 ? 9 g GaAT o
AT AT dar g R gw ¥ e
oY ag straviedla @y & €)% A8 q9ar
g1 gm @ Ay gzm 27 @y Ad)
TH T AE37 F3 7 974 fagr oAy ? 93
FIT T 595 719 § &= suafny w1 forar
g1 AR araT A @e o Fw
gFA & 1 0) A AAT favarg fautor &7
agAt § ? snfaz aga A N fagam qv o)
AN g w7 ggaward a7 Ned W
qgdr § -

oft wfer wow  (afaor-faeel) . fagar
oY fawara qar F aFA &

oft AT T WS & ¥ ) ax
¥ g fazer Y #Y fagd geord w@A D
stafe frar &1 g 111298 @ ghe &
fgara & arond w2 § 1 afwearg & s
o1<E dar fear aY sa¥ faers Mgk ar-
w foar | frerfsam Y g st < 4R
gfaz & femra 2 32 &

Wt wrm W oW 3g W A
wr wifen

ot IFATTCR WE . et us mot be
hypocrites,

fsmat o age oy 6 ot § 1 BT

fexaf o w1 oot war 91 7 IR W
wYC Rt oY gwat & aweg e R
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97 | IFY H9A ¥ AT faqr 1 A A9
fezad S & wnid &Y sivEy ST A frama
) 79 §7 geq 18 w97 A7 20 sy fraes
famar aifgq 1 sfFr am gaar sgAaw
R AW E 7 eI 37 Ay fagem 1 A2 A
$¥ ad W@ar ? qi% ot wwd 423w
FoR agt g & I wr 5 ogwd oty
¥ PN N oFd G R 9z fvg W
feqew fasdt &1 @5 & war avr £
ag 9 A grefrfes s & 7 frdr o
Af-sqatqT ¥ 0.4 Y oFS A N oA
AT Y A REW AT E AT TT & 094HT
At grar 2t #fFa gpt 3d aA B
GET AF A =TSN, WIRT g T AT gu ¥
qft ggm g 1aaf A 7 41 awF A
&1 quAt 98) fawan 2 as9Yg ¢& qrey & mF
¥ ¥ AFHT OF YA 61 G qF AT T2
gl dw A N ox @@ alg ¢y
wgr 17 %1 oY ag) & 1 3R A Wfgga
7z gATd A9a HAET £

& Smwar £ fv 9% aF fadea o
AT FIH AT 7D /AT, YR F NFAr 77
®19 ¥ A FW, AT qH @ KT WSl
g &Y F%T 1w A g #§N 9 afa
e Y fakfeza =7 & qad qr F@T
&Yr o g7 fasfeza Igmy &t Snas) a4
¥ wqifge &3 T A1) F1 F19 AT ZRIN
gy & A1q ¥w #7100 GA7 awa dw
¥ fgg ¥ @ FTAT ) 9T A% 9 qg
a9 §@ T FIW, TO AN H 1 awwifEs
9Ty FY zhe § s g & fev ag A9
AT AT § |

;T & & 1951 ¥ g5 or@ 27 AFHT
N Gxrary oY fs wafs fagd a1t ag qar-
W 42 wr@eEa gragy 1951 ¥ gard
qrardy 40 FAT A A T 56 IR
’® B ¥ agFX dqEIT WS Wy T
& of, vt S Q) oaf afeT apwa
gy gl A ag 1 1947 ¥ o o sl
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36 7V N A q AT Y AT A 5
T 30 Frw T | FIT A 56 FAw Y
gt 38 TAEY & af ¢ AT gnrer WY
FATT FT IARAE a7 FLAT gAT & 1 Fqr-
& 10 fafeag e & v a3 w@ &% dar
g wrdY §, ag Aumw ¥ AdYemar 0 &
awe F Wm F AN wAA Wgw g
@y &Y ara g 1 S stravay YT oIAAy
gNEy #) Ay W0 ¥ FY 8, @}
A9 gIETH Iegrgw FAT BY TA Ay
St F A saaY gueAr fazrar @ar g
@t feafs dar g & o AvAn EER
fom arqeY awe &1F % Are gAfags
FAifedty £3ar iar ) a6 sre &7 ang
a@ & awm oFfrgms FAEAT W
IFT TIF FAET AT ER BR-AR T
q% ¥ ged) gEET & AALT FIEH Y q
T ITWew @) A%, MY yEEAT ATHY
At R 1 ag T A F1w g 37 v .

Where 1s the admmistrative machinery ? You
are the ruling party If you arc not in a posi-
tion to admmster all these things, better
get out.

# zEar argar g fraw o foafy
GEr @Y g 2 IWET AMAT F7A ¥ fog 7e-
F1 71 frafsfes aqa @y af) &
arrf § oAy agr wEwd g § W@ @
rad ) Afer wt f ey § B oqa
Fa@r s I AqeTT g g 5 ww e
g =t a1 aq miff sarar aEdt g g
FEN N S AN AQE T T AW §
AT et ez qg At ¥ fF @AF g
wAFforu wxafr e a4 & sl
BIIF A AT K FAT Y ST AW E
ag %34 ¥ FH T =7 5 B I A6
wfefiwa Te ¥ vy ag 1 wfas ag A
WY ? w A Iuer e fawmar ¥
ag &V 9 gqrarg w4 w@ g fy o
Tz gaAr faeft § g gfefaa g o
A YA Nk wA § foy 3w
wifgy | 3 99 T AW AT W N
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[ = steATer 207 S |

A FFT ZSH &N ST IFL FIA AL
qoT gHdT § | TaTdz faw g7 = faga

st nfe s ¢ o faeadt 99 & angx
SIS

STt SeRATS T S s o feafa
dar g1 ¢ IFT ATE ATE FA ¥ (&7
All essential commodities have to be made

available through the fair price shops at the
lowest cost to the common man,

ag AMAY TaqHe ¥ FAT FIA F 1 ad
SHT FB FA NN | &7 27 qegad F1
gfta § FF@ Q-UITT HI7 T FI9 AL T
g% wh gemEl "ar Aar ¥ fou fae g
gAY gA8 agr swid 4% | afFe afaa
qragt q@r St T qrag afqw fafaes
¥ qadls g1ar Sar g | OF S g gau
smar & 1 zafeq § e @ wzar g fE
IFT FF@HE Az1 grar Aifzw, Saw arwd
¥ @ifexg grr =ifze 1 sER @ FEN
gara =Arfzd (798 3o & 999 |1 OF a9y
gueal §, @R F G FEAEAT GaAT &l
7%, 9% 2% %, ag 3L &l aF |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Deputy-Speaker, Sir, in ans-
. wer to the questions raised by the hon,
Members opposite, the Finance Minister will
" reply because this is a very serious debate
and we are seriously concerned about this
problem.

1 have ventured to intervene in this
debate because I have been sitting and listen-
ing to various speeches that the hon. Members
have made. There are certain points raised
which I wish to emphasize. We on this side
of the House also share the concern which
the hon. Members on the other side have
shown about the rise in prices. We are also
very conscious of the fact that we have
made a pledge to the people that prices have
“to be kept a stable and it is necessary to
save the vulnerable sections of society so
that there is no erosion of the income that
they are having,
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There has been unanimity on various facts
that have been given. The fact and figures
that the hon. Members have placed before
this House are drawn from Government docu-
ments. The Government itself has given these
facts. There is no doubt that there has been
rise in prices ; there is no doubt that the
country is concerned about it and there is
no doubt that it is creating hardship so far as
the vulnerable sections of the society are
concerned.

It may also be necessary to state that for
some time, between June, 1970 and May,
1971, there has been some stability in the
prices. We have gone through the entire
period of last ycar. Itis now for the last
two or three months that this problem of rise
in prices has come in this accentuated and
exaggerated form. For the last two or three
months, this has become a very serious prob-
lem which is causing a very serious concern.

It also appears that a psychosis that is
being created, a climate that is being created,
a trend that is being given to the debate,
which has some sort of a motivation behind
it. Without in any way minimising the
seriousness of the price situation. it looks
as if that it happens whenever Parliament
opens, in every session of Parliament, there is
one issue or the other. The Simla Accord
issue misfired ; it became a damn squib and
some issue had to be found on which to con-
centrate...(lnterruptions)

SHRI JAGANNATHRAO JOSHI : Where
is the motivation ?

PROF. MADHU DANDAVATE (Raja-
pur) : Kindly do not attribute any motive
This is a serious debate; it is a serious
issue.

SHRI K. R, GANESH : I am not impu-
ting any motive...(Interruption)

SHRI JAGANNATHRAO JOSHI : How
can there be any motivation on such a serious
issue ? (inferruption)

SHRIMATI GAYATRI DEVI OF
JAIPUR : I do not understand why he
should attribute a motive to this particular
debate ? Is it simply because members here
felt that this issue should be discussed in this



217 Rise in Prices of

House-—this issue which is the most important
concern of the whole country ? The Prime
Minister and the other Ministers were giving
assurances that it was not a severe crisis and
that prices would drop. But when prices had
risen and all these things happened, we asked
for a debate. There is no motive behind this.
(Interruption)

SHRI JAGANNATHRAO JOSHI : Why
should he unnecessarily bring the Simla Agree-
ment here 2 (Interruption)

MR. DEPUTY-SPLAKLR : 1 think it is
the duty of the Oppocttion to bring the issucs
before Parliament and u is foi the Gowern-
ment to reply. There s no motive in .
That is how demociacy functions, that 1 how
Parhiament funcuons.

SHRI K R GANLSH : Thec Innance
Minister, while 1eplying to the House, very
definitely indicated that this was a very serious
problem  All the words that I have used
have said that it isa very scrtous problem.
We arc seriously concerned with 1t The
Prime Minister called a meeting of the icaders
of all Opposition partics to find out a solution
for 1it.

When I say that there is motive in it, [
am relating it to the kind of debate that this
House has seen. If we have a debate in
which we say that everything is wrong in this
country, that all planning 1s wrong in this
country, the economy of this country has gone
wrong -.{/nterruption) 1am trying to give
son,e argument. It 13 onc form of discussing
a pohiticul question, and 1t 1 another form of
discussing an economic question.  Economic
questions are very vital questions. They are
related to various factors, There are inumera-
ble factors that bring about an economic
situation in which for a particular point of
time an exaggerated form of a particu'ar thing
comes. My submission is that, as a result of
certain drought conditions that were there, as
a result of the amount of money that bas
been pumped during the last onc year due to
factors that we have discussed 10 this House—
I have the necessary fignres to show you
(Imerruption) an clement of deficit financing
which Government never envisaged had to be
done because the Bargla Desh crisis was
.there, it had to be done because drought
conditions were there, it had to be done

. because flood conditions were there and so
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many other conditions were there. Itisa
result of the shortage of industrial raw miate-
rials and various other factors that we have
come to a position in which we are.  (Inrer-
ruption) 1 am making an honest attempt to
bring into this debate certain economic realities
which we cannot rule out.

Hon, Member of the C.P.M, Shri Jyotir-
moy Bosu, ridiculed onc statement made by
the Prime Minister : “If there is shoriage of
sugar, let us sece that we consume less sugar,”
You can mferpret it in anyway When the
Food Minister intervenes in the debate and
when he places befoire you the situation as far
as sugarcane production is concerned. as far as
sugar policy is concerned, as far as the
conditions of sugar mulls are concerned. then
you will come to the conclusion thiat there is
a position in this country in which cither we
consumc less sugar or we spead our very
scarc¢ foreign exchange for getting sugar fiom
outside, It has happened not only in
this country Take anv socialist country.
Whenever there is & shortage of any basic
material, there, 1t 1s thc responsibitity
of the leadership of that country. The
Prime Minister does not say that we are not
going to increase the acreage under sugar-cane,
The Prime Mimster does not say that we are
not going to give an incentive price to the
cane-grower which may be the basic question.
Certain decisions have been taken .... (Inter-
ruption) Your economic theory is obsolete.
It does not fit in this country. Let us try to
find out something new ..

SHRIMATI
JAIPUR :
plans.

GAYATR! DEVI OF
Look at the results of your

SHRI PILOO MODY : The Govern-
ment has been told for the last five years
that there is a need for increasing the floor
price of sugar but the Government has refused.

SHRIMATI
JAIPUR rose.

GAYATRI DEVI OF

SHRI K. R. GANESH: Madam, I am
not yielding...(fnterruption) I have a power-
ful voice......

SHRI JAGANNATHRAO JOSHI : For
the information of the Minister, I don't take
any sugar at all. 1 am a diabetic patient,

<
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SHRI XK. R, GANESH : Very good.
Therefore, this cconomy which has stood the
Bangia Desh crisis.. ...

SHRIMATI GAYATRI DEVI OF
JAIPUR : Because money came from abroad,
may be a little late.

SHRI K. R. GANESH : This economy
which stood the Bangla Desh crisis. this
economy which could bear a defivit financing
of Rs. 500 or Rs. 650 crores, this economy
which couid bear the burden of 10 mullion
refugees...(Interruptions) are we, as serious
Members of Parliament, serious represcentatives
of people, to conclude that it is within three
months the whole collapse has taken place
and the whole planning has becomc wrong and
that the entire fiscal and monctary policies
that the Government has pursued Lave gone
wrong ? Certain immediate problems have
come to the fore. Those immediate problems
will have to be tackled. 7To tackle those
immediate problems at the highest level, the
Prime Minister called a meeting of the
Opposition lcaders. The Government has
been discussing this, Ceartain very vital
decisions have been taken by the Food
Ministry not only in terms of public distribu-
tion and not only in terms of rclease of more
stocks—already we are relcasing some 6 to 7
lakhs tonnes of foodgrains for the vulnerable
sections of the socicty.

Now, these decisions have been taken,
These decisions which are going to immedi-
ately affect the immediate problem that we are
facing will have to be impicmented and the
necessary machinery has to be created  There
is no escape from the problem and I, as
Minister, have got no hesitation in saying to
the entire House, as far as this side of
the House is concerned, that in a backward
ecconomy, in a country with 80%, concentration
of poverty, the poverty of the worst type, of
which we are ashamed, there is no way out
except to have a viable public distribution
system. This is not** a small couatry, to
have a public distribution system of the type
of which we are thinking which should be
able to cater to Jakhs, Now, we have got
one lakh of fair price shops which may have
to be increased to a mullion to distribute the
essential commodities and 1t will require a
tremendous amount of efficiency of the ad-
ministrative machinery.
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Let us take one problem. Now, the fairs
price shops have been criticised. 1 hold no
brief for them. The Super Bazar has been
criticised. 1 hold no brief for the Super
Bazar, whatcver mistakes there may be  The
public distribution system has been criticised.
I hold no biief for it

It has been said that the public under~
takings have got unutilised capacity and there
is misplacement of resources. These are the
sery ansttuments by which a new policy can
be built and has to be built and if there is
something wrong 1n them, then we have 1o see
that we take all steps (o see that these things are
remorved bevause without a viable public distri-
bution system, without even- I am not sure
whether the Food Minister will agree with
me - procuremenl and without a distribution
system, it will not be posuble for us to imple-
ment some of these policies

Now, the puoint, Sir, 1s thic : The Go-
vernment 1s doing 1ts best to  see that these
instruments, these machamsms by which the
present nnmediate problem can be solved, are
built,

There 1s another  pioblem, There are
hoardings 1in  this c¢ountry. We have the
Lssential Commodities Act That Act has got
to he implemented, has got to be used, by the
State Governments [he Delhi Administration
has arrested some people. 1 don't know how
many they have arrested. fthink [ will be
expressing the wish of the House when | say
that they should arrest more, What the repre-
sentative ol the Jan Sangh has said has come
out n today's puper. He said, this arrest is
wrong, This is one of the most contradictory
policies and one of the most fallacious state-
ments that have ever been said by a political
leader who said, because there is no control,
because there 1s no price control or law against
hoarding, thercfore, this attack or this arrest
against grain dealers is wrong, We are living
in a democracy ; we kaow the difficulties and
the compulsions of democracy ; it is not possi-
ble to arrest anybody I am in charge of the
Income tax Department. I know that there
are persons who are evading taxes ; it is not
possible to catch them, because the very naxt
day they go to the court, they go to the
Supreme Court or the High Court, With il
the best available talent that we have got,
we cannot catch them,

**Expunged as ordered by the Chair— Vide Co_l: 222
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I ask the hon, Member : How much of
jewellery is there in this country 7 We have
got to get that out, I want to catch that. I
want a system and law by which we can catch
that jewellery ..

st s o AV 0 gqrery wEr-
T YW ATHET A% HIET ¥ 1 TH AAG
wuf 9% @ & a7 g WAl A AwA
& fau, sgn 1% afers st &3 @
afgna T &, 997 41T 9FT AT
quREY ¥\ FEEZUA F FIT FEAT 74T
Sw g ?

SHRI PILOO MODY
Minister to sit down ..

MR DEPUTY SPEAKILR : Order. please
He has rawned a point of order. He sayvs. we
are discussing prices, why does he say som-
thing on jewellery 1 don’t know why 1t
pinches him, unless he has jewellery himself.

SHRI PI1 00 MODY : 1 know how the
Minister has becn pinched because his own
colleagues dare evading taxes. [How can he go
and catch some of them, even senior 10 him ?

MR. DEPUTY-SPFAKER : There 1s no
pomnt of order , that is all that 1 wish to say.

SHR! K. R. GANESH : May I, with
your permission, take the House into confi-
dence and say this ? Shri O P. Behl, Executive
Councitlor of the Civil Supphes Department
of the Delhi Admimistratton has informed
me that the prices of the folloning articles
have come down : Sugar by Rs. 10 per
quintal ; Wheat Rs 5 per quintal ; Gram,
Rs. § per quntal; Khandsari Rs, 10 per
quintal. 1 congratulate Shri Behl...

AN HON. MEMBER
down after this debate ..

SHRI B. P. MAURYA (Hapur) : After
the arrests

SHRI K. R. GANLSH : If there are more
raids, with our basic adherence to the policies
of production and investment, with correct
doses of deficit financing, with proper control
and squeezing of the money supply and credit
from the banks to speculative trade, we could
matrch forward in the direction of realisation
of our long-term basic aims. We know how
many questions hon Members asked for
reply from the Finance Minister regarding
cotton growers, saying, there credit has been
aqueezed. With all these policics, deterrent
action is being taken.

: Please ask the

: That has come

**Not recorded,
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I am quite sure that the Indian economy
is sound, and the Indian economy has just
stood the test of the Bangla Desh crisis. The
Indian economy has been built on solid
foundation, and the Indian economy will be
able to stand up to the crisis. My interven-
tion in the debate was only in order to bring
out some of these basic economic realities of
the situation.

SHRI PILOO MODY : He has not said
a thing on the subject.

MR. DEPUTY-SPEAKER : There are
certain definite rules in this House that we
should not refer to any friendly country dis-
courteously. I think that in the context of
the critical emerging internztional situation in
South and South-East Asia, this is all the
morc undesirable. 1 think the hon, Minister
somew here 1n his specch made a remark about
a friendiy country, That is not desirable and
1t will be expunged.

AN HON MEMBER : The hon. Minis-
ter’s remarks arc being expunged.

SHRI PILOO MODY : He has not even
listened to your ruling. He was so full of
noise that he was not even listening to your
ruling.

SHRI K R, GAENSH :
ncver meant it,

MR, DEPUTY-SPEAKER : [ am happy.

SHRI SURENDRA MOHANTY (Kendra-
para) : Mr. Deputy-Speaker, Sir, 1t is very
difficult to follow Shrit K. R. Ganesh after the
peiformance he has just given on the floor of
the House. He spoke on everything else from
A to Z except on the price situation which has
been agitating the minds of not only the
Members of this House but also of this whole
country. In all fairness and in all humility,
1 should submit that the Finance Ministers
ought to have more sense of responsibility
when they come to the House to enlighten us
on situation which has bedevilled completely
the economic situation of this nation.

I agree, Sir, I

The hon. Minister has said much about
Bangla Desh. He was taking umbrage under
the plea that the situation of Bangla Desh and
the conditions and strains that it had imposed
on our eronomy were not anticipated if 1 have
understood him correctly, May I invite his
attention to page S5 of the Economic Survey of
197172 7 The Economic Survey had warned

o i a4 A W ot oot e e st . S yatants
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[Shri Surendra Mohanty]

the Government in very clear terms in the
following words :

“At the end of January, 1972, the general
wholesale price index was 4.1 per cent
higher than what it was a year ago. While
the situation over the year was more or
Jess undier control, there cannot be any
complancency in the matter, nor can the
Government afford to relent in its efforts
to hold the price-line. The impact of the
war 1s yet to be fully feit in the cconomy
and the diversion of real resources which
the conduct of the war, howsoever brief,
has implied cannot sconer or later but
add to a certain strain,”

If only Shri K. R. Ganesh wou'd care to
listen, the White Paper had clearly warned
him as late as March, 1972, that the impact
of the monetary expansion and inflationary
pressures brought in the wake of the Bangla
Desh crisis was going to be fuit. The Govern-
ment had been warned to take measures
betimes, and I charge this Government that
its complacency, its crimunal neglect and its
collusion with the blackmarketeers has resulted
in this economic crisis which does not touch the
Minister who live on perquisites but men like
us who bave to earn their bread by the sweat
of their brow.

Now, I come to the Prime Minister While
the prices were rising, and the prices were
maintaining an increasing tempo, this was what
the Prme Minister had said at her press
conference on the 12th July, 1972,

“J am told that the prices have shown
some decline and expect them to come
down further,”

While the price index has crosscd the 230-
mark, this was what the advicers of the Prime
Minister had been advising her, that the prices
were coming down. While drought was stalk-
ing the land, the Prime Minister was dreaming
of the monsoon that had set in. This is the
kind of wonderful Dispeyland in which the
Prime Minister and her advisers are living.
This is not garibi hatao ; this is hatao the
garib.

The Prime Minister was much ipsenscd at
a question a correspondent had asked her in
that press conference about the garibi hatao
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programme. She is reported to have said that
the measures which were being implemented
vigorously had begun to show results, What
are the results ? Today there is an  abnormal
increase in price which is unprecedented. The
purchasing power of the rupee has come down
to less than 40P. This is the implementation
of the garibt hatao programme. This is the
fairy land in which the Prime Mipister and
her advisers are living, not very much different
from the Neros who were fiddling when Rome
was burning

SHRI PILOO MODY : It is the Nehrus,
not Ncros.

SHRI SURFNDRA MOHANTY : As I
have said, the Government cannot plead that
the country had been abruptly overtahen by a
crisis in the price situation, The Economic
Survey has been conststently continuwing to
harp on this and urging Government to take
measures, restrictive measures, for holding the
price line. Wiil the Finance Minister enlighten
the House what measures had been taken ?
Why wcre no measures taken to uncarth black
money ? Why has speculation not been
curbed 7 Why have banks becen making fan-
tastic advances to merchants, foodgrain dealers,
and encouraging speculation thereby ?

Today Shri Ganesh has said that the food
prices are certarnly coming down. As soon
as the debate started, somcone gave him a
slip of paper from which he quoted and said
that the prices have come down

SHRI PILOO MODY : It was a slip on
his part.

SHRI SURENDRA MOHANTY : If a
mere debate in Parliament has resulted in
bringing down prices, may [ venture to re-
quest to continue this debate for at least a
fortnight so that the prices may come down
to the 1949 level ?

DR, KAILAS (Bombay South) : Not due
to the debate, but due to raids.

SHRI SURENDRA MOHANTY :Itisa
stunt. How many raids have taken place all
over the country 7 Because there was a hue
and cry, a hullabalioo, they have arrested a
few merchants in Connaught Circus, But how
many raids have been conducted in Orissa.
how many in Bengal, how many in Maharash.
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tra, how many in Gujarat ? Government
should not take this House for a ride.

SHRI PILOO MODY : Prices have come
down because of raids ?

SHRI SURENDRA MOHANTY : I will
bring to notice another, more serious, aspect.
There is no co-ordination in the economic
affairs of this Government. For instance,
the Finance Minister was not invited to the
Cabinet discussion that took place about the
rising prices.

st WA ATt @ OF gAY WX T am
4

SHRI SURENDRA  MOHANTY
grEr AT AGt G AW AN I o

Why was the Finance Minister not invi-
ted ? I maintain that the Government lack
concern and seriousness in bringing down
prices, The various economic affairs Ministers
who had met minus the Finance Minister have
passed the buck to Planning Commission ;
the Planning Commission has passed it back
to some advisory committee. And the Neros
are fiddling while Rome is burning.

1 now bring to the notice of the House
another serious matter which has been bede-
villing the economic situation of this country.
There is no co-ordination in economic matters,
The Minister of State in the Ministry of Agri-
culture, Shri Shinde, I remember, was waxing
eloquent over the green revolution, and he was
assuring us that today, under his auspices,
there had been 90 much of production that
there was no storage space, there was no
godown, to hold the foodgrains but the Finance
Minister, the other day, in his statement be-
fore the House on Price situation said that
last year the production had diminished and
it might be of the order of two million tonnes.
Whom shall we rely upon 7 If the Minister
of State in the Ministry of Agriculture has
boen waxing eloquent over the green revolution,
and if he is certain that we lave got 95 lakh
tonnes of foodgrains in the FCl godowns, 1
should humbly asx him, “Why don't you
release SO per cent of it fa the market ? Why
have you increased it only from six lakh
tonnes to ssven lakh tonges ? Why don’t you
rélease 30 per cont of the entire foodgraias
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that you are holding in stock, in the markets
all over the country ?

AN HON. MEMBER : To the fair price
shops.

SHRI SURENDRA MOHANTY : Yes;
fair price shops. The Food Corporation of
India is suffering from a complex, that it had
been designed only to give support prices to
the farmers. But its primary objective was
also to give relief to the consumers, Here is
a crisis, If the Food Corporation of India,
instead of holding on to its 95 lakh tonnes of
foodgrams in its stock, had released 350 per
cent of it to the fair price shops— even that
is very inadquate—I believe at least a compo-
nent clement of the food prices should have
gone down considerably. I would like to
know from Shri Shinde why he is holding on
to the stock. Is it to feed rats or human
beings ?

There is another aspect to which I should
come. According to me, there are three
factors which have resulted in this crisis. One
is Bangladesh, and the monetary expansion
that ensued, resulted on this account, It is
nobody’s intention to say nor is it my inten-
tion to say, that we should not have stood by
Bangladesh in its crisis. But I would urge
that a balance should have been struck between
our national interests and international ob-

jectives, We cannot sacrifice our national
interests for certain illusory international ob-
jectives. We cannot make our people go

hungry and starving for some objective that
may be fulfiled in some long and remote
period.

AN HON. MEMBER : You are not
correct there,

SHRI SURENDRA MOHANTY : It is
my view,

SHRI AMRIT NAHATA : For Bangla-
desh we will undergo any hardship, and
we are prepared to sacrifice.

SHRI SURENDRA MOHANTY : I am
also prepared for that, If you are prepa-
red, if you are bold enough, say that. Even
today, Bangladesh is wanting from you 20
lakh tonnes of foodgrains for her northern
areas. Supply them. Be bonest about it,
This is no time for heroics,
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AN HON. MEMBER : We can sacrifice.

SHRI SURENDRA  MOHANTY : 1
know you can say that you can sacrifice while
sitting in this  chamber. (Interruption)
Please do not interrupt my speech. So, my
submission is that & balance should have been
struck between our national interests and our
international objectives,

You have exceeded your bank credit by
more than Rs. 850 crores. Add to it the
deficit financing that we have been indulging
in. This economy cannot sustain under the
strain of Rs. 1,200 crores of dificit financing.
The Reserve Bank, which is not less patriotic
than you, has been warning you that the bank
credit of Rs. 850 crores that you have taken
has resulted in a vast dimension in the mone-
tary expansion which this ccomomy cannot
sustain.

Therefore, in conclusion, I maintain that
it is the clumsiness on the part of the Govern-
raent, its reluctance, its callousness towards the
real problems and slogan-mongering and the
pernicious practice of taking the country on a
ride through mere slogans that have resulted
today in this crisis which is unprecedented in
the econontic history of our country.

There are 1,25,000 fair price shops ; there
should be one million fair price shops A
Government which proclaims that it s going
to confront the price situation on a war foot-
ing, what does it mean it it is not prepared
to open one million fair price shops. In the
meantime the Government should also assure
the House that prices would not be allowed to
increase further ; otherwise their garibi hatao
will mean only hatqo garib but not the
garibi.

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : I tried to recollect the occasions when
this House discussed the Price rise since In.
dependence. Being in this House almost
from 1952, 1 could pot say exactly, but more
than 15 or 16 times we bad discussed the prics
rise and the Government had showed its con=
cern about the rise in prices. The manifesto
of the Copgress Pasty in 1952 and 1957 and
the economic survey of the Jast year had
expressed concern over this matter and there
were promises and | assurances. ‘Everybody
kaows that without controlling prices it is not
possible for a developing country with 8 pres
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dominantly agricultural economy to have
success in the economic front, There are
attempts made in this direction. Sometimes
radio warnings are given to traders. Sometimes
from Bombay some Minister talks of having
new techniques of shopping price rise., Some-
where else a leader says that we are setting
up a cell to sce that essential commodities
like sugar and foodgrains will be given ata
reasonable price. All the pronouncements
are celebrated in the country by the business-
men traders and hoarders gentiemen who are
most ungentlemenlike by a rise in the prices,

In 1971-72 budget, we were promised a
scaling down in the concentration of wealth
and also reduction in the inequalities in income
and a fair deal for all sections of society.
Taxes were there. Unfortunately the prices
of not only thosec commodities which were
taxed but also those which were not taxed
rose. An. Hon. Member from the Jan Sangh
asks : why will not the price of vegetables rise
if there is an increase in the price of petrol ?

We are cqually vocal when prices rise but
when they try to introduce politics into it by
saying that prices must rise even of non-taxed
commodities, we boubt if they are really con-
cerned about it, We want to attack the hoard-
ers. Just now he says : what is the use of
attacking hoarders ? It becomes difficult for
us to come on the national fevel and discuss,
The hon. Member who spoke last put more
politics in his speech when he referred to
Bangla Desh...(/nterruptions,) 1 do goto
my constituency quite often and I came back
only yesterday and 1 know the people's feelings
there as well as the hon, Member knows. He
could not convince peopie but I could con-
vince people that in spite of our scarcity it was
good for us to help the Bangia Desh poople.
Let us not play that point up...(Interruptions)
Let us, even now, send some amount to North
Bangla Desh where they asked forit, Should
this point be debated here ?

‘There is a price rise and we want to stop
it, Government’s pronouncements and Govern-
ment's measures have not succeeded. I under-
stood some hon, Members to suy that we are
a predominantly agriculiural economy and we
are a developing economy and we must have
such rise In prices, Yes. That is so accord-
ing to the cconomics of planaing and econo-
mics of growth, X agree whg . Put the
question iy : how much 7 How piuch price
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rise can be allowed by a developing country
wish a predominantly agricultural economy
tike India ? Between 1952 and 1962 we had
4 price rise of 6 per cent and Indian economy
reconciled to it. But after 1962 we have an
exorbitant rise which is much beyond what a
developing country can tolerate excepting for
a small period ending upto June, 1971 which
the minister quoted. This can be shown by
any statistics, Just now =2 release has been
made by 1LO saying that the price rise is 90
per cent in India which is the maximum and
18 per cent in Kenya, which is the minimum.
In 1969-70 a survey was made in 10 countries
about rise in cost of living and India had the
unique distinction of leading the list with
79 1 per cent, Japan 66 per cent, France 45
per cent, UK 44.8 per cent, Pakistan 44 1 per
oent, USA 33.9 per cent, Canada 28.9 per cent
and West Germany 26.3 per cent West
Germany not being predominantly agricultural
and being a developed country, 26 3 per cent
is all right there, But there arc many dcve-
foping countries where the price ris¢ ts much
lower than in India. Therefore. the exorbitant
price rise in India is not justifiecd by these
arguments given by growth economists and
planners that we arec a developing country with
a predominantly agricultural economy.

Now, whom does this affect ? Not our
fricnds sitting here, but it affects most the
38.3 per cent of our rural population who get
just 50 paise a day, and who spend 60 per
ceat of their daily income on food, which is the
main contributor to the price rise today. This
leads to malnutrition and malnutrition leads
to destitution, Why has this price rise broken
ali the frontiers set by the Planniag Com-
mission ? This is because we have not been
able to implement both long-term and short-
term measures. It is Known that increased
output and regulated and equitable distribution
are the real answer to the problem of rising
prices, What did we do about the short-tcrm
measures ? In spite of the green revolution
and 9 million tonaes of buffer stock, we are
today having the biggest rise in food prices,

production fell from 42 to 31 lakh
tonnes, But should there be an immediate
rive in price ? No, because we had a carry-
aver of 14 50 lakhs, which means we have
43,5 lakh tonnes of sugar in the current year
whereas our consumption is only 36 to 37
iakhs, 8o, wa shall still have a carry-over of
718 iskh tonnes next year, Why should there
’bthiskptiee tiso? Just now the Minister of
State was pleading, “I have no power, Ican-
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not arrest, People go to the Supreme Court.”
If that is so, why don’t you amend the legis-
lation and take more powers ? What about
the powers you already have under the Essen.
tial Commodities Act, the Industries (Deve.
lopment and Regulation) Act and the Mono-
polies and Restrictive Trade Practices Act ?
Why are these Acts not being used ? We have
got more than enough sugar and yet the price
has gone up to Rs. 4 a kilo in the External
Affaus Hostel Market and Rs, 3.98 in Pahar-
ganj, against the controlled price of Rs 1.98.
1 say these are scarcities created by the tra-
defs, hoarders and businessmen who could be
dealt with by the government under these
three Acts. But while dealing wi h them, it
is noticed that there arc so many inhibitions,
Let them be put behind the bars rather than
give them a joy ride. I read in the papers
that 1n Madhya Pradesh the arrested people
were taken in a taxi, and that too without
handcuffs. Why this joy ride ? The people
protested that they were given VIP treatment;
That should not happen. So far as shbrt tefm
measures to control the rising prices are tons
cerned, government have enough powers im
their hands,

Then, the government cannot stop the rfsing
prices unless they make a fatal attack on the
parallel cconomy. In this country, apart
from the organised monecy market we have
another money market called the black money
market. I am not saying something new or
original, Unless there is a killing attack on
that economy, we would not be able to con-
trol the prices.

Then there is the supply matching with
demand, What do we do ? The moment
we have got one good harvest, it is declared
as a green revolution and we close all fadr
price shops, We allow lgissez faire, the law
of supply and demand to adjust the prices.
The second year there is a failure of the mon-
soon and we are again in difficulty aad thete
is consequent rise in prices, So, I would suy
that we have to tolerate the fair price shops
in our country for & few more years to come,

Then, the consumer industry should be
taken over by the government in the case of
essential articles of life. I hope Shri Prigo
Mody will oot shout at me when I make {his
suggestion, The fair price shops bave fo
continue for all time to come, whether e
harvest is good or bad becauss this o4
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has to live with scarcity in goods for years to
come. Now we notice that even in the case of
critical industries there is shortfall in produc-
tion. Instead of a growth rate of 9.3 per cent
according to the Pian, we are now having only
3.6 per cent in critical industries, Why should
it happen ?

We import cotton and supply it to the
mills at controlled prices. But there is no
control over the price of cloth, It can shoot
up to any height, While we take over the
essential consumer industries, we must have
the minimum of varieties of goods, Why
should we have 1,000 varicties of taxtiles ?
Then, we must stop production of luxury
goods.

When Shri Bhagat was speaking, the
Minister of State Shri Ganesh stood up and
asked about the massive investment, masssive
expenditure and massive planning. I can
answer that question. In a country hke ours,
even though spending on Bangladesh, Decem-
ber war, drought and flood are essential, there
are many items of non-sssential non-plan
expenditure which should be definitely curtai-
led.

Secondly, investment must be diverted
from luxury goods to essential goods. Even
in a developing country like ours, the economy
should not allow the prices to rise beyond a
reasonable level,

Then, in this country if you want to stop
the price rise immediately, here and now, you
must have a phased programme for taking
over the consumer industries, and open a
chain of fair price shops. We must also have
a long-term plan of production of agricul-
tural goods, for which irrigation is a must,
Last but not least, whenever any release of
supply is made from here of either wheat or
barley, whether it is to the State of Bihar or
Andhra, the supply must be through the Block
Development Officer. However good & Prime
Minister or good Chief Minister or good
Secretary there may be, it is the Block Deve-
lopment Officer and the S.I. who determine
bow things should be distributed. Let there
be a flogging squad to stop all the corruption,
Let there be really flogging of them, beit a
non-official or an official at the chowraha,
Then only we can stop this rise in prices.
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It is time that both on long-term measures
and short-term measures, we must start action
here and now. Let us not say that the fifth
Plan is killed before it is born. I wish to save
the Fifth Plan, Let it ba saved ; let it not be
killed before it is born,

15.56 hrs.
[SHRI K. N. TIWARY in the Chalr]

SHRIMATI GAYATRI DEVI OF JAl-
PUR (Jaipur) : Mr. Chairman, Sir, I have
been listening to the debate since it began
soon after 12 O’Clock. I have heard many
theories as to why the price line has risen to
such an unprecedented extent. I have heard
many Members giving their solutions to this
serious broblem I myself would like to urge
the Government to tackle this problem on a
war-footing, to coordinate the work of all the
different Ministries, so as to bring the prices
down in this country.

Many reasons have been given for this
rise in prices. Buat it seems pretty obvious
that one of them must bs a shortfall in pro-
duction and the other must be that there is
something wrong with the manner of distribu-
tion of what is being produced. It seems that
we in India havc been hoodwinked into think-
ing that we have reached a green revolution.
We were told that only yesterday, We were
told that we were not only going to be self-
sufficient in foodgrains but that we would soon
start to export foodgrains. When Mr. Mon-
soon decided to come late or decided that it
will not come at the right time. we suddenty
found ourselves facing the shortage of food-
grains and other essential commodities. That,
of course, has dispelled any myth that ihe
Government’s policy has brought us to pros-
perity as far as food is concerned.

16 hrs.

Excuses have been made about Bangladesh,
this and that. Other reasons have been given,
such as, deficit financing and so on, All these
things are part of the reason why the prices
have risen, I admit. But there is one basic
fact which we tend to ignore and that is this.
As far as foodgrains are conceined, the
Goverument has given the excuse of present
rise in prices as an eloment of pature’s fauit
or clement’s fault, But this is not a new
pheaomenon in our country. In our country,
droughts snd Boods aad al) these things are a
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regular thing. All these things happen cons-
tantly, Thece is the drought in western
Rajasthan. Still our Government says that
this is a calamity, a natural calamity. This is
not correct What do we do ? Do we do
anything on a permanent basis to remedy or
to combat these forces of nature ? The day
before yesterday, the Member of Parliament
from Pali while talking about the flood situa-
tiom put a very relevant question to the
Minister. He said, “From the Centre you
provide all this monly to the Siates, but do
you see how that money is used 7 And he
gave an example of the money that was allot-
ted for Pali and which was eventually used in
Bilwara. He said that a number of dams
were built but they had all broken and then
asked the most relevant question. He wanted
to know from the Minister how many engincers
had been suspended. This sort of thing is
happening constantly. I myself have visited
the relief works in Rajasthan during drought
and I saw people sweating in the gruelling
sun and getting their dole for the work they
were doing. And what kind of work were they
doing 7 They were doing work of a tempo-
rary nature, something which was not going
to last. A road was being built which might
be blown away if a gust of wind came. They
were making holes to catch water. Itis not
a permanent solution. What about tube-wells,
what about energising the wells in the rural
district ? What about rural electnification ?
If we have to combat these natural elements,
then we have to use the modern methods
available to man today. We should have
rural and irrigation rural electrification. But
in this country we are short of all these things
We are short of power. Only yesterday or
today I read in the papers that there was
going to be a shortfall in power. These are
modern things which we must have in our
country. At least the ruling Party has reali-
sed that ours is basically an agricultural coun-
try. That is why, they should give predomi-
nance to agriculture, At least modernise our
farming methods and bring all these facilities
to our rural areas.

1 would urge Government to have a little
sense of urgency. We talk everything here
and when you go home all the things are
forgotten. I will give the example of the slow
pace at which the Rajasthan Canal is being
built. Mere is a place that could be the gra-
pary of Indis. 1 know, the other parts of the
country aleo will clalm that they want this and

SRAVANA 19, 1894 (SAKA) Essential Commodities 234

(Morn.)
that. Butitis a fact that Rajasthan could
become the granary of India, It has faced
eight years of drought. If only the Rajasthan
Canal had been built, if only railways and
roads had been built, things would have been
different,

Another thing that I would like to suggest
is this. We have, I believe, 80,000 unemployed
engineers in our country. Can you not put
them on construction of roads ? They can
build 80,000 miles of roads all over the coun-
try. They can make these roads in rursl
areas so that distribution is facilitated. So,
use these unemployed people for this purpose.

1 would then come to the question of
hoarding and black-marketing about which
much has been said already in the House today,
I would like an inquiry to be made into the
working of the Food Corporation of India
because, 1 believe, there has been a terrible
swindling there.  Unless there is a proper
investigation, we will never get to the truth of
the matter. For proper investigation, it is
obvious that the Chairman must be removed.
1 have asked the Government to look into
this.

There have been several other scandals
that have been hushed up. Unfortunately
it only refiects on the Government because
today in this House so many people have said
that Government is not interested in unear-
thing black money and black-marketeers be~
cause that is their life-line, You should dis-
pel this suspicion that we have in our minds
that all your money and all your success is
through that money. I am sure you can dis-
pel it by getting rid of those black-marketcers
and black money. Let it come out into the
open. There is black money, I believe, to the
extent of Rs. /500 crores. That is also res-
ponsible to the price rise. I do not want to
make any accusation, but I have the experi-
ence of seeing in my State MLAs being bought
with large sums of money, Where did that
money come from ? It could not have been
anybody’s white money.

It could not have been from the Rajas-
than. It must have been from some black
source, So, unearth it, Be honest, then,
we would not be able to accuse you. In this
rising prices we are all together. We all want
the prices in this country to go down. I think
the government also should re-examice of
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s polices especially, related to agriculture if
you want to bring down the prices of food~
grans, pulses, etc, 1 think it 1s today’s
paper where 1t 1s said that the demand for
tractors has gone down. It says

“A steep fall 18 fearcd 1n the demand
for tractors, pump sets and highly
mechanised equipment from next year,
when the land ceihing law will be en-
forced . .

Another reason which perhaps takes
precedence over the land ceiling issue s
the policy of the Finance Ministry which
has wmposed duties on tractors with the
disastrous result that the cost of a tractor
which was omce Rs 25,000 has now in
greased to Rs 40,000

The Union Government has informa-
tion that the surplus land after the ceiling
18 enforced, wi'l be about five to six lakh
acres

I want to know whether the Union Govern-
ment has ever considered the effect of cuiling
on land Then 1t 18 a very goodidea—to
give land to the landless I thmk the very
oesling will defeat its own purpose and pro-
duction will go down even more because
mformation has come that even those pcople
who have applied for pumps to energise thetr
wells are now cancelling their orders and the
demand for tractors 15 also going down

So, 1 think the Government poliry
regarding agriculture should be re-examned
and | would once more urge the Treasury
Benches, particularly, the Ministers to come
together and co-ordinate for this 1s a very
seripus problem and 1t has to be fought on a
war footing. Then, I would suggest that fair
price shops should be established nli over the
country immediately Different people have
given different figures of the fair price shops,
Each Assembly constituency should have at
least 20 of them 1n proper places,

Secondly, arrange for the despatch and
digtribation of graims from the surplus areas
to the deficit atens,

No 3—Deal goverely with the hoarders
and black-marketeers,
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No 4—Thus 1» most important, I would
urge the Union Government to petsuade the
Statc Governments to give complete relief to
the peasants who have taken loans from the
Government, who might havs taken Tgecayi
loans as they are already m  debts Repay-
ment of loans should be postponed  After
all, they have gone through a very bad cnsis.

I would also ask the Government to re-
examinc their policy of putting a ceiling on
land which 1 irrigated by the owners them-
selves because mn some place they are faciog a
lot of difficulty

Once more, my plea i1s that the farmer
should be given relif this year from repayment
of the loans that he has taken

SHRI D D DI SAI (Kaira) The subject
13 prone to create a sense of vehemence and
even cmotions have oveen ratsed We may
examme the anatomy ot the price nise and
I would hke to mahe 4 few suggestions how
we could rectify the position.

The price ris. 15 associated with produc-
tion, distribution and consumption In the
direction  of  production, leaving apart
the naturc wawch has played a certain
part, we may sse whother the Government or
we oursclves hive been at fault and to what
extent we arc at fault and if we are at fault
what arc the rumedics that we can offer

In the direction of poduction there are
two 1ssues involved One 1 the natural phe-
nomenon and the other one would be associa-
ted with our own matters MNature has dicectly
affected us to a certain exient and we can
account for it  But we may also see to what
extent we have ourselves increased the cost
The cost factors 1n the production of various
articks should be examioed and also the
control mcthods advocated by various members
should be examined Some members mentioned
that between 1952 63 our prices were stable
and we were following certain set policies
upto 1962 63 They also said that the price
rise has taken place in greater peccontage
after 1968-69, dug to certaip policies. That
may bo examined We have also to see the
offect that the cost of praduction has in rela~
tion to the remuneralive prices we jre com-
mitted 1o pay 0 the farmers and piher people
connected with actual produgipn. Thare hes
been & certain riso on account of certain fnputs
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which are required for production, These may
be unrelated to actual production techniques.

In regard to distribution we haveto see
that the minimum loss takes place and there
is not much difference or gap between the
cost of production and the rate at which
the consumer gets the goods. Here, we are
trying to cstablish a la ge number of fair
price shops and organise very good purchase
methods and distribution methods and pro-
bably we would be able to succeed to a certain
extent. But the quantum available for distri-
bution cannot be raised because the production
itself is also related to the investment part
of it. Now, in the case of investiment, we
have to see that the money that has been
employed for production, the producer gets
back and he reinvests it, or are we making
any »lterations in that ? If the cost of
collection and redistribution of the money
and the cost of dislocation and relocation is to
be policy of the Government, then there is a
certain element of loss and a certain clement of
inflation. If the producer who himself has earned
the money and if he is able to keep part of
that money and re-employ or rather apply
the money for increasing the production, to
that extent, the means of production are
locally available and the cost of production
can be controlled because of higher produc-
tion.

We have then the question of consump-
tion. We cannot say that the consumption
bas not increased. This is essentially due to
rise of population and also due to increase
in living standards. On both accounts, we have
moved up consumption, and to that extent,
we have to bear the consequence which goes
with it,

‘There have been certain demands made that
certain industries should be under the cont-
ro} of the State ; certain people have said that
industries should be put under the control of
private bodies and so on and so forth. Today,
in Indis, about 87 per cent of production
is in the private sector.

We know that Jarge investments have been
made also in the public sector The policy
of the Government is to enhance the in-
vestment and production in the pubtic sector.
The problem with us is that we want high
proddction at fow cost to earh enough from
the publie soctor or rdther the public sector
VN v
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should be made to serve the consumer and
generate social surpluses in respect of which
we have not yet found a satisfactory solution,
We know that for larger availabilities if the
87 per cent of production which is today
from the private sector, particularly the
agricultural sector which provides for as much
as Rs 16000 crores of production or rather
the national gross product, is indiscriminately
disturbed, it is bound to reflect at a later date
1n certain more difficulties,

AN HON. MEMBER : For example ?

SHRI D. D. DESAI : We have been
having certain farms owned by co-operatives,
wc have certain farms owned by States, we
have certain farms owned by private families
and certain farms are owned by companies,
and certain farms are owned by different sorts
of organisations ; and, we have been able to
judge from these, the figures of optimum
output In relation to inputs or investment
made,

There has been some talk also regarding
inflation, on account of money supply. Apart
from the money supply that has becn know-
ingly made, we have not taken notice of
the money supply that has gone unnoticed.
Any investment or any payment which is
not related to return or the goods or servige
is bound to affect and is in fact the deficit
flnancing or is bound to create inflation.
Therefore, today with large overheads amd
without the means of value analysis or test
return on investment or return on what we
spend ; we are bound to have outgoing
money without the corresponding receipt and
this may offset our calculation or our relation
of purchasing power to available goods. To
that extent also, we may look into the matter
and see if a solution lies and in which direc-
tion,

We have also noticed that some of the
Members have suggested, particularly our Mar-
xist friends, that if the whole thing were taken
into the State sector, we would be in a better
position. But I would like to remind our Mar-
xist friends that the USSR is one of the largest
importer of food products after fifty years of
revolution. In fact, she recently concluded a
contract for three years only for USA wheat
alone the extent of neatly Rs, 180 crores annual
imports. Of course, Russia is purchasing other
food products and Indin is one of the sﬁﬂ.
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pal exporters of food products to that country.
Therefore, we may also see whether the prices
in the USSR are correspondingly kept low or
lower than the prices here in respect of those
commodities or articles for which we are
seeking to have reduction in prices,

We may also examine whether other coun-
tries, where there is relatively a greater amount
of freedom or a certain amount of punish-
ment and reward ate incorporated in owner-
ship in those areas, have been able to make
greater success or not, Particularly I remem-
ber, Panditj: used to say that *I have no au-
thority to dismiss even a clerk’. This would
natorally mean that a certain amount of
punishment s not feasible if a particular
system is there, whereas in certain other
systems, if a person does good performance
his reward and if he goes wrong his punish-
ment are incotporated. To that extent, by
selecting a suitable system there may be
possibility of maximising the benefits of our
investment and also the return on our invest-
ment,

We have very large investment outstand-
ing in various sectors. These sectors should
all contribute because some inflationary pres-
sure is also on account of the State and
people providing their deficit Financing our
own calamities is also contributing to this
inflation. A certain amount of maldistribu-
tion or lack of distribution is also going to
affect some pockets. All togather, we are
finding today that today’s situation has pro-
duced a certain hardship.

The last item I would like to mention
is regarding price relationship and wage.
We have seen that wages are tied to the cost
of living. Wages are not tied to production.
This applies to certain sectors, What happens
to the rest of the sectors not covered by
corresponding increase in wage or allowance in
velation to price increase. To that extent, a
discrimination exists,

In other words, if we are talking of
price stabilisation ; wage to produgtion stabili-
sation is also #n aceepted fact. So if we
pay the wages unrelated to production and
make allowances for price jncrease, we are
acoepting the pushing up of prices further, in
spiral,
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THE MINISTER OF STATE IN THE MI*
NISTRY OF AGRICULTURE (SHRI ANNA-
SAHEB P, SHINDE) : When my able senior
colleague is to reply to the debate, I should not
ordinarily intervene. But a number of hon.
Member have referred to items and subjects
pertaining to my Mmistry. I think it wouid
therefore be appropriate if I take this oppor-
tunity to expluin some points raised here.

From the beginning, I have been very
attentively listening 0 the speeches made.
Some hon Members have made good sugges-
tions, For instance Shri Banerjee referred to
anti-hoarding measures I entircly share his
views, Some other members have made similarly
good points. I will come to these a little |ater.

But some members have raised a basic
doubt regarding our agricultural strategy. Some
have asked, what happened to the green
revolution. Some have asked : How is it that
three weeks’ delay in monsoon have brought
about all these problems ? I shall explain at
length the factual position because 1 value the
support of this House in the production pro-
grammes of the Agriculture Ministry.

It has bean my experience that this House
has been extremely generous in  understanding
and appreciating the problems of agriculture,
At the same time, I do not share the gloomy
view expressed by some hon. Members that
there is something basically wrong with our
approach to the strategy in agriculture. For
instance, we must view this problem in a
wider perspective. What was the position of
this country during the last half a century ?
We have been an importing country all
through. Records will show that we have
been importing from 1915-18 onwards Then
as a result of Partition, very rich, ircigated
lands particularly in Punjab went to Pakistan.
This affected production of some our food
crops and cash crops like jute. Many people
did not believe that India could come up
with a very subsiantial addition to her agri-
cultural production, But what has happened
during the last few years has proved conclu-
sively that Indian politicians, Indian ad-
ministrators and the Indian farmers have the
ability to overcome all difficulties on the
agricultural front,

Many people have an impression that last
year was a very normal year. I appesl to
their good ssnee to ponder a little and rpcsil
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what happened last year, I am not only refer-
ring to the influx of 10 million refugees whom
we fed from our own resources except for
some marginal import, Last year was not
a normal year in Indian agriculture. There
was & very serious diought in  Andhra
Pradesh. It is the history of this ccuntry
that whenever there is a serious drought in
Andhra Pradesh, the rice economy of the
country is :n doldrums, It was impossible to
munage the rice economy. Tlere was drought
in parts of Mysore Maharashtra and Rajasthan,
Added to that, there was a very secvere flood
situation in Bihar, West Bengal, and east
Uttar Pradesh Please try to look into the
facts, These have naturally affected very scve-
rely, not only the production of rice, but
the production of coarse grain and maize. If
we have to judge the success of our agricul-
tural strategy, despite this setback, then, agri-
cultural production, though it has not come
up to expectations, has not fallen down sub-
stantially. Our level of production used to
be 72 million tonnes, 74 million tonnes,
80 million tonnes and 89 million tonnes and
so on, like that, We have not yet made the
final calculations in concultation with the
Stite Governments as regards the present
production, but I think it will not be less by
more than two million or three million tonnes,
Ido not want to rush to a conclusion
but the fall in  agricultural  production
was only marginal, Had it not been
so, there would have been a very substan-
tial fall in agricultural proJduction and our eco-
nomy would have been in greater difficulties.

Take the case of procurement of rice.
Some Members have asked, **Why did you not
anticipate the situation and why did you not
prepare yourself''? Is it the suggestion that the
QGovernment of India or the Food and Agri-
culture Ministry did not look into these
matters ? I wish to submut very humbly that
we did anticipate this situation. Ia fact,
despite the severe fall or practically no con-
tribution or only very negligible contribution
from Andhra Pradesh to the Central Rice
Povl, our total rice procurement has not fallen
down. In fact, it is more than last year
when it was more or less three million tonnes ;
it has been marginal,

SHRI INDRAJIT GUPTA (Alipore) :
How much is your buffer-stock in rice and
wheat ?
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SHRI ANNASAHEB P. SHINDE : It is
6.5 million tonnes In wheat, 2.5 million tonnes
io rice and § a million tonne of coarse grains.
This is broadly the position. The point is, we
did not relax ; evenin a bad year wben
the kharif crop suffered, our procurement of
rice is marginally higher than last year. That
is the first point.

Secondly, during the last year or earlier,
though the food situation was continuously
impioving, we did not relax. As regards
the buffer-stock, our original proposal, which
was accepted by the Government of India,
was that we shall have a buffer.stock of
five million tonnes by the end of the fourth
plan, that is, 1974-75, In the Plan itself,
the Government of India and my Ministry
took the inmtiative, and we wanted to raise
it to a higher level. Last year itself.~—I had
some humble contribution to make—when we
made the suggestion, the Government of India,
the Ministry of Finance and the Planuing
Commuission were good enough to accept it, and
the level of the buffer-str.ck was raised. Though
our target for the fourth Plan was four million
tonnes, it was raised to seven million tonnes
last year. What was the reason ? We antigi»
pated a bad year and therefor we were pre-
paring ourselves to face a difficult situation,

It would be completcly unfair to the Go-
vernment of India and to my Minister if hon,
Members make a  suggestion that we  were
rot ready for this, In this background of the
last year, several difficulties arose, There was
the cyclone in Orissa, and failure of rains in
the south, and floods in the north, Des-~
pite these, we took a number of measures to
add to production, There were many difficul-
ties. That is a different matter. But in that
background, this year again, we had an extre-
mely dry summer, Unfortunately, this country
is predominantly am agricultural country,
What can we do ? What can the Govern-
ment of India do ? Today, 47 to 50 per cent
our products come from agriculture, There
is no other way,

For example, Shri Surendra Mohanty made
a little criticism of the Government. I welcome
the criticism, and I am not angry with him,
But is it the suggestion of Members that even in
tropical countries, without rains, agricultural
production will not go down ? They do mot
know agriculture, Even in some foreign
countries, in sub-tropical climate with raigs
and where snowfall is the normal feature,
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variations come up. [ have visited some of
those countries and I have studied world
agriculture, There are fluctuations to the
tune of 40 per cent in agricultural production in
a very bad year even in the most advanced co-
untries of the world. This is not an abnormal
phenomenon in India. Our production strategy
has stood the test of time. This year it was
an extremely dry summer. Shri Indrajit Gupta
will tell us how the summer crop was affected
in Bengal because of the dry summer, In
Bihar also, crops were affected. Had it been
only a delay of three weeks we could have
overcome the problem, There was a complete
break of 25-30 days in the monsoon. Fortu-
nately for the North India, there had been
widespread rains. Many persons had become
unnecessarily panicky meanwhile. In the
southern States there are no rains yet, Even
then 1 see a considerable improvement in the
situation compared to the position a weak
earlier.

This was an abnormal phenomenon this
year. 1 have looked into the weather chart
or almost half a century. Such a situation
had arisen only in 1906 and this year the
situation is worse compared to 1906.

I am not criticising ex-colleagues of mine
but in the good old days in a difficult situa-
tion like this the immediate thinking was to
import from other countries

SHRI D.N. TIWARY (Gopalgany): If
agricuture has not failed and we have sufficient
stocks why have the prices risen ?

SHRI ANNSAHEB P. SHINDE: I
will come to that. The point I am making
is that this Government led by Mrs. Indira
Gandhi thinks in altogether different terms.
It thinks in terms of standing on its own
feet We attach great value 1o self-reliance.
Somebody asked : why not import pulses if we
can give it to the poorer sections of the socie-
ty 7 There is pothing sacrosanct about it ; it
is not based on any ideology; it is a pragmatic
decision. Our whole approach is : not to go
abegging to other countrics simply because we
find ourselves in difficulties. On the count-
rary we have an smbitious production pro-
gramme 1o meet this crisis and we shall fight
to the end and we shall be in a position to
face up to the situation, relying on our own...
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(Interruptions.) 1 value your support, with-
out your support it will not be possible for us
to take up these programmes,

1 was referring to the buffer stocks, To
my mind the contingency has arisen now when
the buffer stocks should be used. Buffer stocks
we. s constituted for meeting such situations.
Unfortunately some people make panicky
statements. True, they want to bring to our
notice the difficult situation that is facing the
country. I must admst that in many States
the public distribution system was not func-
tioning properly. Here comes the point raised
by Shri Tiwary. He asked : when you have
a sizable bufler stock, why should the prices
go up ? In many of the States the public
distribution arrangements were not adequate
or effective. It came to your notice 8 or 9
months ago and at the Chief Minister's Con-
ference we brought it to their notice and
asked them immediately to strengthen the
public distribution system. That does not
mean that 1t is bad in every place In West
Bengal the system i1s very good, in Kerala 100,
even in Maharashtra. But in the country
arrangements are not satisfactory and that is
why there were certain distortions in the
economy e¢ven though we had stocks.
There was pressure because there was shortfall,
in the production of essential foodgrains due
to faslure of the monsoon in some parts and
that had its pressure on wheat also. My senior
colleague would deal with the general price
mechanism, etc. Already there exists a net-
work of 125 lakh fairprice shops. Of courss,
many of them are dormangt and they will have
to be activised and strengthened. We have
requested the State Governments to increase
within 1§ or 2 months the number of fairprice
shops by 20,000 or 25000 or whatever the
requirement may be and we have assured them
reasonable supplies to feed these frirprice
shops. Industrial cities are well covered and
if fairprice shops are effectively operated, this
will protect the fixed income groups the middie
class and the working clags There is an
impression that most of these shops are con-
centrated only in cities, That is wrong, Out
of 1.25 lakhs, about 80,000 are not tural
areas,

My ministry has taken a aumber of steps.
Previously the Food Corporation was selling
foodgrains in the open market and neturally
it was going to private teade. This was done
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when the food situation was very easy and
FCI was saddled with more stocks. But when
prices started moving up and anti-social cle-
ments were taking advantage of it, we have
tssued firm orders that all these open sales
will be stopped and evey single grain will be
distributed only through the public distribu-
tion system. Secondly, out of the 5 or 6
million tonnes that were distributed through
the public distribution system, half of it was
going to roller flour mills because in many
parts of the country agtrq is consumed instead
of wheat and this was heavily subsidised to
the extent of Rs. 20 to 25 crores, [t came to
our notice that some of these nulls intstead
of processing this wheat, wcre selling it in
the open market. In Bengal and Maharash-
tra, there was some control on the end pro-
ducts but in the rest of the country, there was
no eftective control. Now we have decided
that the floor mills will be only processors
and they will be paid only the processing
charges. All their output will be taken over
and distributed through the public distribution
system. Orders have been issued and neces-
sary powers have been delegated to the State
Governments. Under the Essential commodi-
ties Act and the Foodgrains Control Order,
State Governments have powers to take effec-
tive action against hoarders, anti-social elements
and profiteers, Some State Governments have
already taken action as in Delhi. In Gujarat
also some traders have been arrested 1 wel-
come these steps and I wish other State Go-
vernments also follow suit.

SHRI INDRAJIT GUPTA : You have
given them legal powers to act against hoart-
ders, But have you given them political
powers ?

SHRI ANNASAHEB P, SHINDE: The
climate in the country is such that State
Governments  will act and the Government
of India is strong enough to see that
State Governments fall in line. We want
enforcement of licensing in foodrains trade,
prevention of hoarding and requisitioning of
foodgrains stock as and when necessary. These
are our suggettions to the State Governments,
The Cabinet Secretariat has convened a meet-
ing tomorrow of the Chief Secretaties, Agricul-
ture Production Commissioners and Food
Commissioners to discuss all these matsers
decauss I do not think at the policy level there
is any difference in approach as far as the
politioal leadership in the States and the
Qxatre are concerned,
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SHRI D.K. PANDA (Bhavnjanagar) :
Within what period of time arc these mea-
sures, which are declared to be stern measures,
going to be implemented ?

SHRI ANNASAHEB P, SHINDE : The
State Governments are expected to act as the
situation demands, Not in due course, but
immediately, if I may express my personal
view in the matter.

My experience of working in the Food
Ministry shows that a public sector organisa-
tion like the Food Corporation must have &
commard over a number of essential commeo~
dities, as far as agricultural produce is concerne
ed, I think we will be required to takea
number of progressive measures. We our-
selves think that there 1s need to re-orient the
entire procurement policy, While tiying to
proiect the interests of the producers for a
remunerative price, I must say that the public
sector organisation is in command of a subs-
tantial portion of the production in this country
so that as and when any need arises we arc in
a position to meet the requirements of the
poorer sections of the society and the fixed
income group, Therefore, it will be the en-
deavour of the government in future to review
the food policy in this direction, May I
assure you that we are very seriously consider-
ing the various steps in this direction ?

SHR! SURENDRA MOHANTY : May I
ask a question in a very constructive spirit?
Since there is bound to be a time lag between
your pious resolutions and their actual imples
mentation, how are you going in hold the
price line in the mean time ?

SHRI ANNASAHEB P. SHINDE: As
far as foodgrains are concerned, the buffer
stocks have to be used judiciously,. We are
pot going to fritter away the buffer stocks,
At the same time, we will see that it does not
go into *he hands of anti-social elements and
the public distribution system is strengthened,
For that purpose we have decided to release
in the month of August 7,45,000 tonmes, If
any State Government comes with additional
demand, we would see that the reasonable
demands of that State are met, We have made
an elaborate exercise on this, In the month
of September we propose to pump in
9,320,000 tonnes. In October it will
be one miilion tomnes, So, progressively,
as the Jean months are coming, wo shall be
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pumping more foodgrains through the public
distribution system. Therefore, so far as the
vulnerable sections of society, the fixed income
groups and the urban dwellers are concerned,
this would help in a big way to make food-
grains available to these sections,

I was referring to the fact that Shri
Mohanty made the point that the Food Cor-
poration of the Government of India is not
taking care of the interests of the consumers.
T am glad that Shri Mohanty s intcrested in
the consumers. He must be aware of the
fact that when rice and wheat are supplied to
the consumer through the public distribution
system, it involves a subsidy of Rs. 132 crores
for wheat consumers and Rs. 20 crores for
rice consumers.

SHRI SURENDRA MOHANTY : Why
this discrimination ? It is all politics.

SHRI ANNASAHEB P. SHINDE
Despite the difficulties of resources and a
aumber of other economic factors, the Govern-
ment is deliberately following a policy of
subsidised foodgrains in the interests of the
consumers,

I need not take more time of the House
1 would only end with the point that I began
with. To meet the present emergency, my
Ministry and the Government of India feel that
the only solution is to encourage production
programmes.  Therefore, the Goverament of
India has recently approved a very ambitious
production programme and we have been
keeping in touch with the State Governments,
We have promised the State Governments that
for whatever production programme which
they take up by harnessing stream water or
by putting up lift irrigation system or by
having tubewells, if they are immediately
related either to saving of kharif crop or rabi
crop, all financial assistance will be given by
the Government of India provided feasible
projects are worked out. This is our whole
spproach. I personally feel that we must
face the situation with confidence, If we face
up the situation and, oven in a difficult sitva-
tion, if we continue to maintain our self-

relinace in regard to foodgrains, I think, we

shalt be really a proud country with lo* of
prestige, [ am sure, Mrs. Indira Gandhi's
Government is quite strong enough aad has the
.ability to facs up to the situation,
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PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Chairman, Sir, at the very outset,
let me say that the problem of rising prices
coupled with the situation of drought is too
serious a problem to be exploited for setting
our political accounts. Thercfore, I am not
touching the political issues as there will be
enough platforms, enough occasions and
enough opportunities when the Opposition
and the Treasury Beuches can settle their
political accounts But, on this occasion,
with the constructive attitude and also with a
critical mind, let us try to analysc the ccono-
mic situation and try to find out what
solutions can be worked out to see that the
prublem of rising prices can be adequately
tackled.

While I concede that in a dcveloping
process of growth, a certain tendency of rise
in prices is inevitable, at the same time, 1 am
not prepared to accept it as a general postu-
lation. The extent of present steep rise in
general price level, the changes in  wages
relative to producuvitv, the changes in money
supply and also the changes in the level of
investment, all these things, cannot be ex-
plamed just on the basis of that general
postulation that in a developing economy,
whenever there is a growth, we are bound to
have rise in prices and all those associated
tendencies. But | would like to tackle the
problem 1 a more integrated way. My
contention is that the problem of rise in
prices can never be treated in isolation and
thosc of us who have a stake in the planned
economy development and the corresponding
economic policy would always feel that the
problem of rise in prices is to be treated in an
integrated manner along with a number of
problems that are very important.

Take, for instance, our approach to
deficit  financing, our approach to the
pattern of expenditure, our attitude to

conspicyous consumption, our attitude to the
public distribution system, our eatire attitude
to constructive ways and means to devise some
methodology by which indusirial and agricul-
tural production cpuld be stepped up The
most important amongst all is to streamline
the entire distribution machinery, And still
more important factor, in this present situa-
tion, is that since the wage bill is bound to
rise, more and more demands are bound to be
made by industrial workers and middle-class
employees and as a result of that more
inflationary pressure is bound to be exerted
on our economy, in such a situstion, can you
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unilaterally always give sermons to the indus-
trial labour and the middle-class employees
alone that they must sacrifice in the broader
fnterest of the sconomy 7 It is here that the
higher eachelons of society must be told that
specially in times of crisis the spirit of
equality of sacrifice is to be accepted by them.
Then only, the industrial workers, the agricul-
tural labour, can be told that they have to
take up the commensurate responsibility.

16 46 hrs.
[Suri R, D, BHANDART 1 the Chairl

In this proper perspac ive only we have to
tackle the problem.

We have been pursuing a certain  strategy
of economic development, and in this strategy
we have been giving priority to the creadon
of cuapacity and not so much to utilisation of
idle capacity. No doubt this is an incon-
veruent problem, but as a result of this broad
strategy, we find thit so many subsidiary
problem. are created As a result of the foretgn
exchange difficultics that are created on a
very larg: scale, we find that the problem of
utilisatton of 1dle capacity has also become
very difficult.  That is why we find that the
production has not becn able to grow to the
level which is desirable. especially in the
present crisis when the problem of rising
prices has to be tackled. So, all these pro-
blems must be taken 1nto account.

Take the problem of deficit financing. Our
friend, Mr. Shinde, said, he 1s an optimist. 1
am not a pessimist and I am also not an
alarmist : [am a realist. 1 do not want to
repeat the figures which Mr. Bhagat and
others have given; 1 do not want to waste
the time of the House in quouting all those
figures again. At the time of the last Budget
I had specifically said that, though the un-
covered deficit had beon mentioned as Rs. 242
crores, this low deficit~I used that term
being a student of physics —this low deficit
was only an “optical illusion.” I had said
that it took into account all the earlier mini-
budgets and therefore apparently it appeared
as if the deficit budget was not very alarming.
I had sonnded a note of warning then that,
because of the situation through which we
were passing, it was very probable that this
deficit financing would grow in great prapos-
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wrong ; but I have consulted a number of
exports, not the experts who believe in the
theory of laissez faire but experts who believe
in left-oriented outlook of development of the
country—and many of them are of tbe
opinion that probably the deficit financing
that would grow would be of the order of
Rs 1,000 crores ; Mr. Bhagat said that it
would be about Rs, 900 crores. but I feel that
it will be of the order of Rs. 1,000 crores. If
deficit financing is going to grow to that
dimension, then that poses a very big
problemn, That creates a big inflationary
pressure on our economy. As a consequence
of that; there will be rise in prices, With
every year the deficit financing, as I said
carlier, has been growing and, therefore,
inflationary pressure has been created. To
check that, we will have to stress the pro-
duction aspzct and also the dis'ribution
aspect.  Here | would say categerically that
a very wiong type of problem is posed before
all socialists, and the controversy raised is
what is the priority : is it for production or
for distribution, as if these two problems
have to b: put into two water-tight compart-
ments,  Wrc, socidhists, believe that the pro-
blems of production and of distribution can
never be separated at all, As a Swedigsh
socialist has correctly and categorically said—
and with the correct perspective of Asian
conditions—-, the problem of production and
the problem of distribution cannot be separated
for this reason that if production in the field
of agriculture and industry 15 to be aug-
mented. incentive for production can be
offered by an assurance of equitable distribu.
tion, and —equitable distribution is a< impor-
tant as production because if the assurance of
cquitable distribution is given, the working
class and the agricultural labour will be able
to produce more. Therefore, we will have to
stress both production and distribution
aspects.

In this connection I might like to point
out to you that the Reserve Bank has gone
out of its way and has given the warning-—in
their own style but they have been giving the
warning consistently —that our Goverhment
is in the habit of borrowing recklessly from
the banking system and as a result of that
the inflationary pressure has grown. Onily
some time back you must have read the
teport of a comment that has been made from
Punjab by the Custodian of Centra! Bank that

tiogs. 1 am of the opision~l might bo the very emphasis of our industrial palicy
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seems to be going wrong ; no doubt, we cannot
take a doctrinnaire attitude but we cannot stress
at this time only the heavy industries and
big industries but more stress will have to be
given on consumer goods industries, That is
what the Custodian of Central Bank who
believes in the general economic policy of the
Government has said. There is a lot of
substance in it. In the present conditions
when prices of commodities are rising, we have
to create the necessary conditions Instead
of concentrating on big and heavy industries,
more stress must be laid on consumer goods
industries and production of consumer goods
must be brought under the public sector. The
distribution system should be thoroughly
streamlined. This is very necessary, The
wholesale trade in foodgrains and essential
commodities should be completely socialised.
My friend Mr Piloo Mody may spurn this
because he thinks that anything that 1s socia-
lised is bad. Unfortunately, in the function-
ing of the Government, a very wrong type of
equation is set up that everything connected
with the public sector is inefficient, It 1s not
always so0.

Take the case of the transport system. In
respect of the motor transport industry, when
it was in the private sector, there was compiete
chaos, there was complete anarchy, Uader
the State coatrol, certain amount of efficiency
has been brought in and the remotest villages
which could not be reached by the private
transport could be tecached by the public
transport and therefore let us not sdentify the
public sector with inefficiency. We must, 1
admit, streamline the publitc sector,

Shrimati Gayatri Devi of the Swatantra
Party hinted that if we are going to have
Jowering of the iand ceiling, in that case,
there will be difficulty in raising agricultural
production. I would like to say that I do
pot fully agree with the type of new proposal
that has been put forward in regard to land
ceiliog. 1 want further radicalisation of
ceifing iaws, I would like to asccept the
origina} recommendations that were made by
the high-powered Land Ceilling Committee,
but which bad been modified by the Congress
Working Committee Of course, that is not
a subject that is under discussion at present.
But the relevapoe to the mafn polot is this,
Is it the case that if lowering of ceiling is
brought sbout, tractors and fubewella might
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become uneconomic proposition with the
fragmentation of land ? This argument is to
be repliecd. We should see what remedial
measures are to be taken, The Swataatra
leader suggested that if there is lowerng of
celling of land in that case there will be no
tractors and tube-wells available to small
farmers and therefore agricultural production
will go down, This problem has to be tackled
and we cannot afford to have the lowering
of agricultural production : this is what she
said,

For this I would hke to make a very
concrete proposal, When the lowenng of
ceiling takes plicc and when there is some
amount of fragmentation taking place, it may
happen that 1n marginal cases utilisation of
tractors and tube-wells might become un-
economic  Therefore my suggestion is that
tractors may be provided to the agricultunists
through servite cooperatives.

With the lowcring of celling, it 1s also
necessary that investment in tubewells also
should be soialised, If these suggestions of
mine are accepted, there will be no danger of
agricultural production going down,

One of the arguments that is advanced
is that if prices are to be controlled both in
industrial sector and the agricultural sector the
production has to be stepped up.

MR. CHAIRMAN : You must conclude.

PROF MADHU DANDAVATE ; 1 will
conclude. If the inflationary pressures are to
be checked merely streamlining the public
sector is not sufficient. The non-productive
expenditure of the Government which is to
the tune of sixty six per cent should be
reduced, There should be socialisation of
wholesale trade and distribution of consumer
goods through the service cooperatives, We
should encourage equality of sacrifice especially
among the higher echelons of society., Both
in respect of industry and agriculture, if only
we have an integrated reforms, Iam sure, it
might be possible for us to check the prices.
We can have stabilisution of prices sod we
will go to a very great extenit from the present
trend of spiralling of prices ; we will be dble
to reach & stage when we will bo sble to give
protections to the poor comsunwr, to the
agriculturist and to the jodustrial worker.
Thauk you,
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SHRI DINESH CHANDRA GOSWAMI
(Gauhati) : Inspite of the atmosphere of
confidence generated by Mr. Shinde’s speech,
1 have not been able to approach this debate
with a great measure of enthusiasm. 1 have
the feeling and I think I share the feeling of
many of my hon. friends here when I say that
we have go: very little control over the price
machanism today. Price machanism to a
very great extent is under the control of some
unsecn forces over which, in spite of our
massive majority, we have not been able to
play any dominant part. Therefore, if I am
speaking with a feeling of despondency, I hope,
the House will excuse me and let me hope
that the reply of the Finance Minister will
gencrate in me the due sense of confidence
which I have at present lost to certain extent.

It iy true that there are various factors
which contribute to the rise of prices. But,
when we say to the common man, ook, these
are the causes for which prices are rising, it
does not generate any comfort in him and he
turns round and tells me : Sir, there may be
all these causes, but how am I, with my meagre
income, to sustain mysclf, when the prices are
spiralling like this ? ° Therefore, in a Welfare
State, in 2 Welfare Government, the State and
the Government has the duty to kecep the
prices at a responsible level so that the com-
mon man with meagre income can sustain
himself.

In a growing economy there will be rising
prices, but at the same time, it should not be
forgotten that correspondingly there is also rise
of income ? But unfortunately in our country
there is rise of prices, but the benefit of rate
of growth has been confined in a few handful
of persons ; the income has not been widely
distributed ; the money gsnerated has not been
equally distributed among the common people.
This is the situation in our country. We
cannot compare thls rise in prices with the
risg in prices taking piace in the other ooun-
tries .

It is said that production should increase
and we should lay stress on that. May Iask
the Government one thing? Have we taken
il comprehensive and all embracing steps in
the direction of increasing production ? If
you Jouk to the condition of the country for the
Tast few months what do you find 7 There is
"% Bo0d of iige magnitude in one part of the
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country and drought in some other parts of
the country. These two phenomena are,
it appears, beyond the control of the Govern-
ment. The total loss by flood alone during
the last few years amounted to a tune of Rs.
2400 crores. The amount spent for fvod
control is hardly Rs. 200 crores. The amount
spent is not commensurate with the loss sus-
tained by this natural calamity. If we allow
these natural calamities to persist, how can we
expect the production to rise ? That is the
point.

Therefore, the most essential need of the
hour is to do a comprehensive planning so
that for production, we sholid not be depead-
ent upon the vagaries of nature but on the
other hand we are capable of controlling
natare. But unfortunately it is our tragic
experience that we are completely dependent
upon nature. Dependence upon nature has
affected the efficiency of the agriculturist. He
has the feeling that whether this crop will be
good or bad is not dependent upon his toil, but
upon nature over which he has no control,
This is the fecling he gets. How can we
expect him to put all his energy, all his mind,
into it ? If we want to infuse a sense of
confidence in the agriculturist, we should see
that we can control the vagaries of nature,

Not only for production, but for distribu-
tion also we must have some control. Not
only consumer goods industries, but industries
relating to cash crops, should be brought under
the State control. There is a definite purpose
in my asking that this recommendation should
be implemented. [ had occasion to talk to a
certain person in the Income-tax Department,
and I asked him ‘Can you tell me where really
this black money has been generated or inves.
ted ? After all, this black money has not
been kept mainly in cash form, His answer
was that to a large extent this black money
had been invested on cash craps by the persons
who indulged in that type of business. The
reason is that in the case of industrial pro-
duction you can find the amount from the
source and try to see whether a person has
invested a certain amount of mouey in cerfain
industries or not, In the cuse of indusirial
production, if you go to the factory, you can
find out that so much production has been
there and if you try to find out the wouwe
and locate it you can find out who is dealing
with that business, and therefore, the sonps of
investment of black money in these seiopd fs

5
"
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very limited. But you cannot do so in the
case of cash crops. 1 would ask the hon,
Minister to ponder over this question. Will
he please find out how much money has been
invested in jute by persons after the happen-
ings of Bangia Desh 7 My information is that
a very large chunk of black money in the
Eastern Region has been invested in jute. If
you invest some money in cash crops, there is
no way to trace it, and, therefore, the ten-
dency has been for the persons indulging in
black money to invest such type of money on
cash crops, and 10 run a parallel economy.
‘Therefore, 1 have put forward this suggestion
that there may bea positive approach on the
part of Government not only to bring under
their control the entire consumer goods indus-

try but all the industries which decal with
cash crops.
SHRI P. R. SHENOY (Udipi) The

cost of basic amenities of liflc has been going
up year after year at an average rate of 5§ per
cent per year over the last 30 ycars. Everyone
wants more money for the community supplies
or for services rendered so that he may main-
tain the standard of fife to which he is used
or improve it a little bit. The worst victims
of this phenomenon are the people who do
not belong to any organised scctor of society.

The increase in the prices of essential
commodities has been steep during the last few
months, The rate of increase per year has
now become the rate of increase per month,
Government propose to solve this problem by
increasing production by about 10 to 15 million
fonnes during the rabi season and by improv-
ing the public distribution system, but so far
as the rice-eaters are concerned, I must bring it
to the notice of Government that this improve-
ment of the public distribution system will not
help the rice-caters very much for some time
to come, owing to certain mistakes commutted
by the Central and State Governments in the
past.

Large subsidies are being given for wheat
producers. This year, that is, in 1972.73, a
sum of Rs. 100crores has been provided in
the budget for subsidy to wheat-growers. But
no such subsidy is given to rice-growers at all,
The rice-growers do not get even & paisa of
subsidy. The hon. Minister referred to Rs,
20crores or so. 1 do not kunow how that
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subsidy is given. According to my informa-

tion, the rice-growers do not get any subsidy

in this country, whereas the what-producers

do get subsidy.

Secondly, whenever the State Governments
procure rice, the price that they offer is 60 or
75 per cent of the market rate. The result is
that they are not able to procure rice in large
quantities and what they procure is not of
good quality. In fact, in the Mysore State,
the procurement price offered is always about
60 per cent of the market rate, So, the
Mysore Government have not been able to
procure much rice, and they have been able to
procure only rotten rice  So, if the distribu-
tion system is improved what are they to
distribute in our State ? Firstly, they do not
have much to distribute  Sccondly, what they
have to distribute is only rotten or bad quality
rice. So at lcast next year some subsidy may
be directed to raise the procurement rate.

There are some inter-State restrictions on
the movement of fuodgrains, but these are not
strictly enforced. Rxe is being smuggled from
Mysore to Kerala frecly, The persons in
charge at the checkposts are very corrupt. The
result is that lorry loads of rice are being
smuggled from Mysore to Kerala. This has
to stop. Either the restrictions on  movement
should go or if they arc in force, they must
be strictly enforced.

A suggestion has peen made that Govern-
ment should take over the wholesale trade in
Toudgrains. It is a good suggestion. It is
impossible for honest businessmen to carry on
this trade because it has already passed into
the hands of anti-social people, So it is
better that the State takes over the trade in
wholesale trade in foodgrains until we are
self-sufficient in foodgrains.

st fo wignwre (sQeany) : wAH-
ofy #@ze, §w @y § aroR A
Tgar #4ifE st AT andy a3t X aga 56
wg Ak § 1 qrery § wgt gw Agord
ddg §, fed @tg qrel # € o o
are 2l fiar gr wafe ok g we
7 welt ft dfwa ¥ www ¥ ot yrar
wy fgrgears ¥ fagy Wyt o Wl R
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X GHET O 3@ AgY gy qvar § 1 §F auwar
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srgmt AT g€ A ow A A oy wf
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MR, CHAIRMAN :
more than five minutes.

Shri Stephen. Not

SHRI C. M STEPHEN (Muvattupazha) ;
Mr. Chairman, Sir, I suppose five minutes
will be enough because almost all the aspects
of this question have been fairly well thrashed
out on the foor of this House. There is no
difference of opinion about the urgency of the
problemn and the compuisions of the situatioa.
With regard to the analysis or the reasons
which have brought about this situation,
there is also not much difference of opinion.

‘There is deficit financing on th~ one hand.
There is slump in the production and income
on the other hand., Therefore, the infla-
tiongyy spirsl has set in.  This is the broad
analysis which has resulted in thiscrisis. One
question arises from out of this. I these are
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the reasons, and if somehow deficit financing
has to be there, can we do without deficit
financing ? Certainly we cannot do without
deficit financing in the developing economy
that we are pursuing. The fact that the
national income is not able to keep pace with
the investment of money that has taken
place is also a had hard reality that is facing
us. Should we resign ourselves to a position
of inevitability and helplessness or are we to
find out some solution on these problems ?
It is important because the price-spiral is not
merely momentary, it has been dogging us.
From 1962 onwards we find that it had been a
constant feature, year after year. With 1960
as the base year, we find that the price of
foodgrains had reached the index 239.
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Now it is conceded that the prices have got
to be maintained if our plans are to succeed.
Conceding that there is to be deficit financing
and that natiopal production may not Aeep
pace with money supply and also conceding
that if planning is to succeed, prices have to
be maintained, what 1 the strategy to be
adopted ?

Some Jrastic steps have got to be taken.
I fully subscribe to the view that the produc-
tion and distribution of essential commodities
must be taken over by the public sector, 1
do not find any other alternative to that,

Then comes the question of hoarding, 1t
is no use blaming the retailer alone, The
trouble is with the wholesafer and this has to
be tackled. My friend Shri Ganesh has been
saying that he lacks power to handle him
properly. I do not entirely agree with him.
Under the Maintenance of Public Safety Act
and other Acts, there are enough powers to
proceed heavily against the hoarding elements
in this country  Those should be
used; otherwise prices cannot be maintained.

Now, with regard to sugar. 1 am upable
to underatand their strategy. They take sixty
per cent and release forty per ceat for market
sale. What is the difficulty in taking over
the entire production and controlling the
whole thing? In the past three months
sugar releases had been declining,  The price
in the market has gone up. What is the
justification for having two favels of prices—
fair price and open market prios 7  In the
open market it fs three times the falr price.
What is the justification ?
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There is only one solution : guarantee-
ing to the consumer at least his minimum
needs at fair prices. Otherwise, the poor man
becomes the victim, That means additional
taxation, irrespective of the capacity to pay.
The burden falls heavily on the lower strata.
Bad consequences follow and the economy is
caught in a whirlpool This has got to be
tackied, Otherwise, the entire planning comes
to a complete standstill.  An inflationary
rise upto 3 per cent can be tolerated, but to
speak of garibi hatao with an inflationary
rise of 7 or 8 per cent is to make a mockery
of that slogan. So, this hus to be dealt with
on a war footing and stern measures have to
be taken against the hoarders.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Sir, though
I cannot claim 10 have heard the full dsbate
because I had some other committec meetings
equally important to attend, I have heard
enough speeches to know the trend of the
discussion and though I havc not heard the
speeches of som: important hon  membars, 1
have got the ponts they have made. [ am
participating in this debate oot with a view
to participate in the d:bate, b:cause there 1s
nothing to be debated about as far as prices
are concerncd. We all are agreed that there
is a rather unusually stcep rise in prices and
it is affecting the lives of the common people.
1t is the concern of the Government ; it is the
concern of all political parties ; it is a
nationa! concern. Su, there is Do question
of any debate as such on it. The question
is, how to fight this probiem effecuvely so
that we can bring about some good results n
the shortest possible time.

I entirely agree with Prof. Dandavate that
this is not in any sease a political questioa to
be divided on party hoes. Of course, there
was some interesting discussion on the causes
of the prics rise. In the statement [ made in
this House and in the answers [ gave to
questions put to me, 1 have tried to give
explanations. Price rise is a problem which
cannot be explained away by one single
factor., Not only in India, but in aay other
copntey, the price condition is the result of
many economic factors,  Mainly it is the
faotor of production. It is also the result of
fiscal policies of government, the administra-
tive and financial disciplines we introduce,
the swarsnoss and organised participation by
the. people in the problems of the couatry,
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the behaviour of the classes which control trade

and commerce and so on. The price condi-

tionis the result of complex forces working

in the economy at diffcrent times.

Many members have mentioned about
deficit financing. I have never claimed that
there would not be any deficit financing be-
cause I have myself provided for deficit
financing in both the budgets I have presented.

Some hon Members have said that the
Finance Minister had claimed that he will
control deflcit financing Whatever I said was
in relation to the question of overdrafts by
States. We wanted and we certainly are
taking steps to see that the State Governments
bring about financial disciptine which is nece~
ssary for the country,

Deficit financing can be avoided by many
factors. One way is to reduce non-plan
expenditure, Secondly, we have to increase
our services by non inflationary methods,
Here 1 would like 1o say what we have done
during the last three y*ars, namely, 1969-70 to
1971-72 for raising resources. It will be very
interesting information because when we get
information in a cumulative form it possibly
makes an impact. Shri Bhagat rightly made
a mention to the deficit financing that we had
resorted to last year, because last year the
deficit financing by both the States and the
Centre exceeded Rs. 700 crores. It is a fact
of life. He also knows why he had to do it.
At that time we could not havs given the
excuse of defixrt financing for not incurring
those items of exdpenditare. It is true that ali
those expenses were non-plan expenditure.
But what is a non-plan expenditure in thut
sense 7 Defence expenditure is a non-plan
expenditure.  So also 1s assistance for natural
calamities and relief of Bangladesh refugees.
We had to incur that expenditure, The only
thing that we could do was to make efforts
to raise resources, and that is exactly what we
have done.

Since 1969.70 the additional resources
mobilisation undertaken by the Central
Government upto 1971-72 exclusive of special
levies for relief of Bangladesh refugees is
est.mated to yield Rs, 2,900 crores net of the
State share, as against the original plan target
of Rs. 2,100 crores for the entire Fourth Pan’
period, It is said that we are not taking
proper care of the financial policies of this
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country. 1 would say that it was the boldest
effort that was made for raising resources for
this country. Because, the problems before
the country were very acute and they were not
merely economic problems.  Suddenly we bad
to face problems which eroded the economy
of the country. In 197§ we all applauded
what we did politically. But we had to pay
the economic price for it. All the accumu-
lated problems that we had to deal with in
1970-71 and 1971-72, arc having their delaycd

_effect pow, I am not e¢xplaining away the
rise in prices ; I am not justifying the rise in
prices but I am simply stating how it has
taken place.

Sometimes people tend to forget what had
happened earlier.  Shri Shinde very ably
explaised the position of last year. Some
hon. Members were saying that we had
nearly four or five years of good monsoon,
good crops, then how is it that we are having
this deficit this year. Possibly, thcir memory
is short, I know the position in three big
States, the States from which 1com= and
Mysore and Andhra. For the last three or
four years there has been famine in some
areas of Maharashtra especially in the entire
eastern region, and neighbouring States. Also
what bas happened in U.P., Bihar and West
Bengal ? Everyone knows about it. The
Brahamputra is taking its usual toll every
year.

If you see the figures, the real pressure on
the prices is coming mainly from food articles
and allied articles. If you go commodity-
wise, you will find that the largest pressure
on the rise in prices is from coarse grains,
bajra and jowar. etc. In some cases, it is
25 per cent ; in some cases, it is 28 per cent ;
in other cases, it is more than 30 per ceat ;
and in some cases, it is even 40 per cent. |
am not merely giving the figures to explain
away the things. Thisis not the spirit in
which I am saying.

It is not true to say that for four or five

years, you had everything at your disposal and
that you have not dome well. Certainly, we

have learnt a Jcsson, We have large buffer-.

. stocks of wheat and rice. That means, we

sooepted the scheme of public procurment.
But merely having public procurement is not
enough. . Aloag with public - procurement,
there should be & wellestabtished system .of
public dlluibuticn Unhu tbm is um&-
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estahlished system of public distribution, the

aim of public procurement may not be ful<

filed. This is what has happened. 1 must

admit it.

The steps that we will have to fake is to
se¢ that the public distribution system along
with the public procureinent system must go
hand in hand. Unless thisis done, I think,
we can repeat our experience again and again.
This is one big lesson that we havc learnt.

Mr. Shinde has very emphatically told the
House that we have decided to have the
public distribution system., This is a very
imporiant decision that the Government has
taken. We will have to bring the States in
line in this particular matter and see that
the public distribution system [functions
properly.

Some hon. Member did make a criticism
and I concede that there is some truth in it
that not ali the fair price shops, about 1,25,000
shops, arc working well. They are mostly in
urban areas. Soimebody said that they are
dormant, The most important point is that it
is not enough to have the public distribution
system in urban areas, The public distribution
system must work effectively in those areas
where the pcople have no purchasing power or
where they are more vulnerable. Unless the
public distribution system functions cflectively
and efficiently at that level, we cannot claim
that we have got a public distribution system.
Therefore, the most important method of
fighting the price risc in this country is to
resort to effective public distribution system.

We shall be on trial in this matter, We
cannot say that we have taken a decision and,
therefore, our responsibility is over. Ultimately,
the test of a decision is in its implementation.
The public distribution system means trying to
distribute things which are in short supply, all
essential goods which are in short supply, It
will bave to take coarse cloth with it ; it will
have to take sugar with it ; it will have to
take edible oil with it. When we talk about
the public distribution system, it . is not merely
the digtribution system for wheat, -We will
have to sec that the public distribution system
works effectively,  But, certalnly, it will take
time. I cannot say that the nhok thinc Wm
be done immadiately. . )

Now, we are mung thh idn of, wbﬁc
procursmeat more and auore - Ic‘ls m_lﬂd
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for increasing the production in the country.
This is the basic strategy of agriculture. If I
understand correctly—my colleague the Agri-
culture Minister will correct me if I am
wrong —the basic agiicultural strategy is to
encourage the production by at least giving
some minimum guarantee of prices to0 pro-
ducers, at the same time not sacrificing the
interests of the consumers, Both the things
will have to be kept tn mind. Some people
say when we talk about minimum price for the
producers, ‘'You talk on behalf of the kulaks’
lobby”, That has becomec a fashionable
phrase nowadays to use against agriculturists
I quite agree that, along with the producers’
interests, the consumers’ interests also will
have to be treated as equally important and of
paramount interest.  But this is a strategy
that will help us. Thercfore, we are going in
the field of public procurement more and
more,

Now wc have got the Cotton Corporation
of India, for example. This Corporation is
meant to go 10 that direction, Qnly yesterday
I had gone to inavgurate a cotion purchase
scheme in my State. It is giving a guarantee
of certain reasonable price to cotton producers
50 that if we increase the production of cotton
in this country, we will not be required to
depend upon imports - because we lose there
very valuable foreign cxchange.

In the last year, there was a complaiat,
there was decrease in coarse cloth m the
country, Do you know the reason for that ?
It was because we had to import the shortfall
of the cotton production in this country of
those varieties which are only suitable for
production of fine and super-fine cloth. In
this couatry the indigenons production which
really speaking is useful for the production
of coarse cloth was not there. It was also
very costly. So, ultimately, we have accepted
this policy of public procurement more and
more, We will have to see that in the case
of these commodities the public procurement
policy must go hand in hand with the public
distribution system. This is the major point.

AN HON. MEMBER : Cotton prices
have come down.

SHRI YESHWANTRAO CHAVAN:
What you said is right. It is the only thing
that has come down in the entire commodity
price ladex. The minus figure is acar cotton.
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Even there if we find a price rise, it is because
the coarse cloth is in short supply ; last year
there was less production ; and this is having
its impact now  The price of this year is of
the cloth produced in the coarse of the last few
months,

SHRI RAJA KULKARNI (Bombay-
North-East) : What about the role of the
Food Corporation ?

SHRI YESHWANTRAO CHAVAN : The
role of the Food Corporation was already
dealt with by my colleague., You were not
here. There may be some deficiencies here
and there. I do not say that it is working
very perfectly, and that is not the claim made
by my colleague also.

SHRI S. M. BANERJEE : There are
very scrious charges.  Kindly investigate.

SHRI YESHWANTRAO CHAVAN : You
have discussed this matter here. A statement
was made by the Minister of Food and Agri-
culture on the floor of the House. I need not
go into this matter. Let us go into the funda-
mentals We are now discussing policy matters,
policy decisions, that are necessary to meet the
situation, If you go into individual and
particular matters, then it will be a diversion

of discussion. (Interruption)

SHRI S. M. BANERJEE : You have
mentioned about the role of the Food Cor.
poration.

SHR!I YESHWANTRAO CHAVAN :
I was not merely discussing the role of the
Food Corporation ; I was discussing the role
of public procurement Public procurement is a
new concept that we have accepted to give a
new boost to our economy, particularly in the
field of agricuitural production, I said, merely
resorting to public procurement is not going to
be enough unless it is linked up at all levels
with the system of public distribution. This
is the important lesson that we have learnt
and this is the lesson that we have to follow,
This is one of the major decisions of the
Government of India. It was asked : what
is your programme to fight rise in prices ? I
would like to say that this is our position
which is going to have its impact ; if you bave
some paticnce for a few weeks more, you will
see the result of this aystem., And this is my
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own feeling, Prices, again, is a matter which
has something to do with psychology. Asl
told you, if bon. members had read my Eco-
nomic Rewiew of this year and the last year,
1 have given a warning—possibly people some-
times forget it—that whatever we have done
and whatever deficit financing we have indul-
ged in, the effect of it wall be felt. [ have
said that, Please go back and re-read it.
Sometimes, it triggers some trouble. It triggers
explosion. This rise in prices, delay in the
rains, fear of drought and as, some members
said, some speculation that this year production
of foodgrains will be less—psychologically. there
are anti-social clements who must have taken
advantage of these, 1t 13 quite possible.

The other thing to which an hon Mem.
ber made a mention is that we will utilise not
only the legal powers but the political sanction
behind it to see that these hoarders are taken
proper care of. This 1s a decision about
which I would request the hon. Members to
give their full co-operation, because, only to-
day I have heard some people making a com-
plaint, *“Why are you resorting to raids, etc ?’,
Well, we have 10 do that, We will have to
continue to do that because if at all we have
to make aa impact on the prices, the psycho-
logical atmosphere must also be crested.

For that, I must make a mention that
there must be absolute public participation 1n
the matter, I have many times mentioned
that. Some sort of consumers' consciousness
and pressure of public opinion will have to be
constantly there and in a vast country like
India, unless there is that conscious public
opinion functioning at all levels, this thing
cannot be solved,

SHRI S. M, BANERJEE : There isa
price-resistapce movement The hoarders can
be persuaded to de-hoard the whole thing pro-
vided there is support from the Government.

SHRI "YESHWANTRAO CHAVAN:
What you have said is a good, concrete sugges-
tion for the first ..

AN HON. MEMBER : He is laying a
trap.

SHRI YESHWANTRAO CHAVAN : He
is not laying & trap because we can certainly
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come out of anybody's trap, It Is nots

question of that (Interruptions) He is enter-

ing a trap, you mean ? That is a different

matter,

SHRI S. M. BANERIJEE : So many
people have entered the trap., I don’t waat.

SHRI YESHWANTRAO CHAVAN : 8o,
this was the question, about the distribution
system,

I mentioned about fiscal policies and rais-
ing of resources Fiscal policies, certainly,
mean credit at proper time. [ would like to
tell this hon. House that for the last whole
year as far as the credit facilives for these
sensitive commodities are concerned, the banks
are very selecuve, The Reserve Bank's
policy and the natlonahsed Banks’ policy has
been very selective 1n this matter We have
been constantly watching the sttuation. When
there was some trouble about edible oils 1n
Gujarat, for instance, we immediately took
steps and put necessary control over the
supply of credit. Those things are taken care
of,

Now, the most important part of it again
is that i1 order to give employment we have
to start works 1 rural areas. This requires
additional supply of money and naturally, un-
less there 1s proportionate rise in the commo-
dities that they require and the services that
they require, there 15 a sort of imbalance bet-
ween the supply and demand of goods which
niay result in raising the prices further,

SHRI VIKRAM MAHAJAN (Kangm) :
Why not put them on productive work ?

SHRI YESHWANTRAO CHAVAN : I
quite agree. | entirely agree with you that
without productive efforts, the employment
will be meaningless. It 1s quite right. There
is no doubt about 1t, But you better think
in terms of your own areas where there is
drought and when you have to give employ-
ment to the people, you sometimes come aud
tell us, *First give them relief and then job.'
Recently, we had troubles in Bibar for example
in Bhagalpur, and Santhal Parganas there was
some sort of food riots, The reason was not
Jack of food. The reason was, accordiog to
me, lnck of purchasing power, '

Ultimately, the price  factor will have to0
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be taken note of by resorting to an aggressive
production programme. Unless we have got
a production programme, unless we have got
a savings programme we cannot expect results,
I would like to tell the hon. Members that as
far as savings are concerned, if we take one
index of it, that is, deposit mobilisation in the
banks, the deposit mobulisation in the nation-
alised banks, I would say, comparatively for
the last three years, this was a record year
for deposit mobilisalion—so the saving is there.
Ceriainly, the Government by raising loans,
the State Governments and the Central
Government can certainly mobilise resources
which will be a sort of consiraint on the
money supply to that extent, This is also
one of the important fiscal policics,

So, 1 would not like to go into the details.
But, some of these important fiscal pohcies 1
am mentioning are the steps which we will
have to take But ths most important thing
I was mentioning was about production. The
Agriculture Minmistry, 1 must say. have great
imagination in formulating the policy. Again,
the test Is going to be in the implementation
of it. As Finance Minister, I can assure you,
this House and the Agriculture Ministry, again
that wherever there will be a production pro-
gramme, a production strategy, whether it is
deficit financing or no deficit financing, they
will not be short of money. I can certainly
give that assurance. If deficit financing is
meant for production, I do not take it as
deficit financing, I do not know what the
economists feel about it...

SOME HON. MEMBERS : Itis not,

SHRI YESHWANRAO CHAVAN
Therefore, about this strategy of taking ad-
vantage of the late monsoon, wecan certainly
take advantage of it for the late Kharif crop.
The point of fact Is that the climatic seasons
seem o be changing as change seems to be the
rule of life today. Possibly we will have to
chaoge our technigues of 100 years ago.
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Therefore, Sir, now the plan is this. Wher-
ever there is water supply, we supply them
engines, we supply them power pumps, we
supply them fertilisers, we supply them pesti-
cides and seeds, This is the programme and
I may say, this is a most imaginative pro-
gramme. 1 know that responsibilities have
been fixed. Certain charges are entrusted to
individual officers in the States and this is
being done and there is going to be a close,
continuous watch of coordination as to how
the States are functioning. When we say,
let us fight it on a war-footing, this is exactly
what we are doing here, This is certainly a
production programme and a distribution
programme which we will fight on awat-
footing.

SHR1 JYOTIRMOY BOSU : You get
more black-money and more contribution,
This is really wonderful...

SHRI YESHWANTRAO CHAVAN : |
think you have got the right of reply...

SHRI JYOTIRMOY BOSU : Really
wonderful, Mr, Chavan, I am enchanted,

SHRI YESHWANTRAO CHAVAN : I
am glad.

SHRI JYOTIRMOY BOSU : After read-
ing the interim report, the high regard which
1 have already for you, has increased mani-
fold.

SHRI YESHWANTRAO CHAVAN : I
am very glad that at least for some time I
could enchant this gentleman.

DR. KAILAS : Twenty rupees notes have
gone out of circulation, people are afraid that
demonetisation of hundred rupee notes will
be done.

SHR1I YESHWANTRAO CHAVAN:
He has said it many times and 1 have replied
to him many times.

SHRI JYOTIRMOY BOSU : Then, why
did you not publish it ?

\
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SHRI YESHWANTRAO CHAVAN :1
have told you what is there in it.

SHRI JYOTIRMOY BOSU : When ?

SHRI1
Many times.

YESHWANTRAO CHAVAN

Mr.
unmixed

SHRI JYOTIRMOY BOSU
Chavan, please don’t try to sell
untruth like this.

SHRI YESHWANTRAO CHAVAN: I
have told many times in this honourable
House that in the interim report, they had
made a recommendation of demonetisation
which we have not accepted.

SHRI JYOTIRMOY BOSU : After I had
hammered 1t out, Let the records be
examined,

SHRI YESHWANTRAO CHAVAN :
All night, if he wants to take credit for it,
let him do take credt for it ..

SHRI JYOTIRMOY BOSU : 1 am only
talking about the discredit that comes on
him ..

SHRT YESHWANTRAO CHAVAN: If
he wants to take credit for petty matters, 1
shall not fight over It...

SHRI JYOTIRMOY BOSU : Only Rs.
7,500 crores is a petty matter for him. but to
me it 1s a very big matter ..

SHRI YESHWANTRAO CHAVAN: 1
am not saying that it is a petty matter, It is
certasnly a serious matter...

SHRI JYOTIRMOY BOSU : **

MR CHAIRMAN ; That is not proper ..

SHRI JYOTIRMOY BOSU : **

SHRYI C. M. STEPHEN : He should be
asked to withdraw the statement...

SHRI JYOTIRMOY BOSU : **
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DR KAIJILAS : He cannot be allowed to
make that kind of statement,

SHRI C. M. STEPHEN : This must be
expunged,

MR, CHAIRMAN : Without any advance
notice, he shou'd not make such remarks,

SHR1 JYOTIRMOY BOSU : There is
nothing unparliamentary and nothing deroga-
fory 1n what I have said. It ss all compli-
mentary...

MR CHAIRMAN ‘T am not allowing
that, I have not allowed him to speak It
will not be apart of the record, If anybody
speaks without my permission, what he speaks
will not be a part of the record.

SHRI! JYOTIRMOY BOSU : Do not
drag a big 1ssue, Under what rules are you
doing 1t, Sit ?

MR, CHAIRMAN : Becausc he spoke
without my permission.,

SHRI JYOTIRMOY BOSU : I am ashing
you under what rules you arc domng it.

MR CHAIRMAN : tirst, he shoud
take my permission and then only speak.

SHRI JYOTIRMOY BOSU : *»

SHRI YEBESHWANTRAO CHAVAN :
This question of black money has been dis-
cussed here many times, and black moncy 18
a problem...

SHRI BHAGWAT JHA AZAD ; We
have also said that. We have alio raised this
problem.

SHRI YESHWANTRAO CHAVAN : We
shall have to deal with it. I have said that
many times, Merely talking about demonefi-
sation itself is not going to solve the problem.
If and when it is to be done, | bave said that
already that it is not to be announced hke
this. When it is done, it has to be done end
it will have 10 be done in the manner in which
it should be done.

$$Not recorded,
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SHRI JYOTIRMOY BOSU : Through
you, Sir, may I a¢k of the hon. Minister one
question ?

SHR1 YESHWANTRAO CHAVAN: |
am not yielding.

MR. CHAIRMAN : If the hon. Minister
yields, I have no objection. Since he is not
yielding, the hon. Member may please sit
down, Let him not disturb the proceedings,

SHRIJYOTIRMOY BOSU : Please allow
me to make reference to one point. . .

MR, CHAIRMAN : The hon. Minister

is not yielding ..

SHRI JYOTIRMOY BOSU : Please
allow me to make efforts to make him
yield.

SHR1 YESHWANTRAO CHAVAN : 1
think Shri Jyotirmoy Bosu has the nght of
reply. So, let him not interrupt me now...

SHRI JYOTIRMOY BOSU : 1 have no
right of reply. May I ask the hon Finance
Minister...(Interruptions).

MR. CHAIRMAN : Let the hon Member
resume his seat. The hon. Mmister is not
yielding. So, 1 am not allowing the hon.
Member.

SHRI JYOTIRMOY BOSU : On a point
of order...Kindly make the hon. Minister sit
down. 1 am on a point of order.

MR. CHAIRMAN : Is the hon. Minister
yielding ?

SHRI YESHWANTRAO CHAVAN : No,
Sir. 1 thought that you were listening to his
poiot of order.

MR. CHAIRMAN : Under what rule is
he raising his peint of order ?

SHR1 JYOTIRMOY BOSU : Under

rule 257.

SHRI R, D. BHANDARE : He must be
pitled up for quoting a wrong rule.

#"Not recorded.

SRAVANA 19, 1894 (SAKA) Essential Commodities 214

(Morn.)

SHRI JYOTIRMOY BOSU : Under rule
376. 1 would ask only one thing. Shri
Yeshwantrao Chavan is a very dear colleague
of ours in the House, and we have been
erossing swords since 1967, and yet we have
a regard for each other. I have regard for him,
and he has also regard for me. Let Shri
Yeshwantrao Chavan tel: me of any instance
when I have been disregardful to him. 1am
only asking him a very simple question, and |
expect an answer from him to that question...

SHRI BHAGWAT JHA AZAD : He is
misleading the Chair by guoting a wrong rule.

MR. CHAIRMAN : I may tell one thing
to the hon. Member...

SHRI JYOTIRMOY BOSU : 1 find that
the hon. Minister has yielded and he has sat
down...

SHRI YESHWANTRAO CHAVAN : I
have not yielded. I thought Sir that you were
listening to the point of order.

SHRI JYOTIRMOY BOSU : Please allow
me to put one question. I would ask one
question of the hon, Minister through you, Sir,
Iam asking why the Government has not
published the interim report of the Wanchoo
Commission.

18 hrs,

MR. CHAIRMAN : No, no; he is not
yielding. Suppose the hon. member is speak-
ing and does not yield to an interruption,
how can 1 allow another member to interrupt
him,

SHRI JYOTIRMOY BOSU: Will you
please allow me to make an effort to make
him yield ?

MR. CHAIRMAN : No (Interruptions).
SHRI JYOTIROMY BOSU : **

MR. CHAIRMAN : What he has said
will not be recdrded.

SHRI YESAWANTRAO CHAVAN: I
have wo quarrel personally with him,
b e 2 er g
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SHRI JYOTIRMOY BOSU : Then reply
to my question. Why did you not publish
the interim report ?

SHRI YESHWANTRAO CHAVAN : So
the problem, really speaking......

SHRI1 JYOTIRMOY BOSU : Why did
you not publish the interim report ?

MR. CHAIRMAN ¢ Please resume your
seat,

SHRI JYOTIRMOY BOSU : You may
name me, f you lhike, He has to reply to
my question,

MR. CHAIRMAN : 1 am not asking
him to reply., Please take your seat.

SHRI JYOTIRMOY BOSU: No. 1
insist that the Government should reply.

MR. CHAIRMAN : You will have to
obey the Chair. Please take your seuat.

SHR! JYOTIRMOY BOSU : Please do
not exert yourself physically. I do not want
you to fall sick. But I shall continue to
insist that Shri Chavan replies to my question
as to why they did not publish the report.

MR. CHAIRMAN : No.

SHRI JYOTIRMOY BOSU ; **

MR. CHAIRMAN : What he has said
will not be recurded. Because the hon Minis-

ter is not yielding, 1 am not allowing it.

SHRI SEZHIYAN rose—

SHRI S, M. BANERJEE: On a point
of order.

MR. CHAIRMAN: Has the hon,
Minister yielded ?

SHRI YESHWANTRAO CHAVAN: 1|
am replying. ‘There is nothing to hide about
it. 1do not want him to have an impres-
sion created that he is a martyr, he has raised
a very important point and we have something
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to hide about it. We have nothing to hide
about 1t, I will say why we have not publish-
ed the interim report. An interim report by
nature is such that it can be published before
the mam report 1s publishad, Now when the
main report is published, the interim report
as such has lost its value (/nmterruptions).

MR. CHAIRMAN , Let him finish his
answer,

SHRI YESWANTRAO CHAVAN: 1
have not completed. He wanted to know the
reasons for it. At the same, time really
speaking, we have acted on what was
important n the interim report, The
major  recommendations in the interim
report were, first, that certain amendments to
tax law should be made so that under-esti«
mation of properties could be dealt with. That
Bill 13 before the hon, House. The other
recommendation was about demonetisation,
Why we did not want to publish the nterim
report was because the demonetisation recom-
mendation 1s not something to be bandied
about. This 1s commonsense, and if the
commonsense view docs not appeal to him,
what can I do about 1t ?

SHRI JYOTIRMOY BOSU:
misled the House...

He has

MR. CHAIRMAN : Let him finish,

SHRI YESHWANTRAO CHAVAN:
The hon. Member has got many ways of hav-
ing documents or calling them documents
which are not documents. I cannot say,
That 1s not my concern, I do not want to
enter into arguments with him, He can
certainly do what he likes, if the Chairman
allows him to utilise this House for any pur-
poses he likes. (Interruption)

SHRI JYOTIRMOY BOSU: The hon.

Chairman agreed. He knows it. But you
do not.
MR. CHAIRMAN : Order please, Lot

the Minister finish his spesch.

SHRI YESHWANTRAO CHAVAN :
Again, we are being divertad from the price
question. (Imterruption) The bisck money

**Not recorded.
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problem is a continuous problem and a very
important problem. You cannot say that
suddenly this particular price rise has come up
because of black money. Black money has
croated many social, economic and political
problems in this country which we have to
face, and for that matter, we are taking a
series of steps.  As I told you, the Wanchoo
Committee’s full report on black money is
before the country and has been laid on the
Table of the House, We can certainly have
a discussion. I had a debate in the Consul-
tative Committee about thus matter, In fact,
it has been listed ; we are going to discuss it
here also. We are examining the suggestions
made by them. We will come before the
House for necessary legislaion, What is
there to be hidden about it ?

SOME HON MEMBERS rose—

SHRI JYOTIRMOY BOSU:
wish to cause harm to you physically.

1 do not

MR. CHAIRMAN : Nobody can do
any harm physically to me. Why are you
getting up 2 Let the Minister finish.

SHR1 JYOTIRMOY BOSU: Under
Direction 115, I wish to say that he is mus-
leading the House, and I want to show what
this Committee has said. It said ..

MR. CHAIRMAN : 1 am not allowing
you. .

SHRI JYOTIRMOY BOSU : 1 will go on
insisting that the interim report was not
published and he has not replied to it.

(Interruption)

MR. CHAIRMAN: Order, please.
Please sit down,

SHR1JYOTIRMOY BOSU : If you do

oot give me the opportunity t0 express my-
self and say that he is misleading the House...

MR, CHAIRMAN : Let him reply. He
is not yielding, (Interruption)

SHRI JYOTIRMOY BOSU : Sir, I want
to say...

MR. CHAIRMAN : You cannot obstruct
tie procoedings.
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SHR1 JYOTIRMOY BOSU: I am
afraid it is my sacred duty to go on pointing
out...

MR. CHAIRMAN : Please do not com-

pel me,

SHRI JYOTIRMOY BOSU ;
me to read it out.

You allow

MR. CHAIRMAN : [ am not allowing

it.

SHRI JYOTIRMOY BOSU:
would not allow the House to proceed.

Then 1

MR. CHAIRMAN : The hon, Member,
Mr. Jyotirmoy Bosu, is telling openly that he
is not going to allow the proceedings to go on
peacefully  So, he should be named. (Infer-
ruption)

SEVERAL HON, MEMBERS rose—

SHRI JYOTIRMOY BOSU : Let the
hon. Munister clearly say...

MR CHAIRMAN : Many Members of
the Opposttion are sitting. I ask them, is he
doing the proper thing. I am doing s0, be-
cause tomorrow, the Opposition Members will
come forward and say that it was not the
proper thing that was done by the Chair, |
am asking them 1o exercise their influence on
him. 1 have requested the hon Member to
sit, Because the hon. Minister is not yieid-
ing. Let the Minister finish his reply. I am
not allowing the hon. Member. (Interruption)

SHRI JYOTIRMOY BOSU: Under
Direction 115, I am demanding...
SHRI S, M, BANERJEE : [ rise on a

point of order. (Interruption)

MR, CHAIRMAN : What is the point
of order ?

SHRI S. M. BANERJEE : My point of
order is this, During the debate, a particular
document has been mentioned by the hon.
Member,...

SHRI JYOTIRMQY BOSU : .. whith
was handed over to the Chairman,

SHRI S. M. BANERIJEE: ...and tha
Minister was not replying to it. You, i °
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[Shri S. M. Banarjee]

your wisdom, said that if the Minister wants
to reply, there is no objection. The perticular
document has been mentioned by the hon.
Minister also, He said about the interim
report that because the final report has been
published, the interim report has lost its signi-
ficance. Now, in the interim teport, there
are certain recommendations which the Go-
vernment in their wisdom never wanted to
bring before the House,

MR. CHAIRMAN : What is your point of
order 7

SHRI S. M. BANERJEE: My pomt of
order is whether the document which is under
discussion....(Interruption). kindly hear me.
The interim report of the Wanchoo Commuttee
bas been mentioned by the hon. Member and
had been replied to by him. Both have
mentioned the report. Can he not lay it on the
Table of the House ? The document is here.

MR. CHAIRMAN : If he wants he can
send it to me and I shall passit on to the
Speaker. If the Speaker gives permission,
that will be placed on the Table of the House,
otherwise not.

SHR1 S. M. BANERIEE : The Chairman
can ask the hon. Member to authenticate it
and lay it on the Table of the House That
was done by Mr, Kamath here in respect of
the audit report.

MR. CHAIRMAN : He was only putting
obstacles ; he never requested that he wants io
place it on the Table of the House. If he
wants to doso, he can send iton to me
and that will be referred to the Speaker.

SHRI JYOTIRMOY BOSU : I have done
m.

SHRI INDRAJIT GUPTA : Nobody is
denying the cxistance or the authenticity of
the report. It has been mentioned by Mr,
Bosu and the hon. Minister referred to it,
That means that a discussion bad been taking
piace tegarding that document.. (Fmterrup-
tions) When Mr, Bosu asked whether that
report contained! any recommendation about
demonetisation and why it was not published,
the Ministor gave romsons why it was a0t
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published, The Minister said that the interim
report could have been pablished before the
main report and because the main report had
come the interim report had lost its value.
Members want to know what prevented the
Government from publishing the interim
report before the maimn report...(Interrup-
tions.)

SHRI YESHWANTRAQ CHAVAN : I do
not know whether 1 will be able to convince
you because it 15 difficuit to conwvince people
who refuse to be convinced, It you had made
that demand before the publication of the
matn report, that was the time to make a
demaad for 1t.

SHR! INDRAJIT GUPTA : How arc we
to know ?

SHRI YESHWANTRAO CHAVAN : You
knew 1t because 1 moved a Bill based on the
mterim report. You had put questions and
we have answered questions on that It was
not kept a secret We said that this Bill 1s the
result of the internm 1eport given by the
Wanchoo Commuttee, 1 had given reasons why
1t was not published,

SHRI INDRAJIT GUPTA : If the Go-
vernment was gomng to accept and mmplcnient
the recommendation about demonetisation, of
course you should not pubhish it. That was
not the Government’s dectsion ; even now it
18 not their decision, as far as we know, to
go in for demonetisation, So what was the
harm in publishing the interim report before the
main report ?

SHRI YESHWANTRAO CHAVAN :1
said that it was Government’s decision ; Go-
vernment was considering the problem and
there was no point in publishing it.

SHRI SEZHIYAN : The hon, Minister
says that no demand was made. When the
Taxation Amendment Bill was referred to the
Select Committee, as a member of that
Committee 1 wrote about this matter,

MR. CHAIRMAN : What are we dlscus:
sing ? If you are not interested in the prico
probioms, we can discuss some oiber thivg
w(Interruptions),
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If you are not prepared to hear him, I will
ask him to sit down. Only price rise is being
discussed.

SHRI JAGANNATHRAO JOSHI : Black
money has a specific bearing on the rise in
prices. There is a specific recommendation
about it.

MR. CHAIRMAN :
sing that report now.

We are not discus-
SHRI JYOTIRMOY BOSU : [ want to
make a personal statement under Rule 357.

MR. CHAIRMAN : [ am not allowing it.
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MR, CHAIRMAN :
ing it.

I am not allow-

SHRI JYOTIRMOY BOSU :
I cannot cooperate,

I am sorry

MR. CHAIRMAN :
the Chair.

You have to obey

SHRI JYOTIROY BOSU : I do not obey
unlawful commands.

MR. CHAIRMAN :
take action against you,

Then 1 will have to

SHRI JYOTIRMOY BOSU ;
do what you like...

You can

MR. CHAIRMAN ; Iam not allowing
you, Let the minister finish. Nothing will
go on record because without my permission
he is saying so many things.

SHRi JYOTIRMOY BOSU :*¥
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MR. CHAIRMAN : Let the minister
finish his speech. (Interruptions)

SHRI YESHWANTRAO CHAVAN :
Therefore, I want the cooperation of the House
and 1 want the cooperation of all political
parties and the public at large to make this
programme a great success, Iam sure if we
make this programme a success, we will
certainly fight this problem of price risc more
affectively and see that happiness comes (o the
people of India.

SHRI JYOTIRMOY BOSU : **

MR. CHAIRMAN : Nothing is going on
record because without my permission Mr.
Bosu is saying so many things.

Now, Mr Mehta.

SHRI1 P, M. MLHTA : Sir, members from
all sections of the House have expressed
great anxiety and serious concern about the
burning problem of price rise. The members
who have participated in the debate have
given a detailed analysis of the situation and
had advanced reasons for the steep rise in
prices of essential com~odities. According to
the observations made by the hon Members,
the reasons are defective planning, over-dose
of deficit financing, want of proper distri-
bution system, imbalances in economy, failure
of Government to unearth black money,
low rate of growth, dechine in  production in
both agricultural and industrial sector and
additiona! supply of money. These are the
basic factors which have created a steep
rise in the prices of essential and other
commoditics.

Shri Amrit Nahata, who is not present
here, said that the big monopoly houses are
responsible for the price rise. He wanted the
government to curb the monopolistic trends
of the big houses. I entirely agree with him,
The Central Government is not giving serious
consideration to the demand of this House to
curb the monopolies. According to the Times
of India of 8th August, Tatas and Birlas got
23 licences,

e Ao b 8 i S b . g Wi i . oo i ety s
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MR. CHAIRMAN : What has industrial
licence to do with this 7

SHRI P, M, MEHTA : I am sure Shri
Azad will support me.

SHRI BHAGWAT JHA AZAD : The big
business houses get licence, corner production
and raise the prices. So, that is relevant,

SHRI P, M. MEHTA : Betwoen 1969 and
1970 Birlas got 13 licences for mew projects.
Although we have been asking for the ex-
pansion of the public sector, you have given
14 licences for new projects to Birlas. Simi-
larly, Tatas have received 13 licences for
projects initiated before 1970. These two
groups top the list with I3 each. The Young
Turks have become non-entities in the House,
They are shouting here but this is the posi-
tion. This Government is not giving any
attention to the shouts of Young Turks.

SHRI BHAGWAT JHA AZAD : We do
not agree with you there

SHRY P. M. MEHTA : You may not
agree but that is the factua! position. Shri
Ganesh said that during the last three years
the prices were stabilised. The situation is
otherwise. I will give the position for the
period March 1969 to July 1972. | am explain-
ing how this Government has bungled into
these affairs,

On 15th July, 1969, the Reserve Bank
Governor, Shri L. K. Jba warned, “the price
index is at an ‘all time peak’ after being re-
markably steady over a period of time.” It
was during this period of price stability
that Shri Morarjii Desai was the Finance
Minister,

On 3rd November, 1970, 16 months after
the new economi policy, the Economic Times
reported that the price level rose by 37 per
cent in 1969-70, as sgainst a fall of 1'1 per
cent in 1968-69.

Three months after Mr. Chavan’s second
promiss on the price front, the Economic
Times, in its issue dt, 17th February, 1971 said,
“combined index for commodities at 198°2 is
otill noasly 6 per cent higher than 2 year
.w.n
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On 8th November, 1970, Mr. Chavan as
the Finance Minister confessed that “Capital
is still there, but is shy” when confronted
with the price rise On taking office that year,
he had promised that he would give
“topmost priority” to measures for holding
the price line,

After six months, that is, on 13th July,
1971, the ruling Party’s Parhamentry Execu-
tive was still passing resolutions expressing
concern at the steep rise in prices.

On 27th October, 1971, three months later,
still the Hindustan Times found, “authority
has failed at every level to hold the price
line™.

On 2nd November, 1971, a UNI report
quoted a survey as claiming that in Bombay
the prices of essential commodities had gone
up by 25 per cent after the budget. So much
for the Fmance Mimister’s promise of giving
*top priority” te holding the price lne 1
quote now the Sraresman dated, 4th May,
1972, **Mr. Chavan's budget presented to
Parliament on March 16 has led to a rise
in prices”. The prices at the end of March
rose by 5'8 per cent as compared to that
period in the previous year.

On 8th May, 1972, the Prime Minister
herself assured that the Government was
determined to check the prices of essential
commoditics, according to a report in Free
Press Journal, quoting UNI on that date’s
issue.

MR. CHAIRMAN : You want to mention
every date ? Please conclude now.

SHRI P. M MEHTA : Certainly, This is
a stereotyped reply given by the Finance
Minister. He has promised that he will try his
utmost to hold the price line,

What happened to this determination of
Government to control prices of essential
commodities ? On June 1, the Economic
Times reports, “A jurop of more than 10 per
cent in the value of commodities in the past
fortnight has come as & rude shock to the
common man...” This was the shock after
the statement made by the hon, Prime minid
ter, Therefore, | would only appesl to the
Government, ‘Do not reply In  the shzow fashi-
on as you have replied but attend to things
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properly’. I would request them to give serious
consideration to the suggestions made by the
hon. Members of this House from all sections,
Without exception, all the members have
accepted that the Government has failed to
check the price line.

I would, therefore, appeal to the House to
adopt this motion,

MR. CHAIRMAN : There are two subs-
titute motions. I shall now put substitute
motion No, 1, moved by Shri Jyotirmoy Bosu,
to the vote of the House.

Substitute motion No. | was put
and negatived.

SRAVANA 19, 18%4 (SAKA)
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MR. CHAIRMAN : Ishall now put the
other substitute motion, No. 2, moved by
Shri Surendra Mohanty, to the vote of the
House.
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The Substitute motion No. 2 was put
and negatived.

MR. CHAIRMAN : The House stands
adjourned to meet again tomorrow at 11,00
AM,

18.32 hrs.

Lok Sabha then adjourned till Eleven
of the Clock on Friday, August 11, 1972}
Sravana 20, 1894 (Saka).
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